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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 22, 1973/Sravana
31, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Harijan Women Branded with Hot Iron
Rod in Barari Village, Bihar
*381. SHRI P. G. MAVALANKAR:
SHRI CHANDULAL CHAN-
DRAKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:
(a) whether four Harijan women in
Barari village in Bihar were branded with
an iron rod by some persons; and

(b) if so, whether the culprits have
been arrested and punished for committing
such cruelty and indecency to innocent
women folk? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) mnd (b). A statement is laid down
on the Table of the House.

Statement

According to information received from
the Government of Bihar, on July 6, 1973.
some persons of village Madhoban (and
not Barari) under P. §. Madhepura,
district Saharsa  were alleged to ‘thave
entered the house of. one Shri Nand
Keshwar Paswan, forcibly carried away
four women of the house and branded
them with hot iron rod in different parts
of their bodies. In the course of investiga-
tion of the case, six persons were arrested
and a charge_shect under sections 148/
1491452|3421307|324 TPC has been filed.
The case is sub-judice. One of the ac-
cused was granted bail by the Court
but an request being made by the po-

lice the bail has since been cancel-
led.

2. The Government of Bihar have re-
ported that this incident was the subject
of a Call Attention Motion in the State
Vidhan Sabha and allegations were
made regarding the conduct of the
police and the medical officer. The
matter has been referred by the Spea-
ker to the Question Committee of
the House. The report of the Com-
mittee is awaited,

SHRI P. G. MAVALANKAR: I am
sorry to say that the statement which the
Minister has laid on the Table of the
House does not give adequate information
about this ghastly and hideous act in a
villape of Bihar. May I know whether
it was a fact that this particular incident
in the village mentioned had taken place
in the open so that hundreds of other
people were witnessig this hideous act
and if so, whether tha; information is
available to the Minister.

Secondly, I want to know whether the
Government are aware of the fact that
this is not an isolated incident and such
incidents were happening in all parts of
India, particularly, in the rural areas. I
want to ask this question. This is a very
serious matter and vou, Mr. Speaker, had
already agreed for a discussion in the
House on this matter, Sir, I want to know
what steps the Government are taking to
ensure the safety, security and honour of
men and women belonging to the Scheduol-
ed Castes and the Scheduled Tribes, parti-
cularly, in the rural areas. Tt is no use
saying that the the matter is sub judice
and we cannot do anything.

SHRI RAM NIWAS MIRDHA: Tt is
very relevant to say that the matter is
sub judice and, therefore, it imposes some
restriction on the type of discussion
we can have.

As regards the incident itself, we have
given some facts. The incident is report-
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ed to have taken place on 6th July 1973
and on the 7th July the Police went on
the spo; and registered a case. On the
Tth July itself the Deputy Superintendent
of Police went to supervise the case. So,
we cannot say that there has been laxity
on the part of the District Police autho-
rities so far as this case is concerned.

As regards the other facts, I would not
like to go into the details as the matter is
before a court of law.

SHRI P. G. MAVALANKAR: My
second supplementary is this. Sometime
ago the hon. Prime Minister assured the
House that she had instructed the Chief
Ministers of the States to have a special
cell in their governments to go into these
questions of atrocities on Harijans. May
1 know whether this particular incident,
barbaric as it is and ugly as it is, has also
been under the active consideration of the
cell of the Bihar Chief Minister and if s0,
will that report also be made available 10
this House so that the House may know
what action, particularly, in terms of
meeting out exemplary punishment to the
guilty, has been taken?

SHRI RAM NIWAS MIRDHA: _The
cell the Prime Minister has mentioned
would not make reports to the Central
Government. The whole idea of the Prime
Minister taking up this matter with the
State Chief Ministers was that they should
personally take imterest and see that cases
of atrocities are properly taken note of,
properly investigated and to see that
justice is meted out to the backward
classes and that the whole State machinery
iz used in such & way as to give protection
to the backward classes and to see that
the other benefits which should go to
them also reach them.

SHRI P. G. MAVALANKAR: It is all

on paper only, What is the Government
doing in practice? Tha; we want to
know,

SHRI RAM NIWAS MIRDHA: T know
the hon. Member is making a very wild
allegation that it is not in practice....

SHRI ATAL BIHARI VAJPAYEE:
What is the wild about it? ... (Interrup-
tions)

AUGUST 22, 1973

Oral Answers 4

SHRI P. G. MAVALANKAR: I seek
your protection, Sir. 1 think it is wvery
objectionable. We want to know what
the Government is doing in terms of
active steps.

=t wew fagrd awddt - AraEER
ATga ¥ ¥ & fF mw w0 9x w1
F7T £, gae € 98, @ ¥ angee

T g 7
The hon. Minister himself is getting
wild,

SHRI RAM NIWAS MIRDHA: It is
no use making a general statement.

Times without number we have come
before the House to say what steps the
Central Government has taken and what
steps we have asked the State Govern-
ments to take and it is the follow-up. ..

SHRI P. G. MAVALANKAR: 1T seek
your protection. [ want the Minister 1o
explain to me as to what was the wildness
in my supplementaries. . .. (Interruptions)
This is a serious matter. Let him with-
draw that expression.

PROF. MADHU DANDAVATE: A
mild person like him should not use such
wild remarks ... (Interruptions)

SHRI VASANT SATHE: Shri Mavalan-
kar said that it was only on paper. It was
his that was wild, to say that it was
only on paper and that nothing has
been done. That is a wild observa-
tion and there is no cause for any
apology. ... (Interruptions).

SHRI H. M, PATEL: This is not a
thing which ought to be permitted. When
a Minister says that the hon. Member
makes a wild allegation ... (Interrup-
tions)

MR. SPEAKER: Order, please.

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT):
‘The poing is that in this particular case,
every care has been exercised. According
to the information received by us, the
Deputy Superintendent of Police and other
officers went and a doctor was also sent.
(Interruptions) and six persons under
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serious charges under various sections
of IPC were arrested. But was grant-
ed il one case..

SHRI DINEN BHATTACHARYYA:
Why was bail granted?

SHRI UMA SHANKAR DIKSHIT:
Therefore, on behalf of the Govern-
ment ... (Interruptions)—the hon. Mem-
ber should hear me—an application
was moved and the bail was cancel-
led and the sixth man is also under
custody and this matted has been
mentioned in detail in the Assembly
there. So, every care is being taken.
So far as this guestion is concerned,
it is not a paper matter. Every pre-
caution is being taken and it is a
matter of sadness and distress that
such things happen, We feel distres-
sed that under any _ circumstances
such a thing should occur. Therefore,
there is no question of merely saying
that we are only working on paper.
After all, all work is either by speak-
ing or by writing.. (Interruptions).

MR, SPEAKER: Please sit down. The
Minister bas made a statement and he has
given the details. Then I found that in
spite of the latitude they are threatening
and at the same time, they arc aggres-
sive, . .

SHR1 ATAL BIHARI
What aggressive?

MR. SPEAKER: No, no. T must say
thay your tone was very aggressive also,
spenking together was for threatening. If
the Minister described it like this, then
vou get annoyed. [ must say that he has
a right to say what he feels like. If you
think it is an unparliamentary word, but I
do not think it is unparliamentary. You
describe others in worse terms even.
Please be patient all the time, do not be
aggressive and threatening in your tone.
When the other person gets annoyed, you
make a noise,

st g wEmT : faEe ¥
W AE N oag e wmn ad 3,
wed Al T g A ged g 94 §
"L Tl AT 77 7 w75 A o Wt
Bl smaxfagigien gt g o &
#o9 ¥ F7 qg srvared agi & faenm
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iR St s qre STOT I FTFIE A
FSIT T Faar 4= Frar sraem afes ara
&Y St agt Y 'vaTT § a7 yey wdAy §
I ¥ HG 7 a7 T JavaAr ¥ s
& @ ag #Y gz Avr 7 g ?

st o faam fraf @ fee o
o W T gF Y oweArd gi g,
afesr I el & WY ST qATIT {
FE AT A FW FT R @ F
st difae gfaw mfeee § =i
37 faig &7 & fedgdfie<= %
gferm F1 Y geivs fFar & 1 5 ara #y
Frforor g1 W & i 57 e A S o
TEATT g1, I F G A F =T FY A7)
UM AEE A gt § fwe
frdae #3T fe ol wdagY wedt
¥ g Ifgi—aw fw T=ar Fary &
T gEL geATHT F AT odv

=t FATHY, AR | T g,
ag &€ Af g 78 &) gfoEl o
HATIT T & @ & | W OF g
g o reaad &1 g 74t et gaw #y
AT =rfed.—aar aaat 77 & Tar
T =i 2 fw o3 7 gheadai ov 5ra.
FH AT | T2 H T giew A
w1fga, oF w10 gfr=at #7 g1 7 g1
L (emmrEEE) L L1

=t waw fagdt aqgdr 2
¥ gfqum ¥ meada qfoafra st
Mz qfrrfrs s3-wrdaai & waat o
faae w73 ¥ fan nx Ffoac 3 &
sraeT Tgar § 6 oFm g oAma ®
FAg wfwwe #1 Fer w2 fF F
Y& 7T 9T HYE @S T aq0 w9Ar
fqe ¥z 1 F |

Zafl ATA—E WERT & aEe
7 7g e A graT & £ 57 A Fe
FT FTLOT FAT AN, TAAT IeAIAT F4T GaT
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STAT TAT W IT F ATT TH THRL FI
AT w1 sEEr (wAr w@r-Im &
o F T FIRw g 7

st T e faat @ oy a=im
Ffrgr MF o7 1 F A7 5w g
maar ¥ gn AT A AT fFar 2
fFmFarr § 99 ¢ F g7 79
FI |

WET qF WEAT F FTC FT I E—
% A1 AFEAT T F AR A FA F
1T g 7 AT & 5o adr aror
7

st gumiwT  Hifww o owEAT
F a1y § & 7 T AT TA9T AT ATFAT
g | UF A9 qTHaTT 4, 99 F 97 H
7g "zar 94y | faa gve £ frema
Fr g &, (59 47 o7 7 9 wear=r g
& e a1 A4} ¥y wFa, AlgT |-
Fhaa & ey F=r WA @ (FoeA
wzHt 77w ) fowwa gz Sy e
ag @7 & F1eq ¥ 799, Af4w 1@ o5y
frez am & gUwEieE 1 A AT,
e Fg1 fr g faawe |, 9 &
7 - g 9H F O 4 AT 2
afa & Fed ¥ gan ¢ v 7 fot Freor
¥ gt &, - T A aww adl 354,
framr == & 5 enfa &, w9 godr
wfedi # gaar &, Afe srefens sror
g & § | W A § o swer
fezer & aff s=m | = T ag WA
mma # g, § o4t 71§ a9 6w
sgar fr 5w § 989 9@ @1 s
SHTT 9% |
SHRI D. BASUMATARI: Sir, siuce
from time to time, the serious matter of
this kind has been raised in this House,
you were good enough to consider this and
appointed a Parliamentary Committee as
walch dog for the purpose. 1 want to

know whether it will be possible or not
to empower this Joint Ceoumittee on the
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Welfare of Scheduled Castes and Sche-
duled Tribes to see and enquire into such
cases and see that the State Governments
expedited those cases.

SHRI RAM NIWAS MIRDHA: Sir, th:
Committee has got powers as have been
approved by the House. This Committee
can function only under such powers as
are given by the House,

WY "o qo WYF : HrETY Weae
ft, P avg 7 gz a7 e T
FAT &, TW AT N AT BT AT
A wH F o9 Fr OFF & fay
Far 04T sgaEqT wIT fF T owEw H
nF wriodte {F AT WRAT TEgTE
FEZA WY HITFT TT59 97 77 7 &,
a1, 39 & FFAE F A, Ty S

=t T frare fral : w57 g
#i1 gAY femrra & fam g & A1 9290
grar & st o sfa-sify & gz 8,
34 Ft D7 Frid Fx F avz v A
T AT IF KT A &1 | ATAIT R
A 3T F TR geiEr 4T g
FTIT FL | TAT LGT OT FIE AL 0TI
TET A AT FTE T FATAT ATH AT 9
w4t &1 w1 fAst Froww Frug T
FrErel ar fadw & wfEa. wen
geFTel & favam fammar § fr ag Aa
REIGIEE i i ot Ll (i 3
o F 4T AT 57 THT F7 TZATHT AT
H=E TYg T 5 g1 qF |
SHRI KRISHNA CHANDRA HAL
DER: Sir, the Minister, in his statement,
stated that six persons have been arresied.
But, the Calcutta edition of the States
man dated 28th July, 1973 says that a
dozen hoodlums of the same village strip-
ped and tortured with the red
hot iron rod. He savs that only six
persons have not been' arrested. T
want to know why the other persons
have noi been arrested, The  paper
further says that eight victims were
sent to a doctor in Madhupura and
the Police Station. They allegedly
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lodged a written report. It appears
that they accepted bribes from the
assailants; the  doctor also accepted
the bribes and he is involved in this
gruesome incident, Therefore, I want
to know from him why the doctor
was not arrested and why  proper
steps were not taken in this regard?

The hon. Prime Minister, in the House,
stated that a Special Cell was being set
up under the leadership of the Chief
Minister of the State. But, in spite of
that, in Bihar, this type of gruesome nci-
dent occurred. So, I want to know
whether—in spite of the Special Cell being
set up under the leadership of the Chief
Minister such atrocities are committed on
the harijans—the Government is pre-
pared to institute an inquiry by a Par-

liamentary Committee into the horrible

incidents.

SHRI RAM NIWAS MIRDHA: Well,
Sir, the matter is already before the Ques-
tions Committee of the Vidhan Sabha.
When the matter came up in the Bihar
Legislative A bly, the Members wers
not satisfied with the answers given; or
they wanted more facts. And therefore,
the Speaker referred it to the Questions
Committee of the Legistature. All the
points regarding the doctor’s certificate,
the delay in registration of the case and
other allsgations or remarks made by the
hon. Members and which were also men-
tioned in the debate in the State Assembly
are all referred to the Questions Com-
mittee, We want to wait and see what
they have got to say in the matter,

At TR YRR TEE ¢ A
WEIET, A T & FIF FAAT ITAT &
fr ag g7 77 Y et b7 & 709
fra 1 ol % ¥ frafew &7 v
g §, NI R AE O 9= g
BTATTHR 39 F e WO & I79: I9 a9
F gzt #7 FoE o weAEr ¥
¥ ¥ 9Ty ¥ 97 ATeETHT Arger
o wETE A w7 G E, Ay Ay
&% 2, FfF Far F7 a= W AE
#¥ F1% sraeaT w40t fF wrgT §w A
F1 qeATd g A 9 ?
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=5t uw faaw feat @ g g
T may § 794 & A A9F qEET A
CE o

MR. SPEAKER: We have taken about
20 minuteg already on this question. A
discussion has already been fixed regard-
ing this.

SHRI S. M. BANERJEE: Apart from
the fact that the Prime Minister has
shown her interest in condemning these
incidents and has appointed a  cell,
may I know whether any  special
meeting of the Chief Ministers will be
convened to avoid recurrence of such
incidents in future because this s
not an isolated case of Harijans be-
ing tourtured and they are being tor-
tured in most of the States? May I
know of the Chief Ministers to dis-
cuss this problem exhaustively with
the help of the Opposition leaders?

SHRI RAM NIWAS MIRDHA: The
steering committee which has been re-
cently formed under the chairmanship of
the Prime Minister is meeting on 24th
August, and this will be one of the points
that will be discussed by the steering
committee, so that when the national in-
tegration council machinery is activised,
how these questions of atrocities and re-
lated matters could be tackled, will also
be taken care of.

Report of Enquiry Commission into the
Affairs of National Institute of Designs,
Ahmedabad

—+

*383. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Report of the En-
auiry Commission which was ap-
pointed by the Union Government
to enquire into the affairs of the
National Institute of Design, Ahme-
dabad, has been since examined, and

recommendations
by Government

(b) if so, the main
made and action taken
thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). A statcment
is laidi on the Table of the fouse.
[Placed in Library.  See Mo. LT-5422/
73).

SHRI VEKARIA: It seems from the
statement laid on the Table that the alle-
gations made agains; the chairman,
or at least some of them, have been
proved beyond doubt. So, may I
know what steps Government would
like to take over the institution so
as t¢ bring it under the complete
control of Government, and to re-
move the present chairman?

SHRI PRANAB KUMAR MUKHER-
JEE: It appears from the observations of
the ommittee that not any substantial
allegation against the chairman has been
established. Besides, it hag also been
pointed out by Mr. Wanchoo who con-
ducted the inquiry that the chairman ren-
dered valuable services, rather  over-
enthusiastic services, to the institute. The
chairman has already tendered his resig-
nation, and it is under the consideration
of Government.

SHRI VEKARIA: Finding No. 2 is that
differing views were not given serious
consideration. Secondly, there is another
finding that certain appointments, though
just:fied on grounds of qualifications, wer=
ill-advised. These two allepations were
proved ‘against the chairman. And vyet
it ic. snrpricing that Government's reply is
that no allegations have been proved. May
I know whether Government think
that those findings are true or not?
Mav I also know how much money
has been paid to the institution szo
far and how many students
trained in the institute?

Were

SHRI PRANAB KUMAR MUKHER-
JEE: T have already pointed out that
Government have already accepted the re-

dationg of the ¢ ittee on broad
principles. In regard to the appointments,
it has been pointed out that the persons
were qualifiedq and they were according
to the standards required, but in spite oft
that, it has been pointed out bv the in-
quiry committee- that go impression
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should be created that the institute has
specially close connections with a parti-
cular firm or industry, In view of that,
the chairman has already tendered his
resignation. Regarding cnrolment  of
students I can say that up to 1971, 100
students have come out of ths institute.

Regarding the money already spent in
the institute, 1 can give the figures to
the hon. Member. The Central Govern-
ment have rendered assistance to the ex
tent of Rs. 121,99,681, the Gujarat Gov-
ernment have given Rs. 17 lakhs, the Tord
Foundation has given Rs. 61,77223; be-
sides, they received fees by way of consul-
tancy  service fees, to the extent of
Rs. 8,42,500. Apart from this, a sum of
Rs. 12 lakhs is being given to the institute
to meet their recurring expenditure.

SHRI TNDRAJIT GUPTA: In spite of
what the hon. Minister has stated, T must
point out from the statement that has been
laid by him on the Table of the House
that the complaint which had been sub-
mitted for investigation by Mr, Wanchoo
included the fact that appointment of
certain  persons. though justified on
groundg of qualifications and competence
and got approved by the governing coun-
cil. were ill-advised. That is the the
finding of Mr. Wanchoo. The complaint
was that members of the family/family
friends were appointed by the Chairman
to key positions in this organisation. 1T
want to know  whether the findines,
although couched in very polite language
that the appointments though justified on
grounds. of qualification and - competence
were ill-advised do not mean, in his
opinion that this complaint has been
Pargely substantiated. Secondly, there was
also a complaint that the Governing
Council was by-passed by the Chairman
and was hustled through on important
issues. Does he not think the finding
which says that the Governing Council
gave the Chairman rather too much 1ree-
dom in conducting the activities of the
Tnstitute etc. significant? In view of all
this, is it not a fact that.the orizinal .lle-
eation against Shri Gautam Sarabhai that
he wae minning this Institute more or less
a¢ a private, pocket organisation has
Jargely been substantiated? Tf so, what
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wdvice hag been given by Government to
the Institute to take action in respect of
appointments to see that safeguards
will be there in future and the new
Chairman and the Governing Council
are not composed of people who
function in this kind of closed cau-
cious manner making the whole thing
thing a private affair?

SHRI PRANAB KUMAR MUKHER-
JEE: 1 can quote a few lines from the
summary of the report of the Wanchoo
Committee in which the role of Shri Sara-
bhai has been referred to:

“In so far as the role of Shri Gautam
Sarabhai on conducting the affairs of
the Institute is concerned, it may be
noted that Shri Wanchoo has come
to the conclusion that the charges
made against Shri Sarabhai regarding
misuse of the Institute’s facilities and
other mala fide actions were unjusti-
fied and misconceived, Moreover, Shri
Wanchoo has stated that the extra-
ordinary devotion with which  Shri
Gautam  Sarabhai  has nurtured the
Institute must be recognised and full
credit for the positive achievements
of the Tnstitute so far must be given
te him."”

Regarding the appointment of the Exe-
cutive Director and Chairman, as per the
constitution and rules and regulations of
the Institute, 7 members of the Govern-
ine Council including the Chairman ars
nominated by the Government of Tndia.
There are 3 ex-offiscio members,

Tn arder to assesg the whole situation of
the Tnstitute, a Review Committee has
already been appointed reearding which
T have mentioned in the text of the my
original answer. Government are await-
ing the report of the Committee which is
expected by the end of this year and a
decision regarding reorganisation and re-
orientation  of the Institute will be 1aken
in the light of the observations of the
Committee.

st wg famt . ovow wEm,
T e ¥ @ v T owy
& & 3% @7 s & Frgime aew 3
T AT T ¥ a7 aEdE 7 o
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wifaq gram | & 7=t wZrew & v Al
FT AT 12T § 1 G0 F qfEr
§ X1T T THRT AF FO5 ¥ (AT AT
T TR A wTdATEr FT TG ?
ZHO-FT 72 T a8 T & IEE
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AT {50 HE 9T AT T I
v famra o & a1 #faze & gafeay =
&7
SHRI PRANAB KUMAR MUKHER-
JEE: 1 have already pointed out that thz
Chairman has resigned. The Executive
Director is going to be appointed Re-
garding the composition of the Governing
Council, I have already pointed out that
the Mayor of Ahmedabad and Chief
Secretary to the Government of Gujarat
are  two ex-officio members. The Exe-
cutive Director is appointed by the Gov-
erning Council; he is also an ex-officio
member. Seven other members including
the Chairman are appointed by the Gov-

ernment of India tn  the Governing
Council.

ot g fomg WY g ow oE
IO 7Y =TT | ¥ 5@ F gt
o s a7 AT Ty - faarza &
are ¥ gasr g ara g o #fuds
& grfan =7 o 2 7
SHRI PRANAB KUMAR MUKHER-
JEE: 1 have already answered this point
in the text of the main answer. A Review
Committee has been appointed under the
chairmanship of Shri Ramesh Thapar
with certain experts of international re-
pute on the Committee,
=t 7y fioma ;o AT feardw F
fasiaa & 7
Issue of Letiers of Intent and Licences
+
*384. SHRI N. K. SANGHTI:
SHRI PRABHUDAS PATEL.:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government’s  attention
pas been drawn to the news-item appear-
ing in the Times of India dated the 27th
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July, 1973 that there hag been a decline in
the issue of Letters of Intent and Industrial
Licences (excluding COB licences) this
year till June, 1973, as compared to the
figures for the last two yearg for the same
period;

(b) if so, what are the facts of the
matter with comparative figures for each
of the two; angd

(c) the total number of industrial licen-
ces issued during the period 1970-71 and
at what stage of completion the units are
at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (c). A statement
is laid on the Table of the House.

Statement
(a) Yes, Sir.

(b) The following table gives the com-

parative figures of Letters of [Intent/
Licences issued during the period Janu-
ary—June, 1971, January—IJune, 1972

and January—June, 1973,

TABLE
Period Total No. Total No.of
of Letters Licences
of Intent (Excl.COB)
January-June, 71 551 155
January-June, 72 471 194
January-June, 73 288 163
(c) The total number of industrial

licences issued during the years 1970 and
1971 _was 363 and 625 respectively. After
issue of an industrial licence it takes nor-
mally three to four years for a mew in-
dustrial undertaking to commence pro-
duction. These licences are, therefore, at
yarious stages of implementation.

SHRI N. K. SANGHI: From the state-
ment it is clear that there had been a de-
cline in the issue of letters of intent and
licenses. We also find that of the letters
pf intent only 25 per cent or so ¢ulmi-
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nated in the issue of licences. May 1
know from the hon. Minister; what is the
simplification procedure that the Ministry
had proposed in the matter of issue of
these letters of intent and licences? A
number of Ministries are concerned with
the licenses—Finance Ministry, Industrial
Development Ministry, =tc. What is the
simplification that had been done 1o see
that licences were issued quickly. What
is the time-lag between the receipt of ap-
lication and issue of the letter of intent,
on an average, in the Ministry?

SHRI PRANAB KUMAR MUKHER-
JEE: Licences issued in a particular year
do not conform to the number of letters
of intent issued in that year. Regarding
the simplification of the licensing pro-
cedure, it has already been pointed out
on many occasiong that we were trying to
simplify the procedure more and more. In
certain cases the time-lag fixed is 90 days
for issue of licences, including clearance
of capital. In the case of larger houses
it has been extended to 120 days for
some further clearance; in some other
cases the period is 150 days. A composite
secretariat is going to be established so
that all the cases are disposed of quickly.

SHRI N. K. SANGHI: May I know
whether it has come to his notice that
75 per cent of the licences issued during
the period January, 72—January, 1973
had gone to the industrially advanced
States of Maharashtra, WU.P., Gujarat,
West Bengal and Tamil Nadu and only
25 per cent of the licences had been issued
to the other States in the country and
Rajasthan got only 1.25 per cent of the
total licences issued whereas more than
60 applications are pending with them?
Is there any remedy to give more licences
to the backward regions?

SHRI PRANAB KUMAR MUKHER-
JEE: Licences are not issued pro rata
zmong the States. A major factor is the
number of applications received from a
State and the Government had to take
into account many other factors. It is the
policy of the Government, as pointed out
on many occasions, to see that industries
are established in backward areas and
therefore, if any applicant desires to estab-
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blish any industry in the backward area,
preference is given to him.

DR. RANEN SEN: Out of these letters
of intent and total number of licences,
is it a fact that big monopoly houses have
coazerned most of them?

MR. SPEAKER: This question seeks in-
formation about the decline in the issue
of letters of intent and licences.

DR. RANEN SEN: My question flows
out of this question.

MR. SPEAKER: Can you convince me
about it from the text of the question?
Which line is that?

DR. RANEN SEN: It is a fact that
there are letters of intent and licences
issued. Tt is quite relevant to ask who
were main recipients of these licences?

MR. SPEAKER: T am very sorry, it is
not relevant. You ask the question in an-
ather form.

st TR wEm QiE o A, T
Fgat g0 owEAT 7AW Wew WTE
HFrg wreqrdr $¥7E A0 £ 97 A0
oIy gm #\ WoT WA F 74T 93 2
war AFTIIT AT T AT HIT TINW FH AW
WY 7 w7 gm F0 & FrAAr = F
f forw woa =m3dT-3og 517 § AR
A=t mig 31z 9T AT & 39 ARG 0F
Fifeft 7t o= =reT Tt af 2 Fr g
fefegaz Y § &t Amgdw IT 99 A
gqT # TEA 3 we ArsAA 397 fRR
o # A frry Fro oy 2 o o B
wr # == = wrrifag frar T ¢
afi?

som wde : WX Wed ¥
2T T A @Y o AT ¥ X ;T
aarg famm a1 ?

SHRI R, S. PANDEY: Lloenm have
been given to the backwarg districts.
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MR. SPEAKER: I will certainly admit
a separate question if you send one today.

SHRI S. R. DAMANI: The hon. Minis-
ter has said that some change in proce-
dute has been made so that licences can
be issued quicker and some time limit is
also fixed A similar announcement was
made in the press also some time back.
May I know from what stage this time
is taken into account? Is it from the date
of receipt of application by ihe Govern-
ment? It is very ambiguous.

SHRI PRANAB KUMAR MUKHER-
JEE: When an application is received, we
start processing it from the date of re-
ceipt of the application from the party
or the date on which it is recommended
by the State Government

SHRI P K. DEO: So far as my State
of Orissa is concerned, letters of imtent
have been issued for a calcium carbide
plant, an aluminium plant and a paper
mill in the district of Koraput, which is
industrially backward. The industries are
not coming up there because there is no
railway facility. So, I would like to
know whether there is any co-ordination
between the railways and Ministry of
Industrial Development so far as the pro-
motion of industries in backward areas is
concerned.

MR. SPEAKER: How iy it relevant lo
the deckine in the issue -ef Letters.of Ia-
tent?

SHRI P. K, DEO: Because of lack of
co-ordination  between  Ministries the
Letters of Intent are dead letters.

SHRI PRANAB KUMAR MUKHER-
JEE: There is co-ordination between the
various Ministries. We extend our co-
operation to them and they extend co-
operation to us.

SHRI VAYALAR RAVEL: It is good
that some relaxation is being made so far
as the procedure of jssue of licences i
concerned. But is this relaxation going tc
have the effect of helping the monopoly
houses in preference to the  smaller
parties?
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MR. SPEAKER: [ have not been able
to follow how it ig relevant to the de-
cline in issue of licences.

SHRI PRANAB KUMAR MUKHER-
JEE: The question relates to the proce-
dure for issue of licences and disposal of
applications. The decline relates speci-
fically to the time taken to dispose of
cases. In view of that, a simplified pro-
cedure is being followed to see that more
applicationg are being cleared within a
reasonable time and no undue delay takes
place.

SHRI DINEN' BHATTACHARYYA:
In the name of a new procedure for
issuing Letters of Intent, may I know whe-
ther there has been a clear departure from
the Industrial Policy Resolution adopted
by this House in 1956 and most of the
Letters of Intent and licences are now
being given to big industrial houses with-
out going through the MRTP procedure?

SHRI PRANAB KUMAR MUKHER-
JEE: No departure is being made.

Fet srateaa # oo wamd &
frm wrAYwrT weafadt ®t et

w1 A

*396. st wrar fagrd ey :
FT G WL TGN HA A T A
FIT F4 (F

(F) sTFTIETTY ZTer T A9 Faf
¥ frre T £ oAD' 7§ f R
JTHTRA FEfHAT F1 Hewr worw  fwadr
Tfow 2y ‘I'é H

{|) @8 TR ]| wEA
AT T OATEE A A R

(m) =@ &a ¥ wrErEAT 4 9%
wreafTdT g s ?

gIAT AT ARG AAET R ITIA
(ot addR fog) () =afag fgaa
A A A g (TnET R
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Ty WA, dfed e O o 0~ 5453/
73]

(=) amEreE Feafadt ®1 €472
T AT OrAT 1946 ¥ ww guF
ST qrEmdAES ($E) wgEz
fafuds, wowar & am os Fa7 fFOr
TET AT, W Y T AT |

() 3@ ;eEeg § wrEHOEOT &
AEATAST @ S FT g6 7T 95T,
FTIF aued g0 ¥ 7910 0547 F
wifg , ATFETIEOT FT AT qIT F FHAT
% feew qar o7 9% & g0, S

o AT & fAu aga wraw O d

F warordg amiem fosrst a7 Fafg
TTAT O54T |

1 AESIRETT AFGY ; W T
u Fg1 a4 & 5§38 waafes ooa-
W gEie fufads, sawar & arg
19 46 ¥ T ARATTT forar war g7 faa &
w=ata 9fa a§ 378 q.1 #r| a7 wfgw
S TFRA N ACG E 1 F A0AAT I2AT
fFzamAlarsa s F Ao &)

AT ST /I AAT § ST WA
(s o & WATH) : 7 I qAA
FIT 0 RF ewIH TRaz fafade g ag
oF Ffadee & 6 wafas & oW
6 wefaat & nrg 3§ & wfer GarEs
fan 7T § 1 48 w4 275 € 7w freg
graT TEaT 2 | 7y ' g e el gm Ay
B AT AT 741 § | § W 3@ 57
g AT A2 qFArg Afww w@ias
& o1z & zast ot wifead < e Ak
qAAME

ot e fagrdy At - WAy AT
2 = ag 51 6 Feafrar g 97 § fadwy
Fofaat of &, A § 1946 # WA
TR frar T a1 9g gWI 9a
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qAFA 721 1. fomar g@r wfam a7
§ st argan g i qar oF wwafaat F
g ST GFAAT T AT H AT
¥ I F TET 0 A= st gar e
whes g g !

SHR1 1. K. GUIRAL: The position is
that the Monopoly Commission has exa-
mined this point and is also now examin-
ing it. So far as I koow, these six com-
panies 1o a very great extent are inter-

linked companies. It js not as if these six
panies exist independently.

SHRI INDRAJIT GUPTA: Are they
foreign companies?

SHRI 1. K. GUJRAL: The foreign in-
terest is there. The question has to be
examined not only from the point of view
of the agr ts we are but from
the point of view of the functioning of
these companies. My hon. friend might
keep in mind that the total amount paid
by the All India Radio is comparatively
much less than the total operation that
these companies are having here. Tt is
not only in the context of marketing music
in India but also from the point of view
of exporting them out of India that this
problem has to be considered. At the
time of the agreement the company insists
upon a clause which can to a great ex-
tent come under the purview of the MR
TP Act because one of the clauses js that
one who enters into an agreement with
the company) cannot perform it with
somebody else. These ‘are issues which
need attention. I have already drawn the
attention of the Company Law Board that
this should be looked into from the point
of view of monopolies etc. So far as
the present agreement is concerned, my
impression is correct that there are 1wo
more years to run. The entire gamut of
it has to be examined, not only from the
point of view of All India Radio but from
the point of view of the entire country.

W REYEW . ATHIRA # fEeEy
wr A g P

=5t wew fagrd a9 oEwe
=T sem=dt &1 = +7 Frevgr
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g1 2w
g

st s fag o S RN
fER s sH Fagd dF =-
fragiar femmr g § Maw, "0
o A= ared s o A et F
w7 § O3 § a5t v 3 9@ 55 gAY
fN AT T T 270 T § | T AT
15 odr fafa a@mod for & amTee
Ffaal & 99 SEIFE FATH FT
Ta (o 95 ? gAL O 7 Tg A=
=R g fF #1957 § 78 o= F
F fome wag gfaw asg a7 § 7

W WERW YU A1 AR
FofEt 3T § AW W9 A aret
AT FAH 1 7 "y 7

FATET AT AW FT THAT

SHRI I: K. GUIABAL: So far as the
rights of the singers are concerned,
these are the agreements  which
are a part of the agreement that the
Gramophone Company signs with them.
The copyrights are generally given away
to the Gramophone Company. Some-
times, the signers and the writers get a
part of the royalty and sometimes they
give up wholesale. That is why the agree-
ment that we have signed with the Gramo-
phone Company includes all such ele
ments which come under the Copyright
Act.

st ST Tave fog © W ¥ owfuw
WA AGT AT & AAA § ATHT I AT
ST & U G o TEeE A7 A5,
frrrar & | #9 T4 Q@ 41 | IEE TS
fe ag g A" frar v )

*ft 0wTg (T < IET SiF famn
2 | o= qieFT At &7 A ofide g g
ag ATATEI FEOAT F wrA gET § 1 I
F fedew g wraw A4 ¢ fF wmam 9
et & | a3 & a1 e fgma &
g IE R AR FA F A A
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ATHIIA FFIAT F T 61T & |

Petitions for Grant of Pension to
Freedom Fghters

*387. SHRI D. N. TIWARY:
SHRI S. C. SAMANTA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of petitions for the
grant of pension to freedom fighters dis-
posed of till 31st July, 1973, State-wise;
and

(h) whether a large number of such
petitions received in 1972 are still lying
undisposed of?
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THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKER DIKSHIT): (a)
A statement indicating the position about
receipt and disposal of applications as on
31st July, 1973, is laid on the Table of
the House.

(b) Except for about 3,000 applications
from ex-INA personnel which are to be
considered by a Special Committee- under
Shri Shah Nawaz Khan and a few hund-
red applications from Goa and Tripura
(150 from Goa and 515 from Tripura)
where clarifications are awaited from the
UT  Administration|[State ~ Government,
practically all applicationg received up to
31st March, 1973, have been examined.

About 1,27,000 applications have been
examined till the 14th August, 1973, and
pensions approved in 50,924 cases which
were found eligible. 19,350 applications
have been rejected and in 56,680, clarifi-

_cations have been asked from applicants/

State Governments.

Statement

Rece- Pro- Dis- Actions

ived cess- Posed

upto ed Sanc- Reje- of Called
STATE (3‘:;-;;;% " tioned cted for
Andaman & Nicobar 10 10 — —_ — 10
Andhra Pradesn . 8735 7506 2604 1362 3966 3540
Arunachal Pradesh — —_ —_ —_ — -
Assm 4745 3829 1159 362 1521 2308
Bihar 13504 10563 6896 1400 8206 ’ 2267
Chandigarh nb 90 37 12 49 . 41
Delhi 2434 1933 1122 174 1296 637
Goa N 1046 676 183 275 458 210
Gujarat 4513 3980 1321 1068 2389 1591
Haryana . . 4068 2538 727 154 881 1657
Himachal Pradesh . 1547 1217 134 22 156 1061
Jammu & Kashmir 1164 936 104 73 L177 759
Kerala . 5521 4026 791 1297 2080 103
Madyya Pradesh . 5149 4440 1735 1555 3290 1159
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Rece-
STATE ived pro-
upto cess-
31.7.73. corrected ed

Clarifi-

Dis- cations

Sanc- Reje- possed called
tioned cted of for

7148 2126 9274 3465

34 2 16 94
30 9 39 43

2 -— 2 —
2359 713 3072 3397
— — — 2
1867 1359 3226 1890
147 121 268 93
3241 163 3404 arig
281 207 488 702
2259 108§ 1344 5911
88 3 91 286
10169 2446 12615 7152
5091 812 5903 6694

Maharashtra 13015 12739
Manipur . 201 130
Meghalaya . 102 82
Mizoram . 2 2
Mysore . 7370 6379
Nagaland . 2 2
Orissa . 5661 5116
Pondicherry' 516 361
Punjab 11895 6523
Rajasthan . 1478 1190
Tamil Nadu 10008 9255
Tripura ' . 939 arT
Uttar Pradesh 20320 19767
West Bengal . 15314 12597
ToTtaL . 139369 116264

49529 16800 66329 49935

=t 8t o faardt : S ¥ R
g & 5 1,49,369 FXarT or 1 &
SrAT =Tgar g fF 93 A aa sl
T T 0% T 0 ¥ v erglaz
dX 17 4 ; afrgrw gro TEa
T & WX 77 a1 fer 9T #
FATCREHIA AN F7 547 qavel 47 7
FUF FUAT50 AT AT 97 FA1706-
Fvm & AT g G E

=t I WX faaira: feaw a1 fs
ar wfaar wrdf €5, uF & 3w w5
TIF F A A FFT AT OGCRL
#: | K wfamr 3 Arar wEF
O THT AT | I T FTER T FI7 700
q71 o 97 3@ FT GF I F FAT AL
7 qd qwg & 2avagt | faq ofw F 79

a1 AT JATT 9 TG AT S AEH HE QAT
FT HETT A7 AT 3T qE & @) 7 §
IAd Tear fagda § ardr 4F /K
ug sfge 7@ gar v f& agfafy
1§, IF F A¢ X aFE WO 0E
Tsgl & | S var gfeay & S §F gré
g wAFr eafeqi & @en W )
aAfusroaar e AT ¥ & 7
widr A E

«ft T o faarday  T9 Ao H
7g ®At 7 Fay 47 f faadt w31
a1 1973 aF § WA ITET fATEr
15 STET 1973 &% g1 FLTAT | F97 4
g1 mar 2 av 37 wafa &1 F7ET TG
31 ATF 1973 TF AT H{TIT GTH
T gATT fAvera 7w a¥ g @
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T A AT A oAy Fffeve
| w0 F A1 FEA q A A frar g
afiF 7g 1% Fmet § Aodt g F AT
FET HIT 7T AT & A 37 A1ET I
(o #9978 & AR R ¥4 Fg A
g

St FfefRdae oy war § a7 oge
St frmr a7 8% WA W wav v )
udr qifagd: ¥ qg WO ¥ wwET
fear av 5 w: 7= 71 afzfwFz afy =&
€ #1798 uF Fa F g 9T F 20w
&1 T W ITHT anfelnae & dr IR
Arq foar St | @y 5 aEge S §

7% w1 mifefwde Arraarafer 4fF

T AW F1 TF A7 T g F a7 fam
AT A=W 57 9 977 Fqifzfeke 78
7 g1 € 3 7f0 ag wrramaa fear war
a1 fF uF 7 ¥ gOU AT B a5 FT
arfef sz & &1 IR g7 forar srom |
ag 7 9% G197 & A% AT FG FAA
H A FeT £ % 73T WA § |
# A TEan g 6 70 08 ArIIET H
TEF AT FATCRRT AOO TAT § IAF F-
frat frgerar famm #afdfwdom amo gr
ST A AT ALY GHG WO TF AGT AT
a fov == aF & s ?

=t IA1 5w feR ¢ ZHA T8 waAT
F f% 3170 ¥ a8 i wiwar gt 4T
frierrgd 15 WET aF wL & | OHI gl
di T g A A FreE s, Gy
ar "qrg U1 u FrAr wiAgi 71 9% FI-

o 1 o7 frard: safderan &
fw qaT g g wE 2 13g A1 A
AT BN

st R fiwe ifse: fAaerodr 3
ot sfomi foreet & faeg st 3T
o ST AET F aFA | O 1 afwa
o1 75 ¥ W furwrEd o s & oo
T A ETL &1, & B F49 % oo 7zt
"oz ¥ a0 Ifaa A0 @A | gHal
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AT TR F1 AT TEAT R | AT ARy F
ar it stfeerdy safean € 3 g A o
AR AT EY A1 AT IR A A forer wm)
AT T AT TF T4 § gAT IAHT
14 9T §5 g1 e ¢ | 14 g AF
faadr wfwar argdr 37 799 71 f@)-
tiffea gh9e 7 9t Ta a9 7 927w
¥ 39 a9 F1 973 wEq A% A1 IR
AR TOF T8 A wEE A G
2 TAF T I wfaar seid IaF ad
¥ g ag fmar 747 & fF 34 0T A fae
Frararaar wfeT 9wy agdr & Faa ad

-q( AMAY | §3 wUE FaTE | T, S

TAAN F T AT AT A FAd § 1 Aiwar
oA [T Ar Tgr F 1 3A 973 FrA F @y
N AT F AR AT 14 ATETAF 4500
T TS FIT W™ 25 1 275 FAT A
71 ¢ | Afrapg anker @7 gne &
feam & odi et 30 faer ag g =
AT T BT faar A PR A aga 3 &
Ma FAE AT 98 A AT HIT AT a7
Frofrgf g gvwr 7 far ag sfeq
EEARE R ES I
o1 B0 A faget : agy safdeda
AT AAr Ar FAAC R AT J4T e
arfef®dz 71 a1 | OF T g0 IF
FT &7 AT, TAHT = A 7 1 GSF |
T AACA; T Qo T4 AL A
H TP 79 T FT 60 AT TA60 ArEar
stroif; 1 WAL 37 9T 794 Far qrT ar
45 gz 51 FAfofewaa & fag g4
T # 3T T g agy @y § vafeinsas A
o TT AENTg AT
st a1 wE e : W e Al

@ TWET gH HaTe T A | 91 fraw
=T 50 o7 % § 37 § arg afedaq
&9 Al 4 |

SHRI §. C. SAMANT: The hon. Minis-
ter says that all the petitions are exa-
mined phamptly. But we are receiving

complaints to the effect that from 1972
those applications have ben sent to the
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Centre for sanction and the petitioners
bhave not been informed and those peti-
tioners who are sending reminder after
reminder, they are not being acknowledg-
ed. I would like to know whether in
all States, State Advisory Committees have
been set up and whether in some States
District Committees have also been set
up because we find that the Government
wanted to dispose of all the applications
by 1973, But so much work ig being
held up. So, I would liké to know whe-
ther those workers who have received
Tamra Patras as political workers, if they
had not been punished by jail sentences,
their cases will be considered because we
as workers when we go out throughout the
country, what we find ig that 3 man who
perchance had been to jail for six months,
is getting pension while those people who
in all movements worked for the emanci-
pation of the country are being honoured.
We are going to honour the freedom
fighters but what we find Is......

MR. SPEAKER: Please conclude your
questions so that he may have time to
reply to your question.

SHRI S. C.
these people are asked to furmish cerit-
ficates and for that they have to run from
pillar to post. If the Government has mot
in its custody those records, why should
they be asked to go from this place to

SRAVANA 31, 1895 (SAKA)
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the staff and we have taken more steps
and we have expedited the work. 1
should assure the House that the remain-
ing applications will also be disposed of
quickly,

As regards those freedom fighters who
have suffered greatly or who, out of a
sense of self-respect, do mot want to write
to us—if there are well-known cases, that
is another matter—but in all those cases
we would require some evidence to as-
sure ourselves that the case is gen-
uine and deserves the grant of a
pension. But if he has in his know-
ledge any case where a  freedom
fighter has to go from pillar to post,
so far as Delhi is concerned. I shall
take action immediately and see that
nothing like that happens again.

Some hon. Members rose.

MR. SPEAKER: Order, please. The
Question-Hour is over now.

SHRI DINEN BHATTACHARYYA:
In case an Opposition Member certifies
any freedom fighter, he iz not granted..
«...(Interruptions).

SHRI UMA SHANKAR DIKSHIT:
That is not correct.

MR. SPEAKER: I very much wish that
we have enough time, but it is already

that place? Are we not dish ing the
prestige of the freedom fighters and in the
name of giving them honour, we are ac-
tually putting them in such a humiliating
position?

MR. SPEAKER: Mr. Samanta, there is
a very short time left for the reply.

SHRI S. C. SAMANTA: [ want to
know what steps the Government have

taken or propose to take to expedite the
petitions.

SHRI UMA SHANKAR DIKSHIT:
The hon. Member's anxiety is very legiti-
mate. We have increased the staff by
about four, times the original. The esti-
mate was 30,000 applications, but appli-
cationg have been received at the rate of
10000 per month. We have increased

1579 LS—2.

(Interruptions)

If you want to have a half-an-hour dis-
cussion, T will certainly allow,
T ofy wtverereas e S A
ae A aF F wr g, o freet
T FAT AT W AT HY AT TH e
g9 N TN BIEEH § §IC gW amy
F T & a ¥ wraTd §, gW A
FEAT TG & | WY & AW F qeriy
F At ¥ o1 F7y & fF oF fawe ¥ qu
ifay @K § s =7 fae A §
frfre saam e /0 § )
wele wgvaw: § a1 99T 0a § fF
g & FE A fae Y i, w9 ok
T &9 g &5 § 7
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PROF. MADHU DANDAVATE: May
I ask a brief question?

Y TRTENT WA - ared qei
F1 ot s AT faan .. (fErvedia)

WA AW ¢ qH JAEY FHET
s A A X GraFar g ?

oft g it : wE AR
AR I 3G & (6 g AR B Y AL
7 /Y7 ot 78 faear &1

ot mmAm g W Ay Ey
A IHET & FAT AT GG FT6E ZY ARG
fafex & warg & T o &7 Y
=nfga |

woma wgtaw : W W9 ¥ o o,
®T T FEA &, WY W O AAS
# wegw w g 5 s fem s
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WRITTEN ANSWERS TO
TIONS

Proposal to Cut Down the Price of such

Newspapers which have reduced the

Number of Pages Owing to Cut in
Newsprind Supply

*382. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

QUES-

(a) whether on the imp
tion of 30 per cent cut in the supply of
wewsprint, some leading newspapers have
cut down their number of pages;

(b) whether Government have coasider-
ed the desirability of cutting down the
price of such newspapers proportion-
ately; and

(c) what is the present news-advertise-
ment ratio permitted to a newspaper and
whether in view of the cut imposed on
the supply of newsprint, Government have
reviewed this aspect of the matter and
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whether any change in this ratio js con-
templated?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJIRAL):
(a) Yes, Sir.

(b) No, Sir.

(c) Newspapers are free to determine
the space to be allocated for advertise-
ments. It is legally not possible to place
a limitation on the space devoted to ad-
vertisements in newspapers.

Non-payment of P. L. I Policies Matured
in 1946

*385. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether there are P. L. 1. Policies
which matured in 1946 ‘and have not yet
been paid to the policy-holders; and

(b) if so, the number of policy-holders
with the amount assured in each case and
the reasons for non-payment of commuted
as well surrendered value in each case?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) A statement is laid on the Table of
the Lok Sabha. [Placed in Library.
See MNo. LT-5454/73].

Vacancies Reserved for Scheduled Castes

and Scheduled Tribes mot filled in the

Ministry of Planning and its Subordi-
nate Offices

*388. SHRI R. N. BARMAN: Will the
Minister of PLANNING be pleased to
state:

(a) the number of Scheduled Caste and
Scheduled Tribe didates recruited in
his Ministry and Offices under his Minis-
try during the year 1972;
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(b) the number of vacancies reserved
for the Scheduled Castes and Scheduled
Tribes not filled during 1972, but carried
forward to the mext year and the rcasons
therefor; and

(¢) the steps Government propose to
take to fill up these vacancies?

THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING (SHRI
MOHAN DHARIA):

(a) Scheduled Castes 16

Scheduled Tribes 4

(b) Scheduled Castes 10

Scheduled Tribes 1

All these vacancies reserved for Sche-
duled Castes/Scheduled Tribes could not
be filled up in 1972 either due to non-avail-
ability of Scheduled Castes/Scheduled
Tribes candidates from the Employment
Exchange/Department of Personnel or
b the recrui to the posis re-
quired to be made through U. P. §. C.
could not be finalized,

(c) The Employment Exchange will be
asked again to sponsor candidates belong-
ing to Scheduled Castes/Scheduled Tribes.
In case they fail to sponsor the candidates
again, Director General of Employment
and Training will be asked to adwertise
the vacancies and we may also approach
the recognised  Scheduled Castes and
Scheduled Tribes Associations to sponsor
names of suitable candidates. As regards
gazetted posts, U. P. §. C. will be asked
1o re-advertise the vacancies reserved for
Scheduled  Castes/Scheduled  Tribes in
case they are umable to recommend such
candidates.

As a further measure to increase the
intake of Scheduled Castes/Scheduled
Tribe candidates in Government service,
a special scheme has been recently taken
up by the Directorate General of Em-
ployment and Training to provide coach-
ing to about 1000 persons belonging to
these commbnities for a period of six
months during which period they will
also pet a stipend. Tt is expected that
these candidates will adequately fulfil the
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minimum standardg expected by the re-
cruitment agencies.

Time Limit for dispesal of applications
for Licences

#389. SHRI RAM PRAKASH:
SHRI VARKEY GEORGE: -~

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have fixed
any time limit for the disposal of licence
applications; and

(b) if so, the gist of the scheme and
the prescribed time limit?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). Government
are currently examining certain proposals
to streamline industrial licensing proce-
dures, in such a way that (i) it becomes
possible to accerd clearance goods within
foreign  collaboeration or capital goods
within a period of 90 days in each case,
(ii) composite clearances become possible
within 120 days and (iii) MRTP cases
which are not referred to the Monopolies
Commission may be cleared within a
period of 150 days.

Item Entitled “India's Scicnce
Potendial Under-utilized”

News

%390, SHRI ~SUKHDEO  PRASAD

VERMA:
SHRTI B. R. SHUKLA:

Will the Minister of SCIENCE AND

TECHNOLOGY be pleased to state:

(a) whether Government's attention hae
been drawn to the remarks of the Chair-
man of the International C ission on
Science Policy Studies as appearing in the
Indian Express dated the 24th July, 1972
under the caption “Indfa’s science potential
under-utilized™; and
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(b) if so, the reactions of the Govern-
ment thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) The Government have seen
the press report.

(b) They have been taken note of.
even before these remarks were made
the question has been under study and
programmes for fuller utilisation of the
available potential are under consideration
ag part of the fifth five year plan.

Complaiuts regarding wrong Telephone
Bills in Delhi

*391. SHRI RAMKANWAR: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether there are numerous com-
plaints regarding the wrong Telephone
Bills in Delhi from the subscribers; and

(b) if so, what action, if any, is propos-
ed to be taken to attend to the grievances
of the subscribers?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes. Sir. Complaints have been received
from some subscribers.

(b} In a large proportion of cases the
feeling that the charges are heavy is due
to incorrect assessment of the extent of
STD calls made by the subscribers. In
some cases, excess metering is found to
be due to faults in circuitry of equipment.

A procedure already exists for granting
rebate in cases which on investigation are
found to be genuine. A Committee hae
also been set up by Government to exa-
mine this subject with regard to the billing
system of Delhi Telephones. The Com-
mittee i3 expected to submit its recom-
mendations shortly. Further action will
be taken after the report is received und
examined.
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Gap between Industrial Development and.
Advancement in Nuclear Energy

*¥392. SHRI ARJUN SETHI: Will the

Minister of ATOMIC ENERGY be pleas-
ed to state:

(a) whether the gap between industrial
development and advancement in nuclear
energy has posed serious problems in the
recent years; and

(b) if so, what steps have been taken
to solve the problems?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF INFOR-

MATION AND BROADCASTING AND

MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): (a) and (b). A
statement is laid on the Table of the
House.

(2) and (b). Our basic strategy in the
development of nuclear power is to maxi-
mise indigenisation in the construction of
atomic power stations. This involves
heavy dependence on domestic industry
for the manufacture of sophisticated
equipment. The response received in this
connection from the Indian manufacturers,
both from the public and private sectors
has been quite encouraging and they are
coming forward in increasing number to
undertake manufacture of nuclear com-
ponents. However, due to the intricate
nature of work involved and due to tech-
nical problems encountered during actual
manufacture, by and large, they fail to
kecp to the delivery dates which delays
the completion of projects. To =nable
them to develop their capability for
overcoming these problems, the Depart-
ment assists them by providing the neces-
sarv technical know-how and associating
its izchnical experts at all stages of pro-
duction. With the accumulation of ex-
perience and increase in capability, it is
confidently hoped that the Indian manu-
facturers will soon be able to cope with
the demand that is being made on them
in terms of sophistication of equipment,
rigidity of specifications 'and timely com-
pletion of the jobs entrusted to them.
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Pre Examination Training Centres in
States to Coach Scheduled Caste and
Srhadnlad ‘rribe

ing in Competitive Exammaillms

*393. SHRI BAKSI NAYAK: Will the
Minister of HOME AFFAIRS be pleased
1o state:

(a) whether the Union  Government
had advised the State Governments to sel
up pre-Examination Training Centres to
coach the Scheduled Caste and Scheduled
Tribe candidates appearing in the com-
petitive examinations for senior posts; and

FTY Y A

(b) the extent to which their represen-
tation in services is likely to increase con-
sequently?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
{a) Yes, Sir.

(b) The main aim of the scheme “Pre-
examipation Training” included in #he
Central Sector of the Backward Classes
Plan is to improve the representation of
Scheduled Caste and Scheduled Tribe
candidates in various services in which
posts are reserved for them and are ﬁ]led
through the p
The quota reserved for the candidates of
these communities in the LA.S., LP.S. and
other Allied Services is being filled in full
from the year 1964 onwards., It is nol
possible to qualify the extent to
which the representation of Schedul-
ed Castes and Scheduled Tribes in
various Services is likely to increase
consequent on the setting up of pre-
examination training centres by the
State Governments.

Between India and USSR for
Joint Production of Films and Exchange
of Television Programmes

*394. SHRI V. MAYAVAN:
SHRI C. K. JAFFER SHARIEF:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether an agreement between India
and USSR has been reached for Indo-
USSR film and Television ventures;
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(b) if so, the main features of the

agreement; and

(c) when it will be effective?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI I. K.
GUJRAL): (a) to (c). Government
have not entered into any Agree-
ment with the USSR for joint pro-
duction of films. However, as part of
the Cultural Agreement  with the
USSR, a draft Protocol for Co-operation
in the sphere of television and radio
broadcasting between All India Radio and
the USSR is under consideration and is
likely to be finalised shortly.

Spill-over Projects in the Industrial Sector
during Fifth Plan

*395. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of PLANNING be
pleased to state:

(a) whether Planning Commission has
wqued out the outlay required for the
spill-over projects in the industrial sector
during the Fifth Plan;

(b) if so, whether the large .amount of
spill-over ig due to the low pace of imple-
mentation of 3 number of important pro-
jects included in the Fourth Plan;

(c) whether the Plannig Commission
has included for conmsideration only such
spill-over projects on which concrete de-
cision had already been taken; and

(d) whether the Commission has drawn
up a broad list of new projects to be in-
cluded in the Plan; if so, which are those
projects?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sir.

(b) to (d). Apart from the slow pace
of implementation, other factors like es-
calation in costs and inclusion of certaln
new projects in the Fourth Plan have con-
tributed to the sizeable spill-over into the
Fifth Plan.



39 Written Answers

The spill-over projects, covering those
under construction or on which firm deci-
sions, have been taken for implementation
would necessarily have priority for inclu-
sion in the Fifth Plan.

The Commission is having discussions
with the various Ministries and States on
their Fifth Plan proposals. The list of
new projects to be included in the Fifth
Plan would be finalised ‘after these dis-
cussions are concluded and intersectoral
priorities are decided.

Firing in Village Rampur, Varanasl District
(U.P.) in coniiection with dispute regard-
ing the Land of the Secondary
School

2396, SHRI PILOO MODY: Will the
Minister of HOME AFFAIRS be pleased
1o state:

(a) whether any incident of firing took
place in village Rampur of Varanasi Dis-
trict on the 20th December, 1971 as a
result of dispute regarding the land of the
Secondary School of the village; and

(b) if so. why a case has not been
institted against the people who started
the firing?

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT): (a)
Yes. Sir.

(b} Regarding this incident a case was
registered by the police against 28 persons
U'S 147|148/149(307}324/504506 IPC and
a charge sheet submitted to the Court on
August 26, 1972,
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Telephone Corporations for big Citles

=398. SHRI P. VENKATASUBBAIAH:

SHRI BHOLA MANIJHI:

Will the Minister of COMMUNICA-

TIONS be pleased to state: *
(a) whether a proposal to set up Tele-

phone Corporation in big cities is under
examination;
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(b) if so, the broad outlines of the pro--

posal; and

(c) the stage at which the matter stands
at present?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Several suggestions for modifying the
organisational structure of the Telephone
Districts in big cities are under examina-
tion at present.

(b) and (c). The entire matter is In &
preliminary stage of examination. As
such it is too early to indicate the broad
outlines of the proposal.

Issue of licence to Thapar Group for
Setting up a Plant in Kerala

*399, SHRI BHAGIRATH BHAN-
WAR: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Governnment are aware
of the controversy in Karala over the
granting of licence to the Thapar Group
to set up a plant in Kerala;

also

(b) whether Government are
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has not so far been granted, since the Ke-
rala State Government have stated that
they are examining the question whether
they would be able to make available the
requisite raw materials to this unit and
their final views are still awaited.

There have been some reports in the
Press to the effect that there was a dis-
cussion in the Kerala Legislative Assembly
on thig issue, but this Government are
not aware that any Minister of Karala
Government has made any statemeng to
the effect that the Centre was interested
in that plant being set up in the Private
Sector only and not in the Public Sector.
A letter of intent has already been issued
for expanding the capacity to the existing
unit, M/s. Travancore Titanium Products
Ltd.

Imposition of Kannad Language on Mara-
thi Sp:aking Students of Belgaum

*400. SHRI SHANKERRAO  S5A-
VANT: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government of Mysore

has recently tried to impose the Kannad

aware of the Kerala Minister's
thut it was the Centre which insisted that
the plant be set up in private sector by
the Thapars and not in the public sector;
and

(c) if so, the reaction of the Govern-
ment of India in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAH-
MANIAM): (a) to (c). It is presumed
that reference is to the letter of intent
granted to M /s Ballarpur Paper and
Strawboard Mills Lid., for setting up a
Titanium complex in Kerala. Only a
letter of intent has been issued to this
party in the year 1968, which has not
so far been converted into an Industrial
Licence. The letter of intent was perio-
dically extended and the last extension
was granted in the year 1971 extending
the validity date wpto 31st December, 1971.
Further extension requested by the party

language upon the Marathi-speaking
i of Belg and neighbouring
areas;

(b) whether this has caused considerable
unrest among the Marathi-speaking people
of that area; and

(c) what action the Central Govern-
ment propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):

{(a) to (¢). According to information
received from the Government of Mysore.
the State Government have accepted the
three language formula in regard to ins-
truction in primary and  secondary
schools. The students have the option to
study their mother tongue, another Indian
language including Marathi, and English.
Under an order issued in October, 1970,
provision has been made for teaching
Kannada as an additional compulsory
subject to those students in standard TIT to
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VII who do nmot opt to study Kannada,
without, however, such students being
required to offer it as a subject for
examination. The order has been in force
in the various schools of the State,
including those in Belgaum district, for
the last two academic years.

The Government of Mysore have clari-
fied that provision for teaching Kannada
as an additional compulsory langu-
age for students not otherwise study-
ing Kannada has been made only to
enable such studies to learn  made
the Kannada has been made only to
enable such students to  learn the
major language in use in the State and

does not cause any hardship to the

Marathi speaking students.

According to information received from
the Government of Mysore, agitation was
launched in Belgaum district in the last
week of July 73. The local authorities
took prompt action to bring the situation
under control and restore normalcy in the
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Employm:nt for Educated Unemployed in
Madhya Pradesh

3773. SHRI MARTAND SINGH: Will

. the Minister of PLANNING be pleased

to state:

(a) whether Government of Madhya
Pradesh submitted any scheme for the em-
ployment of jobless educated persons in
the current financial year; and

(b) if so, the cost of proposed scheme
and the reaction of the Central Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): (a). Yes, Sir.

(b) The State Government of Madhya
Pradesh was requested to formulate em-
ployment schemes in the current year
under the ‘Half-a-Million Jobs Programme’
for about 30,000 educated unemployment
within g ceiling amount of Rs. 5.30 crores.
Proposals from the State Government in-
volving an outlay of Rs. 1.82 crores have
80 far been received. They @are already
approved and formal sanction is under
issue. The remaining proposals will be
cleared as soon as they are'received.

In addition, the State Government is
also implementing various employment
schemes in the current year under the
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Programme for Educated Unemployed ini-
tiated in 1971-72 and the Special Employ-
ment Programmes initiated in 1972-73 for
which in 1973-74, the State Government
has been tentatively allocated Rs. 5.73
crores and Rs. 2.04 crores respectively.
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Performance of House site allotments to
the Harljans in Madhya Pradesh

3775, SHRI MARTAND SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the performance of House-
site allotments to the Harijans and Adiva-
sis in rural areas of the State of Madhya
Pradesh is very poor; and

(b) if so, the reasoms thereof and the
steps proposed to be taken to achieve the
target fixed by the end of the Fourth Five
Year Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). The infor-
mation is being collected and will be
placed before the house after it has ‘been
received.

Service safegnards for Schednled Caste and
Scheduled Tribe

3776. SHRI 5. M. SIDDAYYA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) Whether the question of Govern-
ment T izing the constitutional right
of the Commissioner for Scheduled Castes
and Scheduled Tribes to directly entertain
and investigate into cases concerning ser-
vice safeguards for Scheduled Casteg and
Scheduled Tribes was discussed at the
third meeting of the High Power Commit-
tee on the Ist July, 1971 after the assur-
ances given by Government to the Par-
liamentary Committee on Welfare of Sche-
duled Castes and Scheduled Tribes in this
regard;

(b) if so, the decision taken therein;

(¢) whether the matter was also re-
ferred to the Committee of Secreta-

ries and if so. their recommendations
and

(d) whether the High Power Com-
mittee has finally taken a decision in

the matter, and if so, the particulars
thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAMRS (SHRI
F. H. MOHSIN): (a) Yes, Sir.

{b) A decision in the matter is yet to
be taken.

(c) Yes, Sir, In view of the answer
to part (b) it would be premature at this
stage to indicate the recommendations of
the Committee of Secretaries.

(d) No, Sir.
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Suicide by a woman in Nagarcail Tamil
Naduo) for want of rice

3778. SHRI R. N. BARMAN: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether a woman committed suicide
on the 17th July, 1973 in Nagarcoil, as
she could not get rice to feed her child-
Ten;

(b) the name of the woman and the
number of her family members;

(c) what are the results of Police investi-
gations; and

(d) steps Government propose to take
to stop such recurrences?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) to (d). The informa-
tion is being collected from the Govern-
ment of Tamil Nadu and the same will
be laid on the Table of the Lok Sabha on
its receipt. - 'l

~
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Army Entertaioment Wing of Song and
Drama Division

3780. SHRI Y. ESWARA REDDY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Army Entertainment
Wing of the Song and Drama Division is
being broken up and dispersed;

(b) whether the Artists have represent-
ed against this;

(c) whether it has been examined that
this decision will adversely affect the
efficiency and the quality of the Enter-
tainment Wing; and

(d) if so, the steps being taken by Gov-
ernment to provide relief to the artists?

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND

BROADCASTING (SHRI DHARAM BIR
SINHA): (a). The Armed Forces Entertain-
ment Wing of the Song and Drama Divi-
sion, consists of 9 troops; the headquar-
ters of 3 troops each have been shifted
to Jullundur, Bareilly and Siliguri.

(b). Yes, Sir.

(d) The decision to disperse the troops
has been taken in the interests of the effi-
ciency of the Armed Forces Entertain-
ment Wing and the operational conveni-
ence of the trpops which were required to
cover vast areas of the country from
Delhi.

(d). The facilities available to Govern-
ment servants at the time of change in
their headquarters have been extended to
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the staff  artists of these troops also.
These include grant of advance towards
two months’ salary, recoverable in 24 jns-
talments. To the extent possible, the pre-
ferences of the artists for posting at any of
these Centres have been accommodated.
The authorities concerned have been ad-
dressed to render all assistance to the staff
artisis in locatine accommodation and get-
ting in their children admitted to educa-
tional institutions  at the new Cen-
tres.

Expansion of facilities of Vikram Sara-
bhai Space Research Centre st Thwmba
for Space Programme

3781. SHRI VAYALAR RAVI: Wil
the Minister of SPACE be pleased to
state:

(a) what progress has been made in the
work on the expansion of facilities at Vi-
kram Sarabhai Space Research Centre at
Thomba to undertake the production of
different items required for our space
programme; and

() the additional facilities scheduled
to be created and the ecstimated expen-
diture on that?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF INFOR-
MATION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI IN-
DIRA GANDHIL: (a) The details of the
progresy achieved in the expansion of fa-
cilities at Vikram Sarabhai Space Centre
in the varions Units are given in the
Annual Report of the Department of Spa-
ce for the year 1972-73, copies of which
are available in the Parliament Library.

(b). The additional facilities to be creat-
ed st Wikram Sarahhai Space Centre as
part of the Fifth Five Year Plan uand the
estimated expenditure there on are still
under consideration.
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Works to be taken up by the Elecironics
Corporation of India

3782. SHRI VAYALAR RAVI: Will the
Minister of ATOMIC ENERGY be pleas-
ed to state:

(2) the brief outlines of the works to
be taken up by the Electronics Corporation
of India in the coming years;

(b) whether the Corporation proposes
to take any unit in Kerala; and

{c) if so, the details thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF INFOR-
MATION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a) The Electronics
Corporation of India Ltd., was incorporat-
ed in April 1967 with its Registered Head
Office at Hyderabad with the primary ob-
ject of production of electronic equipment
and components developed at the Bhabha
Atomic Research Centre. The production
acuv:ues of Electronics Corporation now
i the facture of the following

3x e "

) quipment and sy
(i) Digital & Analogue Computers

(ii) Nuclear instruments

(iii) Excitation Control System for die-
sel locomotives

(iv) Equif t & Sub used by
Defence Forces
(v) Antenna  Systems for Satellite

communication
(vi) Synchros & Servo Motors

(vii) Defence grade elctronic compo-

nents

(vili) Complete control instrumentation
and fuel bandling controls for
RAPP—Unit No. I

{ix) Television sets.
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The Company has formulated a Five
Year Expansion Programme 1971-72, ac-
cording to which the cumulative capital
investment by the end of 1975-76 is esti-
mated at Rs. 1151 takhs with an anticipat-
ed staff strength of 5,200 employees and
sale target of Rs. 2,100 lakhs. The ex-
pansion Programme envisage expansion of
the existing production Divisions of the
Company besides, setting up of new Divi-
sions, viz. Television Division, Computer
Division and Special Products Division etc.

(b) and (c). No, Sir. However, negotia-
tions ard heing held with Kerala State
Electronics Development Corporation for
transferring know-how in the manufacture
of Television sets which will be marketed
by ECIL under its own name.

Production of Rare Earths Chloride at
Alway Plant of Isdian Rare Earths

3783, SHRI VAYALAR RAVI: Will the
Minister of ATOMIC ENERGY be pleas-
ed to state:

(a) the production target and actual pro-
duction of rare earths chloride at Alway
Plant of Indian Rare Earths during 1971-
72 and 1972-73; and

(b) whether the actuai production
falls short of the production targets
and if so, the reasons therefor and

the steps taken to achieve full pro-
duction targets?
THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF INFOR-
MATION A‘ND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a) and (b). The fol-
lowing table indicates productlon targels,
actual production and shortfall in respect
of rare earths chloride at Alwaye Plant
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of Indian Rare Earths Ltd., during 1971- 72 and 1972-73:

1971-72 197273
Production Actual Production  Actual Short-
targets Production  Shortfall targets production fall
4,854 4463 301 4709 4,388 321

The shortfall in production can be wnain-
ly attributed to the country-wide shortage
of caustic soda and this in spite of IRE's
efforts to purchase caustic soda from sour-
ceg other than its regular suppliers and
even at higher prices. The production
problems that beset their regular suppliers
M/s. Travancore Cochin Chemicals
Ltd. are expected to be overcome this
year and the shortage of caustic soda
to meet TRE's requirements i not e€xX-
pected to persist.
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Police postings in Delhi

3785. SHRI BIBHUTI MISHRA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Inspector General of
Police, Delhi has appointed his own men
who are upexperienced and raw hands, at
the key posts in Delhi Police due to which
the law and orders situation in the Capital
has deteriorated considerably and law-abi-
ding citizens are feeling unsafe to move
freely, and also it has caused  great dis-
satisfaction amongst the senior and
experienced officers of Delhi Police,

(b) if so, whether Government propose
to post well experienced and senior offi-
cers at these posts to improve the faw and
order situation in Delhi; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H.L MOHSIN): (a) No. Sir,

(b) Officers are posted in the Delhi Po-
lice after taking into account their experi-
ence and record of service and the re-
quirements of the post.

(¢). Question does not arise.

Expansion and reorganisation of industrial
Testing and Research Laboratories

3786. SHRT VARKEY GEORGE: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Government have consider-
ed the question of the expansion and re-
organisation of the Industrial Testing and
Research Laboratories in the country; and
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(b) if so, the progress achieved in this
regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). Industrial testing und
research is carried out by various scienti-
fic institutes under the Central Govern-
ment ‘and State Governments and indus-
try in the country., Schemes of expansion
of existing labaoratories as well as creation
f new facilities for this purpose are ci-
visaged in the development plans which
are at different stages of formulation by
the concerned  Ministers/organisations.
Mention mfay be made, among other pro-
posals, of the proposal of the National
Test House to set up new Test Houses
in various regions of the country.

Control on sale of Tyres

3787. SHRT VARKEY GEORGE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Government have consider-
ed to have some sort of control on the
sale of Tyres in the country;

(b) if so, the outlines thereof; and
{c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
VMINISFRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIJEE): (a) and (b). The State Go-
sernment/Union Territories have been re-
auested to enforce strict vigilance on
the sales of tyres by dealers in their
territories through  the powers avail-
able to them under the Essential
Commcdities Act to ensure fair dis-
tribution of tyres in their territories
and to stop unauthorised inter-State
movement of tyres. The State Gov-
ermments have forther been requested
to malke suitable entries in the regis-
tration books of the actual users about
the guantittes supplied to them dur-
ing a particular quarter and also
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to fix quotas for supply to the indivi-
dual ysers in the State, to ensure that
the actual juser does not get more
than what he needs. All the State
Governments have issued Control Or-
ders regarding the distribution of
tyres in their territories.

The tyre maoufacturers have also been
requested to keep a strict watch on
their dealers to ensure that they de
not indulge in unsocial practices, and
to take deterrent action on the de
faulting dealers.

(c) Does not arise.

af o 2 faeelt & e gl
& frdrggra s sy

3788 W THEE WEAIGTT
a7 MY WAL T FATT FT FA T4

(%) @ a3t & A9 TEA F @F
frdg & 3 s&rs, 1973 F1 Eisw
fawr, 7% faeeft, & fAwe o= =faet
#rfen agr A AT SR w7 qr
et

(%) afze, ar =@ gfeq T
qearsl ¥ v gIafadt &7 o
M owam & H#

() afe 78, & #v g7 weafudi
FY oFe faar mar & 7

a7 wweT ¥ IR (0w
awe igha ) : (F) of TE S,

(&) #YT (7). 9% 7 93a7 |



57 Written Answers

Allotment of Cement and R.C.C. Pipes
to Daught afiected States

3789. SHRI MARTAND SINGH: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) the criteria followed by the Central
Government for the allocation and assis-
tance to the drought-affected States for
getting cement and R.C.C. Pipes for the
purpose of irrigation and other such sche-
mes to deal with the scarcity situation
in the States; and

(b) the demand made by each State and

the quantity allotted and supplied to each
State during the last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIJEE); (a) and (b). The Govern-
ment of India do not allocate or distri-
bate the R.C.C. Pipes to any consumer or
the State Governments elc. As regards,
cement, no state-wise quotas were fixed
prior to 1st July, 1973, However, the
demands received from the State Govern-
ments for irrigation and other schemes
v:ere given high priority and release orders
were issued on cement factories. But it
was not always mentioned by the State
Governments ' whether the supplies were
required for meeting a drought situation

or other-wise and therefore it is not pos-
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sible to indicate the demand made by each
State and the quantity allotted and sup-
plied to each State for specifically meeting
requirements of drought affected areas.
The Central Government have since fixed
quotas for each State with the average
consumption during the past five years as
the base and it has been left to the State
Governments to distribute the avaiiable
quantity of cement among different arcas
and for different purposes.
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13, #97 0.75 24,00
14. ATTHTT — —
15. 3T 1.25 21.00
16. 99 1.50 21.00
17. T 2.55 26,00
18. afgemmg 10. 00 46.00
19. fag@ 0.50 1.00
20, IO HIA 4.00  115.00
21. ofr=w Fma 4.30 55.00
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1 2 3 4
25, faelt 1.25 4.00
26. Ty, TR AT 0.35 0.25
27, wwdrE, fedema 3 sfradeE
28. grfesat 0.20 0.75
E1cd 62.80  500.00
July 12, 1973. The banks have also been

Check on rising prices of essemtinl com-

3791. SHRI SAROJ MUKHERJEE:
Will the Minister of PLANNING be
peased to state: ; i

(a) whether he had said in the Press
Club of ‘New Delhi on June 24, (as report-
<d in the Statesman, dated 25th June, 1973
Calcutta Editidt) that' rigorous fiscal and
financial stéps would be 1almt to put a
curh on pricevme

(b) if so, the concrete measures proposed
to be taken to mop up exuss liquidity in
the economy; and

(c) the steps taken to curb the price rise
of all essential Dnmmudmes throughout the
<ountry?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): (a) Yes, Bir.

(b) It has been decided to take certain
steps which are expected to bring about
an aggregate reduction of about Rs. 400
<roses in the expenditure of the Central
and State Governments in the current
year. Besides, the Reserve Bank has in-
troducéd” farther méasures to mop up ex-
cess liqukﬁry i thé economy., The conces-
sionsiry 1 facility availible to com-
mercial banks has been cu-rtmled since

15?9 LS—3

advised to accelerate the return flow of
credit, particularly in respect of sugar
and cotton textile-industries. More recent-
ly, it has been decided to raise the cash
reserves which the scheduled commerical
banks are required to maintain with Re-
serve Btnl:,*fmm 5t07 per cent.

(c} Besules the above measures, the
Government has taken a number of steps
to curb the price rise of essemtial commo-
dities. These include:—

(i) augmentation of the availability of
edtentidl’ consumer goods through
imports and programmes for high-
or indigenows production;

(ii) making available foodgrains to a
large number of  people, particu-
larly the vulnerable sections of
society, through opeming fair
price shops in rural areas and in-
accessible places, and relcases of

major foodg at
prices;

(iii) equitable distribution of essential
consumer goods at reasonable
‘prices through operation of price
and distribution controls;

(iv) take-over of wholesale trade in
" wheat in all the important wheat
producing States;
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(v) introduction of the scheme of dis-
tribution of controlled varieties
of cloth at reduced prices since
November, 1972;

(vi) measures adopted on May 30,
1973 to restrain bank credit.
These included (a) raising of the
bank rate from 6 per cent to 7
per cent, (b) increase in cash re-
serves, which the scheduled banks
are required to maintain with the
Reserve Bank, from 3 per cent to
5 per cent, (since raised to 7 per
cent) (c) raising of the minimum
net liquidity ratio for the purpose
of borrowing by commercial
banks from the Reserve Bank at
the bank rate from 37 per cent
to 39 per cent, and (d) raising
of the minimum rate of interest
on bank advances, except for cer-
tain exempted categories, to 10
per cent.

Wwii) States have been advised to take
stringent measures against hoard-
ers and profiteers and, if necessa-
ry, make use of powers available
under Defence of India rules.

Formalation of Family Planming pro-
grammes for Fifth Plan

3792. SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minister of PLANNING be
pleased to state:

(a) whether Planning Commission has
asked the States to formulate their family
planning programmes for the Fifth Five
Year Plan; and

(b) if so, the broad outlineg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): (a) Yes, Sir.

(b) An outlay of Rs. 560 crores is ten-
tatively proposed to be provided in the
Fifth Plan as against an outlay of Rs, 330
crores in the Fourth Five Year Plan. The
State Governments/Union Territories have
been asked to formulate their Fifth Plan
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proposals in the Family Planping sector
keeping the following broad guidelines in
view: 1

(i) The objective of the family plan-
ning programme is to reduce the
birth rate to 25 per thousand
population by the end of the
Fifth Plan. The programmes
should be drawn up keeping this
overall national objective in view.

(ii) The family planning programme in
the Fifth Plan will operate with-
in an integrated framework of
family planning, medical, mater-
nal & child health and nutrition
services, so that the programme
may find wider acceptance among
the people.

(iii) The maternal and child health
programme will be suitably ex-
panded, consistent with the re-
sources available, so as to bring
down the rate of infant morta-
lity in the country. The States
should take steps to ensure a
smooth delivery of services.

(iv) Steps shoulkd be taken to ensure
wider  popular participation-
through voluntary organisation,
local bodies and other elected
representatives, The programme
should be converted into a mass
movement.

(v) Special attention should be given
and high priority should be uc-
corded to the provision of neces-
sary infra-structure in terms of

staff, buildings, vehicles and
equipment.
(vi) Special emphasis should be placed

on the training of medical and
para-medical personnel keeping in
view the wavailable facilities at
present and the future require-
ments. Proper training schedule
should be drawn up.

(vii) The wurban family planning cen-
tres would be expected to rem-
der maternal and child health
services in the Fifth Plan and as
such these centres should be
properly organised for the pur-
pose.
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Certain States declined to participate in
the Indian vMedi'ul and Health Servic:

3793. SHRI P. M. MEHTA:

SHRI R. V. SWAMINATHAN:

Will the PRIME MINISTER be pleased
to state: ,

(a) whether five States have’ declined' to
participate in the Indian Medical and
Health Service proposed by the Union
Government;

(b) if so, what are the States; and’

(c) what are their arguments in support
of their views and how many States have
agreed to formulate the scheme?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI. RAM NIWAS MIRDHA):
(a) Seven State Governments, which had
earlier agreed to patticipate in the Service,
subsequently either withdrew their consent
to participate in the Service or expressed-

" -certain reservations regarding the need for

the Indian Medical and Health Service.

(b) The names of these 7 States ‘ure
Assam, Jammu and Kashmir, Mysore,
Punjab, Maharashtra, Tamil Nadu and
West Bengal.

(c) A statement is attached.

Statement

Name of the State

The view in regard to their participation in the Indian

Medical and Health Service.

Assam The

Government of Assam intimated in January

1970 that the condition and the circumstances

prevailing

in the State were not suitable for the

implementation of the scheme for the Indian Medical
& Health Service.

Punjab

The Government of Punjab intimated in May 1969

that since the agreement of the State Government
to participate in the Service was taken about six and
half back, the State Government would like to have

a fresh look at the matter.

The State Government

have not so far intimated their further views in the

matter.
In January 1970 the

Jammu & Kashmir

Government of Jammu and

Kashmir decided not to participate in the Service for
the present.

Maharashtra

In October 1969 the State Government decided not to

participtae in the Service as they felt that since some
other State Governments have not agreed to parti-
cipate therein the Service would lack an all India
complexion.

Mysore

The Government of Mysore suggested some radical

changes in the methods of recruitment to the All-
India Services and since the Government of India did
not accept the proposals the State Government de-
cided not to parti cipate in the Service.

Tamil Nadu

The State Government feel that it is neither necessary

nor desirable to have an All-India Medical & Health
Service. The State Government futher stated that
in the present prevailing conditions in the country,
any step in the direction of diminishing the autono-
my of the State was likely to be viewed with con-
siderable misgivings.

West Bengal

In June 1969 the State Government intimated that

they would participate in the service only if the
Central Government were prepared to bear the
total additional cost involved in the creation of the

° Service. Since the Government of India could not
agree to bear the entire additional cost involved
refusal of the State Government to participate in
the Service was considered inevitable.

The rest of the State Governments had agreed in principle to participate in the Service
and none of them have so far withdrawn their consent.
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Fake Degree Hackét in Delbi

3794. SHRI VIKRAM MAHAJAN:
SHRI BISWANATH JHUN-
JTHUNWALA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a Fake ~Degree racket
Was  umearthed in _Dethi during  the
Wirst Wweek ‘of Yuly, 1973; and

(b) the particulars of .the persons of the
gang unearthed and the action taken
against them and their modus  ope-
randi?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHFIN): (a) No Sir. Such a
racket was unearthed in the second waek
of July 1973.

(b) As ascertained in the police investi-
gations, the persons invalved in the
racket were:—

(i) Shri Amarjit Singh Pandesi, an
employee of the Punjab and

Sind Bank, Connaught Cir-
cus; New Delhi.
(i) Shri Hams Raj Sharma retired

Head-master, Laskar, Gwalior.

(iii) Shri Vidya Dhar Tiwari, a Vaid
. of Gwalior (Now deceased).

(iv) Rajesh Sahni, resident of Sooepat,
Haryana.

A case FIR No. 1523 dated 13-7-1972
under sections 420/468/471 Indian Penal
Code was registered at Police Station,
Parliament Street, New Delhi and is under
investigation. The three accused — were
arrested and subsequently released on bail.
No opinion can be expressed at this stag:
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imposttion of Export Liabiity on Foreigo
Fifths seekitg Expatialon

3795. SHRi D. P. JADEJA;
SHRI ARVIND M. PATEL:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

ta) #hether Govetiment have imposed
export liability on foreign Wrms seeking
expansion; and

(b) if- so, the nature thereof?

THE mtk OF INDUSTRIAL
DEVELOPW T AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). Government have
indicated in para 6 of Press Note dated
February 2, 1973 (a copy of which was
enclosed in reply to Lok Sabha Unstarred
Question No. 281 answered on 21-2-1973)
that foreign majority companies will be
permitted to enter fields of industry other
than those listed in Appendix-I, only when

‘the production is predominantly for ex-

ports. Export liabilities are imposed in
other cases also wherever it is appropriate
and feasible to do so.

R dati by National C
on Science and Techmology on Power
Generation

3796. SHRI PRABODH CHANDRA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

{a) whether Government have examined
the recommendations made by the Nation-
al Committee on Science and Technology
regarding Power generation in the zountry;

(b) if so, the main recommendations

made; and

(c) the reaction of Government thereto?

THE MINISTER OF
DEVELOPMENT AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): t‘a} to (c). Not yet, Sir. The

INDUSTRIAL
SCIENCE AND

of investigation regarding the b
operandi of the accused persons or other
facts of the case.

rec i made by the NCST in-
dicate the R& D activities which would
cnable achievement of power generation
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targets. The recommendations are under
finalisation and woyld be submitteq to
Planning Commission.

Power Geperation from Hot Gas

3797. SHRI RAIDEG SINGH: Wil the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

{a) whether the Indian Scienti have
designed a power plant that will produce
25 MW of electricity directly from hot
gas, (called gneto-hydro-dy ics
generation) withi no  moving parts, no
steam cyeles and no turhine;

(b) if so, whether Government think it,
advisable to order its fabrication and ex-
perimeniation; and

(c) whether its calculated cost is .prohi-
bitive; and if not, whether Government
propose to opt for it in a big way?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM):  (a) to (¢). Mo, Sir. But a
group of Indian Scientists has prepared a
report on magneto-hydro-dynamics on the
basis of which 2 programme has been
drawn up for initially conducting labora-
tory-scale experiments at 2 to 5 MW level
so as to develop the necessary technologi-
cal capabilities. The laboratory srale
experiments will geperate valuable techno-
economic data on the basis of .which a
decision to .set up larger MHD plants
woukd be taken.

Charges of Corrpption against Director
Central Fuel Research Institute, Dhanbad

3798, SHRI JYOTIRMOY BOSU: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the
and {Industrial

Council of Scientific
Researh—Scientific
Workers Asscciation. Central Fuel
Research  Institute Branch, Dhanbad
had sent a memorandum to the Direc-
tor-General (CS R), New Delhi. in
May, 1972 containing allegations of
corruption against the Director of
the Institute.
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(b) if so, the
memorandum; and

contents of the said

(c) what action, if any, has been taken
on the same?

THE MINISTER OF INDUSIRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NAM): (a) Yes, Sir.

(b) The allegations in general relate to
nepotism and corruption.

(c) On the advice of the Central Vigil-
ance Cc ission, the Director-General
(Vig) has .been entrusted to investigate in
the matters relating to nepotism.
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Treatment of Thakor Vasodha Singh of
Faizabad District as Political Sufferer

3800. SHRI R. K. SINHA: Will the

Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government have ci;nsider»,

ed the case of Thakur Vasudha Singh of
Faizabad District, Uttar Pradesh who was
te be hanged under British Government
order for taking part in the
movement of India and whose sentence
was commuted on the intervention of
Gandhi Ji;

(b) whether Governmemt have treated
him as political sufferer and propose to
decorate him with some honour and the
grant of an enhanced pension; and

(c) the other facilities and benefits
provided or proposed to be provided
to him or to his farhily?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) to (c). .A pension
of Rs. 135/- per month has been granted
to Thakur Vasudha Singh. This is in
addition to the pension of Rs. 65/ per
month sanctioned to him by the Govern-
ment of Uttar Pradesh. The Government
is not aware of other facilities and bene-
fits provided or proposed to be provided
to him or to his family by the State Gov-
ernment.

t of Indostries,

Loans from Departm
U. P

3801. SHRI B. R. SHUKLA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state the total
amount of various types of loans which
bave been given by the Department of
Industries, Uttar Pradesh and have fallen
due, but have not been realised from the
loanees in the State so far?

-AUGUSTY: 22, 1973
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): According to information re-
ceived from the Govérnment of U. P.
they have disbursed a sum of Rs. 17.8
crores (approximately) under the various
industrial schemes being operated by them.
Out of this, principal amounting to a
total of Rs. 4.43 (approx.) crores had
fallen: due on 17-3-1973,

Allotment of Cement fo Uttar Pradesh

3802. SHRI SARJOO PANDEY: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the Uttar Pradesh Govern-
ment have urged upon the Centre to
allot quota of cement to Uttar Pradesh
on the basis of its population; and

(b) if so, the reaction of Government
of India thereto?

THE DEPUTY MINISTER IN THE
MINISTRY: OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIEE): (a) Yes, Sir.

(b) Quotas have been fixed for each
State, including U. P. on the basis of
their actual ption of dur-
ing the past five years, as this criterion
was considered morg appropriate and
realistic as compared to the one based
cn population. A gquota of 16.61 akh
tonnes has been fixed for U. P. for the
period 1st July, 1973 to 30th June, 1974.
This is exclusive of the supplies to be
made against the demand for Central
Government Departmentg etc. On the
request of the State Government, an
additional allotment of 39,000 tonones is
being made to the State of Uttar Pradesh
during the 3rd Quarter of 1973,
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Sick Mills taken over by National Fextile
Corporation not te be returmed to ori-
ginal owners

3803. SHRI JAGANNATH MISHRA:
SHRI ARVIND M. PATEL:

‘Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have decided
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Discussions b Jap and Indian
Experts in Tokyo in June on Economic
and Political Policies

3805. SHRI R.
Will the Minister
pleased to state:

V. SWAMINATHAN:
of PLANNING be

(a) whether the Japanese and [Indian
experts had met in June in Tokyo and
had discussions in regard to economic
and political policies as well as their

not to return to the original owners the
sick mills whose management were taken
over by National Textile Corporation; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIJEE): (a) and (b). It has
been decided in  principle to nationalise
the textile undertakings, the management
of which has been taken over by Govern-
ment under the provisions of the Indus-
tries (Development and Regulation) Act,
1951 and the Sick Textile Undertakings
(Taking Over of Management) Act, 1972.
This decision has been taken in public
interest.
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3804. ft ArqTW migTarT : Far
sradfre fete w6 ag @At & g
= f& 1w, 1973 & 30 9,
1973 @F 3N ¥ ®rdz &7 faa geqram
g ?

wtanfird faeme qarerg § S
(it s g et ) 33,10 @
Hifes =1

tual relationship and new scope;

(b) if so, how far they have been suc-
cesful; and

(c) the steps being taken to further im-
prove the relations between the two
countries?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). The
India and Japan Committees for Studies
on Economic Development in India and
Japan met in Tokyo in the first week of
June, 1973 to discuss Indo-Japanese
relations in the larger Asian and world
perspective. Discussions were friendly
and constructive and underlined the im-
portance of Indo-Japanese cooperation
for meeting the challange of poverty and
its resultant tensions and instability in
Asia and other parts of the world. Both
sides recommended further expansion of
corporation between India and Japan
not only in trade and investment but also
in the field of cultural exchanges. It is
the constant endeavour of the Government
of India to maintain and further improve
the relations between the two countriss.

Implementation of 2nd Pay Commission
Recommendations in Khadi Gram Udyog
Bhavan, New Delhi

3806. PROF. NARAIN CHAND
PARASHAR: Will the Minister of IN-
DUSTRIAL DEVELOPMENT  AND

SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the recommendations of
the 2nd Pay Commission have been im-
plemented in the case of the staff work-
ing in the Khadi Gram Udyog Bhavan,
New Delhi;
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(b) if so, the date of the implementa-
tion; and

(c) if mot, the reason .for the delay
and the date on which they would be
implemented?

THE DEPUTY . MINISTER IN-THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) to {c). The Khadi and
Village Industries Commission have al-
ready decided to apply the recommenda-
tions of the 2nd Pay Commission to the
staff of the Khadi Gram Udyog Bhavan,
New Delhi, with effect from the 1st Jaou-
ary, 1973. The pay fixation of individual
employees in revised scales is being
atiended to as expeditiously as possible.
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Follow-up Action on Termination of Fore-

ign Collaboration and Equity Participa-
tion in Indian Telephone Industries

3808. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA;

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether his. Ministry has finalised
the cases of foreign holdings in the Indian
Telephone Industries in wiew of Ministry
of Communications’ decision to terminate
all foreign .collaboration and equity parti-
cipation in the 1. T. 1. ;

(b) if so, the amount
will have to be paid; and

of money that

{c) whether any settlement has been
reached with the foreign firms who were
helping the Indian Telephone Industries?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
to (c). The foreign collaboration in the
Indian Telephone Industries Limited has
been terminated with effect from the 21Ist
May, 1973. With regard to the redeem-
ing of foreign share-holdings in the Com-
pany, the matter is under Government's
active consideration.
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Unearthing of Sales Tax Racket in Delhi

3811. SHRI YAMUNA PRASAD
MANDAL;

SHRI CHANDULAL CHAN-
DRAKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether recently a Sales Tax racket
has been unearthed in Delhi; and

(b) if so, the mames of culprits?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). Informa-
tion was received by the Sales Tax
Department of the Delhi Administra
tion that certain unscrupulous per-
sons had  fraudulently got printed
Registration Certificates and = after
making forged entries therein were
using them for making tax free pur-
chases. On receipt of this information the
Sales Tax Department of Delhi Adminis-
tration lodged a report with Superinten-
dent of Police (Crime and Railways),
Delhi on 11th June, 1973 on the basis of
which a case under sections 420/467/468/
471/120B IPC was registered by the Police.
During the investigations by the Police it
transpired that some registered dealers
had actually shown sales to such firms
whose  registration  certificates had not
been issued by the Department. So far
the following nine = persons have been
arrested by the Police:—

1. Shri Shanker Lal Gupta s/o Shri
Sham Kishore.

2. Shri Rajinder Pershad Bansal s/o
Shri Amba Pershad.

3. Shri Bishan Aggarwal s/o  Shri

Sham Lal.

4. Shri T. S. Mathur s/o Shri Raja
Lal Mathur.

5. Shri Bal Krishan Sharma s/o Shri
Bishamber Sahai.

6. Shri Pyare Lal slo Shri Dhani-
Ram.

7. Shri  Naresh Kumar s/o Shri
Pyare Lal,

8. Shri Prem Kumar s/o Shri Amar
Nath.

9. Shri Jagdish Pershad Gupta s/o
Shri Munshi Lal.

The investigations are in progress.

AUGUST 22, 1973
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Committee to assess Liabilities of Sick
Mills

3812. SHRI G. Y. KRISHNAN: Wwill
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Government propose to set
up a Committee to assess the liabilities of
the sick mills taken over since the Corpo-
ration was set up in 1968; and

(b) if so, the outlineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSRIAL DEVELOP-
MENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). The Gov-
ernment has set up a Directing Committee
to supervise and guide the work of the
evaluation of assets and liabilities of the
Sick Textile Mills, the management
of which has been taken over by the
Government. There will be Evaluation
Teams consisting of experts in Cost
Accounts and Textiles for this purpose
anq they will function under the con-
trol and guidance of the Directing
Committee.

Case of Violation of Foreign Exchange

Regulations against Shri M. G. Rama-
chandran

3813. SHRI MADHU LIMAYE: Will
the PRIME MINISTER be pleased to
state:

(a) whether a case involving violation
of the Foreign Exchange Regulations
has been registered against the foun-
der of the ADMK and the film actor,
M. G. Ramachandran; and

(b) if the answer to (a) above be in the
affirmative, the stage at which the matter
stands at present and the action which
Government have taken or propose to take
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). The Directorate of Enforce-
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are inquiring into the alleged violation of
the provisions of the Foreign Exchange
Regulation Act, 1947 by M/s. Emgeeyar
Pictures (P) Limited, and its Managing
Director, Shri M. G. Ramachandran. It
will not be expedient to disclose further
details as it may hamper investigation.
Based on the results of the investigation,
appropriate action in accordance with the
law will be taken.

Profits in Textile Mills taken over by
Government

3814. SHRI SAROJ MUKHERIJEE:
SHRI 5. M. BANERJEE:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether 86 Textile mills taken over
by Government have shown profits; if so,
the amount of profit mill-wise;

(b) the volume of foreign trade in
Coarse cloth and the total value of export
of such cloth to foreign countries during
the current financial year; and

(c) whether in order to increase the
volume of foreign trade in coarse cloth,
volume of internal consumption is being
attempted to be reduced by way of increas-
ing the price of coarse cloth by 50 to 60
paise per metre within the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) There arg at pre-
sent 103 textile undertakings under
the management of Government. Qut
of these mills, profit/loss figures ‘are
available for the year 1972, ip respect
of 51 mills as per statement is laid
on the Table of the House. [Placed
in Library. See No. LT-5455/73]. The
remaining mills were not working during
the whole of the above period, and figures
of profit/loss in  respect of them are,
therefore, not "available.

(b} During the first two months of
1973-74 (April and May 1973), the Gov-
<ernment managed mills exported about 15
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million square metres of cloth valued at
about Rs. 2.5 crores.

(c) No, Sir.

Report of Committee on Foreign Equity
Participation in Indian Indostries

3815. SHRI MANORANJAN HAZRA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleaseg to state:

(a) whether Government have received
any report of the High level Committee,
headed by Dr. A. K. Malhotra as its Con-
venor, about the foreign equity participa-
tion in Indian Industries;

(b) the main recommendation made by
the Committee; and

(c) reaction of Government thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, Sir. The report has
generally dealt with foreign  technical
collaboration.

(b) and (c). The report is still under
examination of Government and it will
not be advisable to publish the recommen-
dations at thig stage.

Allocations made during 1972-73 for creat-
ing Job Opportumities for Unemployed

3816. SHRI SARJOO PANDEY: Will
the Minister of PLANNING be pleased to
state:

(a) the total allocation made in 1972-73
for special programmes for creating job
opportunities for the unemployed;

(b) how much out of the allotted funds
wag utilised; and

(c) the results achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MO"™AN DHARIA): (a) to (c). The
Bocations made in 1972-73 for various
special programmes for creating job
opportunities for the unemployed, amounts
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utilised and the estifhdwd employment generated are given im the table below:

{Rs. Crores)
Programme Amounts il
tions Utilised  ted
1972-73 ment
generated.
1. Crash Scheme for rural employment indicated in 1971-72 50° 40 53-01 131715
(Revised) million
Mandays.
2. Progréshme for edoceced wnemployed inisated 1971-72 63°00 49740 0{2]7,330
0.
pccul Employment Programmes for States & Union 27°00 2618 3,70,000
" Territoties. _ (Nos.)
TotAL 14040 128°59 4,37,800
F131° 15
million
‘Mondays.

Schemen to Fight Envircamental Pollution

3817. SHRI P. VENKATASUBBAIAH:
SHRI PHOOL ‘CHAND
VERMA:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether schemes to fight pollution
are being prepared at the Centrdl Public
Health Engineering  KResearch 'Institute,
Nagpur;

(b) whether studies have revealed much
environmental pollution in India and the
lnstitute hag suggesteq methods to clean
the air and water in Baroda, Bombay,
Caléutta and Stimagar; and if so, the salient
features thereof; and

(c) the number of laboratories set up
for the purpose and the allocation
made for the purpose with "the prog-
ress made by them in their work so
far?

THE MINISTER OF TNDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, Sir.  The Institete's
Research and Development (R and D)

in most cases. The Tnstitute is consuhtant
to Gujarat Government for construction
of efluent channél for industries in:
and around Bareda; to .Bombay :Muni-
cipal Corporation for augmentation of
water supply and sewerage systems
for greater Bombay ang to Calcutta

Municipal Corporation fair and water
poliution econtrol and sord  waste dis-
posal probh ly I and.

Kashmir Gwernment hns also  been
advised ‘on augmentation of Srinagar
water supply.

(c) The Central Public ‘Health Engineer-
ing Research Institute, Nagpur has eight
Zonal Laboratories at Ahmedabad (Baroda
subcentre) Bombay (Panvel Subcentre)
Calcutta, ‘Delhi, Hyderabad, ‘Jaipur,
Kampur and Madras to tackle environ-
mental poltution problems in the respective
regions.

The development of pollution abatement
procedures form part of the regubar re-
search . programme of the Laboratory and
no funds have been provided for this
purpess separately;

‘The Hnsti has helped berous
agencies like Municipal Corporations,

work is ‘directed ‘towards irndigenous
development of “pollution abatement pro-
cedures.

(b) Yes, Sir. Pollution exists in select
places of the country though not'alarming

Industries, State G .etc. by ad-
vising on suitable methods for treatment

of water sewage, industrial effluents
air pollution control and sblid wastes
disposal,
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Demand for an incrsase in the amownt of
Scholarships for Research Scholars given
by CSIR

3818. SHRI NAWAL KISHORE
SHARMA: Will the Minister of SCEENCE
AND TECHNOLOGY be pleased to state:

¢8) whether the scholarships of Rs.
300—400 per month are given to Resesrch
‘Scholars by the Council of Sciemtific and
Industrial Research;

(b) if so, when this amount was fixed
by Government; and

(c) whether there is any proposal to
enhance this amount in view of the rising
prices of essential commeodities .and other
day-to-day necessities; if not, the reasons
therefor? } 1 H

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) The Council of Scientific and
Industrid]l Research (CSIR) award junior
research fellowships of Rs. 300 per monmth
and senior research fellowships of Rs, 400
and Rs. 500 per month.

{b) The CSIR is awarding research

followships of the above value since

1:9-1966.

(c) The question of enhancing the
followship amount was considered by the
University - Grants Commissien (U. G. C.)
sometime batk in consultation with other
agencies like the Conncil of Scientific and
Industrial Researth (CSFR); Indian Council
of Agricultural ‘Research (ICAR), Indian
Council of Medical Research (ICMR).
-Nationial - Council -ef -Educational Research
and Training (NCERT) etc. It was de-
cided to consider the matter during the
fifth five year plan period.

Finangia! Apsigtange for fhe Hgnse Ppild-
ing Socisties in Relesthay for fchednied
Castes apd Sgheduled Tribes

3810, SHRI  NAWAL  KISHORE
SHARMA: Will the Miniger of HOME
AFFAIRS be pleased fo state:

(a) whether the Government of Rajas-
than have approached the Central Gov-
ernment for financial assistance for the
House Building Societieu: fcga peﬂoﬂds
belonging to the Scheduled stes an
Schedu:::l Tribes and other Backward
Classgs;

(b) if so, the assistance sought by the
State Government and sanctioned by the
Central Government; and ’

(c) the mode of payment of the assist-
ance?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (1)
No, Sir.

(b) and (c). Do not arise.

Harijan Employee of Cenfral Gavernment
.and bis family being forced fo leave Jal
Sarai village near Delhi

3820. PROF. MADHU DANDAVATE:
Will the Minister of . HOME AFFAIRS
be pleased to state:

(a) whether a Harijan employee of the
Central Government and his family, stay-
ing in village Jai Sarai mear Delhi, were
being forced by persons belonging to
upper castes to leave the village.

(b) whether the police had failed to
protect the Harijan family in spite of re-
peated -requests from the head of the
family to protect them;

-(c) whether the family was planning to
leave the village due to the apathy of the
police; and

~ (d) if so, the steps proposed to ensure
the safety and security of Harijans in th
village? .
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" THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI RAM
NIWAS MIRDHA): (a) to (d). Accord-
ing to information received from Delhi
Administration, no such incident of harass-
ment of a Harijan by upper caste persons
is reported to have taken place in village
Jai Sarai near Delhi, It has, however,
been reported that on July 12, 1973, a
quarrel ensued between two residents nf
the village by npame Shri Masat Ram
Saman, an employee of the Central Gov-
ernment belonging to S. C. and Shri
Gian Chand Sharma allegedly over the
former's dog. In the course of the quarrel
both Shri Saman and Shri Gian Chand
Sharma sustained injuries. Shri Saman’s
injuries were reported to be simple and
he was discharged after necessary medical
treatment without being admitted in the
hospital.  Shri Gian Chand Sharma's
injuries were reported to be more serious
and he was in hospital until July 15.
The dispute between the two persons was
settled amicably at a meeting held om
July 17 by respectable persons of the
village. On July 20, 1973, Shri Saman
made fresh allegations to the police against
Shri Gian Chand on the basis of which
a case under Section 7 of the Untoucha-
bility Offences Act was registered and
Shri Gian Chand was arrested. He was
released on bail by the Court. The case
is reported to be pending trial. The con-
stables have been put on round the clock
duty near Shri Saman's house and the
villape Panchayat has also assured him
full protection.
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Number of Harijans Tortured, Evicted and
Murdered in States

3822. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of HOME
AFFAIRS be pleased to state the number
of Harijans murdéred, tortured, evicted
and the number of Harijans huts burnt
during 1970-71, 1971-72 and 1972-73
State-wise?

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Information is
being collected and will be laid down on
the table of the House.

Idols of Lord Vishnu and Goddess Amman
Stolen from Perumal Temple at Kon-
thakai Village, Madorai

3823. SHRI VIKRAM MAHAJAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware that
three idols—one of Lord Vishnu and two
of Goddess Amman have been stolen
from the Perumal Temple at Konthakai
Village near Madurai; and

(b) whether Government propose ‘to
enact some legislation proposing stringent
action against the thieves of idols from
temples and if so, when?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) Yes, Sir.

(b) In the cases of theft of ilols from
temples action is taken under the existing
provisions of the Indian Penal Code.
However, in order to regulate the export
trade in antiquities and art treasures, to
prevent smuggling of antiquities and to
provide for preservation of antiquities in
public places and other connected miatters,
a comprehensive law ‘The Antiquities and
Art Treasures Act, 1972° has been enacted.
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Fluctuations in National Income

3826. SHRI 5. D. SOMASUNDRAM:
Will the Minister of PLANNING be pleas-
ed to state:

(a) India's natioral income at constant
and current prices during 1971-72;

(b) the estimated increase or decrease
in national income during 1972-73 over
1971-72; and

{¢) if pational income has fallen or
remained stagmant during 1972-73,  the
reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). The
estimates of national income at current
and constant priccs for 1971-72 and 1972-
73 are not yet available,

(c) Does not ‘arise.

Amendment of the Constitution of India

3827. SHR1 DINESH CHANDRA
GOSWAMI: Will the PRIME MINISTER
be pleased to state:

(a) whether Government have any pro-
posal under consideration to amend Arti-
cles 309 to 311 of the Constitution of
India; and

(b) if so, the salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). Yes, Sir. A proposal to
amend article 311 of the Constitution is
under consideration on the basis of the
recommendations of the Committee on
Prevention of Corruption  (Santhanam
Committee) to ensure expeditious and
effective disposal of disciplinary proceed-
jngs involving charges of bribery and
corruption.
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Proposal to ban temporary production of
consumer gobds méeant for the use of
Rl ffues “sbctions

3828. SHRI DINESH CHANDRA
GOSWAMI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government have any pro-
posal to ban temporary production of
consumer goods meant for the use of the
affluent sections of the society; and

(b) if not, the reasons therefor?

THE MINISTER OF [INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). In taking licensing
decisions Government invariably take into
‘acount the nature of the goods produced
and their priority to the economy.

Death of B.S.F. Jawans due to avalanche
in Gurez Sector of Jammu and Kashmir

3829. SHRI 5. A. SHAMIM: Will the
Minister of HOME AFFAIRS be pleased
to state:

{a) whether eleven labourers carry-
ing  supplies for the B, §. F. Jawans
were killed by an avalanche in  the
Gurez Sector of Jammu and Kashmir
in the month of February, 1973;

(b) if so, the
killed; and

names of the persons

(c) whether any compensation has been
given to the dependents of those killed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) No, Sir. However,
12 labourers cutting fire wood for a Civil
Contractor were buried under the aval-
anche on February 1, 1973. Two of
them were rescued alive. All others died.

(b) Names of the labourers killed, as
received from the Army authorities, are
given in the statement enclosed.

(c) Does not arise.
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Statement

NAMES OF LABOURERS KILLED IN
THE AVALANCHE ON 1ST FEBRU-
ARY, 1973 IN JAMMU & KASHMIR

1. Rehaman Lone. s/o Faquir Lone.
2. Faguir Lone s/o Habib Lone.
Sarwar Kawak s/fo Amir Kawak.
. Sarwar Teru s/o Katar Teru.
Suban Shickh s/o Gulzar Shiekh.
Khaliq Shiekh s/o Gula Shiekh.
Noor Line s/o Mirza Lone.
Gula Nazir s/o Rasool Nazir.
Rahim Lone s/o Habib Lone.

10. Salam Nazir s/o Sharif Nazir.

LoE N e W

Setting up of Cement Plant in Andhra
Pradesh and Tamil Nadu

3830. SHRI R. V, SWAMINATHAN:
Will he Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Union Government has
decided to set up Cement plants in

Andhra Pradesh;

(b) if so, when the decision is likely to
be implemented;

(c) whether there is any proposal for
setting up cement plant jn Tamil Nadu
State and whether the State Government
bhad been pressing hard for the same; and

(d) whether the Union Government are
now actively considering the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIEE): (a) and (b). The Cement
Corporation of India have submitted
feasibility reports for the setting up of
three cement plants in A. P. one each at
Yerraguntla, Tandur and Adilabad. [hese
are under comsideration of the Govern-
‘ment of India.

(c) No, Sir.

(d) Does not arise.
1579 LS—4
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Preparation of Co-operative Projects by
States to help the jobless persons

3831. SHRI MUHAMMED SHERIEF:
Will the Minister of PLANNING be
pleased to state:

(a) whether some State Governments
have chalked out a plan to have co-opera-
tive projects to help jobless persons in
the country;

(b) if so, the salient features thereof;
and

(c) the help given to the States in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): (a) to (c). Many State
Governments have formulated schemes for
establishment of Cooperatives to help job-
less persons. Main features of  these
schemes are given below:

1. Small Indostries Sectors—Several
States have formulated proposals for or-
ganising engineers and technicians’ coop-
perative societies for manufacture of va-
rious industrial products and ancillaries
such as scooters, diesel engines and pump
sets, silver mica  capacitators, machine
tools, wooden furniture etc.

2, Cooperative ventures in medical
and health and veterinary servvices.—
Schemes have been formulated by
various States to organise cooperative
rural dispensaries of medical gradu-
ates. Some States have also drawn
up proposals to set up cooperative
societies of veterinary graduates etc.

3. Other Cooperative projects—State
and Union Territories have formulated
schemes tp organise cooperative projects
for transport operators, such as auto-rick-
shaw drivers & taxi drivers, automobile
servicing stations, garment manufacturing
and estalishing hotels, poultry projects etc.

Cooperative ventures are entitled to a
Government contribution to the equity
capital of the society to the extent of
three times the capital subscribed to by
the participants. This will enable the
ccoperatives to secure adequate Insti-
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tutional finance. Participants are also as-
sisted in securing loans from Bank to
purchase shares.

In addition to financial assistance, the
cooperatives would also be entitled to the
following facilities:—

(i) Consultancy|Counselling services to
agsist the entrepreneurs in choos-
ing approapriate projects, proces-
ses, equipment, etc.

(ii) Financial assistance to the extent
of 50 per cent in the preparation
of feasibility reports,

(iii) Infrastructure including developed
plots, industrial sheds, common
facilities.

(iv) Other incentives, such as exemp-
tion for a period from sales-tax,
octroi, electricity duty, etc., are
provided by different State Gov-
er These i ives differ
from State to State.

(v) Training of entrepreneurs and tech-
ici ding to the requi
ments of the project.

Full Central assistance is made availa-
ble to the States for contribution to equi-
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ty capital and training expenses under the
Half-a-Million Jobs Programme. For con-
sultancy services, assistance from Cen-
tral Government is to the extent of
two-thirds of the expenditure. involved.

Conditions for Remewal of Foreign Colla-
boration Agreements to Tyre Manufac-
turers:

3832, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIEN-
CE AND TECHNOLOGY be pleased to
state:

(a) whether Government have laid down
conditions for the remewal of foreign col-
laboration. agreements of tyre manufac-
turers; and

(b} if so, the reasons for laying down
such conditions at such a late stage?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Of the 7 tyre ma-
nufacturing companies in the country,
6 companies approached Government
for renewal of their foreign collabora-
tion agreements as detailed below:

5L Name of the Company Date of Date of Period for
No. Applica- expiry of which rene-
tion. the last  walof col-
collabo-  laborarion
ration ag- egreement
- reement was sought.
1. .M/s. Goodyear India Limited. 19-8-71  31-8-71 5 Years
2. _M/s Firestone Tyre and Rubber Company of India 20-5-70  16-4-70 5 Years
Pvt. Lud.
3. M/s. Dunlop India Ltd. 1-3~72 31-12-69 Not mn;d.—
ca
(Revised application)
4. M/s. Ceat India Ltd. 7-1-70 31-5-68 5 years
5. M/s. Madras Rubber Factory Ltd. 2-3-73 31-3-73  5years
6. M/s Premier Tyres Limited 8-5-72 22-2-72  §years
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2. Government have rejected the renew-
al of foreign collat ion arr L
in the case of Mjs. Firestone Tyre and
Rubber Co. Pvt. Ltd, Bombay, as this
company is 100 per cent foreign owned
with no expansion proposals on hand.
In the case of M/s, Goodbyear, M/s.
Ceat zng M s Dunlops, G:vernment
have agreed to the renewal of the
collaboration ‘arrangements in each
case for a further period of five years
subject to the following conditicns.

(i) No royalty will be payable on the
production already established;

(ii) Rovalty at reduced rate will be
pavable only on the expanded
capacity, for period of five
years from the date of com-
mencement of commercial pro-
duction of the expanded capacity.

(iii) Royalty would also be allowed on
exports effected by each manu-
facturer, for a period of five years
from the date of expiry of the
earlier agreement;

(iv) The company should set up ade-
quate B & D facilities during the
extended period off the agree-
ment, so that the need for renew-
al of collaboration agreement is
eliminated at the end of the ex-
tended period.

3. The proposals of M|s. Madras Rub-
ber Factory Limited and M|s. Premier
Tyres Ltd., are under consideration.

(b) Proposals for remewal of foreign
collaboration agreements are examined on
merits and agreed to in exceptional cases
where Government is satisfied that con-
tinued assistance of the foreign collabora-
tor is essential and beneficial to the In-
dian Company concerned and the country.
While according approval to the renewal
of collaboration agreements in such cases,
it is the normal policy of Governmsut to
lay down certain conditions so as to
secure more favourable or reduced terms
of collaboration during the extended pe-
riod of the agreements.
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Assets of Sick Textile Mills taken over
by Government

3834. SHRI SHYAMNANDAN MISH-
RA: Will the Minister of INDWSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the number and total assets of sick
textile mills taken over by the Govern-
ment;

(b} the investment made by Government
in them after the take-over; and

(c) the improvement registered by them
up-to-date?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) The management
of 103 sick textile mills has been taken
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over by Government. The tolal assots
accoriing to the Balance Sheets avail-
ab'e, In respe:t oi %5 mil.s, emount to
Rs. 115.51 crores. The Balance Sheets
in respect of the remaining 8 mills are
not available at this stage.

(b) A on the 31st July, 1973, the Na-
tional Textile Corporation on behalf of
the Central Government has given loans
amounting to Rs. 19.43 crores, to 87
mills. As per the information avaifable
State Government/State Textile Corpora-
tions have given loans to the extent of
Rs. 22.79 crores to these mills.

{c) Most of the mills which have been
working under Government mannagement
for more than a year have shown improve-
ment by increasing profits or diminishing
the losses as per the provisional figures of
profit/loss (after depreciation) of the mills
for the years 1970-71, 1971-72 and 1972-
73.

Wholesale Price of Index for
Cotton Yarn

3835. SHRI SAMAR MUKHERIJEE:
‘Will the Minister of INDUSTRIAL DE-
VELOPMENT AND BSCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Economic Adviser's
wholesale price index for cotton yarn show
a decline in 1972 over 1971 end prices
and only 2 per cent increase in cotton
manufacturers during the sgame period;
and

(b) what are the reasons for the dis-
crepancy between the official Index and
the actual reality?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMANI-
AM): (a) The index of wholesale p.ice
of cotton yarn for the last week of De-
cember, 1972 shows a nominal decline of
0.2 per cent over the index for the last
week of December, 1979. For cotion
cloth, the index shows a rise of 2.6 per
cent over the same period.
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(b) An explanatory statement is attach-
ed for information:

Statement

The index of wholesale prices has a
base of 1961-62, for which purpose the
production pattern in the year 1961 was
used for determining the weighting dia-
gram of different items in the overall in-
dex and of different categories of pro-
ducts within each item. Statement ! laid
.t t™a Table of the House, [Placed in
L:brary. See No, LT 5456/73] gives the
production pattern of cotton  yarn, by
counts of yarn, in 1961 as alsp in 1972,
togrther with the numb:ar of quotation
used for purposes of construction of the
wholesale price index; and the percentage
representation of the different categories of
yarn in the index and the percentage
production of differemt categories nf yarn,
by counts. Statemznts 1I, laid on the Table
of the Housz, [Piaced in Library SeeNo
LT-545673) gives simiiar information in
regard to mull-made cotton fabrics, divi-
ded between coarse, medium, fine and su-
perfiine varieties of cloth, giving the pro-
duction of different categories of cloth in
1961; the percentage of coarse, medium,
fine and superfine cloth in the total cloth
output; the number of quotations for
coarse, medium, fine and superfine varie-
ties used for building up cloth price in-
dex; and, therefore, the percentage weight-
age of the different catepories of cloth
in the ovrall index of cloth prices.

2. It will be seen from Annex-l, first,
that the number of quotations usel for
the different counts of yarn roughly cor-
responds with the percentage of production
of different counts of yarn in 1961 except
that no quotations for yarn of finer counts,
thiat is, above 40 counts is available; and
secondly that the pattern as between counts
of yarn has not changed materially bet-
ween 1961 and 1972.

3. Even though no quotations are avail-
able for yarn of counts 41 and ‘above, the
total percentage of -production of such
yarn in 1961 was less than 7 per cent in
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the basz year. In 1972, th%s percentage
has in:zieased to 12.

4. While it is true that the index for
colton yarn price does not incorporale
changes in prices of yarn of counts 41
and above, it will be seen that the index
still represents broadly, in proportion 1o
their output, different categories of yarn
accounting for some 88 per cent of the
output of yarn in the country.

5. Similarly, jn regard to cotton cloth,
the representation of different types of
cloth in the building up of the wholesale
price index roughly corresponds to the
quantum of production of the different
types of cloth in the country. The_reason
why the representation of fine and super-
fine varieties of cloth is somewhat higher
than the weightage in terms of quantum of
production of these two categories of
cloth is, first, that it has been felt that
more thau one quotation should be used
for every category, and secondly, that in
terms of value, the value of output of
fine and superfine categories would be
proportionately higher than the output of
coarse and medium categories of cloth.

6. It will also be seen from Anoex.-II
that the pattern of production of the diffe-
rent categories of cloth has not changed
very significantly in terms of quantities
between 1961 and 1972, except that the
percentage of superfine cloth has gone up
at the cost of the percentage of the coarse
varieties of cloth.

7. In terms of the pattern of productioa
of cotton yarn and cotton cloth, and the
representation of different types of price
quotations for these categories, therefore,
there is no reason to believe that the in-
dex. does not reflect the movement of
wholesale prices of cotton yarn and cotton
cloth in the country,

8. It may also be noted in this rortext
that the index of prices referred to per-
tains to wholesale prices, and not to re-
tail prices. TIn other words, the move-
ment of prices indicated pertains to trans-
actions at the wholesale level. In order
to facilitale compilation and publication
of the index speedily, the price quotations
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obtained pertain to the first stage of
wholesale transactions in the case of
cloth. In the case of yarn, while two
quotations are at the first stage of whole-
sale transactions (i.e. ex-mill), six quota-
tions pertain to wholesale price quotations
in the market.
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Production of Dalmia Cement

3837. DR. LAXMINARAIN PAN-
DEYA: Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the production of cement under pri-
vate sector in the country;

(b) if so, the monthly average produc-
tion of Dalmia cement;

(c) their ratio of distribution through
Government Agency, through their own
channels and the difference in sale prices
between the above agencies;

(d) whether Government are aware that
the market rate of above brand of cement.
in these days are much more than that of
the selling price through Government
agencies; and

(e) the step Government propose [0
plug the hole and stop large profiteering
by the above firm?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIEE): (a) The production of
cement in the private sector during Janu-
ary to July, 73 was 73.27 lakh tonnes.

(b) The monthly average production of
Dalmia Cement (B) Dalmiapuram for the
period January 1o July, 73 was 28172
tonnes.

(c) and (d). " No part of cement pro-
duced by the Dalmia Cement (B) Limited
is sold through Government Agencies.
The F. O. R. destination price of cement
is Rs. 141/- per metric tonne and a rebate
of Rs. 2/- per tonne is allowed for sup-
plies to Government Departments against
rate Contract demand. through the DGS&D.
During the period from January to July
1973, 559 per cent of their production
was supplied to rate contract parties.

(¢) Does mot arise.
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Inquiry into Violation of Foreign Exchange
Rules by Shri Kalyan Komar Basn

3838. SHRI SHYAM SUNDER MOHA-
PATRA: Will the PRIME MINISTER be
pleased to state:

(a) whether inquiry about Shri Kalyan
Kumar Basu for alleged violation of
Foreign Exchange Rules which has taken
more than eight months is now complete;
and

(b) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) The investigations by the Directorate
of Enforcement into the alleged violation
of the provisions of the Foreign Exchange
Regulations  Act, 1947 by Shri Kalyan
Kumar Basu have not yet been completed.
Meanwhile, Shri Basu has filed two writ
petitions in the Caleutta High Court and
the cases are sub-judice.

(b) Does not arise.

Cas:s of Violation of Foreign Exchange
Regulations in 1973

3839, SHRI S. M. BANERJEE: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Foreign Exchange viola-
tion cases have increased during 1973;

(b) if so, the number of persons arrested
in 1973, upto 31st May, 1973; and

(c) the action taken by the department
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
{a) to (c). The information is being
collected and will be laid on the Table
of the House, as soon as possible.
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Mourder of Harijans in Warrangal District,
Andhra Pradesh

3840. SHRI MADHU LIMAYE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have received
any report from Members of Parliament
about the gruesome murder of Harijans/
Harijan in Warangal District of Andhra;

(b) whether the latters make allegations
about the culprit's manufacture of coun-
terfeit notes and the heavy bribes given
by them to the Police Officers of the Dis-
trict:

(c) whether the said officers have since
been suspended; and

(d) if not, the reasons_therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI RAM
NIWAS MIRDHA): (a) and (b). Govern-
ment have received a letter on the subject
from the Hon. Member.

(c) and (d). According to information
received from the Government of Andhra
Pradesh, on April 13 1973, there was an
incident in village Akinopalli Malaram in
which five Harijan labourers were bheatcn
by some persons. One of the Harijans
succumbed to the injuries on Aptil 14.
The dead body was disposed of the destroy
all evidence and the remaining four Hari-
jans were made to leave the place. The
information about the murder was subse-
quently conveyed by the PalicePatel to the
local police. A case was registered but no
progress in the investigation could be
made as both the complainants and the
accused were absconding from the village.
The villagers also did not come forward
to give any direct evidence. On may 7,
1973, the Collector Warangal visited the
village along with the Superintendent of
Police and enquired into the matter.
Therefore, 17 ;accused persons were arrest-
ed and chargesheets were filed on July 17,
1973.

There was some delay in the investiga-
tion of the case because the dead body of
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the Harijan was not available and other
four Harijan labourers had also left the
village. The allegation that the police
had been won over by the accused was
not substantiated in the course of inquiries.
On the other it is suspected that the alle-
gation was inspired by the accused them-
selves.

Tribal Development Board in Assam

3841. SHRI BANAMALI PATNAIK:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Assam Tribal leaders
have stressed the need for a- Tribal Deve-
lopment Board for the upliftment of over
a million tribals in the State;

(b) if so, the reaction of Government
thereto; and

(c) the steps being taken for the uplift-
ment of the tribals in the country as a
whole and whether any Master Plan has
been chalked out in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN): (a) and (b). The Assam
Tribal leaders met the Chief Minister,
Assam on 2-4-1973 and placed befors him
the demand for the development of plains
tribals in the State. No referemce has
been received from the State Government
in this regard.

(c) In accordance with the new strategy
for the development of the tribals various
programmes under the Fifth Five Year
Plan are being prepared. The Fifth Plan
is in the process of finalisation. Concrete
steps which will be taken for Assam plains
tribals can be decided opon only after
the general outline has been finalised al
the National level.
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Plant for Components of Artificial Limbs
in Gujarat

1843. SHRI P. M. MEHTA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

ta) whether Government are still consi-
dering the proposal of the State Govern-
ment of Gujarat for location of a plant to
produce components of artificial Hmbs;

(b) if so, when the final decision
likely- to be taken; and

ic) whether any foreign collaboration is
needed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) We have no such
proposal ynder consideration in the Mims
trv of Industrial Development.

(b) and (c). Do nmot arise in view of
reply to (a) above.

1895 (SAKA)
Use of Fly-ash as Hullding Material
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3844. SHRI V. MAYAVAN:
SHRI P. A. SAMINATHAN:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether four million tonnes of fiy-
ash go waste every year for want of use:

(b) if so, whether it has receatly been
found that this fly-ash can be used as
building material; and

(c if so, the outlines of the programme
chalked out to use this fly-ash?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, Sir. It is estimated that
about 4 million tonnes of fly-ush go waste
every year.

(b) Yes, Sir.

(¢) (i) The Hindustan Housing Factor
Delhi has a proposal to manufacture Ce'lr
lar Concrete blocks using fly-ash.

(ii) The NWational Committee on Science
and Technology (NCST) has sponsored a
scheme to prepare jointly by Central
Building Research Institute (CBRI), Roor-
kee and Central Road Research Institute
(CRRI), New Delhi and Cement Research
Institute of India, a comprehensive scheme
for the f; ilding materials
from fly-ash.

ture of t

(iii) A proposal to use fly-ash in thr
manufacture of cement near the thermal
station under erection in Badarpur near
Delhi js under examination. Besides this,
in Southern part of the country fly-ash
available from Ennore Power Station is
used in the Cellular Concrete Plant already
established at the power station. At Wey-
veli Lignite Corporation, the fly-ash from
their Thermal Station has been utilised in
building construction for a very long time.
At one time two cement manufacturers in
South India namely M/s. India Cements
and M/s. Dalmia Cement (Bharat) Ltd.
were purchasing fly-ash from Neyveli far
making and marketing pozzolona cement.
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‘The Highways and Public Works Depart-
ment of the Government of Tamil Nadu
have been utilising fly-ash in their cons-
struction works.

Restoration of the Cut in Allocation of
Cement for Madhya Pradesh

3845. SHRI RANABAHADUR SINGH:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether some of the Industries are
on the point of closing down and if ihis
state of affairs continues, then quite a
large pumber of small Industries consum-
ing cement will close down, particularly
in Madhya Pradesh; and

(b) if so, what steps Government of
India have taken for the restoration of
the cut in the allocation of cement for
Industries and device ways and means to
quicken movement of cement from the
cement factories to the consuming indus-
tries?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIJEE): (a) Due to severe power
cuts imposed by the various State Electri-
city Boards, inadequate availability of
coal and Water and strikes in some fac-
tories etc. there has been a general short-
age in the availability of cement in the
country including the State of Madhya
Pradesh. It is, therefore, not improbable
that some of the small industries have
been affected to some extent.

(b) To distribute the available quan-
tities of cement equitably, quotas have
been fixed for each State for the period
from 1st July, 1973 to 30th June, 1974 on
the basis of the consumption during the
past five years and allocations are made
according to the recommendations of the
State Governments. A quantity of 4.91
lakbs tonnes has been fixed for the State
of Madhya Pradesh which is exclusive of
the requirements of the Central Govern-
ment Departments, undertakings, etc.
which will be met separately by the
Centre. The small scale industries have,
therefore, to receive their allocation from
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the State Government Quotas as recom-
mended by the respective State Govern-
ments. Close liaison is maintaineq with
the Railways to ensure quick movement
of cement from cement factories to the
consuming  industries. Permission  has
been granted in appropriate cases to fac-
tories situated in distant areas to arrange
supply over dearer routes at a higher rate.

" More liberal movement by road has also

been permitted. The producers are grantad
reimbursement upto 125 per cent of the
corresponding rail freight for transport of
cement by road to destinations beyond
100 Killo metres.

Appoi t of Edocated Unemployed as
Selling agents of Textile Mills Taken

Over by Government

3846. SHRI C. K. CHANDRAFPAN:

SHRIMATI BHARGAVI THAN-
KAPPAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

adopted by the Textile
Government for

(a) the policy
Mills taken over by
marketing their products;

(b) whether Government have made
any scheme to appoint educated unem-
ployed as their selling agents and distri-
butors; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF\ INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIEE): (a) The selling opera-
tions in Government mamaged mills con-
trolled by the MNational Textile Corpora-
tion are directly handled by individual
mill's management. The appointment of
Selling Agents for the mills both on long-
term and short-term basis is considered
and approved by a Committee consisting
of members from mill’s management and
the Regional Office of the National Tex-
tile Corporation. After the' applications
for Selling Agents are scrutinised by this
C i the proposals are placed be-
fore the Supervision Committee of the
mill for finalising the names of the Selling
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Agents. The State Textile Corporations
and other Authorised Controllers/Custo-
dians appoint their own Selling Agents
after going through their procedure. The
Government managed mills have also
been .advised to open at least 10 retail
shops in their surrounding urban and rural
areas so that no hardship is caused to the
weaker  sections of the society in the
matter of ready availability of controlled
and other varieties of cloth at fair prices.
The Government managed mills also
observe all directions from the Textile
Commissioner regarding distribution  of
controlled cloth and marketing of vamn.

(b) and (c). No, Sir. The reasons for
not appointing educated unemployed as
the selling agents and distributors of Gov-
ernment managed mills are their lack of
experience in textile trade and non-availa-
bility of required finances with them.

Crime Cases in Delhi University Campus

BISHWANATH JHUN-
JHUNWALA:

SHRI D K. PANDA:

Will the Minister of HOME AFFAIRS
be pleased to state:

3847. SHRI

(a) the total number of crime cases that
have taken place within the Delhi Univer-
sity Campus during the last two years with
facts thereof;

(b) whether all the cases reported in the
Press have been taken cognizance of by
the University Authority and if there is
any machinery where the students can
lodge their complaints within the Univer-
sity, the number of such cases during
this period;

(c) in how many cases the University
have lodged complaints with the police
and the reasons for not reporting all the
cases;

(d) whether a statement will be laid on
the Table of the House showing the pre-

cise steps taben in each case and the
reasons for slow progress; and
(e) in how many cases persons have

been punished and the nature of punish-
ment given?

SRAVANA 31, 1895 (SAKA)

Writen Answers 114

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (d). According
to the report received from the Delhi
Administration and the police records, a
total of 278 criminal cases were reported
to have taken place in the Delhi Univer-
sity Campus during the years 1971, 1972
and 1973 (upto 30th June). Since the
number of cases is very large, it will be
very difficult to give facts as well as the
steps taken in respect of each case. The
labour involved jn collecting details in
respect of such a large number of cases
is also not commensurate with the object
in view. Action is taken under the pro-
visions of law by the police immediately
on receipt of complaints. The present
position of the complaints in rcspect of
these 278 cases lodged with the police is,
however, indicated in Statements T, 1I and
I laid on the Table of the House
[Placed in Librarv. Ses No. LT-5458/73].

{b) and (c). The University iakes up
only such cases with _the police authorities
as are reported to it by the students or
the Principals or the Dean of Students
Welfare or the Proctor. In the Univer-
sity, the Dean of Students Welfare is the
authority with whom the studemis can
lodge their complaints. While criminal
cases are reported to the police, cases of
indiscipline are handled by the University
authorities themselves. 1o cases of indis-
cipline, a Committee is appointed by the
Vice-Chancellor to enquire into the matter
and a decision is taken by him on the
recommendations of the Committee. In-
formation regarding the number of cases
reported to the College and the Univer-
sity authorities is not readily available.
However, out of the 278 cases reported to
the police during the years 1971, 1972 and
1973 (upto June), 238 cases were lodged
by the University authorities and 40 by
the students.

(e) In 8 cases, persons have been
punished as indicated in Stat v
laid on the Table of the House. [Placed
in Library. See No. LT-5458/73].
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Special Postage Stamps and First Day
Covers

3848. SHRI P. G. MAVALANKAR:
Will the COMMUNICA-
TIONS be pleased to state:

Minister  of

(a) the special postage stamps and First
Day Covers in honour of national and in-
ternational leaders and institutions to be
issued by the Postal Department during
the remaining period of the year 1973,
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(b) whether proposals
above have been finali

calendar year 1974; and

in regard tn
1 for the

(¢) if so, the main points thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a).
A list is placed on the Table of the 1ok
Sabha. -

(b} No.

(c) Does not arise.

Statement

Programme for t e issue of Specia! Comms norative Postage Stamps during the
remuining period of the year 19,3.

No. of

Date of Issue Subject
stamps.
Caatenary Series :
27-9-73 . . (i) Vithal Bhai Patel (National Leader) Birth Centenary. 1
(i1) Romesh Chunder Durt.
(125th Birth Anniversary) 1
(iii) K. 5. Ranjitsinhji (Cricketer) Centenary Year. 1
30-9-73 Bicentenary of President's Body Guard 1
9-10-73 Interpol. 1
17-10-73 Sir Syed Ahmed (Founder of Aligarh University) I
9-11-73 Indian International Philatelic Exhibition 1973 3
25-12-73 C. Rajagopalachari 1
27-12-73 Indian Masks 4
1973 . . Lucknyw University (Provisionally) I

Permission for Manufacture of Items by
enhancing Licensed Capacity ..

3849, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleased
tn state:

{a) whether in view of the stagnation of
the rate of growth in the industrial sec-
tor of the country witnessed during the
last three years Government have con-
sidered the feasibility of permitting the in-
dustrial units to manufacture to their rated
capacity ov if necessary to enhance it with
permission from Government;

(b} if so, whether uniform policy with
regard to the relaxation of this policy to

be made applicable to all the indusiries

has been considered and if so, Govern-
ment’s reaction in this regard; and

(c) if the above policy has been accept-
ed by Government, whether Government
propose to drop the cases against all the
industrial houses who ‘are now being pro-
szcuted for producing more than their per-
mitted capacity and the number of such
cases?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) to (¢). Government announced
in early 1972, certain relaxations for ful-
ler utilisation of available capacity in 54
specified industries to which 11 more indus-
tries were subsequently added in Ociober,
1972. As priority industries were, by und
large, covered by these 65 specified indus-
tries, it was not felt necessary to extend
the relaxation to other industries. In ac-
cording approvals for enhanced capacity in
respect of the 65 industries, it has been
made clear that such approval does not
amount to condoning or compromising the
illegality commuitted by the applicant, if
any, in exceeding the licensed capacity and
that Government reserve the right to take
such penal or other action as may be
called for.

Manufacture of Gas Las>r developed by
the National Physical Laboratory
3850. SHRI ARVIND M. PATEL: Will
the Minister of SCIENCE AND TECH-

NOLOGY be pleased to state:

(a) whether it is proposed to manufac-
ture by firms gas laser which has been
developed by the National Physical La-
boratory; and

(b) if so, the names of the firms which
have been allowed to manufacture this
item?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a). Yes, Sir. ~

(b) .The process hay been licensed to
Mis. KLB Elecfronics, New Delhi and
M|s. Thermometer & Thermometric Ap-
pliances, New Delhi. The firms have not
yet started production.

‘shifting of National Police Academy
3851. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether National Police Academy
at Mount Abu is proposed to be shifted
to 2 new building; and
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(b) if so, when it is likely to be shifted
to a new site?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a). Yes, Sir.

(b). The Nationa! Police Academy will
shift to another building as soon as some
suitable allternate accommodation becomcs
avaitable at Mount Abu.

Repres:otation from State Governmeuts to

relax the Order Imposing 30 per cent

out in the Newsprict Supply to News-
papers

3852. SHRI N. K. SANGHI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether on representations from the
State Guvernmenis particularly Maharash-
tra, Government are cons.dering to relax
the order imposing 30 per cent cut in the
supply of Newsprint to Newspapers;

(b) if so, the names of the State Govern-
ments which had represented to the Cen-
tral Government and the types of relaxa-
tions that they had sought; and

(c) whether the Central Government
have since taken a decision in this regard
and whether the relaxation will apply to
weekly papers in addition to the daily
Newspapers?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) to (c). Mo representation as
such has been received by the Union Gov-
ernment from any State Government. The
Chief Minister of Maharashtra has, in a
letter to the Minister of State for Infor-
mation and Broadcasting, forwarded a copy
of a note submitted to him by the Bombay
Union of Journalists. The nole, among
other things, suggests that it should be
possible for Government to impose a grad-
ed cul in newsprint quota instead of a
uniform cut.

The cut of 30 per cent has been im
posed because of a shorifall of that order
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in the newsprint available for distribution
to newspapers. The cut has been applied
uniformly to all newspapers in view of the
judgment of the Supreme Court in the
newsprint case.

Collection of Lakhs of Rupees by “Com-

monwealth Students and Youth Associa-

tion” for giving false promises of sending
students abroad

3853. SHRI MUKHTIAR SINGH MA-
LIK: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have received
reports that an unregistered body called
Commonwealth Students and Youth Asso-
ciation has been collecting lakhs of rupees
from various sources on false promises of
sending students abroad for various cul-
tural and educational purposes;

(b) if so, whether Government have in-
vestigated into the activities of this Asso-
ciation; and

(c) the names of the Office-bearers and
other persons involved in this racket and
the action Government propose to take
against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS ¢SHRI
F. H. MOHSIN): (a) to (c). According to
the information received from the Delhi
Administration, the Commonwealth Stu-
dents and Youth Association, an unregis-
tered body, was formed in the year 1948
with the aim of promoting interest in
the welfare of Indian and Commonwealth
students and youth in the country and
abroad. Shri Harikrishna Shastri and Shri
Raj Kumar Kohli were its first President
and General Secretary respectively. In
the following year they were replaced by
Shri Ramesh Gupta and Shri R. K. Nag-
pal, who, in turn, were succeeded by Shri
Vijay Kumar and Shri Shanti Dewan.

As regards collection of lakhs of rupees
by the Association from warious suuru‘l
on false promi of di 8t
abroad for various purposes, Government
have no such information. No activity of
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the Association during the last 2-3 years
has come to Government’s notice.
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Treatment by P & T Department of Jal-
paiguri District as Divisional Headquarier

3855. SHRI R. N. BARMAN:

SHR1 B. K. DASCHOWDHU-
RY:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether to treat Jalpaiguri District
as the Divisional Headquarters, some 23
employees at present working in different
Post Offices in the District of Cooch Be-
har, West Bengal are being shown in the
staff strength of Jalpaiguri District; and

(b) if so, the steps takem to remove
the discrepancy?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a).
Jalpaiguri is the Head Quarters of Jalpai-
guri Postal Division which covers Jalpai-
guri and Cooch Behar Districts of West
Bengal. The entire staff working in the
Division is borne on the strength of the
Division. Even when a Division compris-
es of more than one revenue Distiict,
the staff is not shown as borne on the
strength of such a District.

(b) There is no discrepancy as such.

Opening Post Offices in District Cooch
Behar

3856. SHRI R. N. BARMAN: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether local representatives of the
District of Cooch-Behar in West Bengal
have made several representations for the
opening of more Post Offices, Branch Offi-
ces, Sub-Offices in that District; and

(b). if so, the decision taken by the
Ministry on those representations?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
A few representations for opening of post
offices in 15 villages of Cooch-Behar Dis-
trict have been received. In addition, the
proposals for upgrading Choudhurihat BO
and opening of P.Os. at Akrahat Bandar
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and Atpukuri Nayerhat had also been
taken up in the Regional P. & T. Advisory
Committee Meeting.

(b) Post Offices at Akrahat Bandar and
Atpukuri Nayerhat have since been open-
ed and Choudhurihat B.O. has been up-
graded. However, the question of open-
ing post offices in 15 villages is still under
examination.

Shortage of Postal Stationery in Post
Offices in Chandigarh

3857. SHRI SUKHDEO PRASAD
VERMA:

SHRI DEVINDER SINGH
GARCHA:

Will he Miniser of COMMUNICA-
TIONS be pleased o state:

(a) whether there is an ‘acute shortage
of Postal Stationery in almost all the
Post Offices in Chandigarh; and

(b) if so, the steps being taken to
streamline the regular supply of the sta-
tionery?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a).
Shortages of Inland Letter Cards and Post
Cards has been experienced in some post
offices in Chandigarh.

(b). As the shortage at Chandigarh was
principally due to the fact that the Rail-
way consignment of Postal Stationery did
not reach Chandigarh in time due to rail-
way dislocations. The India  Security
Press has been advised to airlift postal
stationery to Chandigarh. Meanwhile
postal stationery has been diverted from
other Head Post Offices to Post Offices in
Chandigarh. It has also be¢n decided to
print blank inland letter cards, for sale
to the public after affixing 15 Paise stamps
thereon.
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New Telephone connections in Districts
of Gaya, Nawada and Jehapmabad.

3858. SHRI SUKHDEQ PRASAD VER-
MA: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether application for mew Tele-
phones connections in the District of Ga-
ya, Nawada and Jehanabad of Bihar State
are pending for disposal since January,
1972, and

(b) if so, the reasons for delay and the
steps Government are taking in deciding
the cases?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a).
In Gaya District, applications are pending
since October, 1972 only. Jehanabad has
2 pending applications registered during
the current month. Only in case of Ma-
wadha, 9 applications are pending since
January 1972.

(b). The delay has been due to general
shirtage of exchange equipment and other
essential stores in the country. However,
efforts are consiantly being made to meet
the demands to the maximum possible
extent within the available resources.

Exorbltant Rents paid by Government bn
premises for Difices of Defence Film Wing
of Films Division

3859. SHRI RAMKANWAR: Will the
Minister of INFORMATION AND BRO-
ADCASTING be pleased to state:

(a) the location of the Offices of De-
fence Film Wing of the Films Division of
India;

(b) the monthly rent of the
being paid by Government; and

(c) whether there have been criticisms
of inordinately high rént being paid by
this organisation and the reaction of Gov-
ernment thereto?
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THE DEPUTY MINISTER IN THE
MI‘NISI'RY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a). The Defence Films Wing of
the Films Division is located in ‘Vandha-
na', 11 Tolstoy Marg, New Delhi,

(b). Rs. 20,279.

(c). Government are aware of the criti-
cism in two newspapers about the rent
paid by the Films Division. They do not
consider the rent unreasonable for he
area in which building is situated. How-
ever in the interests of economy a pro-
posal is being pursued, to house the Films
Division offices in Delhi in a Government-
owned building intended for all the offices
of this Ministry.

Plans for All India Federation of Police

3860. SHRI RAMKANWAR: Will the

Minister of HOME AFFAIRS be pleased
to state:

(a) whether attention of the Government
of Hidia has been invited to a report in
the Hindustan Times of 26th May, 1973,
sayimg that the Potice union leaders from
various States have nearly finalised plans
for an All India Federation of Policemen
1o “effectively fight for the just demands
of the constabulary”; and

(b) if so, varacity of this report and the
implications of such a move on the part
of the police personnel?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. H. MOHSIN): (a) and (b). Govern-
ment are aware of the news item. Infor-
mation available to Government does not
indicate that plans for forming an All
Indla Federation of Policemen have been
neatly finalised. However, the Govern-
ment are keeping the situation under close
watch.
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Requirement of Heavy Water for Commis-
sioning Atomic Plans under construction

3861. SHRI ARJUN SETHI:
SHRI BIRENDER SINGH RAO:

Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) the total requirements of heavy wa-
ter at present for issioning the ato-
mic power units under construction;

(b) whether the work in the heavy water
plants is running behind the schedule; and

(c) if so, the progress and problems of
different heavy water plants in the coun-
try?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF INFOR-
MATION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a). The total initial re-
quirement of heavy water for commission-
ing both the units of the Rajasthan and
Madras Atomic Power Projects is esti-
mated at about 925 tonnes.

(b) and (c). There are at present four
heavy water plants under construction.
These are at Baroda, Tuticorin, Kota and
Talcher. The heavy water plant at Baroda
has reached an advanced stage of cons-
truction and is expected to be commis-
sioned by the middle of 1974. There has
been a delay of about 12 months in the
completion of this plant owing to delay
in the delivery of its main item of equip-
ment, Tower Tl, due to ‘force majeure’
évents. As regards the heavy water plant
at Tuticorin, the civil work is now near-
Ing completion and erection and piping
work will shortly be taken up. So far the
work on this plant has been progressing
according to schedule. Some slippage in
the schedule is, however, likely to occur
owing to delay in the fabrication of some
components by indigenous manufacturers.
This plant is now expected to be commis-
sioned towards the end of 1975. As re-
gards the heavy water plant, at Kota, the
plant design, detailed engineering and lay-
out have been finalissd and about 35 per
cent of the civil work has been completed.
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Orders for most of the equipment and
materials have been placed. This plant is
expecled to be completed by 1976. Pro-
gress of work on this plant has been con-
siderably affected due to delay in the fa-
brication of some major equipment by
indigenous manufacturers and due to diffi-
culties experienced in procuring the requir-
ed raw materials. The heavy water plant
at Talcher has been sanctioned only re-
cently. Certain preliminary work relating
to this plant has been taken up. This
plant is expected to be commissioned by
1976.

Plan of Political Parties to start a Secret
Radio Service of their own

3862. SHRI ARJUN SETHI:
SHRI D. B. CHANDRA GOW-
DA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are aware of
the fact that recently some political par-
ties are planning to start a secret Radio
service of their own; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) and (b). Yes, Sir. Any such
attempt will be voilative of law and no
political party shall be permitted to run
a radio service, either secret or open.
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Cut in “Garibi Hatao” Plans

3864. SHRI P. VENKATASUBBAIAH:
Will the Minister of PLANNING be
pleased to state:

{a) whether the Garibi Hatao plans have
been cut; and

(b) if so, the reasons therefor and the
steps proposed to have a  socialistic
pattern?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (2) and (b). In view
of the current price sitvation, it has been
decided to “take certain steps which are
expected to bring about an agregate re-
duction of about Rs. 400 crores in the
expenditure (Plan and non-Plan) of the
Central and State Governments in  the
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current year. The full details of these
measures are still being worked out. How-
ever, effort is being made so that the
expenditure on the developmeni pro-
grammes benefiting the poorer sections of
the community continue. As regards the
Fifth Plan, detailed policies and pro-
grammes, including those having a bear-
ing on “Garibi Hatao™ objective, are
under formulation for incorporation in the
Draft Fifth Plan which is expected to be
ready by the end of September, 1973.

Production in Companies more than
Licensed Capacity

3865. SHRI SHANKERRAO SAVANT:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether show cause notices are
issued to the industries which produced
more than their licensed capacity;

(b) the names of companies which have
shown higher production than their licen-
sed capacities during 1970-71, 1971-72
and 1972-73 and to what extent;

{c) the reasons for discouraging produc-
tion when India is badly in need of more
production; and

(d) whether any action has been taken
against these companies?

THE MINISTER OF INDUSIRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) to (d). Cases of unauthorised
production over licensed capacity have
come to Government's notice from - time
to time. Earlier, 45 cases of unauthorised
production over the  licensed capacity
were reported by the Industrial Licensing
Policy Inquiry Committee and referred to
the Sarkar C ission for investigati
Tn regard to the period from 1970-71,
other individual cases of unauthorised
production in excess of licensed capacity
have also been reported from time to
time.
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It is not the intention of Government
to discourage production in the country.
At the same time it is not Govcrnment's
policy to permit production in contraven-
tion of existing rules and regulations,
particularly of articles for luxury and
elite consumption.

Take over of Sick Textile Mills by State
Governmenis

3866. SHRI SHANKERRAO SAVANT:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to slate;

(a) whether any State Governments have
offered to take-over the management of
the Sick Textile Mills taken over by Gov-
ernment of India permamently:

(b} if so, the names of State Govern-
ments and the mills; and

(c) the reaction of the Central Govern-
ment to this offer of the State Govern-
ments?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIEE): (a) No, Sir.

. fb) and (¢). Do not ‘arise.
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Failure of Pin-Code System

3868. SHRI K. M. MADHUKAR: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the sophisticated scheme of
Postal Index Number technically kmown
as PIN CODE has proved successful;

(b) whether in spite of all the fanfare
and creation of a large number of posts,
particularly in the Gazetted Cadre, the
PIN Code scheme has proved to be a
flop inasmuch as only a very low per-
centage of létters originating from P&T
Offices mentioned the PIN Code;
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(c) whether he will place on the Table
of the House actual data in percentage of
mails hearing Postal Index Number at
Jeast of the Capital cities of Tndia for a
week; and

(d) whether Government propose lo give
fresh thought to this scheme?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
The scheme was introduced barely @ year
ago and il is vet too early to talk of
success or failure of the scheme. In such
matters, the response of the gemeral public
is bound to be slow. The progress is on
the whole satisfactory.

(b) No, Sir. Only two gazetted posts
have been created jn connection with this
scheme and the number of non-gazetted
posts created is also not many.

(¢) The percentages of mail bearing
Postal Index MWumbers at some of the
«capital cities are as below:

Ahemedabad . 10 87,
Patna 4°9%
Lucknow 6°6%
Bombay 3-5%
Dethi 6:4%
Trivandrum 11-0%,
Madras 30°0%
Calcurta 4°5%
Bangalore 4-2%
@ No.sir.
Opeping of Divisiogs and quahhlqpu
in Bihar Cirgle

3869. SHRI K. M. MADHUKAR- w:ll
the Minister of COMMUNICATIONS be
pleased to state: .

{2) the number of Divisions and Sub-
Divisions in the Postal, RMS, Tejegraph
and Telegraph Engineering arms of Ser-
viges ip Bibar Circle;

.(b) whether theso is any proposal for
opening pew Divisions and Sub-Diyisions
in Bihar Circle, and if so, where age the
possibilities for apeming . new , Divisigms
and Sub-Divisions;
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(c) whether Government propose to
open Divisions of Postal, RMS, Telegraph
and Telegraphs-Engineering in cach reve-
nue District of Bihar Circle to co-ordinate
and speed up the development of services
of Posts and Telegraphs arms in Bihar
Circle; and

(d) whether there is demand for esta-
blishment of Telephone Divisions at Jam-
shedpur, Ranchi and Dhanbad and Tele-
graph-Engineering Divisions at Ranchi and
Dhapbad by way of re-organising the
existing Divisions by the Service Unions,
and if so, the steps taken in this direction?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
The number of Postal, RMS and Tele-

graphs Engineering Divisions and  Sub-
Divisions in Bihar Circle is:
Postal RMS Tele Tele.
Engg. Traffic.
Divisions 22 5 [ 3
Sub-Divisions 94 14 24 —_

(b) There is one proposal for an addi-
tignal . Postal  Sub-Divisions in Puraea
District  which is under consideration.
Orders have been issued on 14-8-73 for

formation of a new Telegraph Engg.
Division with headquarters at Dhanbad
{c) No, Sir.

(d) There are no proposals for opening
new Telephone Divisions at Jamshedpur
and Dh_aj:ﬁad, The Telegraphs Engineer-
ing Division at Ranchi has been recently
1x-orgagised, and grders for the formation
of a new Telegraph Fngg. Division with
headquarters at Dhanbad have been issued
on 14-8-73.

Alleged illegal occupation of P, and T.
\__lw guarters af Patna
38700 SHRI'K. M. MADHUKAR: Will
pleased to state:

. 4a) whether P & T Service Unions have
complaiged ,ip. D.D.G.  (Vigilance) re-
garding the illegal pccupation of P. & T.
congemnad quarters at Patng, and if so,
who are the illegal oocupants'
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(b) whether condemned quarters are not
to be allotted to anybody and as per
departmental rules, all such quarters should
have been demolished and fresh gquarters
built; and

(c) how many condemned quarters at
Patna ‘are lying undemolished despite deci-
sion of the Post Master General, Bihar
Circle and what action i proposed by
Government against the Officers respon-

sible in this matter?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
to (c) A complaint has been received
from the All India Telegraph Engineering
Employees Union, Class III, Bihar Circle
Branch, Patna on the subject, and the
same is under investigation.

Posts of Linemen lying vacant in Bihar
Circle

3871. SHRI K. M. MADHUKAR: Will
the Minister of COMMUNICATIONS be
pleased to state:

() the number of posts of linemen
lying vacant in Bihar Circle of P&T;

(b) the action proposed by Government
to fill up all the posts of linemen in Bihar

Circle; and

(c) the minimum wage paid to women
and casual labourers in Bihar Circle and
that of Patna Telephone District and the
reasons for differentiation, if any?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
255,

(b) As per the Recruitment Rules, these
vacancies are mainly to be filled up from
Casual Head Muazdoors and Casual Maz-
doors appointed through the Employment
Exchanges. The existing Head Mazdoors
and Casual Mazdoors were not recruited
after sponsoring by the Employmenat Ex-
change and therefore, the condition of
being appointed through the Employment
Exchanges has to be relaxed. The case
for relaxation of the above said condition
is being pursued  with the Directorate
General of Employment and Training.
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(c) Following minimum wages are being
paid to Casual labourers (either sex):—

Bihar Circle

1. Head Mazdoors—Rs. 3.50 per day
for non-Industrial areas.

2. Mazdoors—Rs. 3.10 per day for
non-Industrial areas.

3. Head Mazdoors—Rs. 4.25 per day
for Industrial areas.

4. Mazdoors—Rs. 3.75 for Industrial
Arcas.

Patna Telephone District
‘l -n

1. Mazdoors—Rs. 3.75 per day.

2. Head Mazdoors -Rs.  4.00 per

day.

The small differco~e in rotes is owing
to the fact that the Telephone District has
fixed rate applicable in Patna in consulta-
tion with District Magistrate, Patna and
other State Government Units function-
ing in Patma while that fixed by Bihar
Circle is based on notification in Bihar
Government Gazette dated 8-4-72 and in
consultation with Eastern Railway.

Delay in Transmission of Telegrams in
Patna C. T. O.

3872. SHRI K. M. MADHUKAR: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether transmission of Telegrams
are delayed for more than 48 hours due
to remaining down of V. F. T. channels
and physical Telegraph lines in Patna
C. T. O; and

(b) if so, the steps proposed by Gov-
ernment to provide stable channels and
physical lines for quick disposal of Tele-
grams as per motto of delivery of tele-
grams within six hours?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (2)
No, Sir.

(b) To speec up transmission of Tele-
grams reorganisation of existing telegraph
circuits in being done and additional tele-
graph and teleprinter circuits have been
provided from Patna to various Places
like Deoghar, Monghyr, Daltonganj,
Barauni, Begusarai, Saharsa and Dinapore
s justified by telegraph traffic.
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Proposal for setting up a voluatary Film
Censors Board coosisting of Film Per-
Sosalities, Writers, Directors, Film
Crities

3876. SHRI C. K. JAFFER SHARIEF:
SHRI G. Y. KRISHNAN:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government propose o set
up a voluntary Film Censors Board con-
sisting of some knowledgeable film perso-
nalities. writers, directors, film critics and
public figures; and

{b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) No, Sir.

(b} Does not arise.

Application from Hindustan Lever Limited

for Production of Sodium Tripoly Phos-

phate, Surphuric Acid and Phosphoric. .
Acid

- 3877. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

{a) whether the Industrial Licensing
Committee has cleared the application
sithmitted by Hindustan Lever Limited for
the production of Sodium Tripaly Phos-
phate. sulphuric acid and phosphoric acid:

(b) whether this foreign held Company
is already dominant in the field of several

consumer items and is making huge pro-
fits; .
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(c) whether there are indigenous cntre-
preneurs with the required techmical ex-
pertise capable of producing Sodium Tri-
poly phosphate at a foreign exchunge
burden much lower than that of the esti-
mates proposed by the Hiodustan Lever;
and

(d) if so, on what grounds the applica-
tion of this foreign held company has
been cleared by the Industrial Licensing
Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIEE): (a) and (d). The uppli-
cation submitted by M/s. Hindustan Lever
Limited, for the manufacture of Sodium
Tripoly Phosphate, Sulphuric Acid apd
Phosphoric Acid has been considered by
the Licensing Committee. The recom-
mendations made by the Licensing Com-
mittee on this application are, at present,
under the consideration of Government.

(b) The Company is dominant in syn-
thetic detergents and glycerine manufuc-
turing  industries and has been making
profits.

(c) One of the firms interested in taking
up the manufacture of Sodium Tripoly
Phosphate have claimed that they have
developed indigenous know-how for the
manufacture of the product and that the
foreign exchange required by them for
import of capital goods will be much jess
than the estimates of foreign exchange
requirement indicated by M/s. Hindmstan
Lever Limited, in their industrial licence
application.

Disparity in growth and regional imbal-
ance—The outcome of Four Five Year
Plans as revegled in the study condmct-

ed by the Economic and Scientific
Research Foundation

3878. DR. RANEN SEN: Will the
Minister of PLANNING be pleased to
state: ‘

(a) whether a study conducted by the
Fconomic apd Scientific Rescarch Founda-
tion, New Delhi, published in the 197273
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annual report of the Foundation states
that disparity in growth and regionul im-
balances have been the outcome of last
four five-year plans in the country; and

(b) if so, Government's reaction there-
10?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The Planning
Commission is aware of the findings of
the Study referred to in the 1972-73
Annual Report of the Economic and
Scientific Research Foundation, New Delhi.

(b) The Centre’s approach to the reduc-
tion of regional imbalances has been spelt
out in the Approach to the Fifth Plan
document already laid on the Table of
the House.

Per Capita Income during Fourth Plan

3879. DR. RANEN SEN:
SHRI -RAJDEO SINGH:

Will the Minister of PLANNING be
pleased to state:

(a) whether per capita income has
increased during the Fourth Plan;
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(b} if so, the increase registered in per
capita income in the first four years of
the plan with statewise break up; and

(c) the anticipated increase in per capita
income at the end of the Fourth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). The ~
crease in per cupita income over the firs.
two years of the Fourth Plan works out
at 5.2 per cent {at 1960-61 prices) accord-
ing to the 'Press Note on Quick Estimate
of National Income for 1970-71" released
by the Central Statistical Organisation.
The attached statement shows state-wise
increase in per capita income over the
same period. Similar information for
later years is not available.

(c) According to the Fourth Plan docu-
ment the per capita income is cxpected
to increase by 16.5 per cent (at 1968-69
prices) over the Fourth Plan period.

Statem:nt

- Su't_e_s ' - P_’erc_e_nmge increase in 1970~ T over 1968 -Gi
At current prices AT COMINT prizes [1960-61)%

_® — @ @

1. Andhra Pradesh 140 a o

2. Assam NA NA

3. Bihar NA NA

4 Gujzat . 34 164

5. ‘Haryana 308 241

6. Himachal Pradesh . NA 03

7. Jammu & Kashmir NA NA

8. Kerala. 16-4 6.5

9. Madhya Pradesh 152 81

10. Mahirashtra 10°7 (=7

11 Manipor . (—ns2 (—nz-7.

i
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(1) @ (€)]
12. Mysore 6°4 4.1
13. Orissa . NA NA
14. Punjab . NA NA
15. Rajasthan . . . . . 40°2 19°5
16. Tamil Nadu . . . 156 72
17. Tripura . . . . . NA NA{
18. Uttar Pradesh . . . . 99 7-8
19. West Bengal . . . . 63 1°2
20, Delhi . . . . . . 12: 6 o9
All-India . . . . NAj} 52

* except in the case of Assam (1948-49), Madhya Pradesh (1952-53), Mysore (1956-5;) and

Rajasthan (1954-55).

N.B. 1. N.A.—Not Available.

2. The estimates of per capita state income from which ;the percentage increase has
been obtained, are made by the respective State Statistical Bureaus Owing to
differences in concepts, mothodology, source materials used and the base years,
the estimates (and so the percentage) are not comparable among the States or with

the estimates for All-India.

3. Negative growth in Maharashtra and Manipur are due to decrease in agricultural
production (evaluated at constant prices).

Expenditure incurred on interviewing
candidates abroad

3880. SHRI RAM BHAGAT PASWAN:
Will the PRIME MINISTER be pleased
to refer to the reply given to Unstarred
Question No. 459 on the 25th July, 1973
regarding stoppage of interviews of can-
didates by U. P. S. C. for jobs abroad
and state the total expenditure incurred in
interviewing candidates abroad during the
last three years?

THE MINISTER OF STATE IN THE
'MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
No expenditure was incurred during the
last three years on this account since no
interviews abroad were held after July,
1969.

Proposal for Technical Collaboration in
Private Sector with Foreign Countries

3882. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether there is any proposal for
allowing private entrepreneurs to enter
into technical collaboration on a large-
scale with foreign countries; and

(b) if so, the outlines thereof, country-
wise?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). There is no such
proposal. Government’s policy continues
to be to allow the import of technology
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selcctively only in sophisticated fields of
industry where technological gaps exist in
the country.

Payment of Overtime Allowance in P. & T.
Department

3883. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of COM-
MUNICATIONS be pleased to state whe-
ther Post and Telegraph Department has
decided to stop overtime allowance system
in the Depatment?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): No,
Sir.

Suggestion of Tamil Nado Government to
set up an Inter-State Advisory Council

3884. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Tamil Nadu Govern-
ment has recently urged the centre to set
up Inter-State Advisory Council and abe-
lish the post of Governor; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). Questions
relating to Centre-State relations including
the setting up of an Inter-State Council
and the appointment of Governors have
been stodied in depth by the Administra-
tive Reforms Commission ang the Study
Team appointed by the Commission. The
Administrative Reforms Commission have
come to the conclusion that the provisions
of the Constitution governing Centre-State
relations are adequate for the purpose of
meeting any situation or resolving any
problem that may arise in this field, The
recommendations of the Administrative
Reforms Commission on Centre-State rela-
tionships are under examination. The
views and reactions of the State Govern-
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ments on the recommendations of the Ad-
ministrative Commission were alse solicit-
ed. So far view of Mysore, Gujarat,
Uttar Pradesh, Maharashtra, Himachal
Pradesh and Tamil Nadu have been re-
ceived. The Government of Tamil Nadu
in its reply have inter alia recommended
the Constitution of an Inter-State Council
and the abolition of the post of Gover-
nors, The comments of the Government
of Tamil Nadu would be examined along-
with the views received from all other
State Governments.

FRwEwE ¥ AT S § s
Y T

3885. o Tifarx TR Feafaar
a1 siteifns fagmw deltag qory
T % fir:

() =7 39T WY F Fwar
&a ¥ g3 71 eqre & 7w gu avaTe
T agT a0 A ¥ 71 727 FIEET
Ty w4 &7 fared

(=) afz &, @ v FreamT =9
o+ worfue fear smom ;s

(wj IAFT g T v @Y

vfre  fasmm qar fam v
Steifiret walt (st d@to gugweaw) :
(%) =& w7 TaT $1E 60T T &

(m) S¥e(m). w7 1 vt v
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IAX RN & TAWAT A H weaA
I FY Tavgar & fog fay wa
WIZqa/wrwg g

3886. 3o mitfarg zva frarfar :
7 wtafoe fasva Wt 72 3909 A
w11 FiF fF

(F) 39T AT F {R9goE /T
79 O 32 A F fAq fag g
ATFAST | rorey aat ¥ FAerrarT g a1
o

=

(7) =TqaFfredrasrzatgn
agt I 5 v F fag aewe

#47 gfaaT T WEY Y ;

(7) Fmvy=wavs fagra fram i
T WA ATFTT H ATTATLIEN FY A F
z; AR

(%) afzar, Aremggatd=srg
fatq forar mam &, w17 afe =4, arza
1t ¥ Fq 7% fadq ferar s ?

wtifrs foee dawa & 9w-
HAr (st frareigam sard)
(%) TAwa@es &7 F IAT EAfa
74 & faq s grogag w7 B g

=

E

. (=) faad&at # IabT zqrTar w1
g A ¥ fape, Fargat ot o7 fasr
T3 FIAT TAT FET TTT FISA AT
FAaT FF TreArET 37 37 faed 4t
¥far grsg &1 TREGIE T ATAM,
arar, gARGT AT Fid F foefi # warfiry
wreitfire o Fomrae 2% faa & o
# gk ufafa, wiet & sarfe g-
fr GFF A FT A ITEH F 0009
1
{w) =g
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(9) nFodes-qa 3= %7 faar
AT E AT AeA 97 FIAATET FY T THY
g1

fessdt ¥ Tw<r faam * wmaarfeay
T WeAm

3887. ETo qifaws 2w Fearfear:
#qT §AC WAT FE AW FT AT
w1 fr

(%) feoeft &9 o0 &7 ¥ I35
AR AT Fratet ¥ e adardt w0
WRE;

(@) feeolt & T da § =%
A arT FEtEa § F s qiT
fegn FuaTrE # wsw f2r oy
&

() svr Fraf=ai § w14 F@
T I sAArf@l & ger fear
&5 10 HaaT 15 gl ¥ wiuw
safa & #1740 =% @ £ f5g 9 o
FF TG wEE Agt fear @ aqr
TuF AWETT HiweE T & ; °0T

() %@ Fa=Tfedl #1 FamAra
AT 27 &k S AT SR
R
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feedt Ifeid feedtm W w1 v R
LAt & fod awere

3888. =TT Miraws Tra feafa:
T F9T g qE I BT FI TN
fF

(%) freelt 2efrwm fefeme &
31 FATE 1973 Fr 31 ¥ R
FET AT ®Y gear fyaer &

(@) wd taw AwdfoEdi @
T wrETy 7 vy Foawr fae

Tt w A oy o £

(7) 7= Tor F¥ et F @ g
fs 38 @M 92 ZAEA TEET §
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(=) #a1 3% zdrem wafaai fodr
1 IeTRE UEASwl § STl O
aF FT9 FTA & WIH HTATHy I9eeY
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dar ad (s ga-driET agam):
(7)) & (7). o T
o @ 2 %R S A = 9 @
fear s

Dukl Market System for Essential Com-
modifies’ Recormmeénided by the Inter-
Mniisterial Group on Prices

3889. SHRI D. D. DESAI: Will the
Minister of PLANNING be pleased to
state;

{a)} whether the inter-Ministerial group
on prices has come to conclusion that a
dual market system for essential commo-
dities is inescapable; and
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(b) if so, the outlines of the scheme for
duoal rarket and the reasons for promoting
this system?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). The
Planning' Commission set up a Committee
on Pssentizl Comimodities and Articles for
Mass Consumption to suggest long-term
ang short-terth policies and measures for
making available essential commodities
and articles to the common man at reason-
able prices. The Commitiee has just sub-
mitted to the Planning Commission its
reports on the broad approach to the sub-
ject and suggestions in respect of Coarse
Cereals, Pulses, Sugar, Gur and Khand-
sari, Edible Oils, and Vanaspati.  Part
two of the Report covering the remaining
items will be submitted shortly.

It will not be proper to make public
the recommendations of the Committee
before the Planning Commission  has
taken a view. vy

Import of Truck Tyres

3890. SHRI D. D. DESAL: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to refer to the reply
given to Unstarred Question No. 8794 cn
20d May, 1973 regarding import of Truck
Tyres and state:

(a) whether Government have instructed
the State Trading Corporation to import
5000 truck tyres; and .

(b) if so, the progress made in import-
ing truck tyres and meeting tyres short-
age generally?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 PRANAB KUMAR
MUKHERIEE): (a) Yes, Sir.

(b) The State Trading Corporation have
imported 36 tyres as samples from Sri
Lanka on which tests/trials aré' being con-
ducted by some of the State Road Truns-
port Undertakings.
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To meet the situation arising out of
shortage of trutk tyres in size 900 x 20,
Government have authorised the import of
a total of 32,400 tyres in this category
from various sources, In addition, the
tyre manufacturers also have been request-
ed to maximise their production of this
category of tyres for which any request
for import of balancing equipments etc.,
will be considered favourable by Govern-
ment,

Murder of a Businessman in Chandni
Chowk, Delhi

3891. SHRI PURUSHOTTAM
KAKODKAR:

SHRI G. P. YADAV:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a businessman was shot
dead in Chandni Chowk, Delhi on 25th
July, 1973 during day time;

(b) whether the constables who were
on duty were looking on as the incident
took place; and

(c) whether
made?

any arrests have been

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a). Yes, Sir.

(b). No, Sir. A constable posted for
anti-pickpocketing duty assisted a person
from the public in over-powering the ac-
<used on the spot.

(c). Two persons have been arrested.
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National Productivity Council on Sharing
gains of Productivity

3892. SHRI BANAMALI PATNAIK:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the guidelines evolved by
the National Productivity Council on shar-
ing gains of productivity and to adopt
them on extensive scale have been im-
plemented by any of the industries;

(b if so, the broad outlines thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTIAL DEVELOP-
MENT (SHRI PRANAB KUMAR MU-
KHERIJEE): (a) to (c). Government is not
aware whether the guidelines evolved by
the National Productivity Council on shar-
ing gains of productivity have beea im-
plemented by any of the industries, The
Council have, however, widely circulated
the guidelines among the organisa-
tions of the Employers and the
Trade Unions  Trequesting them for their
adoption at the enterprise level, They
have also been adopting the pro-
cess of propagating these by organising
regional seminars on Sharing the Gains
of Productivity.

Cement Plants in Public Sector

3893, SHRI PURUSHOTTAM
KAKODKAR:

SHRI SHRIKRISHAN MODI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOI.OGY be pleased to state:

(a) whether his Ministry has proposed
an outlay of Rs. 564 crores for its Fifth
Plan programmes:

(b) if so, whether the programme in-
clude six new cement plants in the public
sector; and

(c) if so, cutlines thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSRIAL DEVELOP-
MENT (SHRI PRANAB KUMAR MUKH-
ERJEE): (a) Yes, Sir.
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(¢) The outlines of the new cement
plants proposed to be taken up by the Ce-
ment Corporation of India during 5th plan

are given below:—

(b) Yes, Sir.
Location
I. Neemuch
2. Akaltra . .
3. Kurkunta (expansion) . .
4. Yerreguntla . . .
Tandur . . .
6. Adilabad . . .

Besides, the above, Barwala Project of
4 or 5 lakh tonnes per annum capacity
and Dalla (Expansion) Project of 8 lakh
tonnes per annum capacity are also under
consideration of the Government.

Financing of Telecommumication Pro-
jects in India

3894, SHRI P. A, SAMINATHAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether IDA is also joining the
Canadian  International  Development
Agency and Hungary to help finance a
telecommunication project in India; and

(b) if so, to what extent the aid will be
given by the three agencies in the develop-
ment of communication projéct in India?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
The World Bank|LD.A. has been the
major source of financing the foreign cost

Capacity Estimated Estimated
(per cost provision
annum) in V" plan
(lakhs (Rs. in  (Rs. in
tonnes) lakhs) lakhs)
400 1,538:00 1474-00
600 1.932-00 1860°00
400 1,400°00 1336°00
4:00 1,564°00 1564°00
400 1,738-00 1738-00
400 1,624 00 1624°00
26°00 9,796°00  Y5,96°00

of telecommunication projects during the
3rd Plan (75.m. US §) and the 4th plan
(133 m. US §). The CID.A. is also
financing (40 m. C §) for the 4th plan
project. The Hungarian crediy has also
been made use of (about 145 m. US $
equivalent) for certain projects.

(b) The I.D.A. has recently signed ano-
ther agreement to provide foreign exchange
assistance of US § 80 million for fina. g
the requirements of the first 2 years of the
5th Five Year Plan ie. for the period
1974-76, No further orders have bees
finanlised with the CIDA or the Hungarian
Government. ™~

Increase in Expenditure of Central Reserve
Police

3895. SHRI P. A. SAMINATHAN: Will
the Minister of HOME AFFAIRS e
pleased to state:

(a) whether there has been ‘a seven-fold
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increase in the expenditure by Government

on the Central Reserve Police Force since
1969; and

(®) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) No, Sir.

(b) Does not arise.
Formation of People’s Committees for

P ion of Employ t Sch
for Landless Labourers

3896. SHRI P. A. SAMINATHAN:
SHRI PRABHUDAS PATEL:

Will the Minister of PLANNING be
pleased to state:

(a) whether formation of peopls's com-
mittees has been suggested by the Union
Planning Commission for the implementa-
tion of various employment generating
schemes for landless labourers; and

(b) if so, the reaction of the State Go-
vernments in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI1
MOHAN DHARIA): (a) and (b). The
Planning Commission has, in the Guide-
lines issued to State Governments for for-
mulation of the Fifth Plan proposals, re-
commended the establishment of commit-
tees of beneficiaries at the village and block
levels to advise on the implementation of
land reform measures ‘ang provision of
supporting facilities to benéficiaries of land
reform. No committees have been sugges-
téd for the implementation of employment
generating schemes for landless labourers.

d Hoc Appointments in the Grade of
L.D.C. in the Ministries/Departments

3897. SHRI P. A. SAMINATHAN:
Will the PRIME MINISTER be pleased
to state:

(a) whether some ‘ad-hoc appointments
in the grade of L.D.C. are made in the
Ministries/Departments  of Government
of India every year;

AUGUST 22, 1973

Writtcn Answers 156
(b) if so, the fmumber of such appotint-

ments made ih the Midistries and Depart-

ments during. the last three years; and

(c) whether Goveriiment propose to re-
gularise these appointments in view of the
long service and experience of the caildi-
dates in the various Ministries/Depart-
ments; if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (c). Recruitment to the posts of
Lower Division Clerk in the Central Se-
cretariat is made through annual competi-
tive examinations held by the Institute of
Secretariat Training and Management. The
Ministries|Attached Offices participating in
the CS.C.S. are permitted to engage Lo-
wer Division Clerks, on ‘ad hoc basis, for
a few months, through the Employment
Exchange, during the interval between two
succesive eXaminations, to meet their un-
anticipated urgent requirements on the
specific condition that the persons so ap-
pointed would be replaced by a qualified
candidates of the Clerks' Grade Examina-
tions. In view of this, the question of re-
gularising these ad hoc appointments of
L. D. Cs. does not arise.

() The information # being coflected
and will be laid on the table of the House.

Sale of Jewellery and Valable Articles by
Former Rulers

3898. SHRI HEMENDRA SINGH BA-
NERA:

DR. LAXMINARAIN
PANDEYA:

Wilt the Minister of HOME AFFAIRS
be pleased to state:

(a) wheher the Supreme Court in its
judgement on the privy pursé issue of the
Ex-Rulers has held that jéwellery and the
valuable articles of the ex-rulers are their
personal property;

(b) if so, whether the Ex-Rulers are re-
quired to take permission from the Go-
vernment before selling them; and
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a). The Supreme Cour*.
judgment on the Privy Purse Case of
1970 has pot dealt with the question of
private properties of former Rulers includ-
ing jewellery and other valuable articles
belonging to them.

(b) No permission of Government is
required for the disposal of jewellery by
sale  or otherwise by former Rulers.
However, in the case of jewellery which
has been declared as heir-loom for purpo-
ses of exemption from Wealth Tax, cne of
the conditions imposed is that if the jewe-
llery is sold, Wealth Tax will be payable
retrospectively. Even in such cases, prior
permission of the Government for selling
the heir-loom jewellery is not required.

(c). Does not arise.

News Item “Pimps Pump out Permits
from V.LPs.”

3899. SHRI JYOTIRMOY BOSU:
SHRI JHARKHANDE RAI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his attention has been drawn
to an article published by the ‘Hindustan
Times’ New Delhi dated the 22nd July,
1973 under the caption “Pimps Pump Out
Permits from V.I.Ps.”; and

(b) if so, the reaction of Government
thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) Yes, Sir.

(b) The news-item presumably refers to
a person who was prosecuted for an offence
under the Suppression of Immoral Trathic
Act, 1956 anq was acquited. Since then
there has been no complaint of illegal
activity ‘against him according to the poiice
record. The other allegations in the article
could not be verified for want of suffi-
cient detail.

.

Guards provided to Ministers

3901. SHRI JYOTIRMOY BOSU: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 2287 on the 7th
March, 1973 regarding Security Guards
provided to Ministers and state:

(a) the number of Security Guards pro-
vided to each Central Minister, including
Minister of State and Deputy Minister,
year-wise, as in 1967, 1969 and 1973; and

(b) the total expenditure incurred on this
account in 1967, 1969 and 1973 to date?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). A Statement
is being laid on the table of the Housc.

STATEMENT

Statement showmg the number of security guards provided to Central Ministers including
Ministers of State ani Deputy Ministers.

Year

No. of Security guards provided
Sub-Inspr. Asstt.Sub Head Con-
Inspector Constables stables.

38 Cabinet Mlnlstcrs, Ministers
State and Deputy Ministers.

1957 of
1969 38 Cabinet Ministers, Ministers of State
and Deputy Ministers.

54 Cabmet Ministers, Ministers of State

1973
and Deputy Ministers. . .

4 3 44 8s
4 3 46 93
4 3 267

124

1579 L.S.—G
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Expenditure incurred on security guards.

Year. . Amount

1967 - 3,14,622'75
1969 4,61,988* 55
1973 . 9,17,963" 02

Imported Instruments lying Unatilised in
Saha Institute of Noclear Physics

3902. SHRI JYOTIRMOY BOSU: Will
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether it has been alleged that
instruments valued at about Rs. 16 lakhs
brought from abroad for the Saha lnsti-
tute of Nuclear Physics have either been
misused or not used at all;

(b) whether many instruments are lying
idle for the last three years; and

(c) if so, the value of each instrument
imported during the last three years and
the reasons for non-utilisation?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF INFOR-
MATION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): (a) Neither the De-
partment nor the Director of the Institute
are aware of the allegation.

” (b) No major imported equipment has
been lying idle for three years.

(c) Does not arise.

Afem @M & Fr oW awe

3903. it gw= Faf - FAT Mg
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Difficulties experienced by Freedom Fight-
ers while receiving Pensions

3908. SHRI SAMAR GUHA:
SHRI 5. C. SAMANTA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the freedom fighters are re-
quired to give imprints of thumb and four
fingers of either right or left hand at the
time of receiving pemsion in the case of
both literatate and illiterate freedom fight-
ers;

(b) whether such procedure has evoked
resentment from the freedom fighters and
Press criticisms have also been made aga-
inst such procedure; and

{c) whether Government servanis are
required to give similar thumb imprints ut
the time of receiving pensions; if not, the
I for imposing such p dure in
case of freedom fighters and whether this
procedure is proposed to be changed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) to (c). It is not ne-
cessary for a person who can sign his
name to furnish left hand thumb and fin-
gers impression as part of the identifica-
tion material at the time of drawing pen-
sion. In the letter conveying the sanc-
tion of pension from Central Government
to the freedom fighters, this position has
been made clear.

A few complaints have, however, been
received that some authorities insist on
both signature and, thumb impression jpetc.
at the time of drawing first pension. The
correct position has, however, been brought
to the notice of all Accountants General
and State Governments.
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Grant of Freedom Fighters’ Pension -to
Ex-INA Personnel

3909. SHRI SAMAR GUHA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether ex-INA personnel have re-
ceived freedom fighters’ pension;

(b) if so, their number and the apl?li-
cations of the ex-INA personnel pending
with the Government; and

(c) whether Government will consider
the applications of ex-INA personnel who
joined the army of Netaji Subhas Chan-
dra Bose. not from the British Army, but
as civilians, if so, the facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). Pension has
been sanctioned to 830 ex-INA personnel
so far and 7,812 applications are still pen-
ding with the Government.

(c) The ex-INA personnel who have
suffered imprisonment|detention for a mini-
mum period of six months in jails or mili-
tary camps in India or abroad or who
have been dismissed/removed from Mili-
tary Service or Government Service, are
eligible for grant of pension.

A Committee with Shri Shah Nawaz
Khan, as Chairman has been set up to
scrutinise cases of ex-INA personnel who
have not been able to furnish any evi-
dence about their political sufferings i.e.
imprisonment, detention, etc.

Exhibition of the total documentary on
Netaji Bose in all the cinema houses of the
. country .

3910. SHRI SAMAR GUHA: Will the
Minister of INFORMATION AND BRO-
ADCASTING be pleased to state:

(a) whether the documentary film on
Netaji produced by Shri Ashis Mukherjee
received wide appreciation from film cri-
tics and eminent personalities;
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(b) if so, whether he will make an ap-
peal to the Indian Motion Pictures As-
sociation all over the country to exhibit
the 4,000 ft. long total documentary on
Netaji in different cinema houses and if
so, the steps taken in this direction;

(c) whether this documentary will be
specially exhibited through the organisation
of mass media under Government for
strenghening the spirit of national inte-
gration; and

(d) the special effort to be taken to show
this documentary film to the students and
the youths all over the country and the
steps taken or proposed therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRY DHARAM BIR
SINHA): (a) Two letters of appreciation
for this film including one from the Hon'-
ble Member have been received by the
Government.

(b) Under the Compulsory Exhibition
Scheme, only approved films of length not
exceeding 2000 ft. can be released in pub-
lic cinemas. Films Division have entered
into an agreement with Shri Ashis Mu-
kherjee for the production of g two-reeler
film on Netaji. When this film is comple-
ted and approved by the Film Advisory
Board, it will be released for exhibition
over the theatrical circuit. The question
of appeal to the Indian Motion Pictures
Association for showing the 4-reeler docu-
mentary film could be considered after the
2 reeler film has been completed and ap-
proved by the Film Advisory Board.

(c) and (d). Apart from theatrical re-
lease, the 4 reeler documentary could be.
considered for telecasting by T.V. Centres,
exhibition by Field Publicity Units etc.
The prints could also be loaned to uni-
versities and other educational institu-
tions.
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3911. SHRI SAMAR GUHA:
SHRI SOMNATH CHATTER-
JEE:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the reasons for continuing emer-
gency even after the “Simla Agreement”
with Pakistan;

(b) the steps taken by Government in
exercise of the special power given by
“Emergency” after the said ‘Agreement’;

(c) the pumber of arrests made, per-
sons kept under detention and other puni-
tive measures adopted in suspension of
Article 19 of the Constitution during the
period;

(d) the steps taken against lock-outs
according to Emergency Power; and

(¢) whether Government will review the
issue of the desirability of continuing em-
ergency?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (e). Keeping in
view the overall situation, which is being
kept under constant review, Government
are of the view that the time has not yetl
come for revocation of the Proclamation
of Emergency.

_(b) to (d). No arrests have bgen made
under the Defence of India Rules, 1971,
during this period by the State Govern-
ments of Andhra Pradesh Gujarat, and
Union Territoried of Andaman and Nico-
bar, Chandigarh, Dadra and Nagar Haveli,
Goa, Daman & Diu, Laccadive, Minicoy
and Amindivi, Pondicherry, Mizoram and
Arunachal Pradesh. B persons were ai-
rested in Assam, 36 in Mysors, 3 in Ha-
ryama, 95 in Punjab and 43 in Manipur.
In Tamil Nadu, cases were started against
90 persons, of whom 57 ware arrested
and 33 wurrendered before the Court.
Remaininy information iz being collected.
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Committee to review the applications of
P 1 for Fre:d Fighters’

Ex-INA
. Pensions

3912. SHRI SAMAR GUHA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(2) whether Government propose lo sel

up a Committee to review the applications
for freed figh pensi from ex-
INA personnel; '

(b) if so, the names of the members of
the Committee proposed; and

(c) whether a representative of the “All
India Azad Hind Fauj Association”, an
organisation of the INA personnel, which
was recognised by late Prime Minister,
Shri Jawaharlal Nehru, as the main orga-
nisation of the INA personnel, will be

luded in the Cc ittee and if so, the
facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a). Yes, Sir.

(b). The composition of the Committee
is as follows:—

1. Shri Shah Nawaz Khan—Chair-
man.

2. Shri Mem-

ber.

Mohan Singh, M.P.,

3. Shri 5. M. Ghose, Freedom Figh-
ter, Member,

4. Shri Rabinder Nath Tyagi :Deputy
Secretary, Ministry of Defence)—
Member.

5. Shri R. L. Pardeep (Deputy Secre-
tary, Ministry of Home Affairs—
Member Secretary.

(c). Since this Committee already in-
cludes two ex-ITNA members, Shri Shah
Nawaz Khan and Shri Mohan Singh, it
is not proposed to expand it further for
the present.
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Setting up of Mini Paper Mills

3913. SHRI BANAMALI PATNAIK:
PROF. MADHU DANDAVATE:

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the desirability of setting
up mini paper mills based on surplus
bagasse and straw produced at the mini
sugar mills in rural areas has also been
considered; and

(b) if so, with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) No, Sir.

(b) Does not arise.

Cases of tress passing by Pakistanis since
the last Indo Pak War

3914. SHRI BANMALI PATNAIK: Will
the Miniter of HOME AFFAIRS be plea-
sed to state:

(a) the number of cases of tress-passing
by Pakistani reported since the last Indo-
Pak war on the Indo-Pak border;

(b) the number of persons arrested for
spying out of them and the action taken
against them; and

(c) the steps taken to strengthen the
vigilance on the border?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H, MOHSIN): (a) to (c). The informa-
tion is being collected and will be laid
on the Table of the House in dus course.

Report of the Committee appointed to
Examine Prices-Incomé-Wages Productivity
Policy
3915. SHRI BANAMALI PATNAIK:

SHRI+RAJA KULKARNI:
Will the Minister of PLANNING be
Pleased to state:
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question of prices-incomes-wages-producti-
vity policy;

(b) if so, the progress made by the com-
mittee in its work; and

(c) the time by which report is likely
to be made available and whether a copy
of the same would be laid on the Table
of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): (2) to (c). A Committee
on Wage Policy was set up by the Plan-
ning Commission early in February 1973.
The Committee submitted jts interim re-
port in March, 1973. The recommenda-
tions of the Committee are under exami-
nation.

Price policy and other aspects of incomes
policy for the Fifth Plan ‘are being
studied separately as part of the formula-
tion of the Draft Fifth Plan. The results
of these studies will be incorporated in
the draft Fifth Plan document which will
be presented to the House in due course.

Improvement in Plan Implementation
Machinery

3916. SHR] H. N. MUKHERIJEE: Will
the Minister of PLANNING be pleased
to state:

(a) whether even well-intentioned and
well-prepared plan schemes have failed in
the past due to faulty implementation;

(b) if so, whether Government are tak-

. ing ‘any special steps to improve the plan

T ion hinery; and

(c) if so, the steps being taken in this
direction?

THE MINISTER DF STATE IN THE
PLANNING (SHRI
MOHAN DHARIA): (a). Yes Sir, in some
cases,

(b) Yes Sir.
) (c) The Approach to the Fifth Plan, in

(a) whether the Planning Commission
had appointed a Committee to examine the

some of the ureas which call for major

its chapter on Implementation, indicates
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effort to improve implementation and the
steps to be taken in this direction. The
setting up of suitable monitoring machin-
ery at various levels is an important step
initiated recently to improve the implemen-
tation process. Guidelines have been is-
sued to the State Governments in this re-
gard. Guidelines have also been prepared
for Central Ministries for strengthening
their monitoring machinery in respects of
projects and schemes under their control.
A monitoring and Evaluation Unit is
being set up in the Planning Commission
to continuously monitor the progress of
the economy in the strategic sectors and
to analyse in depth the data regarding the
implementation of projects in these sectors
and recommend steps to be taken to im-
prove implementation. With a view to
help the State Gover to str

their Planning Machinery at the State le-
vel, the Central Government has offered
to bear 2/3rd of their expenditure for
some initial period. This will certainly
assist in creating effective Monitoring sys-
tem at the State level as well.

Central Assistance to West Bengal for
creating employment .

3917. SHRI H. N. MUKHERIJEE: Will
the Minister of PLANNING be pleased
to refer to the reply given to Unstarred
Question No. 2434 on 8th August, 1973
regarding allotment of funds to States to
create employment and state the broad
outlines of the schemes for which Cen-
_tral Assistance has been given to West
Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING  (SHRI
MOHAN DHARIA): A statement is laid
on the Table of the House. [Placed in
Library. See No, LT-5459/73]

Thermal Power Project at Dalkhola in
West Bengal

3918. SHRT B. K. DASCHOWDHURY:
Will the Minister of PLANNING be
pleased to state:
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(a) whether the Thermal Power Pro-
ject at Dalkhola in West Bengal is uwait-
ing final disposal by the Planning Com-
mission; and

(b) if so, whether his Ministry will
clear the Project immediately in order to
build up infra-structure for development
of that area?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): (a) and (b). The project
is under consideration in the Planning
Commission and a final view will be taken
as early as possible.

Post Offices opened in District Cooch
Behar

3919. SHRI B. K. DASCHOWDHURY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number and names of
Post Offices, Sub-Offices, Branch Offices
opened in the District of Cooch-Behar,
West Bengal in the last three years;

(b) the total number of such cases which
are still pending for consideration on
which several representations by the people
and the locality representatives have been
made to the department; and

(c) when such remaining Post Offices
will be considered and opened?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
11 Branch Offices and 1 Sub Office. were
opened in the District of Cooch-Behar
during the last three years ending 20th
June, 1973. The names are:—

. Kismat Adbari B.O.

'. Maruganj BO.

. Tapurhat B.O.

. Tamadarerbash B.O.

. Yiranpur B.O.

. Silduar B.O.

. Makarian B.O.

. Thoraikhana B.O

. New Conch-Behar B.O.
. Akrahatbandar B.O.

- BT

—_
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11. Atpukuri Nayerhat B.O.
2. Durgabarisubashpalli S.0.

(b) Representations for opening PoOSt
offices at 15 places have been received and
are under examination.

(c) As soon as the examination is over,
the post offices will be opened wherever
the prescribed conditions ‘are satisfied.

Payment of Rents by P. & T. Departnent
in West Bengal Circle for Housing Post
Offices and other offices

3920. SHRI B. K. DASCHOWDHURY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total amount of rent paid per
year during the last three years to private
house owners by the P. & T. Department
in West Bengal Circle for housing Post
Offices, Telegraph Offices. Telephone Ex-
changes and for other purposes of the
department.

(b) the total amount of remt, as afore-
said, paid in various Districts and Calcutta
separately; and

{c) whether the Minister will consider
the question of constructing their own
buildings instead of paying such huge
amount of rent and if not, the reasoms
therefor?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a).
Rs. 19,77,184 per year.

(b) For various Districts—Rs. 836,148
and for Calcutta—Rs. 11,41,036 respect-
ively.

(c) Yes, but construction of buildings
depends on availability of funds.

Treatment of Cooch Behar District as se-
parate Postal Division

3921. SHRT B. K. DASCHOWDHURY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the criteria to declare Divisional
_ Headquarters and whether Cooch-Behar

. 1895 (SAKA)
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District in West Bengal can be declared
as a separae Posal Division under West
Bengal Circle; and

(b) if not, the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
A new Postal Division is formed on bifur-
cation of an existing Division and for
bifurcating Postal Division certain stand-
ards have been laid down based on the
work load. A Postal Division is consider-
ed for bifurcation when its work load
reaches a certain coefficient provided the
new Division to be carved oumt will ulso
have a certain minimum of work load.

(b). It is not possible to constitute a
separate Postal Division for Cooch Behar
District because Jalpaiguri Division which
covers Cooch Behar District does not have
sufficient work load, as per the standards,
to warrant bifurcation.

feeit ¥ gfermr &t ®d  awar
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Result of Inquiry Instituted in connection
with deaths due to adulterated drinks in

3923, SHRI S. C. SAMANTA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) the results of inquiry instituted in
connection with a large number of deaths
due to adulterated drinks in the Capital
for a number of times;

(b) the steps taken to prevent recurrence
of such incidents; and

(c) the action taken or being
against those found quilty?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a} The Commission
of Inquiry instituted in connection with
liquor deaths under the Commission of
Inquiry Act (No. LX of 1952) pointed
about certain acts of omission and com-
mission on the part of varidus authorities
and also certain shortcomings in excise
administration. The findings of the Com-
mission are given in Annexure ‘A’ laid on
the Table of the House. [Placed in Library
See No. LT-5460/73). The Commission
also made certain recommendations which
are given in Annexire ‘B’ 'sid cn the
Table of the House. [Placed in Library.
Sce No. LT-5460/73].

(b) Steps which have been taken by the
Delhi Administration to prevent recurrence
of such incidents are given in Annexure
‘C* laid on the Table of the House.
[Placed in Library. See No. LT-5460/73].

(c) Action taken or being taken against
those found guilty is indicated in Annex-
ure ‘D", laid on the Table of the Homse
[Placed in Library. See Wo. LT-5460/73].

taken

3924. SHRI HUKAM CHAND KACH-
WAL Will the Minister of COMMUNICA-
TIONS be pleased to state the number
of new automatic Telephone Exchanges
proposed to be opened during the financial
year 1973-74 in the country?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA); In
all 296 automatic telephone exchanges are
proposed to be opened in the country dur-
ing the financial year 1973-74.

g (verw) & fawdt o A w14
A T ow wiwme et
amfer w1 T TR wT"v

3925. =it g¥W W wBAW :
= W&o TE

T qg WA A TAH AT FT
w4 fF -

(=).7r 9=vE, 1973 ¥ Geft 0%
i aiffeart e w1 a=y
AT WA g7 A WEQ ()
& fawteft T F Fy FT @7 4T;

(@) 78 wx fawreiae & &2 &
FIH FT @ oAT; AR

() s7=E ¥ wus faeg =
FaEr &1 & 7

g Hared ¥ 39 A (s gwe

o AEgER) : (&) A(w) : TN
STaT § WG Flm AreeWs o
AHF TF sHiFT o AT F T2 gWr
qr 1952 §F ariFearT s T 97
H qrfFcaEl qEYE 9T 1956 H
AT AV |/AT AT | THT § T8 7T
¥ g @ g 92 w9, 1960 ¥ WY



177 Written Answers

F fasefior # oF @gEw F €T §
FH FT @ A7 1. 38 faRer amfe
sfgfaaw 1946 F SEUET F7 TeaTT
T F FIOT 9-8-1973 FT fwaT
foar T oo IEF famg o A
Tt o mar &

fza'iﬁﬁ&zrmwﬁrr%ﬁﬁ
ferat &1 oo
3926. = gFR I FEAW :
FT G WAT A FAH AN FA FA
f&
(%) 7 36 fasdi ¥ 99, 1973
f =t frag fafewr s=v #mgm *
7 gt fgar ar; #@iT

(@) afz &, a1 so% aar &
PR

SRAVANA 31, 1895 (SAKA)

Wruten Answers 178

(&) Fa1 awFT ¥ 79 gravq #
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Pri tion of a T in Bombay for
forging P.M.’s signatu .s

g Harew wqr wraw feaw
T /et (=t T e faat) @ (=) 3928. SHRI MADHU LIMAYE: Will
the PRIME MINISTER be pleased to

At gf, "o state:

(@) fazw ¥ foarg ToeTg & 99091 (a) whether Government's attention has
- et wTEhEe i N been drawn to the words in para 142 (at
T, F|ET 7Y AT F9T page 63) of the CB.I Ammual Report,
Tug, gfaard €9 § 20 ggAd & fafew 1972, namely “a person of Bombay was
afgsriwi & foim & fasg g@m prosecuted for forging the signature of
fear the Prime Minister of India and requesting
R the transfer of 6,00,000 dollars from A|C
403216 to 551197 (Swiss Banking Corpo-
ration. Geneva with the object of tarnish-
gae (m) # aw faege ing the image of the Prime Mm\.lster H
(b} if so, whether the two accounts or
either of it stands in the name of the
Prime Minister and whether the Reserve
- Banks' permission was sought for main-
taining this account/accounts;

3927. ¥t o9 =T FTHAD :
=it Wlo a'réugmw:
T NG AT qZ FAA AT A
Far fw .

(7) #r qf ¥ fosrew 7
wwu! G # #15 a9 faewe gan
ar

{c) the balance in this account or ac-
counts; ‘and

(d) the nmame of the above-mentioned
person and the details of the charge-sheet
against him?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) Yes, Sir.

-(b) and (c). Investigation has establish-
ed that no such account as quoted in part
(a) of the Question, existed in the name
of the Prime Minister in the Swiss Bank
Corporation, Geneva. The question of
taking permission from the Reserve Bank
for fictitious account or ‘any balance
of such account, therefore, does not arise.

(d) A case was registered by the Cen-
tral Bureau of Investigation in January,
1971, under Section 465/471 TPC on the
basis of an information that the signatures
of Shrimati Indira Gandhi, Prime Minis-
ter of India, had been forged in a letter
purported to have been written by her to
Swiss Bank Corporation, Geneva. The
investigation revealed that one Shri N. B.
Shah of Bombay had forged this letter.
It was further revealed during the investi-
gation that the said Shri N. B. Shah had
also forged a letter purporting to have
been written by ome Shri M. J. Mistrce
requesting the Manager, Trustee Depart-
ment, Banque Cantonale, Vaudoise, Swit-
zerland, to transfey £5.00,000 from A/C
No. 605216 to Shri Shah's A/C  No.
605217 and 'to transfer £500,000 from
A/C No. 602216 to A/C No. 706128,
These accounts were also found to be
non-existent. A chargesheet has been
filed by the Central Bureau of Investiza-
tion under Sections 465 and 471 T.P.C.
read with Section 465 T.P.C. against the
said Shri N. B, Shah in a court at
Bombay. The case is sub-judice.

Setting up of a cell for collecting statis-
ties »s regards per capita Income, per
capita development expenditure,
per capita Central Assistance

’ to States etc.

3929. SHRT MADHU LIMAYE: Will
the Minister of PLANNING be pleased
to state:

(a) whether there is any cell or it is
proposed to set up a cell in the Planning
Commission to collect and bring up-to-
date statistics relating to per capita in-
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come, State-wise; per capita development
expenditure, Statewise; per capifa Central
assistance to States, State-wise; per capita
outlay in Central Projects, State-wise; and
per capita State-wise, bank credit and cre-
dit and loans and investments per capita,
State-wise, by the other financial institu-
tions like Industrial Credit and Investment
Corporation of India, Unit Trust, L.IC.
etc,; and

(b) if so, the latest figures in regard to
to the above items?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): (a) The Programme Ad-
ministration and Financial Reseources Di-
visions of the Planning Commission with
the cooperation of the Ministry of Fin-
ance, Central Statistical Organisation and
other Divisions/Organisations maintain la-
test information on State-wise per capita
income, Plan outlay/expenditure, Central
assistance to States, Tnvestment in Central
projects, bank credit, and loans and in-
vest by other fi ial institutions like
Industrial Credit and Tnvestment Corpo-
ration of India, Industrial Finance Corpo-
ration, Tndustrfal Development Bank of
India, Life Tnsurance Corporation, Agri-
cultural Refinance Corporation, etc.

(b) A set of Statements is laid on the
Table of the House, [Placed in Library.
See No. LT-5461/73).

qrEt @ & W H@eT Saug
W

3930. Y Afwwr W& : T
weafca w41 7g amd A7 g0 w60
fF :

(%) oiwdt duadtr awEr F
Fhm A gmg FEEw H fEaar
o F FT A g, AT

(@) 2o & =Afs o7 foes

ar # fran gfawa =g w74 71 fa=mw
g ?
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ST Wall, T FAi ey, -
frrwr weft, e Wit waTCor HalT A
siwfoq wa  (sfat gf i) ¢
(%) @ar (@). @=77 ITHE F AV
gt gAr # FRar # fa
1wt aw sffrw w7 A faar @

|

FAT 93y ¥ qgreY qat & fou fawmw
drwamst w1 fefa femr @

3931 =it wfEgwr waw@: @
aYer 5o ag AW ®) g #99 ¥

(%) #r =9 S23W F AE@AA
99, 1973 H 5w ¥ qgre) &1
Ar far ar w7 agrEt A weandl
fegas  deast &1 gea frfad
#7947 wEw fgar & AW

() afz &, @ sET #ARW
FT1 UEA F F foq am FraarEt At
g7

qraT AT & T WAt (S AgT
afen) : (%) wR (@), e
R E I AEY T8 A g
M 9T /a1 qew q¥ @ g1 sl |

Pending Application from Kerala for In-
. dustrial Licences ...

3932. SHRI VARKEY GEORGE:
SHRI C. H. MOHAMED KOYA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the number of applications pending
for industrial licences with Central Gov-
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ernment which were recommended by the
State Government of Kerala upto June,
1973; and

(b) the time by which the necessary l-
cences are likely to be issued?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHR1 C. SUBRAMANI-
AM): (a) Of the applications received
till 30th June, 1973, for setting up indus-
trial undertakings in Kerala, 55 applica-
tions were pending as on 1st August, 1973.

(b) Every efforts is being made to dis-
pose of these applications.

Theft of Idols from Newadah Courts

3933. SHRI VARKEY GEORGE: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some highly placed men
were found to have had a hand in the
theft of 17 idols, worth several lakhs of
rupees from the Newadah Courts; and

(b) if so, the facts thereof and the ac-
tion taken or proposed to be taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SARI
F. H. MOHSIN): (a) and (b). The requur-
ed information is being obtained from the
Government of Bihar and will be laid on
the Table of the Lok Sabha on receipt.

Report of Netaji Inquiry Commission

3934, SHRI VARKEY GEORGE: Will
the Minister of HOME AFFAIRS tbe
pleased to state: '

(a) whether the Netaji Inquiry Com-
mission has submitted its report; and

(b) if not, the reasons for the delay
and the time by which it is likely 10
come *out?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) No, Sir.
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(b) The Commission is expected to

submit its report by the 31st Oclober,
1973,

Import of Foreign Film in English to be
- shown in India

3935. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of INFORMA-
TION AND BROADCASTING be plea-
sed to state:

(a) whether unless fresh import licences
are granted there will not be a single
new foreign film in English to be shown
in 'India; and

(b) if so, whether Government would
review its decision in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARM BIR
SINHA): (2) and (b). No, Sir. Several new
foreign films, already imported, are get-
ting into circulation. However, steps to
import more foreign films, under the new
canalisation policy, are being taken
through the State Trading Corporation
until the National Film Corporation
comes into being which twill then handle
this work.

Complaints against the Grant of Pensions
to persons not eligible as Freedom Fighters

3937. SHRI RAMAVATAR SHASTRI:
SHRI K. M. MADHUKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether some persons in Bihar and
other States who have either worked as
informants or approvers or have mnever
been to Jail have received pension as free-
dom fighters;

(b) if so, whether Governmenf's atten-
tion has been drawn towards this by some
Members of Parli and

(c) if so, the action takem by Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) to (¢). Complaints
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have been received alleging grant of pen-
sion to ineligible freedom fighters in about
70- cases. This includes ome complaint

made by an M.P. of Bihar alleging sanc-
tion of pension to an informer trom
Patna, and ‘another similar complaint
from Rajasthan. ]

All the complaints are being enquired
into and in few cases pension has been
suspended. Suitable action will be taken
on receipt of ‘inquiry reports.

..Award of Tamra Patra to Freedom .
Fighters

3938. SHRI RAMAVATAR SHASTRI:
SHRI SHASHI BHUSHAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have decided
to award Tamra Patras to all thos: free-
dom fighters who have been awarded
Tamra Patras so far; and

(b) the State-wise number of those free-
dom fighters who have been awarded Tamra
Patras so far; and

(c) the reasons for delay in awarding
the Tamra Patras and the action {aken
by Government to expedite it?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a). Tamra Patras are
being presented toall living Freedom F!-
ghters according to prescribed criteria of
eligibility which includes ineter-alia impri-
sonment for at least six months for parti-
cipation in the Freedom Struggle.

{b) A stat t giving available in-
formation is attached.

(c) The delay in presentation of Tamra
Patras has bee primarily due to difficul-
ties in verification of particulars of im-
prisonment from old Jail records etc.
Disturbances and drought conditions in
certain parts of the country have also
contributed to the delay.

Freedom Fighters Committees have been
constituted by some State Governments/
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Union Terriicty Adminis‘rations 1o assirt
in verification of cases where jail records
reg4rdmg imprisonment sre not forth-
coming. The State Governments/Union
Territory Administrations have also been
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requested to award Tamraparas to all liv-
ing freedom fighters who have already
been sanctioned pensions 'by the Central
Government under the Freedom. Fighters
Pension Scheme.

Name of State/Union Territory

Serial No. of  persons
No. awarded Tamrapat-
ras State-wise,
according to infor-
mation available at
present
(m (3)
States

1 Andhra P radesh 253

2 Agsam .« 1335

3 Bilar 262

4 Gujarat 1203

5 Haryana 137

6 Himachal Pradesh 55

7 Jarnmu and Kashmir 44

8 Kerala 352

9 Madhya Pradesh 1940

10 Maharashtra 4120

11 Mysore 42 (in Delhi on

15-8-72)

12 Meghalaya 17

13 Manipur 36

14 Nagaland 1

15 Orissa 1756

16 Punjab 5872

17 Rajasthan a8’

18 Tamil Nadu . 2002

19 Tripura . N 91

20 Uttar Pradesh’. 1,48

21 West Bengal - 2453

Untion Territories
22 Arunachal Pradesh
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I 2 3

23 Andamans _

24 Chandigarh Admn. . 23 R

25 Dadra & Nagar Haveli . —_

26 Delhi Administration . 1251

27 Goa, Daman & Diu . ‘5:1

28 Mizoram 2

29 L.M.A.- -

30 Pondicherry | : 92

Posts in the Cadre of Member P. & T.
Board

3939, $HRI RAMAVATAR SHASTRI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of posts in the cadre of
the Mem»er P. & T. Board, Dy. Director
General, Directors, Assistant  Deputy
Director General and other such posis
during the year 1971-72 and 1972-73,
cadrewise, separately and the number of
additional posts created in the rank of the
Post Master General during 1971-72 and

(b) the number of 'similar posts cquiva-

lent to that of the rank of the Post Master

" General in the Telegraph Engineering side
during 1971-72 and 1972-73; ‘and

(c) whether there has been a veritable
creation of the posts of Senior Super-Time
Scale posts and other Gazetted cadres
during the time of the former Sr. Member
Posts?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA}): (a)
ang (b). A statement giving the required
information is attached.

1972-73; (c) No, Sir.
Posts at  Posts Posts at  Posts Posts at  Remarks
begining created  begining created theend  ifany
of 1971-  during of 1972- during of 1972-
72 TI-72 73. 1972- 73.
— o I
1. Members . 6 —_ 6 — 6
2.”Sr. Admn. Grade
a) Postal & others . 21 — 21 [ 27
(b) Telecom. &
cthers . 15,7 5 20 I 21
3. Jr. Admn. Grade,
(a) Puwstal & others. . 43 3 46 10 56
(b) Telecom. &
others . . 48 31 79 23 102
4. Time Scale.
(a) Pustal & others . 241 5 246 +23 259 **3 abo- -
—I10** lished 7
held in
abeyance
(b) Telecom. &
others . 651 92 743 178 921.
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Working Hours in P. & T. Dispensary at
Patma City

3940. SHRI RAMAVATAR SHASTRI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a second P. & T. Dispensary
for the P. & T. staff is functioning at
Patna city;

(b) whether the Dispensary is located at
a central place and the timing of the
Dispensary is from 7 AM to 1 PM in the
first fortnight and from 1 PM to 7 PM
in the second fortnight; and

(c) if so, the reasons why such odd hours
of working completely unsuitable to all
patients is in vogue in the second P. & T.
Dispensary at Patna City and what
measures Government propose to take for
removing this ‘anomalous working in the
interest of the ailing patients?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes.

(b) Yes.

(c) Instructions have been issued to the
Postmaster-General, Patna for effecting
change in the working hours of the Dis-
pensary at Patna City to suit the conveni-
ence of the patients.

Indo-UK. Talks on Setting up a
Satellite over India

3941. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of SPACE be
pleased to state:

(a) whether talks were held with UK.
for collaboration in setting up a E.R.T.s,
type of satellite over India; and

(b) if so, the outcome thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
ELECTRONICS. MINISTER OF INFOR-
MATION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a). No, Sir.

(b) Does not arise.
1579 L.S.—7.
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Marime Resources Commission

3942. SHRI VISHWANATH PRATAP
SINGH:

SHRI P. GANGADEB:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government propose to set
up a Marine Resources Commission; and

(b) if so, its composition and functions?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) The proposal to set up a
Marine Resources Commission is presently
under examination by the Government.

(b) The proposal is still under examina-
tion and detailed composition and func-
tions ‘are yet to be worked out.

Panchayat Industries in Orissa engaged in
Leather Industry

3943. SHRI ANADI CHARAN DAS:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the steps Government have taken to
utilise the raw hide available in Orissa;
‘and

(b) the number of Panchayat industries
in Orissa State engaged in the leather
industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIJEE): (a) The Government of
Orissa have started two tanneries in
Baudh and Titlagarh for manufacture of
various types of finished leather including
chrome upper leather. The tanmery at
Titlagarh is equipped with modern
machines required for manufacture of
finished leather. Besides these two ‘an-
neries eight footwear units also have been
started for manufacture of ankle boot and
other footwear requirements, which con-
sume the ¥inished leather manufactured
by these two tanneries.
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(b) There are no Panchayat units
engaged in leather industry ‘at present.
There was only one unit at Bhadrak,
which has since been closed down.

Complaint Regarding Citizenship  of
President of Mapusa Municipal Council
(Goa)

3944, SHRI ANADI CHARAN DAS:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have received
a complaint from the Government of Goa
that the President of Mapusa Municipal
Council has no Indian citizenship; and

(b} if s0, the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). A reference
in the matter has been received from the
Government of Goa, Daman and Diu. It
is under examination.

Allegation of Corruption against Fermer
ULP Ministry of Manipar

3945, SHRI N. TOMBI SINGH: Will
the PRIME MINISTER be pleased to
state:

(a) whether Government have investi-
gated into the allegations of corruption
and misuse of power by the erstwhile
ULP Ministry during their ome year rule
in Manipur; and

(b) if so, the progress thereof; if not,
“‘whether Government propose to conduct
a thorough probe into the allegations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). A few communications includ-
ing a letter dated the 12th April, 1973
from the Hon'ble Member addresssd to
the Prime Minister, containing certain
allegations of corruption, etc. ‘against Shri
Md. Alimuddin, ex-Chief Minister of
Manipur, and some of his colleagues in

AUGUST 22, 1973

Wrilten Answers 192
the erstwhile ULP Ministry in Manipur
have been received. The facts relating to
these allegations have been called for
from the Governor of the State. The
Governor's reply in the matter is awaited.

Employment for Educated Yowths in
Manipur

3946. SHRI N. TOMBI SINGH: Wil
the Minister of PLANNING be pleased
to state:

(a) whether Central Government are
aware that the Government of Manipur
cannot make any headway in implement-
ing the programme for employment of
the educated youths; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MCHAN DHARIA): (a) No, Sir.

(b) Does not arise.

Working of Telephones in Manipur

3947. SHRI N. TOMBI SINGH: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government are aware that
the working of the Telephones in Manipur
is not satisfactory for many reasons and
that public complaints have been lodzed
with the P.M.G., Shillong in this behalf
and if so, whether Government propose to
assess the situation by sending a high
ranking officer;

(b) wheth the Regional Advisory
Committee, North-Eastern, Posts and
Telegraphs Circles, took any decision in
its last meeting to take steps to improve
the situation; and

(c) if so, the important decisions taken
in that meeting?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (2)
Service of Manipur Telephone exchange
is satisfactory except trunk service of long
distance circuits. For stable trunk service,
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work of a micrdwave link between Imphal
and Jorhat is in progress.

(b) and (c) In the last meeting, Rzgion-
al Advisory Committee raised the point
regarding shortage of Telephone opeutots.
at lmphal and repl of
Telephone exchange by Automatic Tele-
phone exchange.

Sanction for more Telephone operators
has been accorded. Case for building
work to house Automratic exchange is
being processed.

Decentralisation of the Performing
and Eaotertainment Troupes Under
Song and Drama Division

3948. SHRI M. TOMBI SINGH: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have decenira-
lised the performing and entertainment
troupes under the Information and Broad-
casting Ministry, Song and Drama D:vi-
sion, which were in the capital since the
inception of the Division, by transferring
Artistes to different Units;

(b) if so, the justification thereof and
the details of such transfers; and

(c) whether the Government are consi-
dering a thorough reassessment of the
situation before the reported reorganisation
of the structure of the Song and Drama
Division?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) The headquarters of the de-
partmental troupes of the Song and Drama
Division located ‘at Delhi have been shift-
ed to places outside Delhi. Three troupes
each of the Armed Forces Entertainment
Wing have been shifted to Jullundur,
Bareilly and Siliguri. while the Family
Planning Departmental Drama Troupe
and U.P. & Bihar Departmental Drama
Troupe have been shifted to Chandigarh
and Patna, respectively.

{b) The troupes were required to cover
a vast area—the Eastern, Northern and
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Western parts of the country from Delhi.
It is ‘administratively more appropriate
that the headquarters of the troupes are
nearer to the areas of their operation.

(c) The decision to dispsrse these
troupes from Delhi is in the interests of
efficiency of the Song and Drama Division
and was arrived at after due examination
of all the aspects of the matter.

Cement Industry in Manipur

3949. SHRI N. TOMBI SINGH: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government are aware that
the proposed Cement Factory in Manipur
is being delayed due to the faulty report
of the Cement Corporation of India,
which underestimated  the limestone
resources of Manipur;

(b) whether Government quicken the
pace of the establishment of the said
factory in the light of the findings of the
Geological Survey of India, which have
calculated resources of limestone to be
twice the estimate of the Cement Corpora-
tion of India; and

(c) if so, whether th: factory is likely
to be started early next financial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KLUMAR
MUKHERJEE): (a) On the request of
Government of Manipur, a feasibility
report for the setting up of a cement plant
was prepared by the Cement Corporation
of India. The re'port was based on the
d by the Geo-
logical Survey of India, and no separate
assessment of limestone deposus was made
by the Cement - Corporation itself. The
techno-economic examination of the report
however indicated that the cement plant
in Manipur would not be economically
viable and it was, therefore, decided to
drop the proposal. The Government of
Manipur was also informed accordingly
on 9th October, 1972.

(b) and (c) Do not arise.




195 Written Answers

Sale of Miniature Paintings Stamps

3950. SHRI SARJOO PANDEY: Wil
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the supplies of Miniature
Paintings stamps released on 5th May,
1973 were also made for sale to countries
outside India; and if so, how were thesc
received and what has been the extent ot
sale so far in ‘all those countries; and

(b) what is the cost of production oi the
entire quantities of stamps printed?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Initially, the supplies were made to West
Germany only as an International Philate-
lic Exhibition was being held in May,
1973, in Munich. Sales were also effected
abroad against mail orders received by the
Philatelic Bureau, Bombay GPO. These
stamps were very much appreciated.
Sales so far effected abroad Departmental-
ly are worth Rs. 9,631.53P. Corres-
ponding figures of Sales through privatc
traders are not available.

(b) The total cost of production of
these stamps, including those meant for
sale in India is Rs. 2,54,637.60P.

Dedication of Old Cellular Jail at Port
Blair as a National Monument

3951. SHR1 INDRAJIT GUPTA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Association of Ex-An-
damans Prisoners have been urging Gov-
ernment to organise a function with their
participation at Port Blair in order to de-
dicate the old Cellular Jail as a national
monument;

(b) whether they have ‘also urged that
the proposed function be organised not
later than 26th January, 1974, in view of
the advanced ages of many of the formal
revolutionaries; and

(c) if so, the Government’s reaction in
the matter?

AUGUST 22, 1973

Written Answers 196

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b) Yes, Sir.
A proposal on these lines was received
from the Ex-Andaman Political Prisoners’
Fraternity Circle, Calcutta.

(©) It is felt that the question of ar-
ranging a formal ceremony for the inau-
guration of the Cellular Jail Memorial
can at best be considered only after all
the/ repairs to the building, which are in
pyogress, have been completed.

Honouring Ex-Andamans Prisoners at
Port Blair

3952. SHRI INDRAJIT GUPTA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the steps being taken to preserve
and maintain the old Cellular Jail at Port
Blair, Amdamans, as a national monument;

(b) whether a part of the Jail premises
is being used as a Government godown
and residential hostel; and

(c) the reasons for not holding any com-
memoration function to honour, the ex-
Andamans prisoners at Port Blair itself
during 25th Anniversary year of Indepen-
dence?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b) It kas al-
ready been decided to preserve the Cen-
tral Tower and the existing three wings of
the Cellular Jail at Port Blair as a na-
tional monument. Accordingly, the A &
N Administration have been asked to car-
1y out essential repairs to the Cellular Jail
Buildings at a cost of Rs. 4 lakhs. The
Andaman & Nicobar Administration have
also been asked to draw up a phased pro-
gramme for construction of buildings which
may be necessary for shifting the offices,
stores etc. now located inside the Cellular
Jail building.

(c) A function at Port Blair can at best
be considered only after all the repairs to
the Cellular Jail Building have been com-
pleted. !
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Meeting of Indo-British Terhnological
Collaboration Group

3953. SHRI INDRAJIT GUPTA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to refer to the re-
ply given to Unstarred Question No. 1492
regarding visit of Indian official to Lon-
don for British Investment and state:

(a) the names of the Indian representa-
tives attending the meeting;

(b) whether any fresh proposals wvere
discussed to enable private British Firms
to fill technological “gaps” in the Indian
economy; and

(c) whether on behalf of British firms,
with subsidiaries in India, apprehcnsions
were expressed, but dispelled, over the
Foreign Exchange Regulation Bill?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a). The following persons at-
tended 4th meeting of the Indo-British
Technoldgical Group held in London from
the Indian side:—

1. Shri A. M. Banerji—Leader

2. Dr. B. D Tilak—Alternate Leader

3. Shri S. K. Sahgal—Member
Secretary

4. Dr. A Scetharamiah

Shri R. M. Bhandari

Dr. R. M Honavar

7. Shri K. S. R. Murthy

8. Shri Keshub Mahindra

9. Shri Charat Ram

Al

(b). The Indian representatives drew at-
tention to areas where India wanted to
get technol from tside the country
in view of prevailing technological gaps
in Indian Indultry and it was agreed that
a list of these gaps for transfer of tech-
nology would be prepared and circulated to
British Industry.
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(c). The Indian side explained the pro-
vision of the Foreign Exchange Regnltation
Bill in response to questions asksd by the
British side on the subject.

Cut in the Annual Plan for 1973-74
due to price rise

3954. SHRI INDRAJIT GUPTA: Wil
the Minister of PLANNING be pleased
to state:

(a) whether the Plan for the current fin-
ancial year is being pruned because of the
abnormal price rise;

(b) if so. the projects to be affected by
the pruning; and

(c) the revised outlay for current year's
Plan?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). The mea-
sures proposed by the Government to con-
trol inflationary pressures in the economy
have been indi d in the laid
on the Table of the House by the Fin-
ance Minister on the 10th and 17th of
August, 1973, in reply to Starred Ques-
tions Nos. 285 and 353 respectively. As
stated therein, the result of the various
steps proposed is expected to achieve a
saving of about Rs. 300 crores in the pro-
vision of non-Plan expenditure of the Cen-
tral Government and Central Plans, in-
cluding Centrally sponsored schemes, and
a saving of Rs. 100 crores in the State
Plans, thus leading to a total saving of
about Rs. 400 crores. Details of these
savings are being worked out in consulta-
tion with the Ministry of Finance and the
concerned Ministries.

Non-Utilizetion of Canadian Aid given
for the purchase of Newsprint

3955. SHRI INDRAJIT GUPTA: Will
the Minister of INFORMATION ANDr
BROADCASTING be pleassd to state:

{a) whethzr the official Canadian aid te
the tune of 5 million dollars for the pur-
chase of newsprint has remained unutilised!
this year;
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(b) if so, the reasons therefor; and

(¢) whether any efforts ‘are being made
to utilise the aid?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) to (c). So far no quantity is
available under Canadian Aid amounting
to Canadian dollars 5 million. Against
a tender enquiry floated by the State Trad-
ing Corporation of India Ltd., according
to Aid procedure, only two offers werc
received and in both cases the specifica-
tions of newsprint offered were not those
normally impor8sd into this  country.
These offers were, therefore, not accepted.
In consultation with the Canmadian High
Commission, it has been agreed that the
State Trading Corporation of India Ltd.
may be allowed to buy newsprint under
Canadian Aid on a negotiated basis. Ef-
forts are continuing to locate possible
sources of supply in Canada for utilising
the aid.

Diversification Programme Drawn by
Nuclear Fuel ‘Complex Near
Hyderabad

3956. SHRI M. RAM GOPAL
REDDY: Will the Minister of ATOMIC
ENERGY be pleased to state.

(a) whether the nuclear fuel complex
near Hyderabad has drawn up a diversi
fication programme; and

(b) if so, the broad features thereoi?

THE PRIME MINISTER, MINISTER
“OF "ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND  BROADCAST-
ING AND MINISTER OF SPACE

(SHRIMATI INDIRA GANDHD: (a)
yes, Sir.

(b} The diversification programme for
the Nuclear Fuel Complex {NFC)

envisages the setting up of (i) the stainiess
steel seamless tubes plant and (i) the tita-
nium pilot plant. The stainless stee]l seam-
loss tuhes nlants, estimated to cost about
Rs, 412.7 lakhs inclndine a foreien ex-
change component if Rs. 20885 Ia¥he will

22, 1973 °

Written Answers 200
produce initially 2000 tonnes of stainless
steel seamless tubes per year, utilising the
spare capacity of the extrusion press of the
Zircaloy Fabrication Plant at NFC. This
plant is expected to go into production
towards the end of 1975. The titanium
pilot plant which will have a production
vapacity of 7.5 tonnes of titanium sponge
per year is now nearing completion. This

plant is primarily meant to evaluate the
various chemical processes for the pro-
duction of titanium sponge with a view

to making a final selection of the process
for utilisation in a full scale plant of
economic size which is envisaged at @
later stage. The cost-estimate of the
pilot plant comes to about Rs. 25.03
lakhs, including a foreign exchaage com-
ponent of Rs. 4.20 lakhs.

Part Time District Correspondcots
Attached to Radio Stations

3957. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND  BROADCAST-
ING be pleased to state:

{a) whether the All India Radio bas
part-time District Correspondents attached
to the various Radio Stations;

(b} if so, whether all the Districts have
such Correspondents jn the States of
Punjab, Haryana and Himachal Pradesh;

(c) if not, the names of the Districts
which do not have these correspondents
at present; and

(d) whether any priority would be given
in the matter of appointments to these
posts in the Hilly and backward areas
like Himachal Pradesh where communica-
tions are extremely poor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRT DHARAM BIR
SINHA): (a) No, Sir. All India Radio
has part-time Correspondents in only some
of the Districts of different States.

(b) No. Sir. ;

(c) Ferozepur, Gurdaspur, Jullundur,
Ludhiana, Bhatinda, Faridkot, Patiala,
Hochiarpur, Ropar, Kapurthala and

Cpmamnrin Puniah:
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Ambala, Gurgaon, Hissar, Jind, Karnal,
Mahendragarh and Rohtak-in Harayana;
and

Bilaspur,  Sirmur, Una, Mshasu,
Chamba, Kinnaur, Lahaul and Spit and
Hamirpur-in Himachal Pradesh.

(d) Owing to constraint in resources,
the appointment of part-time Correspon-
dents in districts has had p be taken up
in 3 phased manmer. While appointing
such Correspondents the special com-
munication needs of backward and hilly
areas will be specially kept in view.

Reservation of Quota for Promotion of
Scheduled Castes/Tribes Employees in

ALR.
3958. PROF. NARAIN CHAND
PARASHAR:  Will the Minister of

INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether there is any quots for the
promotion of Scheduleg Casies/Scheduled
Tribes employees working in the All India
Radio;

(b) if so, whether there is any standing
order or circular regarding the promotion
policy;
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(c) whether any promotions to the posts

of Head Clerks/Accountants have been

made during the last three yeass; and

(d) if so, the pumber of such promo-
tions region-wise during the ubove period?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) and (b) In respect of all
regular Government posts, All India Radio
follows the instructions contained in the
Department of Personnel O.M. No. 27/
2/71-Est. (SCT) dated 27th November,
1972, regarding the promotion of Sche-
duled Caste and Scheduled Tribe em-
ployees. which are applicable to all offices
of the Central Government.

(c) and (d) A statement showing the
number of promotions made to the grade
of Head Clerk/Accountants during the
last three years is enclosed. Prior to
November 1972, no separate rescrvation
for Scheduled Castes/Tribes had been
prescribed in the matter of promotions to
higher posts although a quota was pres-
cribeq in matter of direct recruitment to
posts.

Name of the region

No. of posts of Head No. of Scheduled
Clerk ' Accountant Caste and Scheduled
filled by promotion Tribe appointed by

during  the  last promotion
three vears (August
70—July 73).
(n (2} (3)
Gujarat
Kerala
Muysore
Bihar s
West Bengsl_ . . . . 4
Puniab /Harvana/Himachal Pradesh/JTammu &
Kashmir/ Union Territory of C*andigarh 6
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I 2 3
Andhra Pradesh . I
Madhya Pradesh 2
Rajasthan . 1
Orissa 1
Union Territory of Delhi 6
Uttar Pradesh . . . . . . 2 ..
Tamil Nadu, Andaman and Nmbar Islands Scheduled Caste— 1
and Pondicherry. . . 1 on  §-7-72.
Maharashtra, Goa, Daman and Diu. 20 Scheduled Tribe—I
on 2-8-71.
Assam, Meghalaya, Arunachal, Nagaland, Scheduled Tribe—1
Mizoram, Manipur and Tripura. 4 on 31-8-72.
53*

*N.B. Column 2 gives the total number of persons appointed, those belonging to the Scheduled
Castes and Tribes as well as non-Scheduled Caste Tribe persons.

Allotment of D-Numbers for Posting
of Newspapers by Mail

3959. PROF. NARAIN CHAND
PARASHAR: Will the Minister of CCM-
MUNICATIONS be pleased to state:

(a) whether his Ministry have adopted
a new procedure tor alloting D-numbers
for the posting of newspapers by mail;
and

(b) if so, the main points of the new
procedure and the categories of news
papers (periodicity etc) to which the new
procedure would be applicable?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) In accordance with the mew prece-
dure, verification of the list of bonafide
subscribers has been done away with. The
powers of granting regisiration have been
delegated to the Supdt./Sr. Superintendents
of the concerned postal Divisions. The
nmew procedure would be applicable to all

the newspapers eligible for registration
earlier There has been no chauge in the
periodicity or other conditions required
for the registration of newspapers.

Report on Ferozabad 'and Varansai
Riots,

3960. SHRI AMBESH: Will the Minis-
ter of HOME AFFAIRS be pleused 1o
refer to the reply given to Unstarrzd
Question No. 4934 on the 28th March,
1973 regarding Report on Ferozabad and
Varanasi riots; and state: :

(a) whether the report of enquiry has
since been received from ithe Government
of U.P.; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

IN THE MINISTRY OF HOME
AFFAIRS  (SHRI RAM  NIWAS
MIRDHA): (a) and (b). A copy of the

report of the enquiry has been received
from the Government of Utta- Pradesh.
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Change of Religion by Scheduled Castes

3961. SHRI AMBESH: Will the
PRIME MINISTER be pleased to refer
to the reply given to Unstarred Question
No. 3971 on the 21st March, 1973 regard-
ing change of religion by the Scheduled
Castes and state:

(a) whether the required intormation

has been collected,;
(b) if so, the details thercof; and

(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAs MIRDHA):

(a) to (c). The required information has
so far been received from 4U Mumstries/
Departments, which is given in the state-
ment  laid on the Table of the House.
(Placed in Library. See No. LT-5462/
73). The required information s still
awaited in respect of 1! Ministries/
Departments.

Selection Grades for Scheduled Cast:s
and Scheduled Tribes in Delhi
Administration

3962. SHR1 AMBESH: Will the
PRIME MINISTER be pleased to refer 0
the reply given to Unstarred Question No.
3959 on 21st March, 1973 regarding
Selection Grade for Scheduled Castes and
Scheduled Tribes on the basis of scparzte
seniority and state:

(a) whether the Chief Executive Coun-
cillor, Delhi has passed orders that the
Selection Grade to the Scheduled Castes
and Scheduled Tribes should be sanction-
ed with effect from 1st April, 1973; and

(b) if so, the reasons for sanclioning
selection Grade with effect from the 1st
April, 1973 and not from 5th September,
1971, the date of sanction of Selection
Grads to the Delhi Teachers?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
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PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) No, Sir.

(b) Question does not arise.

Use of Atomic Energy for Peaceful
Purposes

3963. SHRI S. M. BANERJEE: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) what further progress has been made
to utilise Atomic Energy for peaceful
purposes;

(b) whether our Atomic Plants are
being expanded to meet the requirement
of the country; and

(c) if so, to what extent?

THE PRIME MINISTER OF ATOMIC
ENERGY, MINISTER OF ELECTRO-
NICS, MINISTER OF INFORMATION
AND BROADCASTING AND MINIS-
TER OF SPACE (SHRIMATI [NDIRA
GANDHI): (a) Progress made to utilise
atomic energy for various peaceful pur-
poses is detailed in the Annual Repert of
the Department of Atomic Energy  for the
year 1972-73, copies of which are circu-
lated to the Hon'ble Members and copies
of which are @vailable in the Parliament
Library.

(b) and (c) At this stage there is no plan
to expand the capacity of the atomic
power plants presently under operation of
construction. The question of atomic
power plants meeting the power require-
ments of the country does not arise as
nuclear power forms a small percentage
of the total power generated.

Stay of Station Directors and Assistant
Directors in Delhi Beyond Five Years

3964. SHRI S. A. MURUGANAN-
THAM: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
¢d to state:

(a) the pumber and names of all Assis-
tant Station Directors and Station Direc-
tors, working in AIR and T.V. Centresio
Delhi who have been in Delhi for over
five years on lst July, 1973,
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(b) whether the normal tepure of stay
for such officers is five years; and

(c) it so, the reasons for their continued
stay in Delhi beyond their tenure?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) Ten. They are:

1. Shri K. P. Shungloo, Station Direc-
tor, Delhi.

2. Shri V. Krishnamurti, Director of
Programmes (Policy).

3. Shri Gopal Das, Director of Pro-

grammes (Policy) (Retired on
16-8-73).

4. Shri Romesh Chander, Director,
T.V. Satellite.

5. Shri G. K. Mathur, Director, Staff
Training School (Programmes).

6. Smt. Sarla Madan, Deputy Direc-
tor.

7. Shri K. R. Pandey,
Station Director.

Assistant

8. Shri S. N. Kaul. Assistant Station
Director.

9. Shri M. L. Aima. Assistant Station
Director.

10. Shri J. N. Gaur. Assistant Station
Director.

(b) and (c). The normal tenure of
officers of this class is 5 years but this is
not rigid and is subiect to administrative
efigencies of service in the public interest.

Re-Transferring of Staff  Artistes
including Producery
3965. SHRI S. A. MURUGANAN-
THAM: Will the Minister of INFORMA-

TION AND BROADCASTING be pleas-
ed to state:

(a) whether a number of staff artistes
including producers who had been zppoint-
ed and posted to T.V. Centres at Srinagar,
Bombay ‘and Delhi, have since been re-
transferred to the Centres of their choice;
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(b) if so, the number of all such em-
ployees who had earlier been posted o a
particular centre and thereafter retrans-
ferred to the others; and

(c) the expenditure incurred on such

transfers?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI' DHARMA BIR
SINHA): (a) Yes, Sir.

(b) and (c). Information is being collect-
ed and will be laid on the Table of the
House.

Number of Casual Aritstes working in
Various Offices of A.LR. in Dethi and
T.V. Centres in the Couniry

3966. SHRI S. A. MURUGANAN-
THAM: Will the Minister of INFORMA-
TION AND BROADCASTING bz pleas-
ed to state:

(a) the number of Casual Artistes work-
ing as Copyist/General  Assistants/Tape
Librarian/Production Assistants/Floer
Assistants in various offices of the All
India Radio located in Delhi and T. V.
Centres all over India;

(b) the number out of them who are
working for over a year continuously with
breaks and the mode of their selection;

(c) whether many of them are relations
of various Officers of All India Radio,
Ministry of Information and Broadecasting
and other Media Units of ALR.; and

(d) if so, the number thereof?

. THE DEPUTY MINISTER 'IN iHE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) 83.

(b) 38 Persons are selected on casual
contract mostly from panels drawn up
‘after necessary test/interview,

(c) and (d) 14 persons are related to
employees of A.LR., Ministry of Informa-
tion and Broadcasting; and Media Units.
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Adoption of ‘System Approach’ for Pro-

moting Productivity and Employment as

recommended by the Bhagwati Com-
mittee on Unemployment

3967. SHRI K. LAKKAPPA:
SHRI SHRIKISHAN MODI:

Will the Minister of PLANNING be
pleased to state:

(a) whether Bhagwati Committee on
U ployment has rec ded adoption
of ‘system approach’ for promoting pro-
ductivity and employment;

(b) if so, whether the biggest bottle-neck
for proper planning of employment pro-
jects in India was the traditional lack
of attention in collection of statistics; and

(c) if so, the steps being taken in this
direction?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) No such specific
recommendation was made by the Com-
mittee.

(b) and (c). Do not arise.

Adulteration in Mysore Cement

3968. SHRI K. LAKKAPPA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether Quality of Mysore Cements
Mysore State has undergone considerable
deterioration due to wrong appliance and
adulteration dome by various processes;

(b) whether the adulteration has been
going on since one year in a large scale
and cheating the consumers in selling such
cement: and

(c) if so, the action Government of
India propose to take against such manu-

facturers to improve quality of cement
and distribute to the public?
THE DEPUTY MINISTER IN THE

MINTSTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI "PRANAB KUMAR
MUKHERIJEE): (a) and (b). Government
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of India have not
complaint.

received amy sach
(c) Doss not arise.

on i, al‘ld T e 1,
in Small Industries

3969. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether he attended a seminar on
Science and Technology in sovall indus-

tries on 20th May, 1973 at New Delhi;
and

(b) if so, the subjects discussed therein?

THE DEPUTY MINISTER
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI) (@) The Minister of Industrial
De T and Sci & Technology

ated the S on Science and
Technology in small scale industries

26th May, 1973 and not
1973,

IN THE

on
on 20th May,

(b) The subject broadly discussed in the
Seminar are as follows:—

(i) Government and Semi-Government
Agencies and their contribution
to Technological improvement in
the Small Scale Industries.

(ii) Government Policy on Science and
Technology in Fifth Plan orient-
ed to Small Scaie Industries.

(Hi) Need and Motivation for Applied
Reszarch in Small Scale Indus-
tries.

Production in Agra Foundry Industry

3970. SHRT K. LAKKAPPA
SHRI P. GANGADEB:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Agra Foundry Industry
producing goods worth Rs, 18 crores a
vear is in the throes of a crisis;
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(b} if so, reasons therefor; and

(c) the action proposed to be taken to
overcome the crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIJEE): (a) and (b). The Agra
Iron Founders Association had sent in a
repr tati explaining the diffi 1ti
faced by them in the matter of procure-
ment of hard coke and steam coal
and urging the opening of &
coal/coke dump at Agra. The units
being in the small scale sector, their
requirements are taken care of by the
State Director of Industries.

(c) On investigation of these complaints,
the Government have been informed that
the State Director of Industries has
already sponsored and recommended the
requir of the Members of the Asso-
ciation to the authorities concerned.

Inquiry into the Incident of Lucknow
University

3971. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether U.P. Govesrnment is consi-
dering to hold an inquiry into the incident
of Lucknow University in May;

(b) if so, whether mutiny by PAC will
also be th= subject of inquiry; and

(cY if so. what will be the terms of
reference of such an inguiry.

THE DEPUTY MINISTER 1IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) to (c). According to
the information received from the State
Government, nine cases were registered
by the police in connection with incidents
of violence that took place in Lucknow
University from 10th May to 21st May,
1973. Out of the nine cases, three cases
have been challaned and sent to Court.
Three cases are under investigation and
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three cases have ende; in final report.
Some personnel of PAC and State Police
are involved only in two cases which are
under investigation. The State Govern-
ment do pot propose to order any other
inquiry into these incidents.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED WASTAGE OF IMPORTED FOOD-
GRAINS IN BomBeay PorT

MR. SPEAKER: Shri Dinesh Joarder—
not here. Shri P. K. Deo.

SHRI P. K. DEO (Kalahandi): Sir, T
call the attention of the Minister of Agri-
culture to the following matter of urgent
public importance and request that he
may make a statement thereon:

“Reported wastage of foodgrains,
imported at prohibitive prices and worth
several lakhs of rupees, in Bombay Port
due to lack of godown facilities.”

THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMED): Indian ports,
particularly Bombay, are well equipped
with facilities to handle foodgrains and
other cargoes having adequate transit
storage facilities. During the current y=ar,
about 6 lakh tonnes of imported food-
grains were handled at Bombay Port.

When the ships are on the high seas,
sometimes the foodgrains get damaged
due to causes beyond the control of the
shippers. In all such cases, damaged grain,
after unloading from the ship, is required
to be subjected to an independent survey
to enable the charterers to lodge clainrs
against the ship owners, These stocks of
damaged grain, therefore, cannot be re-
moved from the docks till this survey is
completed.

Out of the 6 lakh tonnes of imported
foodgrains handled at the Bombay Port
during the current year, about 1400 tonnes
was reported to be damaged during
voyage. This represents about 0.2 per
cent of the total tonnage of foodgrams
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handled at Bombay during the year. The
Hon'ble Members are perhaps referring
to such damaged foodgrains awaiting sur-
vey in the Bombay docks. After survey,
necessary claims are lodged with the shipp-
ing agents. Simultaneously, drying and
salvaging operations are conducted to
utilise such grains to the extent possible
as cattle|poultry feed and'or for industrial
uses. At the Thandling stage, adegquate
care is taken to avoid loss of foodgrains.

The Hon'ble Members will appreciate
‘that there has been no wastage of imported
Toodgrains through carelessness or negli-

gence.  Government are very much aware
of the need to conserve and utilise the
foodgrains.

SHRI P. K. DEO: As a result of per-
sistent pursuit of wrong policies and prio-
rities in the field of agriculture this green
revolution and selfsufficiency have become
a2 myth. We have to depend upon the
imported foodgrains. This mess in the
matter of production and distribution of
foodgrains is manmade. The Ministry is
entirely  responsible for them. Tt is a
matter of great concern to all of us that
precious foodgrains which were imported
at prohibitive prices in the world competi-
tive market have b unfit for h
consumplion. It is brought in old junks,
those junks which were chartered by the
Transchart of the Transport and Shipping
Ministry. It was inspected by the india
Supply Mission. Large quantities of them
were lying in the Bombay docks. The
Minister could not make sure that there
were adequate facilities in the Bombay
dock to handle the foodgrains, We know
definitely that because of the congestion
in the Bombay docks the foodships had
to wait for 2 to 3 weeks in the sea before
being unloaded. The question now is the
dispute between the foreign shippers and
the Government of India and the matrer
is being investigated by the Ships Survey-
or. Before any conclusion iz  arrived
at finally the Minister comes out with a
statement as if he is holding a brief in
favour of the shippers. He says, this
damage is beyond the control of the ship-
ers. Thig statement is absolutely without
any foundation. We find that due to
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damage the foodgrains have become unfit
for human consumption. Half of them
have germinated, have become rotten,
have been stinking and unfit for human
consumption. This  situation is further
aggravated by the go-slow tactics of the®
Bombay dock-men in the Bombay port.

FEC M T T T
Thig is how things are happening, Sir.

Sir, the Government cannot abdicate
their responsibility and say that there has
been no wastage of foodgrains even
though they admit that 1,400 tonmes of
foodgrains have been wasted. These food-
grains could have been utilised to save-
the lives of so many deaths due to starva-
tion, i

Now, coming with the plea that these
expensive foodgrains would be utilised for
the cattle or as poultry feed is adding
insult to injury. I would like to know
what is the total loss of foodgrains in this
regard and what is the percentage of it—
1 am not satisfied with the reply of the
hon. Minister—and how far it compares
with such wastages in the case of indi-
genously procured  foodgrains?  As you
know, the imported foodgrains zre being
got at prohibitive prices. It works out to
200 dollars per tonne CLF. which works
out to Rs. 135 to 150 per quintal. In this
country, the procurement price from the
Indian farmers comes to Rs. 76 ‘as it is. -
Under these circumstances, I request lhe
Minister to kindly consider whether, in
this country, would it not improve the
food position better if a better procure-
ment price had been offered to the local
farmers. As you know, many of the
V.I.P; from U.P. belong to the Congress
Benches who have refused to submit their
returns regarding the procurement, (In-
ferruptions). Anyway, taking into corsi-
deration all these factors, T would like to
know whether the Government will com-
sider the guestion of raising the procure-
ment price of wheat in this country and,
at the same time, fix the basic procure-
ment price.

MR. SPEAKER: Mr. Deo, this is not
a relevant question.
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SHRI P. K. DEO: My concern is that
the import should b: minimised as much
as possible. For that purpose, T am sug-
gesting some stcps, A higher procure-
ment price js a must to our agriculturists.

MR. SPEAKER: The question is about
Bombay port.

SHRI P. K. DEO: I am suggesting a_
solution fer this. At the same time by
fixing a basic price for the wheat procure-
ment, they could have avoided the jmport.
They should have as well fixed a better
price for the wheat produced by lift irriga-
tion and, at the same time, they could
reduce the price of fertilisers whose price
is prohibitive in this country. My last
question is this. On whose shoulder will
the  responsibility  lie—whether  or
Shri Ahmed's or on Shri Raj Bahadur's—
for this wastage of the precious food-
giains? Is this not due to the neslizcnee
of either the India Supply Mission or the -
transit charge of the Transport Ministry?

SHRI F. A. AHMED: Mr. Speaker, Sir.
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Augusi. May I point out to him that this
was not because of storage capacity or
because the foodgrains were exposcd to
rain, but because they were damagsd
foodgraing which were brought from the
ship on the 14th August. And, as the
hon. Member is aware, whenever damaged
foodgrain is brought to our notice, it it
kept there for the purpose of surveying
and after it has been surveyed and after
the damage hag been claimed, then it
is faken by the Government authorities
for disposal according to the raquirements
of the poultry, cattle and so on and so
forth. Therefore, the picture which he
suw in the newspaper has no reference
whatsoever to the foodgrains which were
damage¢ by rains because of lack of
storage capacity.

216.

The hon. Member has raised the ques-
tion that we have not been very careful
so far as making arrangements with re-
gard to shipping is concerned. Mav T
say that all necessary steps and precau-
tions are taken before the ships are

the hon. Member i5 not only under a
misconception but has also raised matters
which are not relevant so far as this Call-’
ing Attention is concerned. 1 would only
like to point out that this Calling Atten-
tivn iz with regard to the wastage of feod-
grains on account of the shortages of
storage capacities. Therefore, T do not
know how the other questions could have
been raised. He expects that I should
reply to all these questions. Anyhow,
since the matter has been raised, 1 would
like to point out that so far as the storage
capacity in Bombay is concerned, we hav:
adequate storage capacity and it is not
bécause of the lack of storage capacity
that any foodgrain has been wasted either
in Bombay or in the Bombay port. So
far ‘as transit camp is concermed, there is
also arrangement for making provision
for about 5000 tonnes in every transit
camp for the purpose in Bombay port
and so there is no dearth of capacity.

The hon. Member now was referrinz to
what he saw in the newspaper, the Indian
Express, with regard to the wastage of
foodgrains, which was published on 17th

d for the purpose of bringing
foodgrains to our country?

1 would like to point out to him that
this is not a solitary instance where
damage has taken place. This is some-
times beyond the control of the shippers;
some damage takes place over the sea,
and they pay us d for the d d
foodgrains which they bring into our
country. If we compare the figures of
the last two years, namely 1971 and 1972,
we shall find that the damage on account
this was 0.3 per cent while during this
year it is only 0.2 per cent. It is not
that the damage this vear has taken place
on that particular ship, but it is from
the beginning of the year till the end of
July. The damage of 1400 tonnes out
of 6 lakhs tonnes is in the mormal course
of business, and for this, we claim
damage from the shipping companies,
and these damages are paid to us.

SHRI P. K. DEO: My Question nas
not heen answered. T wanted a definite
answer to my gquestion.

MR. SPEAKER: He has replied to it
already.
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SHRI P. K. DEO: He has not re-
plied. ...

MR. SPEAKER: He has said that the
other part was not connec‘cd with this
call-attention.

SHRI P. K. DEO: When the matter
is under investigation by the surveyor,
how can the hon. Minister say that the
damage caused was beyond the control of
the shippers? When we have put forward
our claim against the shippers for bad
shipment, how can he hold the brief for
the shippers? How can he pass judgment
unless he has got some interest?

DR. H. P. SHARMA (Alwar): The
damage done to the imported foodgrains
appears to occur in two stages. The first
stage is during _transis¢ in the ship, and
the other is when they are taken off from
the ship and they are lying at the port.
I wish I could agree with Government
that it does not have any responsibility
on port account. But I do feel that Gov-
ernment does have
port account.

As regards dammage during transit, the
hon. Minister’s reply says that sometimes
on the high seas, the foodgrains on the
ships get damaged due to causes beyond
the control of the shippers. The news-
papers reports say that because there is
a paucity of shipping space, therefore, we
have been forced to employ sub-standard
ships. There is a Mission in Washington
from where we got most of our stocks,
and which is supposed to look into the
ships and certify their cargo-worthiness.
What is the function of the Mission if it
does mnot certify its cargo-worthiness? If
it has done so, then is it that Govern-
ment have acted against the advice of
the Mission? In case they have said that
these ships are too old and perhaps they
are damaged, I would like to know whe-
ther Government chartered those ships
against the advice of the Mission?

Government have also given the im-
pression that the losses are only nominal.
The other day, Shri Shinde in the course
of a statement here said that the imported
foodgrains would cost somewhere around

SRAVANA 31, 1895 (SAKA)

a responsibility on’

in Bombay 218
(CA)

$200 per tomne. We all know that it is
a sellers’ market, and there is more than
one country bidding for the scarce items
in the United States. I would like to
know whether the compensation that we
would be getting from the shipping com-
panies would be at the older rates at
which we bought the foodgrains, which-
were substantially lower than the present
rates of $200 per tonne? 1 suppose the
compensation would be based on our
original purchase price and the original
freight rates.

So, what is the quantum of loss in
money terms we would be suffering by
this?

The third question is: what part of the
damage was done in transit and what at
the port? We can well understand that
due to scarcity of shipping space we had
to charter vessels which were not totally
vp to the mark, but for that part
of the damage which has been done after
being unloaded at the port certainly the
responsibility lies squarely on the should-
ers of Government.

It has been said that FCI has deve-
loped a special expertise in the total food
imports. 1t has beem handling the job
since the first of April 1969. In evidence
before the PU Committee it was stated
that the FCI had developed a special
expertise in handling this kind of job.
But if after five years of doing the job
this is the record, I certainly think there
is room for examination on that account.

This is nothing new happening; this has
happened at Bombay. We all know that
July’August are monsoon months and
there is substantial rain in Bombay. If
it had been Jaisalmer or Barmar in my
State where rains do not fall, it is another
thing; but here rain falls every day. Have
Government been taken by surprise on
this score? They have been handling this
job every year; they know that these are
monsoon months. What precautionary
steps did Government fail to take result-
ing in this damage?

Another thing. The Government have
appointed so many special and high power
committees. They did not cxactly deal :
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with this problem of damages as such.
But thege was an Expert Committee con-
sisting of the Planning Commission,
Agriculture and Finance Ministries, the
Railway Board and the FCI—at that high
level. There was the Dave Committee
which went into the question of damage
to foodgrains by rain. The Committee
had said:
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“Any avoidable damage to foodgrans
is certainly a matter for concern irres-
pective of the quantities involved”.

This assumes significance in the context
of the Minister's statement that the gquan-
tity imvoived in this case is small, that
the percentage is only 0.2, But the Com-
mittee has been constrained to say  that
irrespective of quantity involved, it is a
matter of concern.

Then there has been the Central Storage
Committee, consisting of the Joint Secre-
tary, Ministry of Food, Managing Direc-
tor etc. I could quote from its report.
Buy the point T want to make is that there
have been high power committees, at the
highest levels, which have gone into the
question of storage and loss against rain
etc. If after all this, we have still to
accept losses of this order, that is cer-
tainly something for Government to re-
consider,

1 would read a portion from the 12th
Report of the PU Committee (Fifth Lok
Sabha). This refers to the plea of nomi-
pal loss.

“The Committee are not impressad
with the plea that viewed against the
total turnover these losses were not
large. By themselves, the storage losses
‘are gubstantial and they call for urgent
and effective steps to minimise such
losses™.

So the plea that we have incurred only a
small loss ig criticised even by the PU
Committee.

Again, the FCI report says that they
have developed new techniques to salvage
the damaged wheat and grain 'What are
these techniques? Have they been em-
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ploying them at Bombay? Has that subs-

tantially reduced the losses?

One other point. There is a news item
which says that the shoremen and ‘heir
unions did not do their job. With regret.
I have to say that irrespective of the poli-
tical affiliations of the wunions, whether
they are backed by the Congress, the Com-
munists or the Socialists, it does not really
cover them with glory when in these con-
ditions foodgrains got damagad in the port
due to something which they could have
done but did not do.

SHRI F. A. AHMED: As I pointed
out earlier, the foodgrains reported to
have been damaged are not ioodgrains
which were damaged on account of lack
of storage capacity and on account of
rains in Bombay. This was the quantity
of grain or wheat which was damaged
when certain quantities were unloaded
sometime in August. These were lying
there for the purpose of survey and deter-

" mining the quantity so that we might put

in our claim; against the shippers. I may
point out that this is normal. Whenever
we make ar ts for ship t
only such ships are taken which are sea-
worthy and which could bring grains from
other ports to our ports withou; causing
damage to the grains or other commo-
dities transported. Therefore, under the
terms of the conmtract whenever damage
takes place on the high seas for that pur-
pose, compensation is paid by the shipp-
ers. Therefore, as soon as the damaged
foodgrain is brought out we have it sur-
veyed and place our claim against the
shippers and this is immediately realised.
The hon. Member was making a fererence
to certain recommendations of certam
committees; iy has nothing to do with the
damage in question,

The hon. Member is under the impres-
sion that something was done by the
Ministry here against the advice of our
mission in United States or elsewhree. All
these arrangements are in fact made by
the mission; they make the best possible
arrangement. So far as my information
goes, more than three-fourths of the ships
which had been engaged for the purpose
of bringing in food-grains to our country
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are ships which are less than 15 years
old; even ships which are older are ex-
amined properly and when they are found
to be completely sem-worthy, only then
our grains are allowed to be brought n
by those ships. So far as the presemt con-
signment is concerned, it was brought in
by a ship cafled DOLAMITE and this
was not the first occasion that foodgrains
were brought to our country by this parti-
cular ship. Damage happened for causes
beyond his control and therefore 'whatever
damage has taken place will be claimed.
It does not mean any loss to gur country.

DR. H. P. SHARMA: K it our policy
to leave the stocks exposed to elements
while the survey was going on?

SHRI F. A. AHMED: As I have al-
ready pointed owt, no instance has been
brooght % my rotice whére ahy stock
which has been brought from outside has
been exposed to rain and damaged. May
I tell him that so far as our present posi-
tion is concerned, no stock is allowed to
remain there for more than a few hours;
as soon as delivery is taken it is seny to
Bombay city or some ather place as early
as possible. No stock is allowed to remain
there for a long time.

MR. SPEAKER:
laid on the Table,
st 7y famd (aiwT) : owEne
wEgred, arat § Tl A ggarw a3
RAT 97 % o @ P wAaT & vy
& fog @ Jargrmar &
SHRI JYOTIRMOY BOSU (Diamond

Harbour): Essential services have been
completely paralysed,

MR. SPEAKER: It concerns the Bom-
bay State. It is moy a question for fhe
Centre.

lﬂwaﬁm& - weY wEte ¥ wHAT
i s R E? i
f‘trﬁrsz-cgam‘ga: ferdr ? m%mw

1 FAT 997 Y W ¥ &) Ty A=

s AR E ) W A A

wafr W2 @ E
1579 LS.—8.
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SHRI JYOTIRMOY BOSU: The Min-
ister should make a statement.

MR. SPEAKER: If you can convince
me that it is within the cognisance of the
Centre, 1 will consider it.

ot g fomd ;. TNT cared WA
o RAEE vy Af § @ &
fafreet %1 feafua Ao

oeqw W@ oy #1  feafuw
AT

1231 hrs.
PAPERS LAID ON THE TABLE

THRTEENTH REPORT oF COMMISSIONER

FOR LINGUISTIC MINORITIES, STATEMENT

SHOWING DECISIONS TAKEN ETC. ON RE-

PORTS OF ARC AND INDIAN FOREST SER-

vicE {FzxaTion oF CADRE STRENGTH)
AUDIT REGULATIONS, 1973

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND N THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA): I beg to lay on the Table—

(1) (i) A copy of the Thirteenth
Report (Hindi and English ver-
sioms) of the Commissioner for
Linguistic Minorities for the pe-
riod 1st July, 1970 to 30th June,
1971, under clause (2) of article
350B of the Constitution.

(ii) ‘A statement (Hindi and English
versions) showing reasoms for
delay in laying the above Report.
[Placed in Library, See No. LT-
5446/73].

(2) A statement (as on 30-6-1973)
(Hindi and English versions) ‘on
the decisions taken on variobs
Reports of the Administrative Re-
forms Commission and the im-
plementation of these decisions.
[Placed in Library. See No. LT-
5447/73].

(3) A copy of Indian Forest Service
(Fixation of Cadre Strength)
Third Amendment Regulations,
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1973 (Hindi and English versions)
published in Notification No.
G.SR. 391(E) in Gazette of
India dated the 10th August, 1973
under sub-section (2) of section
3 of the All India Services Act,
1951. [Placed in Library. See
No. LT-5448/73].

ANNUAL REPORT ETC. OF OIL AND
NATURAL Gas CoMMISSION

(1) (i) A copy of the Annual Report
together  with the  Audited
Accounts (Hindi and English
versions) of the Oil and Natural
Gas Commission for the year
197172 and of its subsidiary
company Hydro-carbons India
Private Limited, New Delhi, for
the year 1971, under sub-section
(3) of section 23 read with sub-
section (4) of section 22 of the
Oil and Natural Gas Commission
Act, 1959.

A copy of the Review (Hindi and
English versions) by the Govern-
ment on the above Report.
[Placed in Library. See No. LT-
5449/73].

(2) A copy of the ‘Action Taken’
report on the recommendations
of the Committee for review of
the Oil and Natural Gas Com-
mission. [Placed in Library. See
No. LT-5450/73).

—

(ii

REVIEW AND ANNUAL REPORT ETC. OF
HmpusTan CaBLEs LTD. For 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVT-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIJEE): 1 beg to lay on the Table
a copy each of the following papers (Hiodi
and English versions) wunder sub-sectica
(1) of section 619A of the Companies
Act, 1956:—

(i) Review by the Government on the
working of the Hindustan Cables
Limited, for the year 1971-72.

(ii) Annual Report of the Hindustan
Cables Limited, for the year 1971-
72 along with the Audited Ac-

ts and the s of the
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Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-5451/73].

1235 brs.
MATTER UNDER RULE 377
STRxE N Bamavmt On. Rermeery

S TRTARNT TN (T2 ) ;e
oY, g F@Y A qrw A A wEE
wagx gfa & were e fagre
/9T § Fgfee q9 & S9-Aar o 97
W fag #T OF ar< wrar § 5w §
TGN °F AT TR E

“Complete strike in Barauni Oil Re-
finery _fmm today Seek immediate in-
tervention”.

weaer oY, F9 21 A" ¥ IO
d9 wEE wrEw §F qd gEar &t
ot & ot aog ¥ dervitas w0
fega s Hrmr &1 18 Tl w1 &
gz & a7 | 99 fam afee & Far e
# oft s fag e ¥, fagre 3w
gfma & S AT A T,
THo UFo To HIZ &, ¥ oY wiz a1
1< 3feas mrgw Farew F d3fsw
AT At 7T 71X gk Afamy
Tl "lre & ) gt faee g &
FaT F HI gae wfawfat & ama
A T I TG | FHAR T faerfar
¥ gfraw Y av% ¥ a8 Fgr ™ fr A
| TIT AT THAT FT 47, A A D
qnt w&T o | qfET T F faafas
¥ ot fifa agr woqidT 9T @ § Iy
Tgi ¥ Augdl # aga qT AHAW £
qfra 1 avw & w71 mav fF T faa
T 9 FFEqT TEET § J WHF FL-
gy § 99 @Y &, 9 S oy g
aEll'qTﬂTfoﬂ:To gro %’i‘i’im‘l‘ T
¥ & 3 £7 FOAT IT AT FrEETR
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st guATErT 9T | T@ A & d3faw
AT A (T L famm 1 g & A,
agr afsww sFeEfaE U9 A1 1972
Ft foid ¥ famr Fegrat @ fos frar
- § gaer s g faar mm s
Fgr mr 5 ww wmE awfas ww
Fifag | Ffem I T a9 #7197 A
HTAT | &Y, ASCATEr 7oA g & S@d y
g AwOnd &Y qog ¥ W ¥ foey
fat ot wEEr W= wT ¥ AT, W
Iz ot 3wy fr fem alF & w01 &1
“HTET GEATAT AT, FHY T § T qfew
FFT FTCEW F AT SATATF § T 701
it wage et ifa ao @ € 9=
ITHT TG § G A FATA g5 & IEHY
SATARE 3T ANAT T E | SAR AAE
& O FHsT g1 i & agm
& o<t #gg ©F aurT HIW ®
g T arg g e d@rw fasmw w1
F 7o F7 g7 fawre, A @ W Ay
EFaTH AT FAAT TV AFA AFAT G |
T aF FFT FTTEET HTEL F 9 @1
2, FUE To FT G gATE | T AT
Teafa @ A qer grm o a, & =g
o=l AgRA A9 W= ¥ a9 N 9T
FT AHEET F4S HIT ®eA F AHA
[IA qT F TF 417 2 |

dffean ol woa gAmT &
Fg-wA (o qEAT fag) o wem
F e wigF wage gfaa foper
e gfm 1 g Afew o ot f
T 2 WO A GIAA W ART HR TV
femee ot T To %7 F | I9F aTT
Ty Aifew faar 5 g woem dee
GO FT W § AR Ew 21 aim ¥
TEF OX AT | 21 arerE =R
= it e fefredt F am A
ST TGl &1 T THEI AT FC
w®Eimrio "o Yo T ag Fifow @y

Haryana about Maruti
gl & arg gueEl #7334 w7
e sa s mE F@ 1 @a A
T 7 ¥ gAgd ¥ @G gASET 7
ﬁﬁﬂm@'ﬁﬁmﬁoﬂo
dre wufY | afem gt wAw T oAy
T W A7 FT AT | ©E TAAHE T
goer & & W

mn@w:wmwﬁmﬁ
g IEE AFT g AT A ag |
& &for | oy | SEET 0

St YETEAIT areat - dafaw I3
e wF fay o aw & fedE
£

weaW WEET ;WIS o !

12.39 hrs.

RE. REFUSAL BY HARYANA AUTHO-
RITIES TO SHOW CERTAIN DOCU-
MENTS TO MEMBERS OF PARLIA-

MENT

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I have given a notice so
that I could raise this matter and you
have been kind enough to say....

MR. SPEAKER: Not as a privilege
motion.

SHRI JYOTIRMOY BOSU: Let me
make my submission.

The facts of the case are as follows.
On being frequently approached by small
peasants and landless labourers of certain
mreas in Gurgaon district who have been
affected under a particolar acquisition
order of the Government, I have .tabled
a motion under rule 189, which has been
found in order by your good self and is
on the list. Apart from the eviction, the
price paid, which is a little over Rs. 11,000
an acre, represents not more than a
fraction of the actual price of the land
and that has caused severe hardship to
many people. I particularly wanted to

FF wta o 7 Freaa g rgF N AT A see the objection filed by a few top per-
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sonalities, whose names I shall mention
later on.

I have an admitted motion listed in list
No. 3 of “No Day Yet Named Motion”
and I am getting ready for speuking on
the said motion, for which I am required
to do some fact-finding. 1 tried to take
all possible precaution -so that I do oot
misquote.

On the 17th instant T went along with
two other MPs. and persomally submitted
a proper petition before the Government
Estate Authority at Faridabad, seeking
permission to inspect zertain public files
in connection with a land acquisition pro-
ceeding. The officers there, namely, the
Administrative  Officer and the Estates
Officer, both advised us to obtain sanction
from their controlling officer, namely, the
Director of Urban Estates, Haryana, who
is at Chandigarh. Both of them further
pointed out that without the sanction of
this gentleman they were unable to allow
us inspection of files,

Accordingly, on the 20th instant Shri
Digvijay Narain Singh, M.P., and myself
went and called on the Director, Urban
Estates, Haryana, Chandigarh. There we
submitted a written petition drafted by an
advocate, Shri Kirpal Singh, on stamped
paper with urgent fees paid. I also pointed
out to the Director, Urban Estates, Hary-
ana, during our meeting that these are
open public documents and I required to
see them in connection with the perform-
anoe of my parliamentary duties. These

only included the various cb-
jecti filed in ¢ with the acqui-
sition of the said plot of land on which
award has been granted and gazetted, The
said official in the afterncon informed
us and also declined us in writing any
access for us into those papers. On con-
sultation with lawyers, we found these to
be open public documents and should
have been made available to us for ins-
pection. Sir, I have already forwarded to
you a copy of the reply I have received.

weR AN - 77§ 0EA & vE-
mntrfmgmal

SHRI T'YOTIRMOY BOSU: One of the
objections was that the potential market
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value of the land at present is not less
than Rs, 75,000: per acre due to the land
being on the road side and at a distance
of only 14 miles from Delhi. The grain
yield per acre of this land is about 100
maunds and it is justly described as the
granary of Gurgaon Tehsil.

It further says that the present notifica-
tion also contravenes the provisions of
the Government of India, Ministry of
Defence, Letter No. ... AIR.HQ/20851/
114|ORG|AF|7106[2|D (Air Stores) Dated
13th August, 1956 and also further con-
travenes the Government of India Gazette
Notification No.” SRO-6, dated 11th Janu-
ary which provides a safety belt of 1,000
yards all around ammunition depot located
in .this area. The petitioner, Air Marshal
Mehra, Chief of Air Staff, clearly states
that the allotment of land in respect of
Maruti was a clear contravention of the
orders of the Ministry of Defence....
(Interruptions). This is a fit case to be
referred to the Privileges Committee. .. .
(Interruptions) We now understand why
the Haryana Government is behaving i
this way....(Interruptions) 1t gives a
new dimension to the whole thing, because
the objection was filed by no less a person
than the Chief of Air Staff, Air Marshal
0. P. Mehra himself that the Maruti land
falls under the Defence Prohibitory Ord=r,
details of which I have given before. The
Government had been misleading the
House. This should be sent to the Privi-

leges Committee. I seek your permission
and to leave the House. ... (Interruptions)
Don’t shut it out. Don't allow the Prime

Minister
tions)

to take shelter....{Interrup-

MR. SPEAKER: No question of shel-
ter. This House has discussed it a number
of times.

SHRI JYOTIRMOY BOSU: She has
misled the House; her Government has
misled the House. . . . (Interruptions)

SOME HON. MEMBERS rose—

MR. SPEAKER: No please: 1 only
allowed him for two minutes.

SHRI SHYAMNANDAN  MISHRA
(Begusarai): On a point of order, Sir.

The hon. Members did not want to be
treated as more than so ordinary citizens.
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“The officers have treated them as less than
ordinary citizens. ... '

MR. SPEAKER: There are other
remedies available to them.
SHRI SHYAMNANDAN MISHRA:

An ordinary citizen's right has been denied
to the hon. Members of this House and,
thereby, the officers have tried to under-
mine the position of the Members of Par-
liament. If that is so, then no. Member
of Parliament will be able to serve the
people because they are treated as less
than the people; less than the ordinary
citizens of India.

MR. SPEAKER: There is no point of
order involved in it, (Interruptions)

SHRI SHYAMNANDAN MISHRA:
This is the point of order. Are we iess
‘than ordinary citizens of this country?
Do we have a lesser right than what an
ordinary citizen has? Would any officer
‘be allowed to treat Members of Parlia-
ment as less than ordinary citizens of
India? If the Members of Parliament are
treated as less than ordinary citizens of
dndia, it should bs a matter of concern
for the hon. Speaker....

MR. SPEAKER: If any citizen is treat-
ed as less than a citizen, he has other
remedies left to him. He has a right to
go to the court. (Interruptions) 1 have
already allowed it a number of times. Why
do you raise it now and then under some
«cover or the other? (Interruptions).

Mr. Mishra, you have raised your point
and I have answered that there is a0
point of order. Kindly sit down.

SHRI SHYAMNANDAN MISHRA:
I am trying to make a point in regard
to the statement made by the hon. Mem-
ber....

MR. SPEAKER: I did not allow you to
make a speech.

SHRI SHYAMNANDAN MISHRA:
I had made an observation earlier—this
relates to that—that an officer had been
brought in to slur over the violation ot a
law. Here is now a statement which con-
firms my statement that the Air Chiet
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Marstral has been brought in to slur over
the violation of the law. I would ask the
Chair to give me protection. At that
time, it was considered that I was malign-
ing the Government. But here is a test!-
mony which confirms my allegation that
there has violation of the law. (Interrup-
tions).

SHRI VIKRAM MAHAJAN (Kangra):
There is a judicial proceeding pending.
Only the parties to the proceeding can ask
for imspection of documents; no other
person is entitled to imspect the docu-
ments. So, there is no question of privi-
lege in this case.

MR. SPEAKER: I have already made
that observation.

=t wg foed (FiFr) @ wem
wgrza, & wrefa & art § 1€ arareor
TET Agl oMr AEAT Wy aew §
IAET WIT qrowT e foAFr AFAT
g T frira argar g |

SHRI VIKRAM MAHAJAN: Is there
going to be a debate on Maruti again?
(Interruptions)

Wt wg fewd: 377 ¥ w@ gonwa
Fraf g

weow AT 3q FY Afeq @
& T gAAr T

st wg fasd : g0 3w & € #a
YT I FAF1 BT AgT  ATATI ANT T
Frzeq FTE 3@ w1 AHFTE, o7 5
AR WE FEEA S oY G 3FT I7F
aa F FAAT A A T odwar &
ST AT 497 ot T & I7 71 a9
AN F T qrew FLAFATE | Ty
T ¥ T F 18 o wreia ety oy
& 37 F1 I@T FT LT FFF F T
afaFT & |
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st wg fewra)
At sfeda ag w1 N @ fTa
T 2 IEY TARIRT WG W@
T FE §
“All other contents of the file are
unpublished official records relating to

the affairs of State, It is regretted that
the request for inspection cannot be

granted.”

=19 ¥ AT qaver 7 & R w awaw
# 7g w1f A Trgde & o9 51 3w
r arfwaric & aegi YT eI
Frrfest wt wfgweadi 1 o) Og

wifgwa @rbza 74 & &1 FrR 31 T8
aaror wmfewt @i afwariz
aeedi 1 3| w7 wfgwT g |

gL g7 9T At HT w7 Ao
FEE G2, AT 34% far & mrast
dgswg a1 oAl dfed
F T 144 FIT 151 FT AT fEmeAr
qrzatg ) A Framyazm
“Obstructing members of either
House in the discharge of their duty.”
ag A= =k frfaers war o g

“Acts indirectly tending to obstruct
officers_of either House in the perform-
ance of their duty.”

ag Y fasiarfasr o wrar war 21

- agdr =ra #wrg fwA 9T meTwr
frdta 71 & a8 a8 & fr 777 ag wrgw
sifsorer dy%e & fow %1 3% F7 qr9T-
o dEL A iRl w5 gy
&t & | gAY ara g v afe oz wifeee
Hrdeq wg & dr T F qET A
w1 gn w wiwwed | o wgaiag
g f5 o9 oiferardi=dy fea & aqgme
Tl F 999 TS T F F 2rE-
I ATE WLGT UFEEA 7 AT ST &,
gafad 3a% faame fefase @ @@
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IETH W TAMT AT T 2T wfEy
T FY arat 9 e fAorg e | g
ar ag fF ag wriwere drza § a1 7
"< argTer wEw) 3w e S 3"
AT AT A, WAL Wi Wk T
& drew Tl =1 ararr At a6r
HIET F1REA FT F wfEFH ] IAH qE
qEINS g JaT g | zAfAd wmT
fafeder &1 qa=r IR A TG
afexr

wenq v Ew Ky ozad @i §
9 g a7z a7 A AT afearag
sfrea WY & & | 95 9% qfeanie
& el & feurdiie 7 wgd 3@ F7
qaret &, fora® I ag wiow fear @
g, & gumar § f& 9oy g &% A
qgar & f& =g fag femdiie & @€
I AT A S agt faw gawT 379
(smmaA) ag ot mefadi &1 A
&1 WEdr 1 WATIA T A HE A
¥gd F1 7 fawdy g A1 gak mfal
FOa A WA IR T AT AFIE |

ot qrfeardie 7 FET g IaE §F
w4 & fr ag gt OF AT 9 A
forg feurddie ¥ w1 9w wg %
wm A et & Fra feaml | A @
RECE A

st sareeaA few o wEE =R Mg
T T FT AT Fg FT HWT AN T
ans fass ®E |

MR. SPEAKER: I do not accept it

SHRI DINEN BHATTACHARYYA
(Serampore): Shri Madhu Limaye put &
straight question to you.

SHRI SHYAMNANDAN MISHRA:
You are not prepared to answer. Are we
less than the citizens of India?
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MR. SPEAKER: If you consider that
you are treated as less than the citizens

of India, you have a remedy in the courts
or at higher official levels. (Interruptions).

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): No debate on your
ruling.

MR. SPEAKER: I have already made
it very clear....

SHRI JYOTIRMOY BOSU: You have
gone out of your way in order to protect
the interests of the Prime Minister,

MR. SPEAKER: That is the only thing
you can do. It is not a question of pro-
tecting or not protecting anybody. I have
got the right to protect any member
from any unnecessary thing and harass-
ment. (Interruptions).

You cannot get rights in this Parlia-
ment by getting over other civil or ad-
ministrative procedures. (Interruptions).
You cannot approach this House ignoring
all such procedures, \

SHRI JYOTIRMOY BOSU: 1 have
myself consulted eminent lawyers in
Chandigarh. They say tha; hey have no
right to refuse this access to me. Very

eminent lawyers in Chandigarh had told
me...,

MR. SPEAKER: Please sit down,

SHRI VIKRAM MAHAIJAN: I, gs a
lawyer, tell him that he has no right.

MR. SPEAKER: I am passing on to
the next item. Shri Chintamani Panigrahi
«...(Interruptions) 1 am not going to
allow any debate now. I have given my
ruling. No motivation on it.

SHRI P. K. DEO (Kalahandi): Mr.
Patel wants to say something, Sir,

sft v fagrt arsddY (rnfemae):
UF AT AAAT IS F are § FF
A9ET 377 F WA A Cyarar. | | .

MR. SPEAKER: No, no. I had allow-
ed ope earlier.

SRAVANA 31, 1895 (SAKA)
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=t wew fagrdt wwdwt - & gawy
Taf 7Y # @1 § 1 Tfawm 97 15
e 1 |t 43 Agar &1 gz, fear
s o@r °r | AEifE IR g A
TRIGHT AEFT, T A6 I8 FTY 1
g w5 faar mar L
MR. SPEAKER: I will look into it.

it mew fagrer v : #73 qrowt
fog s faar g & 1 7@ faaew &1
AT 74T § | 9g BrEW W% WS AT
qarer & 1 ¥ g gfear deqt ar
Eftfam ga awg & wormr ? Eifae
9T IF q7g F HIEIT FH ATL 49 F
Ffgoifagt &1 gawrw frem mar & 4
T q1 TARHYA WIT arEEIeET ¥
fafrez wTet A1 a1 1T FiAT C2AT
qAT FE |
SHRI JYOTIRMOY BOSU: Sir, if you
do mot do it, I will go back with the
impression, the country will get the
impression. ...

MR. SPEAKER: I am pot allowing
that. ... {Interruptions) 1 have not allow-
ed. Mr, Panigrahi is already on his legs.

SHRI DINEN BHATTACHARYYA:
What is your ruling?

MR. SPEAKER: My ruling clearly is:
this is not a privilege motion. (Interrup-
tions)

SHRI VIKRAM MAHAJAN: Are you
going to review your ruling, Sir? (Imer-
ruptions)

MR. SPEAKER: 1 have examined it
and T have told you my point of view.
(Inerterruptions).

MR. SPEAKER: Other remedies are
available. We are not discussing as to
what is a public document and what is
not a public document,

(Interruptions)

MR. SPEAKER: Please don't interrupt
the Member. I have already called Mr.
Panigrahi.

(Interruptions)
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MR. SPEAKER: This is not the proper
forum. You can't have any overriding
remedy than what is available to any citi-
zen outside.
SHRI SHYAMNANDAN MISHRA:
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The Member has been denied the right.,

SHRI VIKRAM MAHAJAN: No Mem-
ber has the right to inspect something
containing State s

MR. SPEAKER: He went not as a
Member. He went as a citizen.

SHRI VIKRAM MAHAJAN: He has
no righy to inspect the documents. This
is more propaganda which is being carried
on.

st gaa= w3 (faqrer) ;g
wfem & a2 aga g /%ar g 7
MR. SPEAKER: Shri Panigrahi. ...

13 hrs.

STATUTORY RESOLUTION RE. CON
TINUANCE OF PROCLAMATION IN
RESPECT OF ORISSA—Contd.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, the other day I was
pleading with the hon. Minister....(In-
terruptions) Sir, I hope this matter is
over.

SHRI K. S. CHAVDA (Patan): There
-is a point of order.

MR. SPEAKER: That question has al-
ready been disposed of. I have given my
ruling. The Member is there like any
other citizen. If privilege is involved, it

is involved if he has any rights other than

a citizen, which is not the case. The Mem-
ber has no right to go to any department
and ask for any paper because he is a

Memb (Interruptions).

MR. SPEAKER: It does no; override
the procedure which a citizen has to pass
through, as a citizen.

SHRI H. M. PATEL (Dhandhuke):

Sir, I rise on a point of order, (Interrup-
tions)

MR. SPEAKER: Mr, Patel, I have al-
ready called the Member, Will you kind-
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Iy sit down? Is it the point of order over

which I bad called the Member? So far

as the other matter is concerned, that is

dispesed of. (Interruptions)

=t vy fasd (wiwr) ¥ o
argz Y= fFar & IEF FTT Il
cqrgz WTE WET E |

MR. SPEAKER: I have disposed of it
and ] have given my ruling.

SHRI VASANT SATHE (Akola): Sir,
rule 376(3) says....

MR, SPEAKER: 1 am net allowing. A
point of arder cam be only with respect
to the businesa before the House. That
business was disposed of. 1 have given
my maling. Asnd I have called Shri Pani-
grahi. If you have got any point of
order regarding this, 1 shall listen to it.

SHRI CHINTAMANI PANIGRAHI:
Mr. Speaker, the other day, I was sub-
mitting that the Government of India
should plan for a total investment of
Ras. 3000 crores from all sources in Orissa
in the coming five years so tha; Orissa
is Tifted from the present backwardness. .
(Interruptions)

13.05 hrs.

RE. REFUSAL BY HARYANA AUTHO-

RITIES TO SHOW CERTAIN DOCU-

MENTS TO MEMBERS OF PARLIA-
MENT—Contd,

MR. SPEAKER: No interruption please.
1 have already disposed of it. Don't try
to pull down the Chair. I canmot be
cowed down by that, I have not allowed
any Member except Shri Chintamani Pani-
grahi, And he is already on his legs, If
you think that by interrupting and shout-
ing like this you can do anything here,
you arc sadly mistaken. Please dont do
it. It is unfair. I am noy permitting
anybody. T am only permitting Shri
Panigrahi. (Interruptions)

I have called Shri Pamigrahi, and he is
already on his legs. The other Members
are speaking without my permission. May
I request all the other Members to sit
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* down, anl let Shri Panigrahi speak? (In-
terruptions) That matter is already dis-
posed of. If hon. Members want to raise
a point of order, it can only be in respect
of a matter before the House. Now, it
is item No. 6 which is before the House.
(Inteiruptions) 1 have already given my
raling on the point of order raised. That
matter s already disposed of I am
sorry 1 cannot allow any point of order
over a maiter which is already disposed
of. The matter before the House now is
item No. 6 on the Order Paper. (Interrup-
tions) May 1 request the hon. Members
not to interrupt the proceedings, but to let
Shri Panigrahi speak? (Inmterruptions) 1
am sorry, that matter is already disposed
of. There is nothing left now. We have
passed on to the next item. If they have
some point of order regarding item No. 6
which # before us pow, I have no objec-
tion. Item No. 6 is under discussion now,
and we cannot go back to the previous
item now. (Interruptions). 1 have given
my ruling already, They are misusing
the leniency of the Chair. T am sorry.
(Interruptions) 1 did not allow or hold
any privilege motion in order. It was
conveyed to the Members. They just
wanted to make a submission, and they
have done so. Now. that matter is al-
ready over.

We have passed on to the next item
and the member is already on his legs.
{Interruptions).

MR. SPEAKER: Point of order on
what subject?

SHRI SHYAMNANDAN MISHRA
(Begusarai): 377 is also before the House.

MR. SPEAKER: That is disposed of.
We have passed on to the next jtem, If
you have any point of order regarding
the item under discussion, that is a differ-
ent matter.

SHRI SHYAMNANDAN MISHRA:
This is also an item under discussion.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Why are you so touchy about
it? '

MR. SPEAKER: There is no question
of being touchy,

SRAVANA 31, 1895 (SAKA)

for Orissa State
Electricity Board (Res.)
SHRI A. K, M. ISHAQUE (Basirhat):
This is a reflection upon the Chair.
MR. SPEAKER: I have to conduct the

proceedings. I am sorry I cannot listen
to Shri Jyotirmoy Bosu now (Inferrup-
tions). 1 have given the ruling.

w5t mg e (W) @ weme
WIS, 19 AR ) fAe g7 @97 71

welw FT ;g gET WTR:w 9T
EUE Ol

st wg fAay : g A ATET

{AF § FTAFAIGE ¢ TG T8 & &

a4, afer MId gTEr femns

7Y fopar 1 A arforrgY & Ay ¥ 97

TFEET g IAF A

MR. SPEAKER: After I have given my
ruling on the subject and disposed of it,
what is the poiot of order on?

SHRI VIKRAM MAHAJAN (Kangra):
They are trying to coerce the House and
hold it to ransom. We cannot tolerate it.

SHRI JYOTIRMOY BOSU: You shoald
be co-operative,

MR. SPEAKER: There is no question
of co-operation. I am already seeing :he
result of co-operation. 1 had allowed
only Shri Jyotirmoy Bosu, and after listen-
ing to him, I gave my ruling. In spite
of that, certain members got up and ra’s-
ed points of order. I heard them, gave
my ruling and disposed of everyth.ng.
Even then they got up.

SHRI SHYAMNANDAN MISHRA:
You have given ruling only on one aspect
of 377,

MR. SPEAKER: No, no.

(Interruptions).
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I am sorry

oY g foad : qrefy &1 a7 w7

D IAT A @ TR FIFE L L

(swmum). . . . ..

MR. SPEAKER: I am sorry. After all,
I have to go according tv certain rules
(Interruptions)

T FT A @A SR 2 gy
W %W a%g ¥ A wwd § A g
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[Mr. Speaker]
@ AT & 1 & wew) o oEmEe

Fear g o @ w9 g7 g w7 A
FAE. . AAZEFRENUAG L)

ot we fagrd ardyar (wnfaae):
1 saifeeg ag 7 frass giww W Afea
fear a1, = & sawt oo Adl fea,
377 %1 oo fwar | ®a 8% oFF T
faserdt & Iawr a1 AT T ) TAF
TRAAA AR FTT @ aFAE |
¥ fadzw & 5w fraes qhwe
wefae 57 fafay

MR, SPEAKER: I did not give my con-
sent to the privilege motion,

SHRI SHYAMNANDAN MISHRA:
It is of sufficient importance; such ques-
tions are raised under 377.... (Inter-up
tions)

MR. SPEAKER: A poim of order cen
be raised any time with respect 10 a
matter under discussion.

=t 7% fema : womw W@, q8
376 98+ SIfAd, 3a% A< gfy wreT
AT § q g F1 garera e |

MR. SPEAKER: Let this be clear once
for all. If you want interpretation of
rule 377, I will give it today and then we
shall have to abide by that. 377 is used
for general veference. 1 have made it

- for this purpose, sometimes to accommo-
date other matters If you want my
interpretation, you wi'l bave to abide by
it. I can say that 377 is not meam fcr
these things.

SHRI JYOTIRMOY BOSU: Are you
going to hear Mr. Patel or not?

MR. SPEAKER: I have gons to the
pext item. If it is @ point of order oa m.
ruling, he cannot base a point of order
on that. Is it a point of order?

SHRI MADHU LIMAYE: Not on your
ruling.
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MR. SPEAKER: What is it then I
have disposed of that matter and there
cannot be a point of order on my ruling.
I have already passed on to the next item.
I do not want to set a rrecedent liks this,
that I call a Member and then 1 go-
back. . .. (Interruptions.)

I cannot go back.
and disposed it of.

SHRI SHYANANDAN  MISHRA:
You gave your ruling on one aspect of
the matter. Mr. Patel wants to take up
another aspect of the matter.

MR. SPEAKER: I heard all the as-
pects.  After [ gave ray ruling, he cannot
take up another aspkct of the matter.
This is not a dcbate,

SHRI SHYAMNANCAN MISHRA:
At any stage, he can bring to your notice:
another aspect of the meatter,

MR. SPEAKER: There is no questin
of another aspect. I heard all the aspects
and I gave my ruling. I would request
you to kindly sit down,

St wEe iy oF fome ¥

ATETE ATH WTET GH g1 e |

sy et fagrdy averat : 7y srvey
®Fe & ATl H g w9y qdie A8 F7
a5 i o 37 gl ¥ 7 oaw
TR wA ¥ A feT awe & A
T 78 g w94 § 5 #1{ o5 A
AqT § waT Awe F1 17 § I g7
ury f5T & fa=re &%

SEqE HERY . WITE AT F7
FHT T |

=t waw fagrd st - oo
AT F1 F1E AN TE T @R

qEq% AgIEg : o 939, Wy WY
< fafredt & Yot o g fom
faT wwreAT 92T 1 WY o FET F fao
AR AgwTIAT . . . (aEw) OF
w9 1 g9 §, OF aw gt
mr A ag #7 4wW ? uF a7 At
FgR € ®fm F art ¥ aam Ag & ot

I gave my ruling.
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wfe §Y TITE Y A1 AT qg Wi
ara & 1w § yF fawe g ¥ fag
qard  Ffew o1 AT w @ I fow

Tgei TR | qg 919 7 gt fF 96 g
w1 ... (vEEW) ...

SHRI H. M. PATEL (Dhandhuka):
Sir, without contesting your ruling what I
wish to submit is this. As 1 said it is
the right of an ordiary citizen to “insp.ct.
to ask for informaticn ¢n matters which
are public. This land was acquired under
the Public Acquisition Rules and, there-
fore whatever is relevant in regard to such
acquisition in public imerest, an ordinary
citizen can go and ask for all relevant
information in connection with that. This
is not a matter which is secrzt. Even if
it is un-punished, even if the informat ~n
is o be found only on files, all inforina-
tion relating to such acquisiton undes th-
Land Acquisition Act in public interest
most be available to an ordinary citizen.
When Members of Parliament go and ask
for that information, they are asking for
not something which ir secret, not sowne-
thing that should not be made available
to an ogglinary citizen. This is an acqui-
sition under an Act, a public Act, the
Land Acquisition Act. This acquisition
was not by negotiation. not by anythioe
of that kind. So, all papers in cunnec-
tion with that will be «n & file, There-
fore, they should be mede available, This
is all T wish to say.

MR. SPEAKFR: T buave made it very
clear that an ordinay citizen, if he is
denied his right as a citizen, has a num-
ber of remedies, If an MP, is also an
ordinary citizen, then be has aks)y the
same remedies.

MR, Chintamani Panigrahi.

—_—
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13.25 hrs.

STATUTORY RESOLUTION RE. CON-
TINUANCE OF PROCLAMATION IN
RESPECT OF ORISSA—Contd

SHRI CHINTAMANI PANIGRAHT
(Bhubaneswar): The o‘her day, Sir, I was
requesting the hon. Minister that, in view
of the backwardness of Orissa, in view
of the widening gap between the per
capita income of Orissa and the national
per capita income, ths Governmeni of
India should try from all possible sources
for an investment of about Rs. 3,000
crores in the Fifth Five-Year Plan so
that the backwardness of Orissa may be
removed.

Now, 1 would like to bring to the
notice of the hon. Minister some happen-
ings of recent days in Aska and Barhum-
pur in Orissa. The people in Aska and
Berhampur observed a bandh. Ons mav
or may not agree with the usefulness or
otherwise of bandhs at the present junc-
ture. But the way the police acted in
these two places was excessive; it is
alleged that they used strong arm methods.
I would request the Minister, in order to

the feeli of the people there,
Government should try to conduct &n
inquiry into the police excesses reported
to have been committed in Aska and
Berhampur,

As you know, Sir, price rise is an all
India question. 65 per cent of the people
in Orissa live below poverty line and 40
per cent of the population of Orissa
constitute Scheduled Castes and Scheduled
Tribes. Therefore, the purchasing power
of the people of Orissz is the lowest im
India. And the price rise has hit the
hardest because of their lowesy purchas-
ing power.

The Government of Orissa have opened
more than 6,000 retail shops for distribu-
tion of rice and wheat. The number of
fair price shops is not adequate. For
every two to three villages, there must be
one retail centre where rice, wheat, atta
and wheat products, edible oil, vanaspathi
gree, kerosene, sugar, coarse cloth coal,
baby food and other most essential com-
modities should be stored so that people
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can easily get them. I have found that
from the Sub-divisional Headquarters rice,
wheat" and other articles, which are alloit-
ed to the retail centres, are not reaching
the destination in time; sometimes sugar
and other commodities are being sold in
the Sub-divisional Headguarters and they
are pot reaching the retail centres. ‘There-
fore, the hon Minister should direct that,
whenever any essential commodity is
allotted to retail shops, the local pap-
chayat or a citizens’ ' committee should
sign the document that really so many
bags of sugar or rice or wheat have reach-
ed the retail centres, so that they are not
sold at the Sub-divitional Headquarters
and reach their destinations. I would re-
quest the hon. Minister to ensure a steady
supply at the wholesale level. Since this
is an all-India question, T would also sub-
mit to the Minister whether Government
should not examine that all the business-
men, traders and  their renresentatives
should be asked to reduce prices by 17
per cent because they have gone up to 24
per cent; the prices should be freezed at
that level till December 31, 1973, There-
fore, I would submit to the hon. Mimister
that for that, at least all those manutac-
turing umits which are mannfacturing
essential commodities should come under
direct supervision and control of the Gov-
ernment of India tili the lifting of the
price-freeze order.

Lastly, the drive for dehoarding shohid
continue vigorously and especially the
hoarders and the black-marketeers and
their accomplices should be dealt with
severely.

13.32 hss,
(MR, DEpPUTY-SPEAKER in the Chair)

Sir, Orissa always suffers either from
floeds  or from drought. Therefore, 1
would submit to the hon. Minister that in
the Fifth Plan flood control measures on
Brahmini, Vaitarni and Subarnarekha
should get top priority and the irrigation
programmes also should get top priority.
In this connection T would like to submit
ihat there was a proposal for a barrage
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President's Rule in
Orissa (Res.)
called Ganai barrage over the Mahanadi.
The project report and everything was
completed and about Rs. 20 lakhs was
alsp spemt over preliminary investigation
work but that was dropped somehow or
other becanse of political reasons. But,
to-day that reason is not there. This Czrai
barrage scheme at a cost of Rs. 65 crores
will irrigate a major area in the chromi-
cally drought affected areas of Daspalla,
Kandpada and Nayagarh and Korda, 1T

hope this project would be taken up.
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There is one medium irrigation schem:
called Kuanria scheme in Daspalla area.
It is already under the consideration of
the Government of Orissa. It should also
be implemented.

1 hope one other proposal which is -
lying before the Government, for the
establishment of a jute mill which has
been pending with the Government for
the last five or six years has almost been
cleared now and the Government of India
asked one party to apply and the Indus-

trial Development Corporation there has

applied for iy and I hope it should not
be delayed and it should be immediately
processed so that this jute mill comes up
this year.

With these words, Sir, I support the
resolution which has been brought for-
ward by the hon. Minister before the
House, .

*SHRI C. CHITTIBABU (Chingleput):
Mr. Deputy Speaker, Sir, on behalf of
my party, the Dravida Munnetra Kazha-
gam, I rise to say a few words on the
Resolution which has been moved bv the
Minister of State in the Ministry of Home
Affairs, Shri K. C, Pant, seeking the
approval of the House for the extension
of President’s rule in the State of Orissa
by another six months. [ regret to say,
Sir, that T am not in a position to support
this Resolution.

Sir, when there is any threa from ex-
ternal aggression or when there are emer-
gent circumstances resulting in internal

*The originalspee:  Was delivered in Tamil.
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disturbance, with a view to preserving
and fostering democracy in the country,
the powers given in Article 356 of the
Constitution for imposing the Presjdent’s
rule in a State are to be exercised. fn the
case of Orissa, there was neither any
threat from external aggression nor the
internal disturbance was so serious as to
demand the imposition of President’s rule.
Now, when the situation in Orissa 1
pormal, 1 do not knew the ground or
which Shri Pant seeks the approval of
the House for extending the President's
rule there by another six months.

The MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): Sir, when I intro-
duced the Resolution 1 explained the
reasons for extending the President's rule
in Orissa by another six monoths. [ do
not think that the hon. Member was in
the House then.

SHRI C. CHITTIBABU: Sir, my pre-
sence or absence does not explain away
the r for the frequent use of Article
356 of the Constitution by the Centre. I
should say that Article 356 of the Consti-
tution has become the dutiful handrzaid
of the ruling party here. During 7} years
of Congress rule at the Center under the
leadership of Shrimati Indira Gandhi,
Article 356 of the Constitution has been
utilised for 22 times. Before that, during
the 15 years’ rule of undivided Congress
Party, recourse had been taken to Article
356 for 10 times. It should be clear to
you. Sir, that after the emergence of
Indira Congress the Constitution of Iudia.
instead of being the perennial source of
power for the entire people of the country,
has in fact become a potent instrument
for peretuating the Congress rule through-
out the country. Tt is ro longer the docu-
ment of rights of the public. It has he-
come the Constitution of the ruling party,
the Congress Party.

Let us see what was the situation that
impelled the Centre to impose the Presi-
dent’s rule. *When it was found that the
writ of Indira Congress would not run in
Orissa, the former Chief Minister, Shri-
mati Nandini Satpathy, who was a
nominee of the Centre, tendered the resig-
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nation of her Ministry and also advised
the Governor, Shri Jatti, to dissolve the
State Assembly, The Central Government
also felt that she would not be able to
hold the Congress Legislature Party to-
gether on the floor of the Assembly and
immediately they decided to dissolve the
Assembly. As compared to Orissa, what
was the yardstick adopted by the Centrs
in regard to Uttar Pradesh and Andhbra
Pradesh? The ruling party at the Centre
felt that in both these States the Congress
Legislature party would be in tact if the
Assembly was not dissolved but only
suspended. The ruling party here was
sure of the Congress Party coming back
to power if the Asstaibly. could be kept in

ded animati It should be clear
to ymt. Sir, that every kind of thing wounld
be done in the interest of the ruling
Congress Party.

The Governor of Orissa, who had philo-
sophical affinity with the Chief Minister,
accepted her political advice and recom-
mended the dissolution of the State Assem-
bly to the President. Though the Opposi-
tion Parties paraded before him 75 Mem-
bers of the Assembly constituting the
majority, the Governor of Orissa, probably
guided by his philosophical insight that
what one sees is not real, did not accept
the plea of the Opposition parties that
they should be allowed to form the Gov-
ernment.

I would like to point out that during the
regime of our present Prime Minister's
father, Shri Jawaharlal Nehru, the State
leaders were not only held in esteem but
also were given all kinds of encourage-
ment. Tt is unfortunate that during the
regime of his daughter there is no respect
for any State leader. The Centre's supre-
macy over the States is sought to be esta-
blished through the nomination of central
leaders as the Chief Ministers of the
States. Not only the Governors but alsc
the Chief Ministers have been made the
agents of the Central Government. When
all the powers, both political and econo-
mic, are concentrated in the hands of the
Central Government, it is but natural that
the States are getting weakened, It is
axiomatic that in a democracy unless the
States are strong, the Centre cammot be
strong. If this trend of concentrating all
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powers in the hands of the Centre con-
tinues, naturally the democratic rools in
the States will get eroded. Consequently,
with the decimation of democracy in the
‘States, the country will be torn as under.

I crores of people living in the States
jget the feeling that the States are at the
tender mercies of the Centre, it is not only
that the Centre will be blamed for all the
jlls but also the unity and integrity of the
.country will be exploded. When the States
demand more powers in the interest of
democracy, it should not be misconsirued
that they are making untenable demands.
it should once and for all be realised that
by strengthening the States, the Centre
-automatically gets strengthenped.

But, what is happening is that all (he
constitutional provisions are being utilised
for strengthening the Centre at the cost
.of the States. From the fact that Wrticle
356 of the Constitution has been uidised
22 times for imposing the President’s rule
in the States, it is obvious that the rights
.of the States are being destroyed. It is
also clear that the Central Government
are determined to subjugate the States.
‘That is the feeling prevailing in the
‘States. By such action, the Central Gov-
ernment are undermining demoacracy in
the country.

I would like to appeal to Shri K. C.
Pant that he should come forward with
proposals to give more powers to the
‘States and not with such a resolution for
extending President’s rule in Orissa for
six months more. I strongly oppose this
Resolution.

With these words, T conclude,

SHRI SHYAM SUNDER MOHAPA-
“TRA (Balasore): Mr. Deputy-Speaker,
“Sir, the people of Orissa are in continuous
woes, trials and tribulations because they
are passing through, probably, wors*
-economic crisis to-day. When the Gov-
ernment of India is considering giving
quite substantial amounts of money for the
other States so far as flood protection is
concerned, the chunk which is given to
‘Orissa is far poor as compared to other
States, Let me quote the figures:
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Between 1954 and 1971, Madhya

Pradesh got Rs. 39.29 crores; Bihar go*
Rs. 48.71 crores; Haryana got Rs. 15.46
crores; Punjab got Rs. 36.71 crores; U.P.
got Rs, 23.41 crores; West Bengal got Rs.
14.37 crores but Orissa has got only Rs.
6.61 crores.

Sir, this is a sorry state of affairs as far
as budget all ion is ned. I would
now like to draw the attention of the
Government to another aspect which is
the health measure in our State, Unfor-
tunately, we have read in newspapers that
the Government of Orissa has reduced
the admission to medical colleges by 100.
I have got with me the all India figure.
For every 5,000, there is one doctor in
India. But, fortunately, in West Bengal,
for every 1,850, there is a doctor; in
Punjab, for every 2,582, ther: is a
doctor but, in Orissa, for every
7,000 there is a doctor. If 1hat
is the figure, I do mnot understand
why the Governor of Orissa did not inter-
vene in the decision of the Houss. He,
instead of increasing this number, is
decreasing it by 100.

Sir, I have to bring to your potice one
fact and, through you, before the Govern-
ment of India that the Members of the
Consultative Committee for Land reforms
should have some special right tu advise
the Governor of Orissa in the present
juncture and their recommendations
should be given top priority. And when
a decision is taken, at least, the Member
should be consulted. But, I regret to say
that in Orissa, presently, whay we have
read in newspapers is a mass transfer of
junior officers, clerks and peons from onz
district to the other. When the State is
passing through floods, drought and
cyclone, why should the people who
cannot maintain two establishments, be
transferred at least at this time of the year,
that is, in August when their children
have already taken admission into
the schools and colleges? When this ques-
tion was raised—I raised it before the
Governor—the Governor says that as per
the rules, when a man has put in five or,
three years’ of service, he should be trans.
ferred. T can now challenge the Gov-
ernment on this issue. T have information
that a large number of officers, clerks and
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peons who have put in ome year or ten
months or even 6 months have been trans-
ferred from one corner of the State ic
another. Probably, the Adviser is guided
by the set of bureaucrats in the State Gov-
ernment. And he took a decision thereby
putting the people to trouble. I do oot
know if it is motivated by the mid-teom
election which is to be held in February
or March 1974, Sir, I have to bring
‘before you another fact. That is the
Orissa Government has not given dus
weightage to the S.C. and ST. There are
some districts in Orissy which are pre-
dominantly populated by tribals and where
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Even the Department of FEconomics is
under-staffed. If only honesty really
dawns upon the Police Department, [ think
much of the worries of the poor people
will be over.

My hoo. friend Shri D. K. Panda was
criticising the excess by the police on the
people who had organised bandhs in
Berhampore and Aska. I do not appre-
ciate bandhs particularly at this time when
the country is passing through a grave
economic crisis. [Either we hear about
the railway strike or about a striks in
some steel plant or a strike by the

s and b ats, Even the

the scheduled castes too are pred

In such circumstances, the duty of 1he
Government should have been to allocate
more money for economic development of
‘the State. The State should be given more
money for education of their children. As
far as literacy is concerped, it is oniy 15
per cent as far as scheduled castes and
scheduled tribes are concerned. As iar as
‘higher education is concerned, it is hardly
5 per cent. When this is the budget
allocation for the S.C. and S.T, people, we
find that quite a large chunk of money
has been budgeted for the police depart-
ment, What is the performance of the
Police Department? T would like that the
Police Department should be developed.
And we want their difficulties should be
ameleorated. Also we want that there
should be more amenities provided (o ths
children of these Police staff. Wa also
want that they should do their duty pro-

perly.  As far as the crime is concerned
the figures are as shown below:—

In 1958 12,458

In 1960 12,418

In 1963 13,863

In 1964 14,725

In 1966 16,946

In 1967 18,667

In 1972, it has gome up to 20,000.

The crime figures are increasing day by
day. If we ask the police department,
they say that they are understaffed. How
much more staff do they need? Every
department is under-staffed. Ewven the
Education Department is under-staffed.

h:gher-ups in society who have quite a
good living standard are also threatzniog
the very economic existence of the State.
Even the engineers are demanding that
their scales should be on a par with those
of the IAS officers. They are almost
holding the whole country to ransom. I
do not know for how long we shall be
tolerating this. The people should be
awakened to a sense of responsibility,
particularly at this time when the whole
country in the world map is passing
through a great crisis, which I would like
to emphasise again and again.

The Survey of India had decided to open
an office in Orissa. I had written to the
hon. Minister about opening a branch
office of the Survey of India, and the hon.
Minister in his letter to me had stated:

“The question of locating some office
or units of the Survey of India in Orissa
is already under the active consideration
of the Government.”

1 understand from wvery reliable quarters
that Orissa is not going to have a branch
of the Survey of India. I would like to
bring this to the notice of the hon. Minis-
ter concerned, through the Home Minis-
ter, that Orissa has a claim to have a
branch of the Survey of India, because
Orissa is rich in minerals, and has vast
potential of resources. So, the Survey of
India should have its branch in Orissa.

SHRI K. C. PANT: That is the work
of the Geological Survey of India.
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SHRI JAGANNATHA RAO (Chatra-
pur): Does he mean the Geological Survey
of India? e

SHRI K. C. PANT: Let him check up
on that. We shall discuss it later.

SHRI SHYAM SUNDER MOHAPA-
TRA: It is under the Ministry of Sciemcz
and Technology. DIR has been invoked in
Maharashtra against hoarders, racketeers
and smugglers and those who are increas-
ing the prices of the different commodities.
But I do not understand why DIR should
be invoked only in Maharashtra or why
Shri Siddhartha Shankar Ray should in-
voke them in West Bengal. Why should
it not be invoked in the whole of India,
in all the States? Why should the Gov-
ernment of India not give directives to all
the States that instead of arresting political
persons under the DIR or the MISA, the
hoarders, racketeers and persons who are
going to spoil the economic foundation cf
our government should be put in prison
under DIR and should be imprisoned with-
out any trial for any number of years?

T may quote here the price of rice in
Orissa, as 1 have obtained it from the
Orissa Government's statistics. Per quin-
tal, it was Rs. 48 in 1952, Rs. 60 in 1958,
Rs, 64 in 1960, Rs. 80 in 1966, Rs. 95 in
1968 and Rs. 105 in 1972, Rice is selling
at Rs. 180 per quintal at some places and
at Rs. 200 at other places. Why should
the DIR not be invoked against the
hoarders who are keeping rice with them?

The Congress Party has given ns a
directive to bring to the notice of our party
whatever extra stocks we possess and to
declare whether we have given them over
to the Government or not I would like to
ask whether other political parties are also
doing this. T know that even some CPM
leaders in Punjab and Haryana have
enormous stocks in their hands and they
have not sold it to the Government; they
are not selling it either in the market, So,
T suggest that there should be a guideline
applicable to everyone, whether he be a
Congressman or a person belonging to any
other political party, to help the coantry
at this critical juncture.

SHRI P. K. DEO (Kalahandi)- Start
from UP,
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SHRI SHYAM SUNDER MOHAPA-
TRA: 1 would also like to bring to the
notice of the hon. Minister and through
him to the Government that about 500
posts are lying vacant in the Food Cor-
poration of India office in Orissa. The
FCI is now appointing graduates, double
graduates and post-graduates at the rate
of Rs. 6 per day on a daily basis. They
are employing peons at Rs. 3 per day, that
is on daily wage. On the other hand,
there are 500 posts vacant in Orissa under
FCI. This is exactly the reason why we
could not have more procurement in
Orissa because the FCI said they were
understaffed. There is a conspiracy on
the part of the Calcutta Office headquarters
or the higher-ups in the Agriculture Minis-
try not to fill up these posts because they
will go to the children of the soil. 1 have
to emphasise one thing. In the Orissa
employment register there are more than
1,50,000 persons waiting for employment.
Out of these 70,000 are educated persons.
That being so, why cannot the Govern-
ment of India ask the Chairman of the
FCI to fill up these posts as quickly as
possible. Far from doing that, I under-
stand the Chairman has directed the police
to a the FCI employees who were on a
relay strike. There has been mass suspen-
sion also. So with all these facts and
figures before me, 1 appeal to the Home
Minister, Shri Pant, to advise the Governor
to take note of the feelings expressed here
and act accordingly.

SHRI P. K. DEO (Kalahandi): The
very fact that President’s rule is going to
be extended in Orissa is an admission of
the signal failure of Government to have
a popular government established in time
there. Shri Jagannath Rao stated the other
day the Opposition parties had failed to
form a government. To put the record
straight, T would like to point out that in
the case of Shrimati WNandini Satpathy
with a following of 49 members, she was
asked to form a government, but we with
82 MLAs in a House of 140 paraded ‘in
front of the Governor, were denied that
right,

SHRI JAGANNATH TRAO: No, fo.
Why go on repeating these things!
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SHRI P. K. DEO: The plea regarding
delay in delimitation of constituencies was
taken by Shri Pant. I have been asso-
ciated with the Commission in the 50s and
60s as an associate member. 1 know fully
well what is their job and how much time
it takes, But you will be surprised to
know that even with the delimitation work
in UP and Orissa starting simultaneously,
so far as Orissa was concerned, facts and
figures are being kept concealed. District
and village figures and maps have not
been printed and supplied to the associate
members of the Commission, So it is a
lapse on the part of the present Orissa
Government in the performance of a most
important duty of delimitation work to
facilitate the formation of a responsible
government in the State.

It would be very fair if Shri Pant could
admit in this House that he is waiting for
a favourable climate for the pro-Indira
wind to blow in the country and then
their candidates can cross the Vots-
Baitarini by catching the tail of the cow.
Shri Pant is a sportsman. I have played
cricket with him. He has always played
a straight bat, but in this case, I cannot
understand why like the Old Man of the
Sea he wants to sit on the neck of the
people of Orissa bringing immense agony
and suffering to them and to fiddle like
Nero sitting at Delhi while Orissa  has
been burning.

When 1 say Orissa has been burning, I
say so on the strength of papers supplied
to us by the Government of Orissa regard-
ing starvation deaths. Many a time this
questior. was raised here but an oppor-
tunity was denied. Shri P. Gangadeb who
had tabled a starred Question on the
subject was whisked away when it was
about to be taken up or he deliberately
withdrew from the House at that point of
time to prevent its coming up. Similarly,
there was a half-hour discussion given
notice of regarding starvation deaths in
the State, but that also could aot unfor-
tunately be taken up. I wouki like to
emphasise that the responsibility of the
House in regard to other matters is so
much that it cannot go into details of the
various aspects of various problems facing
the country in various parts. -

1579 LS—9,
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J So it is not possible for this House to

i"do justice to Orissa unless there is respon-
sible Government. The entire demands of
22 million people was decided in a just
two hours debate. What could be the
outcome of a discussion which is of a
casval nature?

Coming to the Fifth Plan, I should like
to point out that while taking part in the
debate on the demands I said that Orissa

was going to gey a raw deal. My appre-
hension has proved correct. The Fifth
Plan lacked vision. No new dimension

has been given. It hardly touches the
fringe of the burning problems of Orissa.
Rather it has been bogged in the morass
of these slogans. Even though parrot like
it had been repeated in this House that
regional imbalances have to be removed,
facts and figures prove that just the
opposite is taking place. In mid-fiftys the
difference between the national per capital
income and the per capita income in the
State was Rs. 100. It increased to Rs.
200 in mid-sixtys. When you come to
the seventys what do vyou see? From
Government records it is evident that
62.04 per cent of the people in the rural
sector this is the highest in the countrv—
live below poverty line in Orissa. In the
urban sector it is 57.58 per cent under
poverty line, the third highest in the
ccuntry. The gulf is widening. The
Orissa Government has given a  pro-
posal to squeeze the gulf and bring
Orissa at par with other States. An outlay
of Rs. 2227.24 crores is suggested. I should
like to know how far the Government of
Orissa and the Governor had been able to
persuade the Government to allot this
amount to Orissa,

Coming to the question of regional
imbalances, when you go deeper down,
district-wise and when you scrutinise the
figures, you will find that it makes an
appalling revelation.

In the Fifth Plan the entire benefit has
been narrowed down to the periphery of
Bhubaneshwar. The draft Fourth Plan of
Orissa says about the regional imbalances
in 1972 as follows: “Out of 13 districts
in Orissa, three districts, Kalahandi, Keon-
jhar and Koraput do not have any medium
or major irrigation projects; out of the
other ten districts irrigation facilities are
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concentrated in three districts: Cuttack
34.53, Sambalpur 21.14 and Puri 1479
per cent; the rest of thirty per cent of
irrigation is shared by the other seveo
districts.”  All the spokesmen who have
spoken of Rangali ot Bhimkund krow
very well that the boneficiaries will be
the people of the coa:tal districts. People
of the upland districts will suffer as their
areas will be submergad and it will cuuse
immense loss to them. If there is shori-
age of power and if more irrigation
potential has to be created why not take
up Indravati project? Shri Jagannatha Rao
forcefully suggested the inclusion of this
project which will gencrate 600 MWs of
electricity and irrigatz 2.5 lakhs of land
in the inland districts. The plea is taken
that the matter is sub judice and it 13
before the Krishna-Godavari Commission,
If Madhya Pradesh covld persuade the
Government of India to include Bodhgat
project in the Indravati basin  in the
Fifth Plan, what stands in the way of

Orissa to  persuade the Government of
India to include Indravati project?
14 hrs,

In this regard, 1 would like to point

out that though the State Government of
Orissa made a suggestion of Rs. 8§36
crores Plan inclusive of the national pro-
gramme of minimum needs of Rs, 216
crores, we come to know from the reli-
able sources that a sum of Rs. 535 crorss
is going to be sanctioned for the Fifth
Plan. If you exclude a sum of Rs. 216
crores which is to be the Central aid,
because this programme of- national
minimum needs has been drawn up on
the instructions of the Government of
India, then hardly Rs. 319 crores will he
lefy for the developmental sector. If you

pare the purchasi power of a rupes
because the purchasing power of a rupe:
during the Fourth Plan period has depra-
ciated to a great extent, it actually comes
to this that the Fifth Plan of Orissa will
be much less than the Fourth Plan of
Orissa which was drawo pp by the coali-
tion Geverament,

So far as the water sopply and sanita-
is concerned, 1 will not go into all
aspects because, giving a jostification
starvation deaths, nombering 991
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starvation deaths reported in sevaral
places, the explanation has been giveu
that people have died of thirst, mal-nu.1i-
tion and gastro-enteritis,  This requires
that the people should be assured «of
hygienic water supply both in the rural

and urban areas.
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So far as water supply is concerned, 1
find, as against Andhra Pradesh which is
going to get Rs. 25 crores, Assam—Rs, 25
crores, Haryana—Rs, 29 crores, Kerala—
Rs. 32 crores, Orissa is getting Rs. 12.50
crores only. So far as urban water supply
is concerned, when Andhra Pradesh is
getting Rs. 33 crores, Orissa is getting
only Rs. 1.5 crores. This is hardly one
vear’s budget for the Orissa Urban Water
Supply programme. So. I beg to submit
that it is mere an eye-wash. We will never
get justice under the President’s Rule.

So far as the development of infra
structure is concerned, I would like to
point out that iy was during the coalition
Government that various major bridges
were taken up and completed. But thers
has been mo provision to provide app-
roach-roads to those bridges. As regards
Bhawani-Patna-Bhubaneswar road is con-
cerned, I would request let Mr, Pant, f
not Mr. Pant, Mr. Mohsin travel on that
road and he will himself judge the con-
dition of that road. FEven though the
roads were constructed by the coalition
Government, they have been hardly main-
tained later on and they have much dete-
riorated.

The Raipur-Berhampur WNational High-
way has been put in the cold-storuge.
Taking all these factors into consideration,
I would like to say that the sooner therz
is an end to the President's Rule, the
better it will be_and it will provide much
relief to the people of Orissa. We should
expedite the delimitation of the consti-
tuencies and establish a popular Govern-
ment as soon as possible,

Lastly, T would like to raise two point:.
This is about the partisan atitude taken
by the Government of Orissa. S0 far as
the State Land Development Bank  is
concerned, the members of the Board of
Management have been elected om the
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27th of June and the Board should hav:
been constituted within one month accord-
ing to the Statute, but no action has been
taker, by Government to form the Orissa
Land Development Bank Board. 1In the
meantime, several controversial decisions
have been taken. The Managing Direc-
tor who has reached the age of super-
annuation and who had been given an
extension for one year and six months,
has =gain been given another extension.

Then, Sir, the Kandu Leaf Commission
is going on. 1 welcomed it on the Boon
of the House, and I would like to say
that it should be expedited and the awad
should be given. I would, however, like
to point out that Shri G. K. Mitra, who
is h=ading this Commission, is also head-
ing, I am told another Commission; I
do not know how far it is true, but it is
said that he has been heading two Com-
missions; if this is so, it is not proper.
Also his headguarters are pt Calcutta anc
he passes orders on telephonme and ante-
dates the orders. The last order that he
passed was that the Counsel of the defzn-
dants could scrutinise the various records
by 13th August, but his order was inti-
mated to the parties on the l4th, Tt goes
to prove that his action has been mala
fide. So, he should be cautioned and
there should be an end put to ante-dating.

SHRI BANAMALI PATNAIK (Puri):
Again and again, the same arguments are
advanced against the President’s rule. No.
body likes the President's rule, but i has
been there out of compulsion. And once
it -has been imposed, naturally it.has to
be extended till the elections; are over
My hon. friend, Shri P. K. Deo, knows
very well that the Delimitation Commis-
sion has not ‘yet completed its work, that
it is mot possible to complete it before
December. If at all elections are to be
held, they can be held only in the month
of Japuary or ‘Febroary; they cannot be
held earlier. Till then the President’s rule
has to be continuved,

All sorts &f demands are placed on the
Moor ‘of the House. Ts it possible that,
Dder the  Prestdent's ‘rule, all the prob-
Al o B sovear T honld e e
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endeavour of the people to have a strong
Government. Whenever Orissa has pro-
gressed, it has progressed under one party
and under one strong leader; otherwise,
it has not progressed. The Hirakud Dam
or the Paradeep Port or the express higlh-
way was not included in the Plan, but
because of strong leadership and strong
leader and a united party it could be
done, Orissa expects strong and united
Party so that it can go ahead from plon
to plan, from progress to progress,

miracles to happen
under the President's rule. There should
not be any discrimination, and I am
proud that there has been no discrimina-
tion. During the President's rule, there
has been a fairly good administration.
Only a papular Government can tak: new
initiatives, You cannot expect new initia-
tives to be taken under President’s rule.
Therc is a certain handicap. If you
want to have a plan or a project, natural-
ly the Centre has to wait for a popular
Government to be installed so that with
one party and under one strong leader-
ship it can go ahead,

We cannot expect

However, there are a few thirgs which
I expect to be taken up under the Presi-
dent's rule. In the Consultative Com-
mittee, we bave given the green :ignal to
the Land Reforms Bill which shouid be
enacted. There is no difference on the
major points of the Land Reforms Bill.
But there are certain lacunae. The trust
estates which were abolished by the Act
of 1970 are going to be nullified 2gzain
by declaring them as privileged rvots.
There are a number of temples and maths
being exempted. They should not ke
exempted,

For example, the emple of Lord Ja:an-
nath at Puri owns thovrands of acres. The
There are ten-
ants .under the temple and it is they who
cuftivate -and they have tenancy rights.
The -temples ryots shomld not be excluded
from the limit of ceilings. They should
not be included as an exemption and as
a privileged ryot. The Ynd  reforms
should be enforced &g early as possible

‘excluding dhis type privileged of ryot.
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I also suggest to the hon. Minister that
the land reform measures should be en-
forced from the 2nd October, the Gandhe
Jayanti day. Gandhiji had a soft coruer
for Orissa and he wanted the condition
of Orissa to improved. So, the land re-
forms should be enforced from the Gandhi
Jayanti day.

In this connection T might mention that
there is no provision in the budget for
enforcement of land reforms. Weither the
Planning Commissien has given any am-
ount nor is there any pré¥isidn in the
Budget. Unless some amount is provided
in the Budget for implementing the land
reforms, it cannot be done. Thereforz it
is imperative on the part of the Govern-
ment to provide some funds for the
implementation of the land reforms,

One or two  points more and I have
finished. Mr. Mohapatra mentioned about
the reduction of seats in the Medical Col-
leges. I do agree with him. The Gov-
ernment should not reduce the number of
seats. It is said that the Indian Medical
Council objected to it. But they have
been objecting to increase of seats since
1967 but even then it was going on with
the pressure of the State Government, [
find no reason why it should be reduced
now. This tussle is going on since 1967.
If you reduce 100 seats to-day, five years
hence we will be lagging behind. Is it only
the doctors are unemployed? It is not
only they, but others are also unemployed
in Orissa. They are unemployed in other
States as well. 'We cannot solve the prab-
lem by simply reducing the seats. There-
fore, T would request the hon. Minister
to influence the Government of Orissa
ot to reduce the seats but to see that the
present number of seats continue and
other facilities may be given in those
colleges so that students get proper edu-
cation. Even in the Fngineering Colleges
seats are vacant but nobody bothers about
jt. Then why this treatment with regard
to Medical Colleges? This is the only
profession where they can get self-employ-
ment.

Then a word about the aluminium fac-
tory. I; has come out in the prass to-day
that the proposed aluminium factory in
Jeypore in the district of Koraput will not
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be supplied electricity Then that factoiyv
cannot come up. Successive Governments
have already decided that electricity shou!d-
be supplied to the oproposed a'vminium:
plant so that it can come up. If the fac--
tory is set up in Jeypore, it will give emr-
ployment to 10,000 people. Sis, eleciri-
city is being produced in Balimala and’
Duduma in the district of Korapvt and in.
the area where it is produced, if you do
not supply, where else are vou going to
supply it?
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Then, Sir, there is the ferro-silcon plant-
in Rayagadh which is awaiting expansion
has received the necessary indusirial h-
cence and it has expost commitments aizo
and if electricity is not supplied, it is lags-
ing behind its export commitment, Thase
are a few things which the President's
rule should look into though major things
are difficult for them,

About the Fifth Plan, the plan should
be kept elastic so that when in popular
government comes in there would not be
any difficulties to impose certain hard
measures which the Presidents rule can-
not do. Orissa has abolished land reve-
nue.

There is a Bill still pending with the
Government of Orissa to imon<g graded
taxation. If there is gradsd 1axation,
there will be resources to th2 run= of
Rs. 15 crores every year and within five
years there will be Rs. 75 crores of addi
tional revenue and yoa will have a good
scope to expand the plan. Therefore, the
plan should be kept elastic so that when
the popular government comos in, they
can revise it,

Then there is the question of the mini-
mum needs programme. It is not possible
for the Orissa Goverrment to ‘nance it.
Therefore, it is the duty of the Planning
Commission to see thar this is in mcdial=-
ly impl i and ¥ FESOUrCYS
are given by the centre. ’

My friend, Mr. P. K. Deo, spile »f ut
regional imbalance. T might, mention two
points. As far as his area js. concerned,
when the hon. Member's State was merged,
there was only one High School. Now,
after the merger of the State, there are:
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seventy High Schools. There were ooly
16 miles of motorable road during his
regime. Now there are more than 200
miles of motorable road. Of course, it
needs further development. But that does
noy mean that we are neglacted.

Then, the Hirakud dam which is a very
major  irrigation project and where
hundreds of crores have been invested,
naturally, will irrigate more districts.
That does not mean that due to lack of
resources other irrigation projects have
not been taken up. In his own district
the Sunder and Utei projects are under
execution. So he cannot say that we have
ignored them. When Paradeep port was
constructed the Planning Commission did
not approve it. It was somewhat out of
the way that the State Government did
it. Mr. P. K. Deo and his friends did aot
support it then. Now that it has come
out everybody is in praise for it. How
did it happen? State Government was
bold enough, It was a bold step and they
went ahead. Even for Hirakud, Mr.
P. K. Deo and his party created difficulties
there. They did not allow it to be con-
structed. For all these dams and pro-
jects they created difficulties. Ewven after
the Fourth Five-year Plan we could not
complete that Hirakud project. The
remaining portions of the project should
be completed now. What we find, whether
it is the Third Five vear Plan or the
Fourth Five-year Plan or the TFifth Five-
year Plan, the same number of projects
are pending. All the pending projects will
take at least ten years to be completed
<ven if the Centre gives all the grants
necessary. Therefore, the present gitua-
tion is not only duoe to lack of resourcss
but it is due to lack of will. Tf there is
will and if there is determination, T am
sure. the Centre is bound to help.

SHRI GIRIDHAR GOMANGO (Kora-
put): T have some submissions to make.
My first submission to the Government
of India is that so many of the projects
which are there in Orissa should be given
top priority during the time of the Central
rule there. ' There are certain irrigation
projects mentioned in the Fifth Plan paper
of the Government of Orissa. That shows
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how much regional imbalance is there in
the districts. In Koraput district the
Scheduled tribe population is 56.4 per
cent and the irrigation project is 0.99
per cent and it will be raised Jo 13.15 in
the Fifth Five year plan. In rtespect of
education it is 8.31 now. The Badamala
irrigation project is not included in the
Fifth Plan. It was conceived about 10
years ago for investigation and it is now
still in proposal stage and we do not
know when it will be submitted 1o the
Planning Commission. This is the situa-
tion about this project, Sir.

My next point is about Communica-
tions, Sir. 1 was expecting tha; the Six
Sub-divisions will be connected with the
district headquarters. There has to be a
bridge over three major rivers,—Brahmini,
Baitarni and Bansadhara, These are big
projects. These projects should be taken
up in the Fifth Plan. Funds should come
from the Central Government, because
this involves heavy expenditure. Due to
the width of the river Bansadhara near
Gunupur certain proposals have already
been made and I submit that Central
assistance should be given under the
Central aid and under State aid also,
because of the economic importance.
There is an indication given in the
Approach Paper,

The Government of India can do one
thing for the tribals by opening up the
scheme like the pilot project in the tribal
district. A proposal to this effecy has
been submitted by the Government of
Orissa to the Central Government to
open 15 such pilot projects, Th:re are
two projects which are in ths imrlemen-
tation stage. The Government of India
will kindly see that- they open up the
pilot projects. The Communication Min-
istry has started a pilot project and has
given more importance to Koraput Dis-
trict by opening up post offices. But,
they have not yet openmed public call
offices so far; and sub-post offices have
not vet been opened in the interior parts
of the district. A cement factory at
Sunki, a proposal of which, has been sub-
mitted by the Government of Orissa to
the Government of India on 12th Septem-
ber, 1972 has not vet been conmsidered.
The hon. Minister ‘of Industrial Develop-
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ment may advise the Cement Cerporation
to prepare the. feasibility report for the
disposal.

The Union Minister for Industrial
Development  also intimated os 30th
September, 1972 that the matter had been
referred to the Cement Corporation for
preparing a feasibility report and it is
ander their comsideration, But, further
development is not known. I hope it will
be taken vp in the Fifth Five Year Plan
50 as to meet the cement shortage inthe
country as well as in Orissa.

sar, Kasipur Tehsil
declared as a scheduled area. This is
thickly populated by tribals. Regarding
distribution of land for the tribals, it has
been declared by the Orissa Government
that each family will be given two acres
of land. We want that this should be
increased. I request that the Government
of Orissa should provide waste land and
cultivable land, and they should see that
the waste land is distributed properly to
the tribal people by giving some assistance
for their cultivation.

has not yet been

Lastly, T hope that the Government of
India will come forward for the develop-
ment of Orissa as a whole and, in parti-
cnlar, Koraput District which is thickly
populated by the tribals in the State of
Orissa,

SHRI ARJUN SETHI (Bhadrak): Mr.
Deputy-Speaker, Sir, it is needless to em-
phasise the need for the extension of the
President’s Rule in Orissa. We all know
that the delimitation of constituencies is
not yet over. Moreover, this is the rainy
season in Orissa which is most important.
None can move from one place to
another. That is why 1 support this
Resolution.

While supporting this Resolution, 1
would also like to draw the atiention of
the House to the most importany part of
the discussion, that is the hard facts of
the economy of the State of Orissa, for
consideration. The data colected for
the 21st round of Mational Sample Survey
1966-67 for determining the pattern of
per capita monthly household consume-
tion in the States, says:
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“In rural Orissa, the poocest 5 per
cent of the pepulation spend about
Rs. 11.00 on an average per person per
moath ie., 33 paise per perron per day,
The figure for the cerrssponding group
in urban Orissa is Rs. 16.42 per monh
i.e, about 55 paise per p:rson per dav.
The richest 5 per cent in the rural sec-
tor spend Rs. 55.10 on an average per
person per day as againit Rs. 120.79
in the urban sector.”
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This is the state of economy that exists
there in the State and after the two de-
cades of planning, a wai: majority of
Orissa’s population are poc; evea ™
richest groups of the households are not
really well off in an absolute scase of the
term. This is possible becaase the agn-
culture remains the most dominant sec.or
of the State’s economy cont:ibuting more
tham 50 per cent of the State’s income.
Further, it is a matter of gres: concern
that the prevailing low productivity of
agriculture and sluggish growth of the in-
dustrial sector remaiss a permanent con-
tributing factor to the dismai growth of
State's economy,

Apart from the frequent natural disas-
ters, the meagre irrigation faclitics, imade-
quate  rural credit supply, fragaweated
landholdings and above all inadeguate
supplies and services, and especially the
supply of inputs of agriculture have added
to the problem. But, unfortunataly, at
this juncture, when the Fifth Five Year
Plan is going to be implementsd from
early mext year, the State is not having a
popular government there. At least the
views that we have expressed in. the par-
liamentary censultative committee should
have been taken into consiileraiion, and
provided an opportumity o discuss the
Fifth Plan and in fact, szveral members
of the committee had drawn the attention
of the Home Minister in this regard, but
no steps have been taken as vet, and the
Plan is going to be finalised very soon.

The miserable plight of the Orissa State
is mainly due to the existemce of sizable
sections of backward classes there; they
constitute one of the major causes for the
State’s backwardness. Simce the birth of
Orissa in 1936, the abysmal poverty of
the people has been a source of comstant
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concern and worry for the Stae leaders.
Their worry continued even after the State
had come to its present shape in 1549
with the merger of 24 Mative States,
These small States with a predominantly
Adibust population not only added to
the State’s geographical size but they
also added to its burden of poverty as
well.

The backward classes are in a majority
as they constitute about 70 per cent of
the State’'s population, including 39  per
cent belonging to the Scheduled Castes
and Scheduled Tribes. There is 2 deep-
seated feeling among these people thut
they have been deprived of their rightful
place in the State’s socio-economic set vp
by the minority caste people who operate
from the vantage position of a higher
social status. Such a feeling, though some-
what exaggerated, is however not always
without reason. Official statistics show
that a major portion of the investmen; in
the past was pumped into the politically
vocal areas in the State.

The Orissa State Financial Corporation
sanctioned up to March, 1973, a total
sum of Rs. 7,43,36,000, Of rhis amoun:
a little over 35 per cent had zon: to the
Cuttack district alone, only about 18 per
cent to Sambalpur, 12 per cent to Sunder-
garh, 5 per ceny to Koraput, 3 per cent
to Puri and 3 per cent to Ganiam. The
share of the proverbially backward ex-
princely States with a concentration of
Adibasi population was negligible,

There is no time for me to go info the
details. But I would like to draw the
attention of the House and also the hon.
Minister to the fact that recemtly there
has been a move on the part of the Gov-
emnment of Orissa to transfer the manage-
ment of the schools run by the tribal and
rural welfare department to the Educa-
tion Department. [ strongly oppcse this

kind of move, because this will in no way |
benefit the cause of the tribals or the

Scheduleq "Castes, but on the other hand,
this would result in the diversion of the
funds to some other department in the
process and it will
of the tribals and the Scheduled Castes.

hamper the interests
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With these werds, I extend my support
to the resolution.

o g T T (I
3ar § wrafs mam F wafa qge
& far ot wema amaT &, SaFT awdw
& gu & 1 A7 i FITR AR
AT AT § o
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g

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
($HRI K. C. PANT): Mr. Deputy-
Speaker, Sir, I am grateful to the friends
who have participated in this debate.
While it is very difficult for me to cover
all the points that have been raised, I
assure them that their suggestions will
meceive careful consideration.

For the last many days we have had
debates relating to the extension of Presi-
dent's Rule in different States and also
a debate pertaining to UP. One particular

ge of this debate was that the Lok
Sabha got an opportunity to listen to .he
views of various members, particularly
members from these particular States, about
their problems. We seldom get this oppor-
tunity and certainly mot at such length
and such depth. This is particularly true
of the debate we have had on Orissa for
the last two days I must say that the
overwhelming impression left on my mind
-is that this debate has high-lighted, as
nothing else can, the concern of members
from Orissa and others about the econo-
mic backwardness of Orissa, about the
need to formulate the Fifth Plan propo-
sals which will take care of some of the
basic problems of Orissa and will help it
to catch up with the rest of the country.
1 do not want to go into the details, The
last few members who spoke today dwelt
on individual matters which are import-
ant but, apart from that, the earlier speak-
ers referred to wider economic matters,
the formulation of the Fifth Plau being
one of them.

As T said, the advantage has been that
all these matters have been brought into
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focus and it is good that this discussion
has taken place when the Fifth Plan is
being finalised. Therefore, the views of
those hon. Members from Orissa whe
have made a study of the problem and
who spoke on Plan priorities, like Shri
Gangadeb, Shri Jagannath Rao, Shri
Chintamani Panigrahi and Shri Banamali
Patnaik, will be wuseful and valu-
able. (Interruption) The trouble is
that there are optimists and pessimists in
this world. When there is a clear stream
and you take two people to see a clear
stream, one sees the clear water and the
other sees the mud under the water, What
has one to do? It is human nature. Both
are true. But iy is now one looks at it
that matters. Therefore, this debate has
been very timely. T would only request
the hon. Members, particularly feom
Orissa, to also have a discussion with the
Planning Minister separately because I
have found the discussion very useful, As
one who has dealt with finance at one
time, I think, many of the suggestions
deserve very careful consideration even
at the level of the Planning Commission.
It is, perhaps, not bpecessary for me
to go into the justification for extending
the President's Rule in Orissa. But I was
surprised that in spite of the obviousness
of this Resolution, Shri Chittibabu wanted
to know the valid reasons. Of course,
he was not here when I spoke. I am sure,
he has not taken the trouble to go into
my speech on the last occasion. MNone
of us does. T know that. The reasons
he accepted. He wanted to know the
valid reasons. My hon. friend from Jama
Sangh also said that the original imposi-
tion of the President’s Rule was all right
but it was the extension that hé was
opposed to.
ot wew fagr awdw : TE 0w
& FeT
& §e 97 97 ;A7 & Az foay ay,
o IF TFT AL |
ot wew fagrdt a4t @ A7 ot
ar WA IwAr .
=t FRw 9 9T ;AT § E4s
arATAY St w1 TG FIAT AR |
ot wew fagrt @R : ag

T B

m
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SHRI K. C. PANT: Then, my hon.
friend from the C.P.M. also said that the
process of delimitation should have been
expedited. This, in fact, was the main
theme of many friends opposite. Some
Members said that this has been done for
party purpose. The simple point is that
after the Census. it is necessary to delimit
constituencies both for the Assembly and
for the Parliament. Every State has to
be allotted a certain number of seats. So.
this process is being gone through. There
is no choice. It is a constitutional re-
quirement. You cannot do without it
Since that process is continuing, one will
have to await the result of this process so
that new constituencies can be drawn up
and celectorals rolls can be drawn up.
Shri Madhu Limaye never raised that
point because he understands this. This
is a constitutional requirement and there
can be no argument about it. This is
something which we have to follow. The
Election Commission is associated with it.

Shri Madhu Limaye wanted to know
whether anybody is pressurising anybody
else, He knows the procedure better than
anybody else.

The Election Commission is in charge
of thi; process. It is a Constitutional
authority and the process requires that
things cannot be done quietly; it will all
come out into the open; there will be
public objections; public objections will be
invited, they will be heard and only after
that, will final decisions be taken by the
Election Commission. It has certain non-
official members to advise it in this whole
process. So, the Government at least is
not to be blamed for all this, and I hope,
in fairness, this criticism will not be made.

Then, Sir, as far as the Party benefiting
from it is concerned, I really do not see
how the party angle is brought into this.
As I said, it is a Constitutional require-
ment which has to be gone through, and
whether it is our Partv or some other
Party sitting. here, after the Census opera~
tion is ecompleted, this process will be
necessary in each State.

Shri Haara took objection to my saying

that, during President’s rule, the admi--

nistration would concern itself not only

Orissa (Res.)

with law and order but with develop-
mental projects also. I do not know why
he objected to that. He gave an amazing'
ground. He asked: why should we have-
Assemblies if you have to deal with deve-
lopmental matters?”. In the next breath
he weny on to say, ‘You must improve
education’. Even if I want to improve-
educatien, it is a long term process, it
cannot be done overmight. Mr. Hazra, in.
one breath, was asking why we take up
the developmental projects. . ..

SHRI DINEN BHATTACHARYYA
(Serampore): Mr. Hazra did not speak
on this.

SHRI K. C. PANT: I think, he did. T
asked for the name....

SHRI DINEN BHATTACHARYYA:
He is not kLere.

SHRI K. C. PANT: He is not here
now. But he spoke....

SHRI DINEN BHATTACHARYYA:
He was not here.

SHRI K. C. PANT: Then tell me the-
name of that speaker.

SHRI DINEN BHATTACHARYYA:
Shri Jagadish Bhattacharyya. .

SHRI K. C. PANT: I did not know his
name.

I thought, only one member in the
CPM would be capable of this remark.
It appears there are more., I am sur-
prised. I would have expected beiter
quality. Anyway, I do not want to cast
reflection on any friend here.

The paint I was makieg was this, Dur-
ing President’s rule it is necessary for
the administration 1o attend to develop-
mental needs. But it is not possible to
take up, suddenly, projets within a few
months which are necessarily long-term
projects. Some steps can be taken and
ought to be taken. While on the one
hand it would be wrong to say that the
President’s rule is not meant for develop-
mental purposes, it would not be correct
to say that it can solve all the long-term-
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[Shri K. C. Pant]

problems. Even now, in Orissa, the ad-
ministration is taking up developmental
projects. T will, later on, come to some
of these projects.

Sir, it is unfortunate—and some friends
have men:ioned it—that there have been
a successi'sn of natural calamities in
Orissa. It had a cyclone in 1971; in 1972
‘there were floods; in 1973 there was
drought; and with the rains came the
easing of the drought but yet more floods.
1 think, nine districts were affected. This
is unfortunate, But relief measures have
been taken up and about Rs. 30 crores
‘have been spent on relief measures. This
will give you an idea of the extent of
relief operatioms that were required, T
think, ten persons lost their lives and
about 3,500 heads of cattle perished. Tt
required a big relief operation, Power
boards had to be organized. Dry fruits,
food and other requirements had to be
sent to mmooned villagers and others.
Friends frym Orissa know this very well.
Temporary chelters had to be built.

In all thess the administration has been
extremely busy But I am glad—at least
that is my information—that water has
receded and the Kharif crops have not
been affected. This is the silver lining in
the picture.

it Yo Fo T : 33T TAT AT T
#, @iw o1 % AFAE ZATE |

SHRI K. C. PANT: As [ said, this is
my informaticn. If he coald give me any
other inforinet’on, I will be very harpy
tv receive it. That is, I will be very
sorry to know about it.

Many friends referred to the agricul-
tural picturz '» Orissa, 1 do not want to
go into the details.  But during this
Kharif seasoa, there has be:n an attempt
to sow the high-yielding vasieties on =
much larger area, and also to take up
some expansion of the arca under mnize
as a comme:ial crop in Korpot District
where there is a large tribal population
which came up again and again in the
course of this debate as a backward area.
S'milarly, a4 special programme for nil
seeds has been taken up during ke
‘Kharif - season.

AUGUST 22, 1973
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A number of members referred to tne
food situation and  about starvation
deaths—some reference was made. The
availability of rice in the open market
just now is reported to be reascrable and
at reasonable prices and over 9,300 retal
sugply centres have been opened, parti-
cularly, in the drought and flood-affec-ed
areas. 1 think Mr. Panigrahi mentioned
6000 shops. Actually, it is 9,300 shops
retail supply shops bave been opened i
the drought and flood-affected areas.
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SHRI DINEN BHATTACHARYYA:
Probably in 3000 shops there are mno
stocks.

SHRI K. C. PANT: If one goes by
the offtake figures of the shops, the -
ference would be that the food situation
is normal. If the offtake is not very

SHRI DINEN BHATTACHARYYA:
That means tha; the people bave no
purchasing power.

SHRI K. C. PANT: True, the purchas-
ing power is very low. For that also we
have schemes.... (Interruptions) These
are the facts. In certain areas, if that is
not so and if you want me to collect the
figures in amy particular area, 1 will do
so. 1 am not here to paper over the diffi-
culties of Orissa. If you tell me that it is
necessary to do more for Orissa in the
direction of asking the Centre about food,
I shall certainly be with vou. I can as-
sure you this much. Bug the facts with
me are this and even in respect of essen-
tial commodities about which some Mem-
bers spoke, for instance, in regard to
Vanaspati, T am told that the situation
there is reasonably all right. ... (Inferrup-
tions) ‘There is an overall shortage in the
country. But this is my information.

On the question of requisitioning of
foodgrains ......

SHRI 0. K. PANDA: Rs. 67 lakhs
worth of rice was not found in the stocks
of the FCI. This happened sometime ago.

SHRI K. C. PANT: The two things
are quite different. Some stocks might
have been missing from somewhere but
what is the offtake from the retail shops
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which have besn opened in the various
areas is a matter of fact which I can give
ee.. (Interruptions) Let us not get im0
argument. I say if iy is necessary to do
more, let us do more.

SHR[ D. K. PANDA: Only I brought
it to your notice,

SHRI K. C. PANT: A good innovation
there is that mobile courts have been set
up in Orissa to punish those who are
caught in contravening the control mea-
sures.

SHRI DINEN BHATTACHARYYA:
Who are fighting against the policy of the
Government.

SHRI K. C. PANT: Another important
fact which is important in judging the
overall situation is that the procurement
target has been ‘achieved in Orissa.

Somebody mentioned about procurement.
Some references were made to the Food
Corporation of India.

SHRI D. K. PANDA: 3 lakhs should
be brought down to 2 lakhs,

15 hrs.

SHRI K. C. PANT: Target is reduced.
Almost in every State the target is brought
down. But that is a separate matter. That
also has largely been achieved. This gives
an indication of the general situation
there just now. Somebody mentioned—
T forge; who it was—about Food Corpu-
raton of India. He said, because Food
Corporation of Tndia had some wvacant
post, therefore procurement was less. This
would not suggest that that would be so.
Mr. Deo mentioned about some starva-
tion deaths, he said 900.

SHRI P. K. DEO: 991,
ernment figure.

This is Gov-

SHRI K. C. PANT: Shri Bhattacharyya
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There have been 12 deaths due to mal-
nutrition. The remaining cases were due
to iliness, old-age, ‘and other causes.
There has been no death due o starva-
tion. We know that large percentage of
population are there belonging to sche-
duled tribes etc. and large percentage of
population are living under poverty-line.
The feudal set up in Orissa has some-
thing to do with it. Due to old feudal
set up which has been there over a long
period of time, this situation has beem
created. Noiv it has to be put right. We
are to deal with the present and we are
trying to deal with the present.

A question was raised as to why Maha-
rashtra alone should use the DIR and why
other States did not use it. The Centre
has written to all the State Governments
to use DIR and MISA. Therefore, there
is no question of Centre not doing that.
In Orissa 18 hoarders have been arrest-
ed. Mr. Mohapatra made this point. 18
hoarders have been arrested,

SHRI D. K. PANDA: Is there
wholesaler who has been arrested?

any

SHRI K. C. PANT: 18 hoarders have
been arrested for hoarding essential com-
modities. 1 got this answer from Orissa.
I asked them for details from Orissa and
this is the answer I got. Since it was
raised on the last occasion, I wanted this
information.

Then there was reference made by
Bhattacharyya about reduction in wheat
allocation from 20,000 to 10,000 toanes.
Actirally this figure has fluctuated, in Janu-
ary it was 7,000 tonnes and so on, and
then it was 20,000 tonnes and 15,000
tonnes in some month, because this was
done in accordance with their requirements
and availabilty in the country.

It is in consideration of the fact that
Orissa is not normally a wheat-eating
State but it is a rice-eating State. And,

has made this point and T asked for the
details. Investigations in 709 cases in 12
districts out of 13 districts excluding
Sondargarh have been conducted and they
have revealed that 552 cases are false.

therefore, the khariff crop of rice being
very bright, there will be more availability
of rice. Wheat is not really liked much-
by the people there. So, wheat allocation
should be judged i.n the light of all these
factors.
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1 do not want to go into the details of
the programme except to refer to one
point made by two hon. Members about
the need to have small-scale industries.

. SHRI D. K. PANDA: The fact how-
-ever is this, Could not rice be made avail-
able to these consumers—poor people of
Orissa—at Re. 1 per k.g.? We have been
demanding wholesale trade take-over of
rice. You will please enlighten us as to
what you have done.

SHRI K. C.  PANT: It is the
Minister who is the right person to
answer it. About the power programme
why 1 mention this is that small-scale
industry is mentioned. 1 completely agree
that bhaving a few big plants does not
solve the economic or unemployment
problems. Even in Orissa, if you take
Rourkela and if you go a few miles away
from here into the rural area, there is
such a difference. This is bound to be
so. These big plants have their own uti-
lity. But, they do act as a nucleus for
economic development with certain limi-
tations. The real way to solve the un-
employment problem—a reference was
made to this—is to have small-scale in-
dustries. If you have wells, it is neces-
sary to have electric lines. Over 7,000
villages have been brought under electri-
city and 3,000 more villages are going to
be brought under electricity. These will
provide smalliscale industries.

Then, some reference was also made
by Shri Jagannath Rao, Shri Chintamani
Panigrahi and others to the Five Year
Plan. Shri Panda also referred to certain
outkines of it. 1 thmk the other Members
also made a reference to it. T have a
feeling. . ..

SHRI P. K. DEO: What sbout remov-
ing the regional disparity?

SHR} K. C. PANT: You were away
and in fact, body else d
this. There is regional disparity. Mr. Deo
said that there is mo  irrigation project.
And sp he wondered i he could be true
becanse, Mr. Deo alsg had a contro} aver
some sections of Kalahandi at ome time.

SHRI P. K. DEO: After 25 years of

-~
Food

p ¢ 1 never expected such a
stupid reply from the hon. Minister,

SHRI M. RAM GOPAL REDDY
(Nizamabad): For a stupid person, =&
stupid reply is necessary.

SHRI K. C. PANT: The reply was not
given by me but by somebody else, 1
might have, out of deference to Shri P. K.
Deo’s sentiments, said it. But, the fact
is that somebody else has said it and 1
have only brought it to the notice of the
hon, Member. Regarding the reference
made to the Outline of the Fifth Five
Year Plan, the minimum needs pro-
gramme and”all these things, I am sorry
I cannot, at this stage, tell you anything
definitely with regard 1o the Fifth Five
Year Plan. You know that the discuss-
ions are going on.

SHRI D. K. PANDA: You have a
provision of Rs. 1,000 crores for Orissa.

SHRI K. C. PANT: Some
they wany Rs. 3,000 crores.

said that

SHRI D, K. PANDA: But, you have
provided for Rs. 1,000 crores for Orisa
State. - T

SHRI K. C. PANT: 1 think you should
have a discussion with some of the friends
on our side because the figure of Rs. 3,000
crores is mentioned.

SHRI D. K. PANDA: You will kindly
agree now to have Rs, 1,000 crores only.

SHRI K. C. PANT: This may give &
wrong impression. I myself do not mean
what you say. You are overstating your
case. You need Rs. 3,000 crores. The
problem pow is thal just now discussions
are poing on. Until they are completed,
we cannot indicate the size of the Fifth
Five Year Plan. I am sorry to say, I
have some experience in dealings with
the Planning Commission in regard to
ather Ministries, and they aré applying
the cuts all round. .

And they are applying cuts to Fiems
in keeping with the present resouroes
position. While T wish that Orisss wenld
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be given as much cnnsideralion as possi-
ble, I canmmot really see a position where
no cuts are applied, if my experience in
other Ministries is to be any guide to me
in this matter.

SHRI P. K. DEO: The people are
starving in the State, but the MPs have
been asked to come for @ feast by the
Governor at the Utkal Bhavan.

SHRI K. C. PANT: 1 think he should
complimznt the Governor if the feast that
he pgets from hlm is better than what he
is ordinarily accustomed to.

As regards the Fifth Plan, the only
thing that I would like to mention is that
agriculture, irrigation and power, to which
repeated references were made in  the
House, constitute nearly 72 per cent of
the total provision asked for by Orissa.
So, due care has been taken of these vital
sectors.

PANIGRAHI:
It is only 72

SHRI CHINTAMANI
Bat the provision is small.
per cent of Rs. 300 crores.

SHRI K. C. PANT: Whatever it is,
since many Members said that attention
should Be paid to these sectors, therefore,
T am only mentioning that atiention has
been paid to these sectors, and lhe ﬁnal
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SHR] K. C. PANT: He said that aa
impression was sought to be created that
she was an important person or that she
would influence the Plan size and so on
and so forth. Suppose, at this time, she
stays in Orissa and does not even come
to Delhi 1o discuss the Plan with the
Planning Minister, would Shri Madhu
Limaye not have blamed her and said
that mow that she is not in office, she is
not evem bothering to take some interest
in the size of the Plap for Orissa?

ot wy faed @ 77 F Frq gAY
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SHRI K. C. PANT: Therefore, he
agrees that it is right for Shrimati
Nandini Satpathy to continue 1to take
interest in these matters. ...

SHRI VAYALAR RAVI] (Chirayinkil):
You can ask the Plapning Minister 10
invite Shri Madhu Limaye also for a
discussion on Orissa.

ft w el §ag T® @
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SHRI P. K. DEO: The procedure

demands that the Orissa Plan should be
d through the Itative com-

picture will emerge after the di

Shri Madhu Limaye objects to the fact
that Shrimati Nandini Satpathy is meeting
the Prime Minister or the Planning Minis-
ter and discussing the Plan. 1 thought
that he would be happy that even though
she was not in power, yet, as the ex-Chief
Minister, she is taking sufficient interest. .

1 f& Ifar wvat # %arg
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m:ltee which has been formed by this
House to look after the interests of Orissa.
Why is that committee being by passed?

SHRI K. C. PANT: That committee is
not being by passed.

SHRI P. K. DEO: Instead, 3 rejected
leader at the Polls like Shri Surendranath
Dwivedy is going to preside over the
destiny of 22 million people?

SHRI K. C. PANT: 1 am surprised that
Shri Surendranath Dwivedy should come
in for disparaging reference here in this
House. He has beea an hon. Member of
this House, widely respected by all see-
tions of the House. ...

SHRI SURENDRA MOHANTY
(Kendrapars): I want to enter a cavatad



283 Continuance of

this stage. It is not a personal question
at all. The point is that the deputy chair-
man of the Planing Board in Orissa
comes here, spending th ds of rupees
by way of travelling allowances etc. and
Shrimati Mandini Satpathy also comes
here for a discussion. There must be one
agency to function. How many agencies
is the hon. Minister going to allow? There
is no question of any disparaging remark
against Shri Surendranath Dwivedy.

SHRI K. C. PANT: I am
surprised that. ...

rather

SHRI SURENDRA MOHANTY: He
is coming here at the Government's cost,
to conduct election cases.

SHRI VAYALAR RAVI: Nobody can
object, if Shrimati Nandini Satpathy comes
here spending her own money.

SHRI K. C. PANT: I see nothing wrong
in it; if Shrimati Nandini Satpathy has the
interest of the people at heart and she
comes here ‘and discusses matters, I do
not know why hon. Members should b=
so much upset about it

SHRI SURENDRA MOHANTY: But
the hon. Minister says that he cannot tell
us the size of the Plan. What is this
Machiavellian attitude?

SHRI K. C. PANT: | am surprised at
this okjection.

SHRI SURENDRA MOHANIY: The
objection is to this Machiavellian attitude.

SHRI K. C. PANT: It is obvious that
if Shri Dwivedy is dealing with planning
in Orissa or the planning body in Orissa,
he should come here to discuss matters
with the Planning Commission. ...

SHRI SURENDRA MOHANTY: Why
should Shrimati Nandini Satpathy come?

. SHRI K. C. PANT: I am sure hon.
Members are agrezing to this that he
should come here tor discussions when
the Plan for Orissa is being finalised.

SHRI P. K. DEO: Send him to Tib-
buctoo.

AUGUST 22, 1973
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SHRI K. C. PANT: Otherwise, you
woukd justly charge him with deraliction

of duty.
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SHRI VAYALAR RAVI: On a point of
order. Unnecessarily they are drapging
the name of a person who is not here s
niot proper. She mav have come for some
other purpose. As a former Chief Minis-
ter, she might have coms here to discuss
some things. Since she is not here, she
cannpt defend herseif here. To say that
she came hers spending money and all
that is not proper. This tendency shuold
be discouraged.

SHRI K. C. PANT' Therc is nothing
to defend at all. She i» doing what is
right. All sections of the House would
approve of her actimn.

SHRI ATAL BIHARI \AJPAYEE: Do
you hold the poiny of order raised by Shri
Vayalar as a point of disorder?

SHRI K. C. PANT Shri Limaye is only
caying that others too shouid be consulted
Even he is saying that it is a good thimg
she was doing.

SHRI SURENDRA MOHANTY:*On a
point of order. I understand from the
hon. Member's statement that Shrimati
Nandini Satpathy who is the leader of a
political party, Congress, in Orissa, came
to have a discussion with the Prime Minis-
ter regarding the size of the plan. I would
like to know you would kindly give a
ruling on this—why other party leaders
have not been extended this privilege.

SHRI K. C. PANT: If they seek an
interview with the Prime Minister, [ am
sure she will consider the request.

SHRI SURENDRA MOHANTY: Why
are they not extended invitation?

SHRI K. C. PANT: I do not think she
was invited—as far as T know. I certain-
ly think that members like those sitting
opposite will. get priority if they wrile to
the Prime Minister. The Prime Minister
is very conmsiderate in these matters,

There was a refi e to entrepr
ship lacking in Orissa. T entirely agree
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that this is so in backward arcas. So that
itself becomes a search resource. There-
fore, the point he has raised is well taken.
“Therefore, what steps Govérnment have to
take in Orissa at this stage is for us to
<consider.

There was some reference to a miokel

scheme. I think Shri Panigrahi mention-
<d.it. It has been taken up. Hindustan
Copper have been given a prospecting
licence by the State Government. The
‘project has been provisionally accepted for
implementation during. the Fifth Plan,
An OSD. has been appointed to look after

the various. aspects of the project and

-xpedite action, .
‘Then reference was made to a lead

project at Sarji Palli, Hindustan Zinc

Limited lave been granted a mining lease
by the State Government. The project
has been taken up as a joint venture by
the Central and Orissa Governmrents.
Hindustan Zinc hea drawn up a schemre
for exploiting, including advance action
for opening deposits, provision for infra-
wiructure facilities etc. The company has
got the approval of its board and is ex-
pected to commence work in the next
field season, October-November 1973.

This is the position with regard to these
two projects, The fertiliser project at
Paradeep has also been taken up.

SHRI CHINTAMANI PANIGRAHI

‘What about a jute mill?

SHRI K. C. PANT: I am sorry. I tried
to get the information. but I do not have
it.

SHRI D. K. PANDA: What about the
Rare Earths Factory and minor port at
“Gopalpur?

SHRI K. C. PANT: I tried to got by
tolex all the information on points raised
here. Unfortunately, T have not been able
to get all the information. I am giving
whatever information T could get. If they
want me tb get them later, T will try get
it for them.

Shri Mohapatra raised two or three

points. One was about admissions to’
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medical colleges being reduced by 100.
This is true. He himself mentioned thit
one of the reasons is the lack of employ-
ment among dpctors. While 1 agree thal
on a long-term view we will probably
need more doctors, the immediate problem
of unemployment among doctors has 1o
be kept in mind while deciding about these
seats. It has also to be done partly on
the recommendation of the All India
Medical Onunc:!, to improve the quality
of. teaching. =

SHR.[ SHYAM SUNDER MOHAPA-
TRA: It does not mean that it should be
reduced. This has -been going on for the
last five years.

SHRI K. C. PANT: I would remain
absolutely npeutrol in regard to this matter
and not express a view. I am inclined ta
Mohapatra's view, persomally; but speak-
ing for the Government this is the posi-
tion.

About the transfer of junior officers,
peons, etc. from one district. to another,
I am told that there are no mass transfers
and that the tramsfers that have taken
place, particutarly in the supply depart-
ment are for administrative reasons anJd
that peons as a rule are not tramsferred
outside the district and there are excep-
tmn.s only if there is sufficient reason fou

.. (Interruptions) He took objection to
money being increased, increased alloca-
tion for the police. T request him not to
be niggardly in this matter and to realise
that policemen have also some difficulties.
He should look into the question of hous-
ing for the policemen or other facilities
for the policemen. Considering the diffi-
culties in the country today we should be
sufficiently attentive to the needs of the
policemen also.

He referred to the need for Congress-
men and others to give their grain to the
Government. I in fact will go further:
Congressmen have a special duty and
should be leaders and they should provide
the example for others to follow.

SHRI DINEN BHATTACHARYYA:
They are the biggest hoarders in the
country.
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SHRI K. C. PANT: You should not go
into personalities; otherwise leaders of
various parties can be brought under dis-
cussion. There was some reference to
land reforms Bill by Shri Banamali Pat-
naik. That had been considered by the
Consultative Committee. Afier that we
had sent it on to the Agriculture Ministry.
It will go to the Law Ministry and I hcpe
it will be finalised very soon.

There was some reference io the Kendu
Leaf Commission. I should like to correct
the mistake I made in the Consaltative
Committee. In answer to Shri Panda I

said that the Commission had been con- |

sulted in making amendments to the terms
of reference, modifications of the terms
of reference. Actually it ‘was the Advo-
cate General who was consuled. [ have
gone into the nature of the amendments
and 1 find that they really enlarge the
scope of the original terms of reference
and not the other way. I hope he is not
ub;echns to the enlargement of the terms
no (Interr I ? ) I am refer-
ring to the Kendu leaf commission.
Originally, the preamble read: “whereas
there has been persistent public criticism
and criticf®m in the State Legislative
Assembly....” It was amended and the
amendment defined the period. As T said
the amendments enlarge the basic ambit
of the enquiries. ... (Interuptions) Minis-
ters are still included. 1 shall explain that,
The factval position is that a change
was made to the effect that Ccriticisms
regarding concessions and exemptions were
also relevant. Originally, it was only with
regard to rebate; now exemptions and
concessions have been included, which
- means that the ambit has been widened.

There are a few other changes. Then
he mentioned that the Ministers are ex-
cluded. The original wording was “‘whe-
ther the Ministers named earlier and any
other person, or persons, committed any
illegality. ...” Now it has been changed
to “whether the Mini famed earlier
or any public servant committed...” I
hope he is satisfied on this point.

Finally, an addition has been made
“whether the Minister or any public ser-
vant received any illegal gratification
or derival any pecuniary or other henefit
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in connection with the kendu leaf trans—

action from the Ist April 1970 to 3lst

March 1973,

Then he referred to sabotage by the
Superintending Engineer, Electricity, and
other officers. According to my informa-
tion, there is no sabotage by the Superin-
tending Engineer.

SHRI --D. K. PANDA: There was.
sabotnge -in 130 KW line whi:lt is unprece-
dented in history. -

SHRI K. C. PANT: Appamlly, there-
was somestrike.© Some engincers ‘“were-
in day and night shift to mah' the - trans- -
mission lines working. Some wpbotage-
cases were suspected wlnch are uader

.- investigation by the specialited agency o .

the CBI of Orissa. Some accused have
been apprehended and investigation is.
going on.

SHRI D. K. PANDA: There are some:
charges against the same Superintending
Engineer, Cuttack, which are kept in.
cold storage.

SHRI K. C. PANT: I must say that
the precise’ point he made was about
sabotage by the Superintending Engineer.
I will enquire into tha; point.

With regard to the arrest of some boys.
on the 7th August, some four boys were
arrested and later let off. Two more were
arrested on specific charges and they
were let on bail. This is in comnection.
with the Ganjam bandh, This is the in-
formation we have received with regard
to this. '

SHRI D. K. PANDA: There should
be a judicial probe into the police ex-
cesses directed by the District Collector.
Till the 6th everything was normal and’
all the offices were functioning. Then
they started beating, lathi charge and
firing. Why do you not agree to a probe
into the matter? Shri Jaganatha Rao
belongs to that area and he has full know-
ledge about it. Let there be a one-mam
commission to go into this,

SHRI K. C. PANT: My hon, friend,
Shri Jaganatha Rao can certainly tell us
something about it.
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Shri Jaganatha Rao asked about the
progress of Boudha irrigation project,

SHRI D. K. PANDA: Sir, the Minis-
ter has not replied 10 my point. Sir, the

same Collector issued a warrant of arrest.

against me. ... {Interruptions)

MR. DEPUTY-SPEAKER: If be does

not reply, you can draw your own com--

clusions. Now you cannot

T .. (Interrup )

make a

SHRI D. K. PANDA: Now, the same
Collector has.issued a Warrant of arrest..

MR. DEPUTY-SPEAKER: You have

put a certhin qucuf.mn.tl is for’ the
Minister * tb neph- or not to reply.

SHRI K. C. PANT: About this Pro-
ject, without going into details, Stage I
will be completed by the end of 1973-74.
Three of the weirs have been completed.
In place of additional two weirs, it has
been found economical to comstruct a
dam. .

SHRI S. M .BANERJEE (Kanpur):

Sir, let him confirm whether a Warrant
of arrest has been issved,

SHRI K. C. PANT: I am waiting for
the day when Shri Banerjee will also be
interested in comstructive matters, (Inter-
ruptions)

= wew qf¥q (T9T) W X
fams arz &, 7= & a1t °F Wiy |
= w®E?
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SHRI DINEN BHATTACHARYYA:
Whether a Warrant of arrest has been
issued or not?

SHRI K. C. PANT: How do I know?
I would like to know if the CP.M. is
cooperating in organising the bandh. 1
am telling Mr. Dinen Bhattacharyya, if
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he is yperating in or ing the bandh,
Shri Panda might be arrested for no fault
of his own but for the acts of commis-
sion on the part of Mr. Bhattacharyya.

SHRI D. K. PANDA: The Collector
is.-issuing a Warrant of arrest against me
now. The moment I go there, I will be
arrested.

SHRI K..C. PANT: It is not right o
make light of this matter, The only
advice I can give him, without knowing

* the ‘full facts, is to stay in Delhj,
s

* With regard to the main question as to
how long the President’s Rule can be
oxtended, I will be happy if elections
cold be held soon. The Election Com-
mission is mow engaged in the task of
completing the formalities as quickly as
the law will permit and, I hope, it will
be possible to have elections early mext
year. 1 think, that is about the earliest.
It would not be reasonable to expect it
to be done quicker than that. But it is
not necessary to wait for the end of the
period of six months. If they are ready
earlier than that, then we can have elec-
tions earlier than that.

With these words, T hope, the House
will give its approval to the Resolution.

MR. DEPUTY-SPEAKER: The question .
is: [ "6.1

“That this House approves the conti-
nuance in force of the Proclamation,
dated the 3rd March, 1973, in rsepect
of Orissa, issued under article 356 of
the Constitution by the President for
a further period of six months with
effect from the 26th September, 1973."

Those in favour may say “Aye”.
SEVERAL HON. MEMBERS: Aye.

MR. DEPUTY-SPEAKER:
against may say “No",

Those

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: The “Ayes™
have it....
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SOME HON. MEMBERS: The “Noes”
have it.

MR. DEPUTY-SPEAKER: Let the
Lobbies be cleared. Lobbies have been
cleared. The question is....

SHRI K. C. PANT: Before you put
the question, Sir, I would request them
to consider seriously what would be the

q es if extensiom is not granted.
=it s fagrdr arodt - SaTERE

LT, ¥ AR A9 @ FT Iqe 23
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MR. DEPUTY-SPEAKER: Let us take.

it in a light-hearted manner. Let us not
take it seriously. I will pow put the
question to the vote of the House,

The question is:

“Thaf this House approves the conti-
nuance in force of the Proclamatiom,
dated the 3rd March, 1973, in respect
of Orissa, issued under article 356 of
the Constitution by the President, for
a further period of six months with
effect from........

SOME HON. MEMBERS: We are not
pressing for a division now.

MR. DEPUTY-SPEAKER: The question

is*

“That this House approves the conti-
nuance in force of the Proclamation,
dated the 3rd March, 1973, in respect
of Orissa, issued under article 356 of
the C ion by the President, for
a further period of six months with
effect from the 26th September, 1973."

The motion was adopted.

15.37 hrs.

STATUTORY RESOLUTION RE. FIXA-
TION OF MAXIMUM AMOUNT OF
LOAN FOR THE ORISSA STATE
ELECTRICITY BOARD

MR. DEPUTY-SPEAKER: The next
Resolution also relates to the State of
Orissa. Dr. K. L. Rao.
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THE MINISTER OF IRRIGATION
AND POWER. (DR. K. L. RAO): I beg
to move the following Resolution:

“WHEREAS in pursuance of sub-
section (3) of sectiom 65 of the Electri-
city (Supply) Act, 1948 (54 of 1948),
the Government of Orissa has, with the
approval of the Orissa Legislative
Assembly, fixed under notification No.
EL. IV-17|71-19127, dated the 2nd July,
1971, the maximum amount as rupees
fifty crores for the purposes of sub-sec-
tion (1) of the said section 65 with
effect from the 2nd July, 1971;

AND WHEREAS the Orissa Legis-
Orissa proposes to raise the aforesaid
maximum amount to rupees seventy-
five crores;

AND WHEREAS the Orissa Legis-
lative Assembly has been dissolved;

AND WHEREAS under the Pro-
clamation dated 3rd March, 1973,
issued by the President under article

356 of the Constitution, the powers of
the State Legislature are exercisable by
Parliament;

NOW THEREFORE, it is hereby re-
solved that Lok Sabha do accord
approval to the proposal of the Gov-
ernment of Orissa to fix, under sub-
section (3) of section 65 of the Electri-
city (Supply) Act, 1948 (54 of 1948),
the maximum amount as rupees seventy-
five crores which the Orissa State Elec-
tricity Board may at any time have on
loan under sub-section (1) of the said -
section 65.”

This Resolution seeks to empower the
Orissa  State Electricity Board to raise
borrowings upto Rs. 75 crores. The pre-
sent limit is Rs. 50 crores. They have
a large programme of electrification and
transmission and they want assistance by
way of more borrowings. As the Assem-
bly there has been dissolved and the
powers of the State Legislature are exer-
cisable by Parliament, T havs brought for-
ward this ResoMution to seek ths approval
of the House to the proposal of the Orissa
Government to fix the borrowing limit of
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the Orissa State Electricity Board  at
Rs. 75 -crores.

1 request that if® House may approve of
it.

MR. DEPUTY-SPEAKER. Resolution

moved:

“WHEREAS in pursuance of sub-
section (3) of section 65 of the Electri-
city (Supply) Act, 1948 (54 of 1948),
the Government of Orissa has, with the
approval of the Orissa Legislative
Assembly, fixed under notification No.
EL. IV-17|71-19127, dated the 2nd July,
1971, the maximum amount as rupees
fifty crores for the purposes of sub-sec-
tion (1) of the said section 65 with
effect from the 2nd July, 1971;

AND WHEREAS the Government of
Orissa proposes to raise the aforesaid
maximum amount to rupees seventy-
five crores;

AND WHEREAS the Orissa Legis-
lative Assembly has been dissolved;

AND WHEREAS under the Pro-
clamation dated 3rd March, - 1973,
jssued by the President under article
356 of the Constitution, The powers of
the State Legislatore are exercisable by
Parliament;

NOW THEREFORE, it is hereby re-
solved that Lok Sabha do accord
approval to the proposal of the Gov-
ernment of Orissa to fix, under sub-
section (3) of section 65 of the Blectri-
city (Supply) Act, 1948 (54 of 1948),
the maximum amount as rupees seventy-
five crores which the Orissa State Elec-
tricity Board may at any time have on
loan under sub.section (1) of the said
section 65.”
Mr. Panda.... He is not here. Mr.
Kachwai.
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SHRJ JAGANNATHA RAO (Chatra-
pur): While I raise to support the reso-
lution, I wish to make a few observations.

We are not supplied with a copy of the
Progress report of the Orissa State Elec-
tricity Board for the previous years. If
it had been done, we would bave been in
a better position to appreciate the work
done by the Orissa State Electricity Board
and gzlso would be in a positiom to see

" whether the monies are properly utilised
for the development of electricity in the
State,

Ope point 1 would like to urge upon
is that this Electricity Board is in charge
of construction of electricity projects.
Take for instance the Balemela project
which iz a joint venture wiih the Andhra
Pradesh Government. It was started years
ago. The original cost was estimated at
Rs. 25 crores. Now the cost has gone
up to Rs. 50 crores. I understand the
Andhra Pradesh Government is not will-
ing to pay its duoe share of the increased
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cosis. So the compistion of the project
is wmaturally delayed and delay naturally
entails - escalation of. costs which is a
paiional loss. This aspect has to be taken
into copsideration. Now, two turbines
will be activised in a month or two. 1
was fold that a Minister from Russia is
expecied and thers will be a formal
insuguration. But the state of affairs 13
that there are no transmission lin=s. Power
will be generated but Orissa will not get
one kilowatt of powér becauss there are

"nmo trnsinission lines. Weé hivé to give

power to the Andhra Pradesh Govern-
ment and they have laid the transmission
lines. This is poor planning. When a
power project is constructed they should
simultaneously take up the iaying of the
220 Kvs transmission lines. But that is
not dome. Now as it is said in' the
report they will start the work., Regard-
ing the Balimela project, when I was
there last week I did not see amy tower
being erected. There is no use starting
from the other end. They should start
from the side where power .is generated.
Notbing is done. Then with regard to
irrigation schemes, the dam is completed
but the channels are not comstructed.
This way, valuable time is lost. This poor
planning has become an inherent weak-
ness in all these projects. I request him
to look into the matter, He should see
that in future with commencement of
power projects, and action started with
regard to generation of power, simultan-
eously, action should also be taken for
laying of the transmission lines. They
could have taken the line to Jeypore
which is just 30 miles away. They could
connect it to the Grid. Nothing has
been done.

As far as the Machkund hydel project
is concermed, it is a joint venture of
Andhra Pradesh and Orissa. The reservoir
is getting silted up and T do not know
what the Joint Board is doing about it
There is no proper water storage, It gets
dried up. Production of power is zot.
This should be looked ioto. So far as
the Orissa Electricity Board is concerned,
it seems to be in the red mow. At one
time it was doing welll. It has now got
over-draft with State Bank worth so many
lacks. Tt has also got from LIC and
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«other institutions, Also I would like to
know whether the money. has been wutilised
dor the poojects actually. Was it utilised
for the project proper? Or, was ti used
dor their- own TA ete. or for their own
widys and means position? | would like
-t0 know about that. ] am not very- happy
with the performance of the Otissa State
Electricity Board.

The Electricity, Beard _has got phced

its mdenu for the requircmemt of steel -
Should they mnot &

for lh: Afuture years.
*have placed their requirements with the
HSL sa that this may be supplied in
ime? ‘Should they not say, what they
require? They did not do that, They

‘want to purchase in the blackmarket, at
such high cost, and also with so much ~

of leakage. They should place order with
‘HSL and over and above that if they
Tequirc they could go to open market.
Bug that is not done. I appeal to Dr.
‘Rao to look into this matter carefully.

In the other which ded
<this debate, it has been started lhlt cer-
tain industries are coming up there, and
licence has been granted, Licence for
-one aluminium plant with 30,000 tonnes

Aahat;

capacity at Jeypore was granted. You,

“have to calculate the cost at Jeypore
+where the project is to be located. It
should be at no profit no loss basis. This
is a- big aluminium umit with 30,000
“tohnes capacity which consumes bulk
power. This aspect has got to be looked
into. The Electricity Board has got to
4o the needful in the matter. 1 spoke
#o the Governor also about it. 1 don't
think fhat anything has been dome. For
this industry land has also been acquired
and the Electricity Board is unwilling to

give power, If you give at eight or ten
paise per kilowatt no industry could
come up. There is the ferro-silicon

plant in the lower division of the district.
One entrepreneur has set up a plant and
‘he i doing wery well. But he is not
given power. I brought this also to the
notice of the Governor. 1 don't think
that anythihg has been dome. 1 request
Dr. Rao to look into it. He is in overall
charge of power production in the coun-
try ar a whole and the responsibility
‘most be his. He should take up the
“Upper Kolab and Indravathi as central
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projects. The first one generates 240 M.W.

ofpowerandthemdonc,wo M.W.

Yaupleasetakcuplhumthc;nteraﬂ
of the country so that they may have a
npational grid,

On this occasion, I would like the
Mover would like to know the perform-
ance of the Orissa: State Electricity Board
and also_would like to have their annual
reporis so that we can see what is the
money that is borrowed from the public
and how it is vtilised for the develop-
ment purpose and to sec also whether
any portion of it is entering towards the
;aalaries, ‘D.A., etc

MR. CHAIRMAN: We have given half
an bour ‘for the discussion. ' You please
be brief. Mr. Pmada.

SHRI D. K. PANDA (Bhanjanagar):
Mr. Chairman, Sir, for Orissa, of course,
1 wel this Resoluti At the same
time, I want to make a suggestion that
the power to incir loan should be raised
to Rs. 100 crotes to the State Electricity
Board.

I hope the hon. Minister will agree. with
me that it is necessary, specially, in view
of the fact that it has 10 per cent of the
power potentiality. At the all-India level,
that constitutes 10 per cent of power
potentiality. And therefore, for the pro-
per utilisation of this power, it is neces-
sary tha; the loan-borrowing capacity
of the Board should also be raised to
Rs. 100 crores. This is my first point.

Secondly, whatever may be the capacity.
unless and until the corruption, misappro-
priation of funds and all these things pre-
vailing in the administrative set up are
eradicated, till then we cannot make any
headway. So, I only bring to the notice
of the hon. Minister some of the facts
so that he can take care to see that effec-
tive measures are taken that these do not
recur. Ome crore of ropees worth of ma-
chinery for the Tower from Bellimela to
Rayapgada could not be purchased due to
faction fight between the Government Chief
Engineer and the Board Chief. He said
that the matter gad to be resolved im-
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IShri D. K. Panda]

mediately and that this tower should be
purchased. Secondly, Sir, in he Central
Store of the Orissa State Electricity Board,
Rs. 10 crores worth of electrical compo-
nents are lying waste and unfit. Long long
ago they were purchased at a time when
it was necessary. Now, they have be-
come unfit. Therefore, a probe has to be
miade acmally to find out what is the
stock and how it has become useless and
how they can be utilised. They aré only
damaged ones. As far as the power is
concerned, there is a Consultative Com-
mittee for the .Orissa State Electricity
Board. Shri Rajkishore Samantara is not
at all connected with any electricity work-
ers’ union and I do not know why he
has been taken into the Consultative Com-
mittee. There is ahother man also. In
reply to a question in that very meeting
on the 18th or 19th we found that the
Chairman himself replied that there was
no workcharged employee, but still,
somebody who represents the  workers'
Union has bean taken into the Com-
mittee. Therefore, I request the hon.
Minister to see that only the representative
of the trade union, a person representing
a Federation of 12 unions is taken in.
So, representation to the Orissa State Elec-
tricity Employees Union should be piven.
At least two representations should be given
on the Consultative Committee.

There is somebody there to sabotage
the 132 kwa line. On Tth or so we found
that the S.E. had been sabotaging. Also
he is a party to all these things. On his
own he is entering into politics and en-
tering into trade union activities. This
is the biggest Federation representing 12
unions. We called off the strike after
entering into an agreement with the Gov-
ernment and also the Chairman of the
Board. But, still, in Cuttack and Bhuba-
neshwar, these two to three minor unions
get the support of the Superintending ‘En-
gineer—this is being encouraged by him—
against whom . there is a «harge of mis-
appropriation of Rs. 2} crores. There-
fore, that aspect also should be locked
into. With regard to shortage of funds,
the Chairman of the board is taking the

#
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plea that he is not wble to implement the
wage bomd recommendations in regard to:
electricity workers because of shortage of
funds. We have been demanding and the
workers have also been demanding, and
the public also has been demanding that
the private monopoly houses like the alu-
minium company for whom concessions
and facilities are given in’ electricity rates
should be asked to pay more. For ins-
tance, these big monopoly houses are get-
ting electricity at the rate of 1.5 per unit.
‘When HSL is paying 12 p. per unit, why
should the board not collect more from
these private capitalists, especially at a
time when we are heing asked to pay28

per unit?
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Therefore, I strongly demand that in

. order to meet the requirements, and in

order to fulfil the demands of the employ-
ees, it is mecessary that their participation
should be epsured at the level of the con-
sultative councils, and the wage board re-
commendations should be implemented, and
to overcome the shortage of funds, the
private monopoly houses should not be
given electricity at these toncessional rates.

- SHRI SHYAM SUNDER MOHAPA-
TRA (Balasore): Dr. K. L. Rao is presid-
ing' over a department which has caused
frustration among millions of people in
our country. Every day, there is power
shortage either in the hospital or in the
consumer homes, and we are in great
trouble.

Rs. 75 crores are now wanted for the
Orissa State Electricity Board. Only last
week, when I was attending a meeting of
the district consultative committee in Orissa
on how to sponsor small industries in my
State, the executive engineer, electricity,
came and firmly said that there could be
no development because they could not
supply more power. If this is the position
in Orissa, T do not know what the ulitity
will be of discussing more and more about
power generation in Orissa.

Gandhiji said that we shoukd take po-
wer to every village. I do not know, after
25 years of freedom, how far we have
been successful, because in Orissa hardly
a little more thtan 5000 villages have heem
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electrified. Gandhiji further wanled that
the tribal areas and Sc‘lledllled Caste areas
should be electrified, because without po-
wer, we canmot improve agriculture, we
cannot have more agricultural production,
and without power, the country cannot
prosper. 1 have travelled hundreds and
hundreds of miles in tribal areas; ,parti-
cularly nine districts out of 13- districts in
Orissa are tribal ditricts. Hardly there is
any power in those States.. Look at the
sad fate of millions of tribal people in
our State who have almost lost confi-
dence in the scheme of power gengration.

Since you have limited this discussion
only to half an hour, I shall deal with
only one point and then conclude my
speech. There is now talk of a thermal
plant in Talcher in Orissa, For this ther-
mal power plant, a few consulting engi-
neers have submitted their tenders. I un-
derstand that three firms or parties have
submitted their tenders. One firm which
is in Delhi has quoted a little more than
Rs. 33.63 lakhs. There is another firm
in Calcutta which works in the name of
Kuljian Corporation, an _internationally
defamed organisation, because only a few
months ago, when the house of one Mr.
Bhattacharjee of Calcutta was searched,
currency notes worth lakhs of rupees
were discovered from his house, ulti-
mately pertaining to some black deal
with Kuljian Corpotation of America his
was what had come out in the papers.

SHRI M. RAM GOPAL REDDY (Ni-
zamabad): What had happened to that cur-
rency? ’

SHRI SHYAM SUNDER MOHAPA-
TRA: We understand that it was confis-
cated by the CBI.

The third party is the Tatas. I submit
that a lot of conspiracy is going on now
among the engineers, to give it probably
to the highest bidder. They are entering
into some oonspiracy with some consulting
engineers. .

The hon. Minister who is here, and who
is one of the greatest exponents of power
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production must go into the details and
not rely on the officers of the Orissa State
Electricity Board, so that the minimum ten-
derer and these who have experience in
power- generation particularly in thermak
power generation get this opportunity to
help the cause of Orissa.

30z

16 His,

SHRI P. K. DEO (Kalahandi): I do not
think any persuasion would be required to
support "this Resolwtion. This is a good
Resolution. Rather I would require more
funds to be provided for the State Elec-
tricity Board, taking into consideration the
backwardness of the region in the matter
of rural electrification.

In this regard, I would like 1o point qut
that Orissa is.one of the States in the
country which is backward in regard to
gl ctrification of villages. There are 46,616
vuliages out of which only 6,000 have
been electrified upto March 1973, repre-
senting a coverage of 13 per cent against
the all-India average of 24 per ceat. Im
spite of this state of affairs, the perform-
ance of the Orissa State Electricity Board
is far from satisfactory. I quote from a
note on the activities of the different de-
partments of the Government of Orissa
during President’s rule (page 5):

“In the current year, 1973-74, the tar-
get for electrification of rural vil-
lages is 3,000 against which only
80 villages have been electrified
upto the end of May, 1973".

This is not a satisfactory state of affairs.
We expect that there should be more zeal
and more muscle added to the implemen-

tation of the programme of rural electrifi-
cation.

In this connection, I would echo the
sentiments of Shri Jaganmath Rao  that
even though the Balimela power house is
going to be commissioned—and the Prime
Minister is going to inaugurate it—there
is no transmission line. So all the power
generated there will go waste. On the
other hand, I find that even though it is
a joint venture with Andhra Pradesh,
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"Andhra Pradesh hab not p&idli&sh&rE but
will be the beneficiaty becamse it has al-
ready constructed {ransmision-lines, an
entire network of them.

In this regard, 1 would like to state that
even though there are transmission lines in
the other areas, because of the bad maim-
tainance, there has been constant failure
of electricity in most districts. For some
reason or oOther, I do not know what,

-every Sunday-there is falure for mearly 12

hours. 1 do not know what justification
Dr. Rao can give for that.

If you look into the tariff rates for elec-
tricity in various States, that in Orissa iv
the highest. .As fer the bencfit to the va-
rious areas of the State, even though the
makimum electricity is generated ‘in  the
Hirakud dam, most of the subd-divisional
beadquarters of the Sambalpur district do
not get the benefit of thjs hydel power like
Raira Khol. They have to pay tariff on
the basis of diesel generated power.

Take the case of the Hirakud project.
The high tension line passes over the sub-
divisional headquarters like Raira Khol,
but they de not get the benefit. On the
other hand, in the coastal areas, every
little pan-shop has been electrified,

Taking into consideration all these fac-
tors, 1 had submitted previously, and I
reiterate now in front of Dr. Rao that
they should give clearance to the Indra-
vati Hydroelectric project which penerates
600 mW of electricity and will irrigate
2 1/2 lakh acres of chronically dought-
affected areas. 1 cannot understand why
he should plead that the matter is sub
judice in the Krishna-Godavari dispute.
The Bodh Ghat project of Madhya Pra-
desh in the same Indravati valley has al-
ready been admitted in the Fifth Plan of
Madhya Pradesh.

Taking into comsideration all these fac-
tors. the rural electrificatior programme
cannot progress unless we take up and
fully utilise the irrigation potential of the
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will tell you that Imdravati project is a
cheap project and we may be able to
generate electricity at very cheap rates
1o serve the needs of the people. Hira-
kud dam is getting silted, and the span
of life of that dam iy getting shorteced
as per the analysis of the sediment Vula
5.4 per cent of the tota] storage capacity
or 19.1 per cemt of the dead storage ca-
pacity has been lost during the period
1957—1971, becawse this is an . inter-
State river and im the upper. reaches in
M.P. sufficicnt anti-soil erosion work has
not been dome. Similarly is the Machkund
project also. Befere any hydro-electric
project is taken up in the basin of thess
rivers, there should be proper cantour
bunding tree planting and soil copserva-
tion work and the programme would then
only be snccessful.” High priority should
be given to rural electrification. If you
compare the statistics of energised pumps
in West Pengal and Orissa with the rest
of the country, the mtmbers are the low-
est. In Tamil Nadu the number is
2,42,189; im Mabarashtra it is 1,72,000,
but in Orissa it is 1800 and in West
Bengal it is 5811. People ure not utilis-
ing this energy te: pump  underground
water, becawse the Government |is not
clear in its mind regarding the ceiling to
be fixed in the land reform programme.
They must make a distinction between
land that is to be irrigated from Govern-
ment sources and land to be irrigated
from private sources. With these remarks
I conclude and I request Dr. K. L. Rao
to expedite the programme.

SHRI CHINTAMANI PANIGRAHI
(Bhub ar): I welcome the resolution
moved by Dr. K. L. Rao. The Electrici-
ty Board has undertaken a vast program-
me of rural electrification work. The
Electricity Board has now incurred a loan
of Rs. 61 crores from all sources. Rs.
14 crores remained to be utilised to make
a total of Rs. 75 crores. With such a
programme of electrification, T was think-
ing that Dr. Rad would have asked for
atleast Rs. 100 crores so that they could
have kept a margin of Rs. 35 to Rs. 40
crores for the coming vear.
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The tempo of clecmﬁcauon has very
much slowed dowd from Marck, 1973.
‘Only 80 villages have been electrified up-
to May this year. For 1973-74 their tar-
get was 3,000 villages. They cannot
make wp this targef, because it will be
difficult. For the Fifth Five Year Plan
the programme is to electrify 3000 villa-
gés every year. It is a good pro;rarnmc
But ‘the way the Eleclrlcltv Board  is
thoving, it will mct ‘Be able to comn'e
this pm;rammc Dr. Rao FRas taken keen
interkst in rura1 électrification promm-
med and when’ Orlisa wis lagging behind,
he ‘was impressing upon the Orissa Gov-
‘ernment for the 'lakt two years to speed up
that programme, He should impress upon
the State Flectricity Board that the work
should be comple:ea

Recently 1 lnd gone 1o SOome ar:as.
There are villages with more than 3,000,
4000 or 3000 population. There are cer--
tain villages which are having a popula-
tion of .a few hundreds which are electri-
fied while thers are many -vilkiges with
a population of 5,000 or 3,000 -which
have not beem -elestrified. For imstance,
from Saranksl to Darpanarayanpur there
are more than-ten viltages with a popu-
lation of more tham 2,000. All these vil-
lages have not been electrified Near
Bhubaneswar many big -
Madanpur and Paikrapur have -not been
electrified. I do not know whether smal-
fer villages have been taken up to show

in the enumeration that they have elec-
trified so many thousasds of villages. For
instance, in one village I found that for
the last three months the electric poles
and lines are there but connection has
not been given. Perhaps they are coun-
ting these villages alsp as those which
have been electrified. I can give a spe-
cific instance. In one village, Baulasahi,
even though the electric poles and lines
are there for the last six months, elec-
tric connection has not been given so
far. These difficulties should be removed
so that the Electricity Board, which has
a large programm: of expansion, can
reach its target. With these words, T sup-
port the Resolution.

=t 7y famd (ai=T) @ 3 wEE
H &9 & FIC 99 FO FT A F2IAT

villages- like
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g IO T qgTar W £ THET Ar
¥ warg wm g Afew 25 wE A
T §H. ATAT & | THT qg TATT A4
Foqet o wrorar F qfmmaw g &
™ 8—9 OF ¥ g3 7 F@ar A7 ©
# W g~ & 5 & afear g §, w1
wE gfec @ 2, T T A an
;R FT AT ARG )

., W9 ST § R faseiE & s
W H A w a T g A
giwwoe & g ¥ o I A1, WY
afaeirerar Y, 9g 79 faegw @ @
Ll §

xro Weivw (avad zferor) AWy

ar % ?

sft wg ferrlr: 32 o 32 fa i Fmewy

7 fget 7t AT & | & A A §
oY @ 37 § | W9 ST AT fgE v
&1 g ot HIS H are

I A T AR I aew
FT Gt =feq ArEt wE ¥ 7w § w9
21 26 A1 ¥ A1 FIF 16 TFTT qr9Y
#1 fasreiiF o T %7 a0 & 9T 0F g1
Hos qfove A ¥afiscaw g &
ST AETOATAT F a7 H ZHAT GizT-
FNFE R WFICAAH 55
A€l FgM & AT 26 AT F T FAT0
Fnfem g, ag & ST A

gardt e w9 T g o
™ § gy e ar fF faseimor &
FTT 9% TfT &7 ZTT FLIT AT ATFAT
a1 foe ot # w1 gfawT T afgs o7
gy & g fagdiwo ot gw & Fv
aFa £ WX 48 A qfewr dTm Fr
THTETIA F7 BRS 2| AfEA T owy
& o7 7 & g 7T A frwTer 5
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[+ g ot |
% miew Pt & fer B #Y
srafaear ¢, a9gar & ag A0 9Aw
T @1 AT & avad A fram fad
TR #Y T A | T A

AT 39 FT GF g AT § | IEHT
Tt T g ? vk § = et
M, i T AR @ gdm,
S B I (feTwrwr) &
faoreiron & @aaw H a9 @ §
A9 R IR G 3 3 ? F oA
SafeT FaR daw w®§ .

MR. CHAIRMAN: I can understand
giving an example. But I cannot
understand how the twin city of
Bombay is connected with this. There-

fore, don't dwell on it Speak ori the
Resolution itself.

it wg el & Weiregem o & A
WEl #IT K WEe T WE
AR § 5 T sfaw Arsmms
# fomr it 1 ey 3+ arfgg o=
F1 7G4 s @ &, F 1 arar
gy w@ @ o R T e
et T & | s § §
a1 g FET T2 |

T & faoeieanr sl &
fow afs & gd 2 1 T SaTRT W Y
aF F W FAT T w7 ga A
1 39 IAHT qA FAAA FE |

weafafras vam & fag @ o
Tgq @l 2T ¥ fawdr &7 § 1 s€Er
F fregm &1 |are §Id g T HAT
wgey s 3 fE sy F feamt
1 q9 Fwdt T 9T fawelr & s ?
arg & Y oy FRE A g fE
41 g FUT @9 § 48 Fr@ qfewr
dT8  FY TAES AT AT wFAT R,
sH A FE ¥ s a ! fave gfeime
W A & qe freew & fao
T Q1T faT FreET A aArs ey
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mﬁqnmﬁgﬂm ; ww Wt
som | ¥fy favm & fau o am-
#rq AT aET AR )

™ faAl & & gro faseit  #
2 W T SO S WY & oF Faer
B eft o & qT qT W IR FE y
Fqo far ar 5 waer g oSy F
37 sfgwe 910 grfr & 1 T fat w5
oY T wefr wElETw FT owS g
FEET @1 vedfa W & e
agt A T @ wEer §

wrer faset w1 A TEAT g
FOF AT I Az & fF faoet &
M fifac g, P s & v &
gg w1EAT & & wr S A g
§ o srew oefafrge § we wo
Tqo & @M §, 7 TaT A 7T AY § A}
g A S dwfere § o R
IR FYFT A & | T g9 e

Y omfg ARt E ) A w A A

11 & qawr e e 9w g s
AT ¥ HHC FAA, I T faorr
FT U aga 91 G%e T FAMTH FT
ZETTT [ I9g T TaT g ATATE WK
afy ALFT T forwraal F1 T FE F7
qary TG Fo at ferfa i @t
FIFAY | doTE & WA B WY I |
] WET G 0F AT oA
& foma e fafeeT @ir @
¥, THfMC S99 go &1 AW IaE
faars #rEard o F1 T9W gEn
(ZzTwiv) w< a7 feoam o &
IR ;AT | AfEw qEr § HAT W=
foma A At ag AmET @ge TR
gy o & | gafag & g g 3w
Fzq %1, 91 fagew «w & A€
qOTEA § AR fFAT WY, TS fAg
dr3g w1 afgwr faom &1 | anfto
faweftecor & @ H S SwE @0
g, SEET g @t § s § afew
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graara ¥ og +fv Fgar wrgar g 5 o
wH T T g ag AT g, WO
2

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO); I must
thank the hon. members for- the useful
_suggestions that they have made in a very
short time. One of the important points
that the hon. members have stressed is
that the loan should have been Rs. 100
crores. 1 entirely agree with them. But
the Orissa Government has made their
own calculations and has asked for Rs.
75 crores.

Mr. Madhu Limaye was asking, ‘what
would you do with this money?. He
used a strong language in Hindi. Actu-
.ally, Sir, this money is not going to fin-
ance everything. It is to act as a sort
of ways and means every year. Loans
are taken from the open market. from
the LIC. and from the Rural Electrifi-
cation Corporation. And they have got
their terms of repayment. If the terms
of a loan say, for instance, that it should
be returned at the end of seven years,
then it has to be returned. It is mot
as if the money is there as the main
capital. It is a sort of assitance for the
expense of that year. So, the hon.
Member was not correct when he thought
that this was all the money that was
available. On the other hand, Orissa is
going to embark, in the Fifth Plan, on
a power programme to the extent of
Rs. 200 crores. They have spent in the
Fourth Plan Rs. 88 crores and they are
going to double that expenditure. They
have got a good programme, doubling
their generation and putting a large num-
ber of transmission lines. What Orissa
wants is more tranimission lines because
the area is vast. There the power gene-

SRAVANA 31, 1895 (SAKA) for Orissa State Elec- 310

tricity Board (Res.)

the other hand, we give the highest pri-
ority to . this line, Talcher to Mohapa
has  been completed for 200 kms. We
are already using that line. It is a double
circuit, 220 kw, capable of carrying a
very heavy amount of load because Ba-
limela will have a heavy amount of pow-
er generation and Talcher will also have
power generation. These two going to be
conmected.

Mohana to Tiruvella  is nearing com-
pletion. It is practicaly complete—about
110 kms. -

Tiruvelta to Balimela is under comns-
truction and we expect to complete it in
six momnths,

So, ws are fully alive to the needs of
Orissa. As I said, in the case of Orissa,
the main trouble is that the number of
tranmission lines is rather behind. That
is why, in the Fifth Plan, we are going
to spend quite a good part of money on
transmission lines. On generation if we
are going to spend Rs. 90 crores, on
transmission lines we will be spending
a much as Ra. 70 crores in the Fifth
Plan. The hon. Member must feel as-
sured that the power will be completely.
used up. In the Fifth Plan we are going
to double the power generation capacity.
The present generation of power in Orissa
is about 560 magawatts, and we are go-
ing to double that up in the Fifth Plan
1 wish every prosperity to Orissa through
this programme.

My hon. friend was asking about some
representation by some employees of the
Electricity Council. I have already writ-
ten to the Governor about it. I hope,
necessary action will be taken.

Mr. Mahapatra found fault with the
Ministry of Irrigation and Power, hold-

ration is done at two ends. one is Balimel
and the other is Talcher, so that they re-

quire # lot of transmission lines. Mr.
Jagannath Rao was not well informed
when he thought that to the Belimela

transmission line we were not attaching
jmportance and so on. It is mot so. On

ing it responsible for the backwardness of
Orissa. As a Minister, what can you do
here? The States are entirely indepen-
dent, autonomous. During the President's
rule, in six months, you casnot change
the whole picture of the State. I am
very sorry that Orissa is backward in
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[Dr. K. L. Rao) of the very big projects. Its main ad-

respect of power utilisation while it has
gotl power; it is not that it has no power;
it has sufficient power like Madhya Pra-
desh; it has as much power as Madhya
Pradesh has......

SHRI P. K. DEO: Then give clearance
to the various projects.

DR. K. L. RAO: As I said, Orissa
does not have enough transmission lines,
That is why, power is not available in
various areas. (Interruptions). Actually
the Rural Electrification , Corporation and
others were trying to ﬁnmcc as much as
possible for tr ion line. Wehavs
gone out of the way and sam:tlonnd pro-
jects for transmission lipgs. So, we are
fully aware of that point.

Mr. Patnaik has said that village elec-
trification has gome down. Village elec-
trification is picking up very well in
Orissa in the recent nm_es Nearly 7300
villages have been electrified so far, and
there is a plan to electrify 3000 villages
every year in the Fifth Year Plan. He
says that the tempo has gone down.

T will write to the Governor immediate-
Iy to see that the programme is not slow-
ed down but, on the other hand, it is
accelerated. If anything, we want to elec-
trify more villages.

With regard to the pump sets, in Orissa
the total number of pump sets electrified
is only 2100 whereas in the whole coun-
try -there is a total of 22 lakhs pump
sets. In a State like Tamil Nadu, there
are more than 6 lakhs pump sets. So, it
is not that anvbody has donme this. It is
for the local people to take more interest
and Orissa has a large amount of poten-
tial of wvnderground water. Orissa and
West Bengal are two States where these
pumps sets have not come up as expected
and that is the main idea of additional fin-
ancing of the Rural Electrification Pro-
gramme, that is to remove this imba-
lance. All these pumps have been work-
ing in the drought-affected areas. Then,

reparding Indravati project, this is one

“ing and that means dehay.

vantage is that not only it will generate’
power but it will irrigate 3-1/2 lakhs of
land in the chronically drought areas of
Kalahandi. 1 am fully aware of it. But
there are some -limitations for us. The
difficulty is that having constituted a tri-
bunal we, have got to wait for. their find-
I am trying
to sec whether we can get any clearance
from the ¢oncerned Chict Ministers snd
if these - Chief - Ministars -agree to- thm;
there will be no difficulty.

SHRI P. K. DEO: How did the Gov-
ernment give clearance to the Bodhghat
project in Madhya Pradesh?

DR. K. L. RAO: It is what exactly ¥
am going to say. That project has not
yet been cleared. But, there, the water
is put back in the same river. But Indra-
vati project is not like that. In the case
of Indravati we construct a dam and di-
vert the water into anather wvalley. It
does not go into the same river.

At the same time, hon Member, Mr.
Deo has been demanding and very right-
ly too, that this project should be taken
up and I think it is high time that we
do something. But do not abuse me for
that. The Chief Ministers are involved
in this. ..

SHR] P. K. DEO: In Andhra Pradesh
also there is President's Rule.

DR. K. L. RAO; If the Chief Mini-
sters agree. then it need not go to the
Tribunal and we nesd not bother about
the  Tribunal....(Interruptions),  Any
way I will try to do my best in that con-
nection.

SHRI P. K. DEQ: There are no Chief
Ministers now.

DR. K. L. RAO: Thes: are the various
points the hon. Members have mentioned.

Another point hon. Member, Shri Pa-
migrahi mentioned was that there are wil-
lages with a population of 2000—4000
which have no electricity. Tt is very sad
and our policy is that by the end of the
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Fifth Ptan, all villages with a population
of more than a thousand will be electri-
fied. 1 will draw the attention of the
Governor to this and request that elec-
trification of the villages is expedited.

I thank the hon. Members for their
support to this resolution and [ request
that this resolu‘tlon bc buoed

w’tmﬂ AT ilﬁr iﬁs
a@rfmmg,mntwm

ﬂm &7
MR. CHAIRMAN: Now, the question
is: o

“WHEREAS in pursuance of sub-sec-
tion (3) of section 65 of the Elec-
tricity” (Supply) Act, 1948 (54 of
1948), the Government of Orissa
has, with the approval of the
Orissa Legislative Assembly, fix-
ed under potification No. EL.IV-
17/71-19127 dated 2nd  July,
1971, the maximum amount as
rupees fifty crores for the pur-
poses of sub-section (1) of the
said section 635 with effect from
the 2nd July, 1971;

AND WHEREAS the Government of
QOrissa proposes to raise the
aforesaid maximum amount to
rupees seventy-five crores;

AND WHEREAS the Orissa Legisla-
tive Assembly has been dissolved:

AND WHEREAS under the Procla-
mation dated 3rd March., 1973,
issued by the Presideat under arti-
cle 356 of the Constitution, the
powers of the State Legistlature
are exercisable by Parliament;

NOW THEREFORE, it is hereby re-
solved that Lok Sabha do accord
approval to the proposal of the
Government of Orissa to  fix,
under sub-section (3) of section
65 of the Electricity (Supply)
Act, 1948 (54 of 1948), the
maximum amount as  rupees
seventy-five crores which  the
Orissa State Electricity Board

SRAVANA 31,

D.5.G. (Rly.),
.. 1973-74
may at any time have on loan
under sub-section (1) of the
said section 65

The .motion was adopled

1896 (SAKA) 314-

16.29 hrs.

SUPPLEMENTARY ,DEMANDS* FOR
GRANTS {RATLWAYS) 1973-74

MR. CHAIRMAN: Now, we go to the
next item—Supplementary Demands for
Grants (Railways).

Demanp No. 2.—Miscellaneous  Expen-
diture.

MR. CI'MIRMA'N Motion moved:

“Tha; & Supplementnry sum not ex-
ceedmg Rs. 6,000 be grented
to the President to defray the
charges which will come in
course of payment d‘om the
year ending the 31st day of
March, 1974, in respect of ‘Mis-
cellarieous Expenditure’.”

Demanp No, 14 —Construction of New
Lines—Capital and Depreciation Reserve
Fund.

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not ex-
ceeding Rs. 7,000 be granted to-

the President to defray the
charges which will come In
course of payment during the
year ending the 31st day of

March. 1974, in respect of ‘Con-
struction of New Lines—Capital
‘and Depreciation Reserve
Fund'”

15—0pen Line Works—
Reserve Fund and

Demanp No.
Capital, Depreciation
Development Fund.

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not ex-
ceeding Rs. 5,000 be granted to
the President to defray the
charges which will come in
course of payment during the
year ending th: 31st day of

*Moved wnh :he recommendation of the president.
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March, 1974, in-  rnespecyf of
‘Open Line Works—Capital, De-
preciation - Reserve: Fund  and
Development Fund',”

The time allotted in one hour....(In.
tferruptions) Hon. Member should know
thay this is the time fixed in the Business
Advisory Committee where all parties are
tepresented. .. ...

*SHRI: JYOTIRMOY BOSU (Piamond
Harbour): I was in the Business Advisory
Committee representing my Party and we
had all expressed our opinion that two
hours should be the minimum requiremeant.
In any case we ¢ame to some sort of a
common understanding. May I suggest
that we discuss this . till half past six?

.SHRI §. . BANERJEE (Kanpur): Let
us continue. Let us go up to 5-30, that

is, for one hour. Let. the Minister re-
ply tomorrow.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Tet us go up to 5-30.
“Then we can see.

=Y gwR 99 wPA@ (YET)
JT AT }—AE T AR faww
g—faviws gearl & aga ofcada
R g—aTX 2w &, gufay wat sy
St e feew dwe W §
IqH qF T7EIT AT FW AT §, €9 T
o U2 W@ 91d "I ST AERT &9
9 7 |
‘MR. CHAIRMAN: We will discuss
‘this for one hour today. The Minister
will reply tomorrow. At the end of the

.discussion we will see how many more
speakers are there.

wt gER TR WSAW : [F Tl A
T 0% T KA. |

Twfe AW ¢ WIS OF W A
fay, 3o Y avw w7 @7 )

T would request Members to be as

brief as possible.

. o wg famy (awT) : ¥ FOE
s g ey §, oo v eea "ae
E}wt'r

wwrfs waWT : 4F T EGTENT
S Fei T FaT )

=t wg fead ;. gawfr wdg
I ATET WE AR § | AQ A
¥ g 7€ W @y & T wmgdr B
o v o &, 9 TAAT aw afrdw
w1 g @ & | A A @ oaEr
¥R ¥ o5 fawr o W@e 99 @ @,
forg o FT WA TF a@T 3 AR
¥, few wa 7g fawaw wqdh & 3
waw Ar mar § L.

awraie WEE : THT AT 916
s FT & ?

=it wg famd ;& ordC I & Ay
Farw wgrg | & ag frdew & g
¢ fr weTem Fer F At oF faaaw
a7, a8 W AR A EE T |
& st =g § f o ¥ @Y fagas
ag ¥4 ¥ &, A § gt femrew
Fa4f qarf wE—aar EE Fr -
For g 7
SHRI K. RAGHU RAMAIAH: Ac-
cording to exigencies, emergencies and
urgencies I do not think there is any-
thing at all irregular if we give priority
to one item. These Supplementary De-
mands for Grants is an item of the high-

est priority. And, therefore, we have
given it here... ..

SHRI MADHU LIMAYE: What about
the other Bill? .

-

SHRI K. RAGHU RAMAIAH: That
will come later on according to the time
available.
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wit wq fewq : 39 faor 9@ g 99F
wofirg @3 & fer g s @ A aY o
fooge da Al 41| g g AT {5
FA Rl WT CZET e F I
oA oS,
SHRI K. RAGHU RAMAIAH: The

hon. Membzr knows that we adjourned
‘that discussion.

SRAVANA 31,

st 7y {1 : 38 797 AW geA1
FX T 4 5 il g Zrar Tnfgy, Tova
arg gmr Jrfedr, wa ag waRE Rt
gz g ?

SHRI DINEN BHATTACHARYYA
{Serampore): Before I come to the other
points, 1 want to put a straight question
to the Railway Ministert. Whgn the
lLoco running staff strike was settled, an
assurance was given that all' those per-
sons arrestad, would b: mejragxd. In
Assam 12 persons were arrested along
with their leaders, Mr. Burman,

Ht ATfag aRAwTET - (TE-
q3) : FAafy wEET, ¥ @ree 69w
AT § 1 F N FgerET fewigw wrg
g 7 sifafes ooy F fad &1 W
AT B TTFT ERIT FPIE AT Aga 4
|t wedr | # wodt syaeqr FTEA
g—fag g & fag ¥ Framvew o
& 9% a1 F 2 "var ST = vhey |

= W Awy Aty wgea, s
I weY § for wiafaat ¥ |13 wrow 'w
&, #4ifs g& q miec aF a8 sifa-
F= A )

Tro ®.awm (T afeor) ;- gmaT
wgeg g 5 ww ww oy f& ogw
o a9 | &1

ol ALT wWT WER (FF) ¢
TaFT Aae g fF wg foay o gy
g fF careez wre AT dw R
‘SHRI S. M. BANERJEE (Kanpur): Sir,

T rise on a point of order. My point of

order is this. If you will kindly see the
Supplementary Grants, it has got a cer-
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tain provision for comverting the metre-
gauge into broad-gauge line. Under this
rolling stock and everything else comes.
After all if you want @ train to reach a’
place, we want somebody to run it. Tf
they are not discussed I do not know
what they are going to discuss, Naturally
the Minister does not take any objection.
The negotiations are going to take place
tomorrow. Why should the other hon.
Members be jealous about that?

MR. CHAIRMAN: The poim of order
raised by Shri Pande is absolutely rele-
vant. 1 would only appzai to the hon
Members—I do not want to give my rul-
ing on this—that when the supplementary
demand is there, they should confin~ 1h- -
selves to the issue arising out of the sup-
plementary demands.

As Mr. Banerjee said the people would
be required to run the train. You cannot
just bring in the name of the minister
at this stage and say as to what he has
done about the release of those people
as ii is absolutely out of the scope of
the supplementary demands., So, 1 would
request Shri  Bhattacharyya to confine
himself to that alone.

SHRI DINEN BHATTACHARYYA:
Keeping this in mind I can appeal to
the hon. Minister that some persons
who were not released may also be
released.

MR. CHAIRMAN:
done.

THE MINISTER OF RAILWAYS
(SHRIT L. N. MISHRA): I have
honoured that.

SHRI DINEN BHATTACHARYYA:
1 am not pressing for it. He has made
a public commitment that everybody
would be released. So, even those four
persons from Assam who are still in jail

1895 (SAKA)

That you have

and who have not been released vet
should be released. That is my appeal
to him.

MR. CHAIRMAN: I think the hon.
Member should realise that when the
Chau gives a certain direction, it is for
the general conduct of the business of
the House. If the Members go on- insist-
ing on raising the same thing again and
agair, 1 think it does not reflect well
for the Chair as well as the hon. Mem-
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(Shri Dinen Bhattacharyya)
ber of this House. So, I would request
Shri Bhattacharyya to confine himself to
this suppl Ty d 1

SHKI DINEN BHATTACHARYYA:
Sir, 1 bow to your ruling. Simply my
point was this.

MR. CHAIRMAN: That point is over.

SHRI DINEN BHATTACHARYYA
I am npot repeating it. I only expect
that the hon. Minister will act according-
ly on the assurance he gave only a few
days back.

Then, Sir, I come to a very relevamt

point. That is about what Shri Qureshi
said. It has gone on record. He says
thar

he cannoy say when the Martin
Burn Light Railway which was wound
up long ago would be replaced by a new
broad gauge line. The Prime Minister
gave an assurance that if the Congrass
Partv won the election, she would see
that the Martin Burn Light Railway was
re-opened.

After that, so many assurances were
given. The Minister is not keeping up
his promise. First of all he said that
Rs. 80 lakhs would be necessary to r+
open that line. quently, body
from the Railway Board advised some-
taing to detract the attention of the
people that they will see that a broad--
gavge is there in the same Martin Burn

Cih

Lich* Railway area. That is Howrah-
Amia  and Howrah-Sheakhala portion.
New. Shri Qureshi says that he can-
nor say  when the work 'n the same

broad-gauge line will be undertaken.

MR. CHAIRMAN: What is this
Marlin Burn line and what is the broad-
eavpe line?

SHRI DINEN BHATTACHARYYA:
The Martin Burn line was a metre gauge
line. They wanted to convery it into a
broad gauge line. and so many assuran-
ces were given in this regard, and expe:-
tations were raised in the minds of the
people.  But now, the hon. Minister says
that he cannot say when the broad gauge
tine will be there. My strawchy question
to the hon, Minister is this. When are
the railways going to undertake this
work and when will it be completed?
So  many representations were made.
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Even the Congress Members were en-
thusiastic about this line, and they
thought that either the me're or broad
gauge line would come. But nothiog
has been done so far,

Then, the hon. Minister had promised
that there would be a line frum Dharam-
pagar to Agartala in Tripura newly laid
Bur tha! has not yet been dome. I wonld
like to know when this work 1s going to
be undertaken, The survey work is
complete already. 1 would like to know
when the actual work will siart. The
hon. Minister may kindly tell us this in
the House.

Thes, was a representation from the
Ramponj-Asansol section in the Eastern
Railwsy that the Burdwan-Asansol section
should be transferred nto a suburban
section. As soon as that is dope, the
local passengers will get some advant-
ages. That is why the Raniganj Chamber
of Commerce. Trade Unions snd other
sections of the public, hav: been repea-
tedly sending in their  representations
tu make it a suburban section. This is a
very relevant point, and 1 hops the hon.
Minister will reply to this,

In Santaldih, a thermal power stution
has been set up, but there is no train
facility for the employees there. There
has beer a demand that special nirange
ments should be made to se= that the
raiiway line is laid at least up to the
power plant.

During the last budget seision, T had
merticred some places wh:r: (he cons’
truction of fly-overs was very urgent. The
hun Mimister was kind coough to sav
that it depended on the State Govern-
ment, because the State Government
had to give 5 per cent of the cost. So
far as [ know, very few States will be
in a position to pay this 50 per cent
So, my point is that at least on the
highwar: where theére are <o mary rail-
way gates, such fly-overs shouid be cons-
tructed. T know, for instanze, that eop
th: h:ghway between Bombay and Cal-
cutta, there are four gzates, .which e
quire flv-overs. In the samz way, n the
GT Road, on the Eastern Railway, io
Serhampore which is the must conrested
area, sich a fly-over would b2 required
Th: people of Serhampore have beer
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usking the Government, and the reilways
have also agreed, but so ta- no Ay-over
has been comstructed there.  Simcilarly,
there are three or four places in  the
Burdwan portion, where the traffic s
very heavy, and very ofien  cver th:
Prime Minister when she passes through
that GT road is stranded, becauss o the
obstruction from the railway side.

So fly-overs ai least ‘n those places
which pass through the higawavs like
GT koad or the Bombay-Calcutta road
must be built, In Bilaspur also, a ‘ong-
stantig demand is for (h2 conmstruction
of a fly-over.

Nuw I come to a very pertineat ques
tion, about casual labonur. ‘There has
bzen a demand that all the vaczocies in
the rzilway should be filled up from
casuzl labour. But if is a matter ot
great concern to note that in the West
ern Railway, about 300 :asual labourers
have been served with retrcochment no-
ticez. This is a serious thing. Tha
Mipister must look into it so tnat at
least some provision may he made for
these casual labourers and they may be
given some work in the talway

Now  about reservations. “Ve have
heard sometime back that mn ali the rail-
wavs at all big stations like Howrah,
Bombay and Delhi, there was no time-
limi for reservations in third cluss. This
gave full scope for rackstears to pur-
chase all the tickets. If you go now to
the Calcutta side, you will not get 2
singie third class ticket for travel during
the Dussera festival. Long back the
Marwaris and  other traders who ars
carrving on a trade in this ticket selling
have  purchased all the tickets. Now
peorie are complaining to us: What has
happened? Not a single ticket is avail-
able 1 want to make an apoeal to the
Mivister. During the first week, oi lat-
est the second week of October, the
West Bengal people specially on the
Calcutta side go out? But now they are
rot getting reservation tickets, Whar will
happen to them this year be:ause all
the reservation tickets have been sold
out. So.at least arrange some special
trains or add some extra oogies to the
exising  long-distance  trains or make
some other arrangement to meet this
difficulty.
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Mr. Chaigman, you are ringing the
pell and asking me to liont my observa-
tions. But I wang to draw atiegtion of
the House 1o what the Estimates Com-
mirtee have said about the functioning
of the Railway Board. [Im spit= of re-
peated requests from the Committee long
ago, they arc not in a posilion 1w  give
an assessment in  terms of money spent
regarding the passes and PTO; given
ralway employees every yecar. 1f this
is how the Board functions, what s the
good of maintaining sudh white ele-
phant? You remove them immediately
and bring in new elements, young ele-
inents, and you will get better service
from them instead of those bureauciats
who are spoiling everything. They are
den;grating your position and discredit-
g you every time, A few days back
they advised you not to talk to the loco
rums ing staff leaders directly. But ulti-
mately you had to do it and I may say
that you did a good thing and I thank
you for that because pood semsz  pre-
vailed on you ultimately, They could
not influence you or pressurise you to
the last point....(Interruptions). In the
case of other employees ilsc there are
grievances, The Pay Commission has
already come forward and you must de
something especially for the railway em-
ployees. You must consider the quustion
of bonus, Otherwise you may have to
face trouble. Before the employess start
their agitation you should come forward
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and settle the question of bonus as  weil
us the fixation of their wages.
SHRI VAYALAR RAVI (Chirayin-

kil): In supporting the supplementary
demands, T am glad to say that these de-
manc: are all for good purposes, for in-
vestipation or for rehabilitation of the
old lines. But what is the purpnse of
investigation? Is it meant only to please
the people of a certain area or a Sta's?
Or is it to do something more? 1 shall
cite one example. There was a long-
standing-demand in my State and irres-
pective of political parties affiliation even
in thi= House. there should bz a line in
Allepey. 1 refer to Cochin-Kayankulam
line. Investigation had been done, We
are all very enthnsiastic. Ty costs about

* -rores. It Is mow put in cold sto:-
uge in the office of The Railway Board.
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[Shri Vayalar Ravi]
They are starting investigations in other
places also. Why should they give um-
necessary ‘hope to the people by saying
tha; they are investigating this line and
tnat line? People in Allepey ar: eager
to see a steam engine role on the two
lines, but they are disappointed. 1 hope
the Minister will consider this demand.

Conversion  is going on  on Cochin-
Trivandrum line. There are very old
railway stations. Nobody can just sit in
that. Kerala  has got rain for ninc
months in a year and there is no shelter
in any of these stations. Some of them
had been built before 1 was born. They
are the oldest railway stations which can
be put in We d d that
these  buildings should be demolished
and new stations should be constructed.

We demanded from the Railway Mi-
nister a flag station ‘at Perunguzhi. From
the Minister down to  the divisional Su-
perintendent, they say that it js not pro-
fitable. The people of that area and 1
myself as a responsible Member give the
undertaking that this arithmatic is wrong.
It was proved to the Minister. I believe
the Minister will consider this demand
which has been made for the last 1wo
years.

There is a rocket Station at Thumba.
That is the place in the name of Late
Dr. Vikram Sarabhai. The foundation
stone was laid by Shri Hanumanthaiah
when 1 was also present. Shri Hanuman-
thaiah had left the Ministry. Dr. Sara-
bhaj is dead. The stone is standing like
a monument. Anyhow, I hope the Minis-
ter will look into this.

As Shri Banerjee bas said, two ‘hings
ar¢ important in the running of 1the

railways, namely, the wagons and the
pecple who run the railways. We are
poing to fack a wvery serious wagon

shortage in the not long distant future
in the country. The Ministar talks in
putlic about four lakhs wagons now in
use i the railways, But can he deny
that more than 50 per cent of them are
not worth using and need cither replace-
ment or repairs? WNow you are zble to
move food to Gujarat and Kerala be-
cause there is a shortage of food pro-
duction all over the country, Supposc
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there is full production and your pro-
curement target is reached, will you be
able to move this much quantity of food-
groins to  Gujarat and Kerala? I am
sure the Railway Board caanot do it.

The Member (Transport)—Sir, T hope
you will pardon me for saying so—-is a
part of the white elephant and he is a
werthless  gentleman. As  evaiy  lhon.
Member who has spoken has pointed
out, the Railway Board is a white ele-
phanl. You have got to abolish it as
early as possible. You are kesping a
man as Member in charge of transpot
who does not know the ABCD of trans-
port. He says that more wagons are not
requited, He has not made any plans
for increasing production of wagons.
Unless we have one lakh morz wagons,
we may not be able to keep the targets
of the Fifth Plan.

MNow in every zonal railways the Com-
mercial Superintendent is th: ali in all.
The Railway Board is also deriving more
and more powers. In fact, it has got
more powers than the Ministsr himself.
It is centralising more power. The Gene-
ral Manager of a Zonal Railway told me
once upon a time that he wanted to
dieselise one train but he could not do
s0 because the Railway DBoard is not
permitting him to do so. He has to
come here and beg the Railway Board
if he wants to get anything done from
the top officials sitting at Rail Bhawan.
Why can not you decentraliss power?
Why do you concentrate more power on
Delhi? The Railway Board is grabbing
mole power and centralising everything.
There must be decentralisation. If the
food production goes up and you have
to move more foodgrains, 1 have no
doubt that you will not be able to move
foodgrains because  of shortage  of
wagons, in spite of all the enthusiasm of
the Minister. You have to get rid of
this gentleman who is now in charge of
transport and keep an able man who can
run the transport system efficiently.

1 am afraid the railway employees are
dissatisfied now. We cannot ran away
from the facy that there was »a strike
among the railway loco men which para-
lysed the working of the railways.
Possibly, there was not much f{oodgrains
to move and so the strike did not affect
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the movemeny of foodgrains. We cannot
keep the locomen who went on strike
dissatisfied all the time. The fact re-
mains that there are black sheep in the
Railway Board which wanted to sabotage
any settlement of the strike. When the
Minister has given an assurance, how
can the officials sitting in the Railway
Laamd go against it?  Why do you not
ditmis them or take action against
them? You havc got the mandate of the
people and you have to run the Rail-
ways. [If you take any action against
them, all of us including the opposition
will support you. i

Now the locomen are very happy be-
cause you and the Labour Minister were
generous enough to hear their demands.
But some of their leaders are still in
jail.

17 hrs.

[Sur1 N. K. P, SALVE in the Chair]
Can you run the railways when the
people are in jail? © You have given
solemn assurances to the people and the
country and are very happy about it
Still, the Railway Board prepares some
other note. I know at the last moment,
when the discussion was going on, the
diaft  prepared by the Railway Board
was meant to sabotage the whole nego-
tiations. T want to ask the Minister
whether he can deny it. They had put
up a draft to annoy the entire working
class and to put him in trouble, Even
then, you are keeping these people....

SHRI L. N. MISHRA: It is not a fact.
SHRI VAYALAR RAVI: I know it.

You may not say so. Otherwise, they
will put you in trouble, But the fact
remains.

I believe, the entire House will agree
thay so long as the Railway Board, the
white elephant, functions in this way, the
railways cannot run smoothly and pro-
perly. [Even if you put hundred lines,
ever if you complete Trivandrum-Cochin
railway line and convert many other
‘metre-gauge lines into broad-gauge lines,
I believe, so long as the concentration
of power remains in the Rail Bhavan,
in tihe Railway Board, and you keep this
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white elephant who always wants more
and more powers, you cannot run the
railways properly. So, I would request
you to get rid of this menace.
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Lastly, I want to say about wagons.

‘1 myself brought it to the notice of the

Minister, He admitted that. I represent
the area of the coir industry. 1 repre-
sented for wagons to move the coir. I
wrcte to the Minister and the Minister
said, “It is of ‘E' category.” But the
Minister forgets that the livelihood of
mcie than 50 per cent of the people
there depends on the movement of coir.
If the coir is not moved, it means you
are putting all my people to starvation.
You will be surprised to know that the
wagons coming with rice and wheat go
back to this area empty. I myself wrote
to the Railway Board and the Minister
saying, “You are running empty wagons.
Why don't you put coir and tiles?”
These are two major industries in Tri-
chur, Ernakulam, Alleppy and Trivan-
drum  districts. Both these industries
suffer due to lack of wagons =ven though
emply wagons are coming back to the
northern area.

This is the indifference shown by the
Railway Board. I hope, the Minister
will look into all these things and see
that the railways are run properly. I
believe, the Minister will be courageous
enough to get rid of this unwanted
white elephant and comtrol the whole
situation, The workers will support him
and the Parlfament will support him if
he takes a proper action in the matter.

w5t & widg ¢ (TWeigT) ;o #Y

[T I IO H T FaT 97 HIT a1

& AT gEeEl Y FgT WSar
foe gamX ardt &=t oft 3 Ty frar g,
AT 7€ Y B ge famr s AfEy |

WL WF @1 7 grar ar wre fower
=g wrAt # fawior o7 fame

AT {FT § IQ FET TS =G ATEAL
w1 fmfo o fasare fear o a9

a7 | foay greorw W & qmwA ¥

W W A A ger fear o o &

waweT § o 9% g@ § W agma
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[ weq widw]
faw et § 1 39 FdwTTeEl ) g
feat str wvan § Y I TR ad Wi
2 Fammar g fx sarwearg &7 gy
A ot W g | R AW A T
AFT W R 1 qAH Tawar § e
FH ¥ 9 AT T A4 7 = wA
& it o aré & fadw & amao
A Sy o =T & ATl & aw
frar g | wu% fa¥ ag Far & qm
?laﬁma@%mmﬁm
g 99+ ol ag swar Favg

o 3 AT &7 weara E—3WE
ary fedt +1 fadg a8 &y wwar 80
Wi argw A€ e afgr @@
1 qdf IuT Ry ¥ Wy & @i 0w
o 7€t =9 e W g faee A
TRty § oF wWfer gf ot fod
it TF F o fio, THo THo THo
fag & wor vt mfz mfwmr g 4
Iqu ag wwTE O fRar @ qr
TR & e dafar 89 gy
e arge o1 Fawfor fpr sy | 9w
el ai ) Famgag s
FuT w1 fagr oy

& ot faww foit oem 3w #
ddTdET MET 91 1 FET g€ ST
Wg T EE | Fgl 9% ST AT &
IT T T &1 &1, FET I FT sgaeqy
ar § wfer et Ay o e &, grer
T AT AFT E | AW A wTOHT @
¥ AT =Jifed gv #i 9@t o arfaat
F goma & gfrer s Ag
Foir wifgy 4

ot Y ey RW F agg A T
Q¥ § N T AT A g A
Trai @t fefigswe & ag =9 o &
et g=T g &0 & w TE Ared
fawrd a1 T wTIRT STafAFaT
oifg | @ A ¥ A TETH § S
wrafaFar fasr =il
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T 92w A fagre & I9A F
fordr et avg & qawHge ¥ oA
9 FAAT I AR | gEET A FE
fors oy 7 fFar @ g8 A AT
WA sarR ST AvfEd )

F @41 § sqrar 941 A9 w7
fagr T & W1 FW ¥ #w 4. qg A
aff T wifgd  aga ar feear W
1 e g &, I AT s T
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sre faar w¥ | TAET A9 F9% @I
Frga fawr & @ 1 IAT IIWFY
T ¥ g9 awr F faery fwar @
T qg v @ & 1| AfEA mra A
Wd & A9 vawr g fear @ AF
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e ¥ AT FET aAFL AL
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o7 I ot garE fzar ar gad AT H )
Hfe YT A1 agi wE SAAET TG A
) mg e A aA 2 fF T
EET WA AT E G & AfE T
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g g3 F1 T A G & A A AT
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qY £ FAT & 1 AT AT F IH AT
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ooRr 77 foeerd & Ay iy
o WqOw T zA e A oaqwEr
=fgd '
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g ¢ f& ga o7 famre @Y A8
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SHRI BHAGWAT JHA  AZAD
(Bhagalpur): I support Mr. Vayalar Ravi
and other  friends for complimenting the
Railway Board for its monstrosity, for
its anti-people activities, for the most
inefficient Board that ever existed in the
Government of India. ‘This is a disgrace
to th Rajlway Ministry and this country.
All the people in this Board especially
the Transportation Member is a disgrace
to the people of this country. This
gentleman who is the Transportation
Member had the cheek to say thal
because Members  tell me, because
Members abuse me, therefore, I shall not
give a train. The hon. Mzmbers of Bihar,
West Bengal and Assam—I say this in
this august House,—gave in writing that
another Assam Mail should run via
Farakka to Assam, the most distant part
of this country. And this Member had
the audacity to say, we don't care for
these Members. [ know what the Rail-
way Minister said the other day. He
said: ‘I don’t go by their order; they go
by my order’ I am surprised at this.
Mr. Mishra ji. You promised us as
long back 'as in June. Now, in a meet-
ing yesterday, this Member has got the
cheek to say that this promiss was
extracted by the hoa. Minister, Mr.
Mishra. This is really surprising. Now
Mr. Mishra and Mr. Qureshj are in
charge of Railways.

1 want to know who is responsible for
the late running of trains? I understand
that my dear friend, Shri Hanumanthaiya
gave them the boot. You are justifisd
in giving that to them. They only under-
stand that language. I am going to give
that boot and foot to the Railway Minis-
try. Surprisingly, Mr. Chairman, we are
the people's representatives—we are all
Members from Bihar, Members from
Assam and Members from  West
Bengal—and we want a train. The Rail-
way Board’s Transportation Member, a
most pernicious and hated Member,
sitting in his Chamber—air—conditioned
Chamber—said that he would not givea
train. T say this is the people’s right.
And all Members of Assam, West Bengal
and Bihar have demanded this. We de
not want to go against the discipline of
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th: Railway Minister. We are his collea-
gues and we should follow and under-
stand it. We were the first to suppor
his policy in this hon. House the other
day. But, if the Railway Board goes
on behaving in this maoner against the
promissz that you have given us and ftor
which we have thanked you then 1 am
sorry I cannot but to say this. You have
told some of our friends privately that
from 1st November we shall run  the
train—I do not know whether it is true
or not. Kindly spsak vary frankly wne-
ther you are considering this about which
you have already agreed in a letter
written and by a Resolution. Who wants
it?  Not me personally. Members from
Bihar, Members from Assam and Mem-
bers from West Bengal want it. To-day
Assam Mail goes via Katihar. All right,
let it go. But, the Assam Members go
beyvond, that place. And their time will
be shortened by ten hours. My friznds
Shri Basumatari and others will reach
their destination ten hours earlier. But,
this man—Member (Transportation) had
the check to say this; he is shameless and
arrogant and he does not care for the
people’s feelings when he said that the
train shall not move. Who is he to say
it?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Just a minute
Shri Bhagwat Jha Azad is a close friend
of mine. I must be also fair to the Mem-
ber of the Railway Board. It is a fact
that we are going to give a train to
Assam going vig Bhagalpur and Farakka
Only recently, at a meeting of the
Northern Railway, about ten days back,
I asked the Member, Transportation to
work out for a new train. He said he
was working at it and he is sympathetic
and T hope that this train would be given.
But, T would request Shri Bhagwat JTha
Azad not to use a strong language. This
is not in a good taste specially about an
officer who is working so hard.

MR. CHATRMAN: Mr. Mishra, 1
entirely share your sentiments. But, it is
for the burgaucrats to understand the
strong resortment of the Members of
Parli TEPT ti B F 1 Ima
gine this when they feel that they are
sought to be brow-beaten in respect of the
matters which constitute a serious public
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grievance, this is one aspect of the

matter. 1 would surely join you m
requesing Shri Azad not to use any
invectives  against any  bureaucrat;
although he does not say so [ am sure
this ‘will be borne in mind that the Mem:
bers cannot be brow-beaten. It is  then
right and they cannot be treated in this
mannsr.

SHRI A. K. M. ISHAQUE (Basirhatj:
They cannot speak like this,

SHRI BHAGWAT JHA AZAD: Mr
Chairman, Shri Ishaque is a  Member
from West Bengal and Mrs. Maya Ray
is also from West Bengal and Shr
Basumatari is coming from Assam. All
of us wrote to the Minister. It is thesc
officers who are trying to sabolage com-
pletely. 1 also understand who is respon-
sible for the unpunctuality of the trains
Is it the Railway Minister who is respon-
sible? This Railway Board, particularly,
is the while slephant. And it is the same
Transportation Member in charge of
runming the trains who is responsible.
How does it happen that the trains are
running absolutely out of time? Who is
responsible? Is he Shri Qureshi? ‘Yes
he is there; Shri Mishra is also there. But,
what about the Transportation Member?
What is the capacity of this man I want
to understand. Sir, the trains are runming
absolutely late. The trains stop for 45
minutes outside the railway junction
every time when we travel. Mr. Chair-
man, I say that this Member, who is
responsible for the late running of the
trains must be dismissed. It is this
Member who is responsible for wagon
supply. 1 want to understand from the
hon. Minister who is responsible for th:
wagon supply in this country. Why are
the trains today stopped in North Bihar?
It is because of lack of supply of coal.
Has the coal supply stopped? In fact,
the production of coal has gone up. But
they cannot get us coal to run the trains
because they cannot supply the wagons.
Who is responsible? Again it is this
most inefficient ber of the Railway
Board, the Transport Member, the fattest
and the whitest elephant, I should say; T
do not want to use the phrase ‘whitest
elephant’, but what else should T say? I
do not say anything else; T call a spade
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a spade; I call a dog a dog, and I call
an elephant an elephant. I do not know
whether it is an elephant or a dog or a
horse? But who is responsible for this?
Today in this country, the traing cannot

" MR. CHAIRMAN: 1
anxiety. ...

share  his

SHRI BHAGWAT JHA AZAD: Look
at  the awdacity and arrogance of this
member. We also know how to be-
have. ...

MR. CHAIRMAN:
his cause. ...

It will not serve

SHRI BHAGWAT JHA AZAD: It
will serve my cause. I know that other
Members are behind me. They have to
undestand me.

MR. CHAIRMAN: He is a senior
Member. . ..

SHRI BHAGWAT JHA AZAD:
Everybody is equal in this House: there-
fore, there is no question of semior or
junior. We do not want this compliment.
This Transport member has got the
audacity to say that....

MR. CHAIRMAN: I would reguest
the hon. Member to be a little restrained.

SHRI BHAGWAT JHA AZAD: Am
1 unrestrained in any way? I am only
asking: Who is responsible for the late
running of trains? It is this Transport
member. Who is responsible for the
short supply of wagons? Tt is this Trans-
port member. Who is responsible for
less earnings by the railways? Tt is this
Transport member. Who is responsible
for the non-running of trains in  North
Bihar for coal? Tt s this Transport
member. Am T not restrained? Only my
voice would shout. For, T do not believe
in whispers. 1 can speak loudly because
1 do not believe in whispers. ...

MR. CHAIRMAN: Let him speak
Toudly.

SHRI BHAGWAT JHA AZAD: What
1 am saying, therefore, is that what Shri
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Hanumanthaiya could do, Shri Mishra
also could do. Mr. Mishra had kindlya
talk informally in the lobby. How could
Shri Hanumanthaiya ensure that the
trains could run in time? It was afier
one debate at the party meeting about
the late running of trains. We want
another debate a; the party meeting on
late running of trains. I bad made this
suggestion earlier also, and again I would
request Shri Mishra to call the Transport
member and tell him ‘I want the trains to
run in time, or else you run lat¢ and be
out of the office’. If he does that, from

tomorrow, you will see that he trains
will start ruoning in time.
SHRI ATAL BIHARI VAJPAYEE

(Gwalior): So, is it not weakness om the
part of the hon. Minister? ...

SHRI BHAGWAT JHA AZAD: Per-
fectly so. Why should 1 say ‘No" to
it?.

SHRI ATAL BIHARI VAJPAYEE:
The Railway Board continues to be the
same. If the trains could run in time
when Shri Hanumanthaiya was in charge,
then the credit should go to him for
that. Now, if they do not run in time,
the discredit should be owned by the
Railway Minister, Shri L. N. Mishra.

SHRI BHAGWAT JHA AZAD: I am
saying it the other way, that the credit
that went to Shri Hanumanthaiya should
now go to Shri L. N. Mishra also. So,
why should he say that discredit should
go to him? I am only asking the hon.
Minister to call that man who was effi-
cient then and who is inefficient now. I
think he has got no energy and no wis-
dom, and he is semile, and he must
be dismissed from the office, or else he
must make the trains run in time; he
must make the earning quite good. He
must supply wagons for cement, for coal
and for all these things. It is not as if
the wagons are not being manufactured.
The wagons are there in this country.
But because of mismanagement, because
of there being no proper linking or
because of bad linking, all these things
are happening. The entire responsibility
should go to the Transport member and
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the chairman of the Railway Board who
are huge elephants drawing big salaries
and who are trying to sabotage the entire
economy of this country.
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Mr. Chairman, ] would say that let
Shri Mishra choose his own team of
people who are sympathetic to his collea-
gues, the representatives of the people,
who demand the necessities of the peo-
ple. Let Shri Mishra have some new
persons who will understand the people’s
€eelings and who will know what is a
wagon and who will understand how
trains should run in time and who will
know how much inconvenience is caused
.to us. if a train does not run in time. It
is impossible to travel in trains these
days; whenever people complain about
{ate running of trains or non-running of
fans or about the lights going off and
they come to know that the MP’s also
are travelling, they come to that compart-
ment and ‘abuse us. So, we here, all of
us, on behalf of the Government request

Shri Mishra to tell them, these five
elephants or these five horses or these
five whatever-you-may-call-them or his

five colleagues, not elephants but collea-
gues, and tell them ‘This is your business.
I have to respond in the House. If you
do not do the job, please be out’. I hope
he understands the logic of the people’s
grievances, and very soon, we shall expect
Shri Mishra to follow in the footsteps of
‘Shri Hanumanthaiaya to make the trains

run in time, to have the wagons for
cement, for coal etc. Coal is in abund-
"ance. In fact, coal production has

increased after nationalisation. Still, why
is it that coal is not available in North
Bihar to make the trains run in Bihar?
Why are they all stopped there?

Shri Tiwary will tell
how the trains have
though coal is there at the pitheads, the
honourable Transport Member, lying
with his nose in the air-conditioned mud
of his office, does mot understand, and
does not know how to manage wagon
supply. I hope the time will come and
i3 coming when Shri Mishra will makea
re-streamlining of the whole Railway
Board and put things in proper perspec-
‘tive. Thank you.

you tomorrow
stopped, because
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THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): 1 will be replying
to the debate tomorrow, but there is one
point which I would like to clarify now
since the press will publish what Shri
Azad has said about shortage in the sup-
ply of wagons to North Bihar for move-
ment of cement, coal and foodgrains. I
would like to state the real position.

So far as the wagoa supply for move-
ment of foodgrains, coal and cement is
concerned. of course, we have tried our
best to stretch it to the maximum possi-
ble. Tomorrow I will give the figures.
We have established record figures in
supply of wagons for movement of grain
even during the strike days; so is the
position in regard to coal and cement.

About North Bihar, I too come from
North Bihar.  The real difficulty is not
want of wagons. The allocation of
wagons is done by the State Government.
We allot the wagons to them. I am
sorry to say that the Government of
Bihar some three months back announ-
ced four nominees only for lifting from
the coal belt to North Bihar and other
areas and these four gentlemen created
an artificial scarcity in North Bihar. They
did not take delivery of wagons; they
did not load coal; they did not take coal
to North Bihar. That was why a scarcity
was created; it was an artificial scarcity.
There is no dearth of wagons.

SHRI BHAGWAT JHA AZAD: Then
why have trains stopped?

SHRI L. N. MISHRA: The State Gov-
ernment must come forward. Tomorrow,
I will reply.

MR. CHAIRMAN: He will elaborate
the point tomorrow.

SHRI D. N. TIWARY: (Gopalganj):
About wagon difficulty, that is the posi-
tion. But what about trains?

SHRI BHAGWAT JHA AZAD: The
Railway Board looks like a prisonm, all its
members are the jailors and these Minis-
ters are prisoners in that jail.
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MR. CHAIRMAN: We will elaborats
the poini tomorrow. Very serious alle-
gations have bezen made by Shri Azad.
I am sure Shri Mishra will certainly
clarify the position tomorrow.

SHRI BHAGWAT JHA AZAD: He
comes from North Bihar (ruspdniiaul)
1 am sure he will break the bondage of
the imprisonment by the Railway Board.

. ER _::;; Fho4 .
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SHRI BHAGWAT JHA AZAD: 1
repeat what 1 said about the position of
wagons in North Bihar. Let him clarify
tomorrow. 1 am mot convinced by his
reply. [ say it is shortage of wagons.
Trains are not running, wagons are not
there. Trains are not on time. T repeat
my charge. Let him give reply to-
mOorTow.

SHRI VAYALAR RAVIL: The Minister
made the point about the wagons
saying there is no shortage. We should
elaborate the point as regards the total
supply of wagons in the national picture,
not about Bihar alone.

ol wew fagrdr asddy  (W=T-
fomrz) : awmefa wgRd, W faaw ®
w1 A% A HA gIer At dr, wlE
=T WA AT ATSNE ¥ AT F 7GR
& quar § ff 8 FH &1 wrawEa
g
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SHRI BHAGWAT JHA AZAD: Let

him defend the bureaucrats—does not
maiter.

ot FF wqT (sfzmeT) o ow
TATIE T TN & WwiT fEwer o
F - Tifalzan & wor ?
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17.31 hrs,
HALF-AN-HOUR DISCUSSION

EXTENSION OF PERIOD FOR RECEIPT OF
APPLICATIONS FOR GRANT OF PENSION TO
FREEDOM FIGHTERS

SHRI C. K. CHANDRAPPAN (Telli-
cherry): Mr, Chairman, on the 8th of
August, when the Minister answered the
question regarding the pemsion given to
freedom fighters, some of the very im-
portant problems came up and that is
why I thought it necessary to raise half-
au-hour discussion. Today again this
question was raised in this House and
the Government have made detailed state-
men! regarding the applications ihat have
‘been received and the pensions granted
and the applications disposed of. I am
very sorry to say that whatever might
be the explanation the Government gives
regarding the inadequacy of the b
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Pension to Free-
dom Fighters
(H.AH.)
ol staff or the difficulty about finding a
place for them to work etc. there has
been rather unpardonable delay in taking
a decision. There is bureaucratic delay
in taking a decision and it has its other
implications too. There are tens of
thousands of applications which have been
referred back. According to the state-
ment 49,935, nearly 50,000 apolications
have been referred back seeking explana-
tion from pensiopers. 1 think the Gov-
ernmen| should keep in mind one thing
when they are doing so. The very idea
of giving pension has come from the fact
that the nation and the Government have
decided to honour those people who dedi-
cated their entire life or atleast the best
part of their life for the freedom of this
country. As a mark of recogiution of
that sacrifice and their noble patriotism
the Government had decided to give
pension to them. But now it has
Leen reduced, I do nmot say in ull cases;
but in many cases. Some bureaucrats
citting in the Ministry are pretendirg
themselves to be so big and they are
treating the freedom fighters as somebody
who 18 stretching his hand seeking some
bakshish from somebody. That attitude,
which has been displayed in so0 many
cutes, should change.
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I am very happy that the Government
is taking some decision in this regard.
But what is the positive decision or step
thut the Government will take to avoid
such undue delay which is now taking
place in taking a final decision with re-
gard to pension?

Naturally, the freedom-fighiers are
mostly old people, some very old and
invalid and others poor. Some of them
have already died while their cases were
pending with the Government. Will Gov-
ernment take some step by which prefer-
ence will be given in the consideration
of opplications of freedom-fighters who
are very old, invalid or poor? Will they
take some special measures to see that
their cases will be disposed of immedi-
ately? Will the hon. Minister appoint
some more officials to process the appli-
cations and dispose of them? Som: time
limit should be fixed and the Govern-
ment should come out with a categorical
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statement that all the applications pending
with the Government will be disposed of
within a certain period, which should
ool be two or three years but a few
mouths.

There were certain very special cases
which were brought to the notice of
Government to which we have not re-
ceived any clear answer. In fact, ¥
have brought this to the notice of Shri
Pant. There are some people {rom my
State who in their statement days in the
early or lMate thirties studied in  big

cities like Bombay or Calcutta and
who took part in the freedom
movement. They were put behind

the bars and after their release they left
those cities and came back to Kerala.
The jail authorities of those citiss are
not in a position to give them a certi-
ficate about the tenure for which they
were in those jails, because they were
in a big city only for a few years and
they do not now know their old jail mates
who might have now become MPs or
MLAs. What is to be done in such
cases?” 1 can cite miany specific cases of
thic nature where pension has nct been
paid to them and, in fact, their casez
Fave been rejected. Suppose we bring
up such cases, supported by people of
long standing in politics, MPs or MLAs
or ex-MPs or ex-MLAs who might have
been their jail-mates, will you :onsider
their case favourably?

Then there are people who had pone
underground for long periods many-many
decades back. They could produce ad-
vertisements inserted by the police in the
newspapers about them, saying that such

and such people are absconding. But
they could not introduce any official
recerdi to show that they were under-
ground. Now they are being denied
pension. What can you do in such
cases?

Then there are some very  peculiar

cases. Take the case of people who were
sentenced and kept in jails in places
which are now in Pakistan. Obviously,

they cannot produce any jail documents.
Wha* will you do in those cases?

AUGUST 22, 1973

Pension to . ...dom
Fighters (H.A.-H Dis.)
Then, 1 have been told that a deputa-
tion has already met the Prime Minister
in this connection. Shri Indrajit Gupta
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was also there in that deputation.
The deputation was from  Bangladssh.

Therc were people who took part in the
freedom movement. If the Bangladesh
Government has no objection in  their
receiving pension from the Government
of India, what will be the decision that
the Governmeni of India will take op
that matter.

:

Then, 1 would like the Government
to spell out very clearly what they are
going to do about those who participat-
ed in the liberation struggle of Goa,
INA and RIN uprising. There ars so
many letters we are receiving that the
people who applied for pension, their
cases have not been decided. The Gov-
ernment had made certain position clear.
1 think, the case is pending; the case was
rejected also and, if necessary, it should
be reconsidered.

Now, I come to a case in which I
am very much concerned and my people
are also very much concerned. Thay is
about the Moplah Rebellion in Kerala.
The Government had answercd a Ques-
tion in the Rajya Sabha and two Ques-
tions in Lok Sabha where they had stated
that they would not give any pension
to the participants in the Moplah Rebel-
lion in 1921-22. It is a fact that the
Kerala Government is not a Government
run by the Opposition parties alome:. It
is 2 Government in which the FLom.
Minister’'s party is a partner. It is a
Government in which the Communist,
parly is there and many other parues are
there. That Government had decided to
giv® pension to the participants of the
Mcplah Rebellion. And the decision was
very correct. As is well-known, the
Britichers tried to malign even the first
war of Ind d Jepicti as  a

communal uprising.

This is a book written in, Malayalam.
Tre author is Mr. Madhavan Nair who,
incidentally, was the first clected Presi-
dent of the Kerala Pradesh Congress
Cemmittes and who directly took part
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in that Rebellion. He did not describe
it in the most unsympathetic manner 8s 8
communal riot or anything like that. I
dv oot know from where the Home ‘\vl!-
nistry claimed and Mr. Mohsin cl

Grant of SRAVANA 31, 1895 (SAKA)
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MR. CHAIRMAN: Before 1 call upon
the membeirs who got the priority in
the ballot that was drawn—there  are
fcur of them here may I make a request?
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thzt he had referred to history book and
then came to a degision. I would only re-
quest the Government that it is bettec for
the Home Ministry to refer to tha book
writlen by one of the former leaders of
the Congress party. Also it is good for
them to refer to the “History of Congress
party in Kerala” which was published by
the K.P.C.C. whose this is not depicted
es a communal riot.

Ir was a peasant revolt. It was a
revol' in which the Congress leaders and
the Khilafat movement leaders together
camc out. hand in hand, demouncing the
British colonial administration in the
countrv and pleaded for the country’s
Independence. Of course, there  were
aberretions. Nobody denies that. But
th= main trend, the main spirit, behind
the Moplah movement was that it was
a peasant revolt and it was a revolt of
these people who wanted this country to
be free. At

Lastly, 1 come to Telengana uprisings
againtt the Nizam. 1 am not referring

to recent Telengana movement. 1 em
referring to Telengana uprising against
the Wizam and the Razakars. Answer-

ing a Question last year. the Minister
said thay in consultation with the State
Government, they will take a final deci-
sion and thev will place it on the Trble
of the House. They have not done so.
1 would only reguest the Home Minister

to consider this c sympathetically
because that was a movement of the
peasants against one of those former

kinps who tried to  disintegrate  this
country and to create an atmosphere in-
stigated by the Britishers agains; the
very interest of India. He brought about
a terrible Razakar movement to dis-
integrate the country and to threaten
the country's freedom against which the
peasants too< to arms and fought. What
is the decision of the Government with
regard to this?

These are myv specific questions gnd T
hope that the Minister will reply, posi-
tively to these questions.

B the subject is very important, to-
enable the Minister to deal wita the
matter properly and to make the discussion.
really meaningful, the members may
please be brief and precise. 1 request
them to put their questions with precision.

Shri P. G. Mavalankar.

SHRI P. G. MAVALANKAR (Ahmeda-
bad): Although it is true that the Minis-
ter has given fairly detailed replies
on this problem on the 8th August and
22nd August, i.e., today, we Ind that a
number of questions still remain um-
answered, a number of difficulties re-
main unsolved. That is why, [ am
asking these questions.

First of all I want to know how far
it is legitimate or right to have a time
limit for receiving applications. Becauss
you set a last date, a time limit, a laige
number of applications come to you with-
in that particular time limit. It ig not
more desirable to let the applications
come in their normal course and thereby
relieve the pressure?

Secondly, in view of the fact that a
laree number of applications nave already
been received, is it not a fact that s
number of these applications have bcen
proved to be bogus? In  particular, 1
want to know whether the Home Minis-
ter has seen a report by one Shri
Yogendra Bali that appeared in the
Times of India on 9th August mention-
ing the heading ‘Bogus claimants to
political pension pose problems to Gov-
ernment’. The Statesman of Delhi of
11th July also spotlighted this problem
bv giving a story on ‘Tamra Patras for
the Asking”.

Is it not a fact that many of those
who received tamra patras-—and some
of them very old—have not vet received
their pensions? One Mrs. Chanchal
Ben of Surendra Nagar in Gujarat, who
is 96 years old, received tamra patra
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(Shri P. K. Mavalankar]

from the hands of the Prime Minister
and she embraced the Prime Minister.
But even after ome full year she had not
received her pension. When the news
came, I wrote to the Prime Minister and
the reply was that the case was still be-
ing processed. At last, the pension has
been granted. My question is this. Io
processing the  applications, will the
Minister see to it that the very old and
infirm are given the first priority so that
they get some benefit out of this pension

and dc not get it posthumousily? Shrimali -

Chzrchal Ben went to the otice of the
District Collector of Surendranagar at
the age of 96 and said, 'Take back the
tamra patra what “I want is my pension.”

I also want to know what are they
coing about bogus applicaticns, bogus
claimants.

Then I want 10 know  whather the
people who participated in the States
people’'s movement—in the former prince-
ly States—before independence are con-
sidered as fit cases for petting pension
under this scheme,

Regarding the naval ratings uprising of
194€ in Bombay, none of them was in
civil jails and, therefore, they are unable
to produce certificates which aie requir-
ed tc be produced as per Government
rules. T request that Government may
please waive that rules in respect of
these people.

Lastly, the Indian National Army peo-
ple arc already being considered eligible
for this pension scheme. Governmeni
have appointed one committee here. Will
it not be possible for the Government
to appoint on this committee either of
tke two office bearers of the Azad Hind
Fauz Association, 82 Darya Ganj, Delhi,
because thut Association and the officers
concerned are very active in this parti-
cular problem of INA personnel.

The Minister of State for Home
Affairs, Mr. K. C. Pant, said the other
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day that many of the cases had been
referred back to the States. I wanmt to

ask whether these cases whicn were re-
ferred to the States would come back to
the Centre after scrutiny by the States
or whether they would be disposed of
at the State level.

These are some of my questions.

*SHRI S. A. MURUGANANTHAM
(Tirunelveli): Mr. Chairman, Sir, I am
grateful to you for giving me an oppor-
tunity to participate in the Half-an-Hour
Discussion rsgarding grant of pension to
Freedom Fighters. 1 will put sevcn spe-
cific questions and 1 hope that the hon.
Minister of Home Affairs will reply to
them.

Sir, the State Governmaat of Tamil
Nadu was giving political pension of Rs.
75 per month to the freedom fichters un-
til reczntly. The Central Governmant
used to deduct this Rs. 75 from the poli-
tical pension grantd to the freedom fight-
ers and a net sum of Rs. 125 or 150 was
being given to them by the Central Gov-
ernment. Now that the State Govern-
ment of Tamil Nadu has stopped the po-
litical pension of Rs. 75|- I would like
to know from the hon. Ministzr of Home
Affairs whether the Central Government
would include this sum in the pension
grantzd by them and pay to the freedom
fighters a sum of Rs. 200 or Rs. 225 as
the case may be. »

Secondly, Sir, T would like to inform
the House that there is inordinate and
unconscionable delay in granting the pen-
sion to the freedom fighters. As you
know, Sir, most of the freedom fighters
are beyond the age of 60 and several of
them are alse invalid and suffering from
servere ailments. Pinning their hopes on
this pension, they have incurred debts and
it is but natural that they would like to
die honourably by paying off these debts
with the political pension they will get.
The inordinate delay in sanctioning the
pension has hit them very hard. 1 would

*The original speech was delivered in Temil.
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like to appeal to the hon. Minister of
Home Affairs that priority should be given
in the matter of sanctioning the pension
to the freedom fighters who are aged
more than 60, who are invalid and dis-
eased. This will enable them to have the
satisfaction of clearing off their debts be-
fore their death.

Sir, 1 would like to refer to the direc-
tive of the Home Ministry which stipulates
that the freedom fighters whose applica-
tions are received later fhan August 14,
1973 would not be eligible to get the
pension from August 15, 1972, I request
that this kind of rigid approach so far
as the freedom fighters are concerned
should be given up. After all, they have
also sacrificed their everything for the free-
dom of the country. This stipulatlon
should be liberalised and they should also
get their pension from August 15, 1972,
though their applications are received later
than August 14, 1973,

Sir, ir the matter of honouring the free-
dom fighters, there should not be any dis-
crimination. In these days, some Judges
who were sympathetic to the cause of our
freedom did not impose sentences even
upto six months. They used to be liberal
and sentenced the freedom fighters upto 1
month or 2 months. Now that should
not prevent them from getting the pen-
sion. Tt is not their fault that they were
not sentenced upto six months or more
than six months. 1 would like to know
from the hon. Minister of Home Affairs
whether those cases would also be consi-
dered for the grant of pension.

Sir, April 7, 1954, July 14, 1954 and
August 9, 1954 are red-letter days in the
history of freedom of Pondicheiry fiom
the yoke of French Colonial Rule there.
The people of Pondicherry waged their he-
roic struggle for freedom of Pondicherry
and for the mercy of Pondicherry with
India on these dates. The then Indian
Ambassador, Padma Sri Kewal Singh, and
ilso the entire Press eulogised t1he valiant
struggle of the freedom fighters. Just be-
cause they did not undergo six months’
impri and b they went un-
derground, they have been denied the
political pension. I would like to know

1579 L.S.—12.
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from the hon. Minister of Home Affairs
whether these freedom fighters in Pondi-
cherry would be made eligible for pen-
sion from the Government of India. I
appeal to the hon. Minister that their case
should be considered favourably.
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During the Second World War, many
patriotic Indians in Andaman-Nicobar Is-
lands fought against the Japanese Impe-
rialist Forces which had occupied the Is-
lands. They are not being considered for
pension. [ would request the hon. Minis-
ter of Home Affairs that their case also
should be considered sympathetically and
political pension musi be granted to them.

Sir, in many cases the freedom fighters
have undergone cumulatively more than
six months' imprisonment, but not at a
time. Just because they have not un-
dergone imprisc t for six ths at a
stretch, their applications for pension have
been rejected. The freedom fighters who
have undergone impri: lative-
ly for six months or more should be made
eligible for political pension.

Lastly, Sir, the uneducated wives and
minor children of deceased freedom fight-
ers are naturally unable to run about for
getting this certificate or the other. In
such cases, the Government of India
should not apply the rules and regulations
in @ rigid manner. The Government of
India should adopt a liberal approach for
sanctioning pension to the widows and mi-
nor children of deceased freedom fighters.
Before I conclude, T would like to point
out that in case a freedom fighter has
got a family income of Rs. 5000 or more
annually—his wife or son may have an
annual income of Rs. 5000—he is de-
barreq from getting the political pension
from the Government of India. I would
say that this is doing injustice to such free-
dom fighters who had risked their life and
everything for the freedom of the coun-
try. I would appeal to the hon. Minis-
ter of Home Affairs that this stipulation
should be repealed.

1 would like to have categorical replies
from the hon. Minister of Home Affairs
on the points I have raised.
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ot afEwr swiR (afear) oW
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a9 ¥ FOUH T F1atmal IgH aI
AT Y| A AW FTF, TIH FEH
WY T 3FEsl fpar @mar ar #)
FOAE F HAFAH] BT AN HLATET
FTAT AT | AT {T F wrew P o S
T & 1| faer § oF Freww g 1 e ¥
wifr ot difar seaw 77 w1 ofew
FATEL AT A€ A ¥ | F T FTRAr
£ o 0% wrw oy § A A SAafEaTy
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Fo eI &9 § 34T aq o € 0
FTH FAT [T I9% @I F FET FHA
FifF e F e Fam S
ST | Gl TAFT T FIE AfqwT AG
FATAT AT § | F9T AT FUIT T A
FETX T EmEar §ufAE w1 due
B g fa=re F3R ?

SHRI ANNASAHEB GOTKHINDE
(Sangli): Mr. Chairman, Sir, I would like
to know from the hon. Minister whether
there are any cases about the freedom
fighters who were sentenced to undergo
imprisonment of not less than six months
but who were released much earlier than
this for no fault of theirs? Whether such
cases would also be considered sou moto,
if they are rejected earlier? They were
sentenced for a period of not less than
six months but for no fault of theirs they
were released earlier.

MR. CHAIRMAN: Good behaviour
might have been their fault.

SHRI ANNASAHEB GOTKHINDE:
Not that way. It has been stated that
in the case of a jail certificate not being
available a certificate from the co-prisoner
who is sitting M.LLA. ar M.P. or an ex-
M.P. or ex-M.L.A. is required. [ repre-
sent a constituency which, at that time,
was comprised of princely States where
such a movement was going om there and
many of the freedom fighters were lod-
ged in the jail run by the State Govern-
ment. No jail certificate was available
and there is not a single M.P. or M.L.A.
who was lodged with them in some of
these jails in those days. So, my sub-
mission would be that either the Govern-
ment will' have to give or the party will
have to give a certificate for these freedom
fighters who were logded in those jails.
Surely, I may point out a peculiar case.
There is no freedom fighter by name Shri
V. R. Panwalkar from Ratnagiri District
who is aged 76. He was awarded temra
patra at the hands of the Prime Minister
on 15th August, 1972. His case was re-
ferred back to him. Why? Some infor-
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mation was called for from him. There
are a number of such freedom fighters
wno have undergone imprisonment. And
in many cases, they were awarded tamra
patra in Delhi at the hands of the Prime
Minister. The case about this geatleman
about whom I sgid just now should be
decided earher.

‘[nere is ome more poinl. ln Satara
and Sangli Districts they were running a
paraile, Governmen.. Many of them had
gone underground. They all come from
that area. But, there is no ceruficate
available to know whether the person is
beionging to that category of underground
or not. 1 want to know one thing. 1
nave got an Extract from the Bombay
Chronical, Vol. 34, No. 99, daied 26th
April, 1946 page 2. This is a Govern-
ment document which refers to a list of re-
leases and under-trial and absconders. 1
want to know from the Government whe-
ther the Government would review ths
document in order to know which person
was an absconder as mentioned in this
document given, by the Government about
25 years back? Lastly, I was told that
there are a number of cases from Gou
which are yet to be decided. I am re-
ferring to one case. In that case, one
Shri Sathe, who hails from my constitu-
ency and who has worked and fought in
the Goa struggle was sentenced for twenty
four years of rigorous imprisonment. But,
tiie sentence was awarded n absentia. 1
‘am not championing the cause of any
particular person. But here is the case of
a person who was awarded by the then
military tribunal g sentence of 24 years’
rigorous  imprisonment. Why  should
these cases not be decided early?

18 hrs.

THE MINISTER OF HOME AFFAIRS
(SHR1 UMA SHANKAR DIKSHIT); 1
am very glad to find that certain very im-
portant matters have been raised, and this
gives us an opportunity to clarify mis-
givings or misunderstandings ani also to
take well noints where we think that they
gaps have been left.

Shri Chandrappan who has initiated
this discussion has raised several matters
which are of common importance, which
other hon. Members have also raised.

SRAVANA 31, 1895 (SAKA)

Pension to Free-
dom Fighters
(H.AH.)
But of the points raised by him, one is of
special significance, and that is in regard
o lhe Mopla rebellion participants.
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it is not that the Government had either
in this or in any other case or category
taken any other consideration into account
cxcept the basic principle namely whether
the people participated in the emancipation
of India from the bondage of foreign rule.
Whether they were violent or non-violent,
whether they were from the south or from

‘the north, whether they belonged to one

party or another, now or then, all these
considerations have not influenced our de-
cisior. at all.

S0 far as the Mopla rebeliion is con-
cerded, I do not want to give all the
literature etc., nor do I want to give
the impression that all those who at that
time hac acted badly or anytminz of that
kind. 1 do not want to be misunderstood
on that score. We have gone into the
history of the movement. Wz have gone
not only into the documents and tele-
grams and letters that passad between ihe
Government of Madras and the Viceroy
and between the Viceroy and the Secre-
tary o State, bug also into statements like
those of Mahatma Gandhi, resolutions pas-
sed by the Indian National Congress, and
recorded statements after research con-
tained in writings by well-iknown histo-
rians like Mr. Majumdar, Al thesz in-
controvertible pieces of evidence go against
the proposal.

I would not like to say that substanti-
ally and essentially, it became a commu-
nal movement. Mahatma Gandhi has ex-
pressed in words of anguish how  this
movement was essentially a communal mo-
vement; the loss of property and loss of

life was fined to one c ity only.
Looting, arson and a number of things
happened. Now, if we take this up, it

will highly complicate the matter, and
we shall convert this question which is
above party-politics and which is above

‘controversy into something like a contro-

versial matter.
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My request to the hon. Member who
ivas raised this discussion 15 this. 1 am
wiiling to show him all the evidence that
we have gone into. But I would request
the House to take this as my assurance
that porsonally 1 do not think that there
is any reason why we should necessarily
disbelieve the correspondence that took
place beiween the district magistrate and
beiween the local magistrate and the Ma-
dras Government and between the Madras
Government and the Central Government,
and between the Central Government and
the Secretary of State; 1 do not think,
necessarily that is so, but apart from
that......

SHRI C. K. CHANDRAPPAN: Why
should the State Government's decision
not be considered?

SHRI UMA SHANKAR DIKSHIT: We
have not got much time, and, therefore,
let us not diverge from the main point.
I can quote from the Collecte! Works of
Mahatma Gandhi his commeois on ihe
Mopla rebellion. Mahatma Gandhi says:

“My heart bleeds to think all our
Mopla brethren have gone mad;
I 'am grieved to think that they
have looted Hindu houses, leav-
ing many hundreds of men and
women homeless and foodless. 1
am grieved to think that they
have endeavoured forcibly to
convert Hindus into Islam.”.

“and by all these acts they have dene
me an injury”.

1 do not want to give ‘all the details as
it will not help either the atmosphere or
the cause which we all have at heart and
I do not think there should be any insist-
ence in incloding them.

As far the RIN rebellion and all other
similar freedom fighters, they have been
included. The INA personnel who parti-
cipated, they have been included. Where-
ver we have found according to historical
research that there was any movement
either on a large scale or on a small scale
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wcluding any movement .0 the Ipuain
States, which was essentially intended to
be for the political emancipation of the
country, we have included all such cases.
I think it would be a travesty of the
principal that has been accepted to inlude
the participants in the Mopla rebellion
in this category.

As for the point made about the old,
sick and invalid and so om, I entirely
agreed. There are certain classes still
left over. In most such cases clarifica-
tions have not been received. People
have merely said that they had gome to
jail for such and such things. In 70
cases"we received very serious complaints.
In the morning, 1 used rather strong lan-
gcuage and [ do noy want to repear it
But even such allegations as I mentioned
in the morning have been received. There
are about 70 such complaints in which
various kinds of charges of falshood and
so on and so forth have been levelled. We
have held up in some cases, and in some
also siopped payment of pension.

So let us not proceed on the as;umjon
that any paper received either with a
thumb impression or signature purporting
to be from someone is mecessarily a docu-
ment on the basis of which we should
give pension, hard-earned mouey of the
people collected as taxes.

As regards the old, sick and invalid, it
has already been stated by my colleague
several times here and in the other place
that we give priority to old people. You
may call the officers bureaucrates. At.er
all, they are workers. Their number has
increased four times of the original. Ome
human being can make mistakes as any
other. 1 request you to be so good as
to point out in writing either to me or
to my colleagues or direct to the offi-
cers as to what happened in.a paiticular
claim and T assure that with complete im-
partiality, we will go into the matter and
will not stick simply to the technical as-
pect.
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But there are other matters. For ins-
ance, two or three cases were mention2d
in which an old lady or an old gentleman
has been asked for clarification, although
tamra patra was given to him or hon.
Even where a person has suffered im-
prisonment .| six months or a year, if
his or her ncome is not certified or shown
to be Rs. 5,000 or less, naturally we have
to consider the matter. Supposing I am
in affluent circumstances and I had suffer-
ed one or two years in jail, today I or
my progeny is not entitled to this pen-
sion.

ot TraaTT wredt (veAT) - aga
goyeam & o s s gy
Mg 9T @ argym far omr @
CEdlic B 1 A I

ot FRIIeT fifee ;. OF wAEl F
Y, AT TS5 gHET J9T At gw
@i | (@A) | .0F W H A o
wFarar § A fowd ww owwr &g
IWATEAT |, (WIIA) |, TF A
§ grst feg ¥ wrearaw 397 S@Ar )
9Ty ST FET § AT IS F@ A
s A dgwdig 1w @
HTg F( G TS § , FgT T AELHII T
&1 ¥ & 787 72 9 far € fp daearée
fertazgu gl ar et wrdam gf &1
afz g @ #1 W3 9T FErQT A dar
Fed ATty a=r w wraTeE
WA AT @ w47 a wavy wfEArE g f
i 1 z7 fag T fo fr 38 o
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g am fmr &)
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HRTEHT THT ST FT gH A FY Ag
qag 91—-§ gww gedt & fAEed
FAT ATt g-fr wamear Garfaat #1
¥o ) T aifew, IR € wEgwA
g faar & 1|9 g 9g W FET QET
awtfs guit 3w & w=y oW ¥ AR
g RS A qIT g v wT T
TR g 1 FB 7 T-TAT A EW AN
71 g foq 20-25 awl oF A
ffar m@r | 9w qg Twer T R @
AW et € T F SR IAFT FIAAN
& @Y & SR gL S W FT ;A
FERgh gT @ & @ 7 fear
TAT | AE WTAT AT 7 @ F A
fer ot ST Y, FE A A o
T, qF I AR |

AR ©F wreETEe W AR -
G THA F TAT FT AT FL AT
2 Tgr g—afe #vé faviy safe § ar faiw
FETEI & AT faviy weAT & et st
§ fmdgmaigaeraga g f
I9 gwE [ ATGATHT ¥ IR qGA
3 & §gT § a1 W I 4y feafa 3
fram A & g o faaroia
g ot # ag & s gr 99 9T Agry -
qiF faare G 1. ...

(Interruptions). You wrote to me and I
shall consider them. Even if a case has
been rejected wrongly, 1 shall reconsider
it.

18.10 hrs. ..

The Lok Sabha then adfourned 1ill Ele-
ven of the Clock Thursday, Augusr 13,
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